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LOK SABHA DEBATES

LOK SABHA

Friday, April 25, 1969/Vaivakha 5,
1591 (Saka)

The Lok Sabha mer at Eleven of the Clock.
[MR. SPEARER in the Chair]

ORAL ANSWERS TO QUESTIONS

waw ffan s, (afale
+
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it siteTe fag

Fa1 ANagA a9v afemga w4 ag aqd
Y 31 FI fF .

(F) 3 =afdl & M= qq1 97 F90
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(@) aTFIT 7 &7 F9A1 71 9fq-ad
faadl ufer & = faar WY vad fed
Far wfryfa (FagfEt) sia #1; 61

(m) == FwAT 71 W fRaAr wfa
qFar F 1T I agA v ¥ fAu g
T FTEATET T WY & 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY

AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI

2

IQBAL SINGH) : (a) to {c). A statement
giving the required information is laid on
the table of the House.

Statement

(a) The required information is given
in the statements laid on the table of the
House [Placed in Llbrary. See No. LT/
835/69]

(b) The amount of loan given to the
company yearwise is as follows :-

Year Amount
1962-63 21,44,452.50
1963-64 1,31,99,528.50
1964-65 1,91,12,017.48
1965-66 2,45.04,144.06
1966-67 3,67,34,850.58
1967-68 4,06,84,852.10
1968-69 4,08,45,967.53
April, 1969 38,88,310.60

18,11,14,123.35

The security obtained is the first as well
as second mortgages of all the 11 ships pur-
chased with this loan assistance.

(¢) The amount now outstanding
against the above loan is Rs. 15,68,14,296.26,
Mo special action is necessary to recover
this because the repayment instalments are
already being paid by the company regularly
and without any default afier the expiry of
the moratorium granted by Government for
the period August 1966 to March 1968,

=t T @y A A Feafra)
¥ T w0y § WaAr ®9AT F9T FUS
& o iz o 97 & A &, ¥W A
& saar faas1 feamen fasa @@ 2 &)
FqT 3T AWl #1 fFd gFT I AT
feart & mag ¥ F1 W FBH FT
FrE A qr A T R g ?
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T A Fror 1 T e T ar & Fn
gT 977 a3-a% fat § vy sva &
wiy mir o 7 ogfz g, & Imwr oawr
st 2, W17 afz adf a1 99F1 3ar F1Qw
g?

=t gruw fog : wigf 9% 9T TOAl
FT AIGEF & AT WA F AAT FTAT AT
qg AFUEA 35 AE 53 AL To AT AT
g I &1 W g & famr g faw
& mrafagt &0 &Y, &) gATT w4 @ar
¢ | wwfew =9 a1 1 qa19 a1 48) ghar
g fF oY o famr war ag amw =g
gar | wa & e fafon swod &
gawnH fafer sotae 3 fasr aEs
HZ OF Q1T § IAFT 99 To  AITH FY
femm

s SWaE Ay A FoIE
99 NHTA @7 § AR qHE F
qH S wuT @ T sar ?ogfzar
aY fraar @18 & wix fraAr ag =R
ST ?

=t yraw fag : W@ 9F T T
areg® § wodt w1 S wwf faar qmoar
ag wiwd fzar mar a1 5 9t s@iw
a0 o 99 @0y F Fanrd AN
1T WHe goT ar saF garfas sy
Ft s9f fear mar a1, Wik @ w9t fmar
g1 fafar Tgagiz g #3791 ¥ ok 9@
Y Fredd wrlY € ag arow fFar smr €
fa® 3 @1 aF FAF ArEifEy fzar
T AT W A QU X ¥ A gAT™
freg armw FT g &

SHRI D. N. RATODIA : With regard
to the Jayanti Shipping Company the matier
had been discussed for years in this House
and efforts were made by the Government
for the extradition of Mr. Teja. May I
know what is the result of this ?

In March 69 it had been reported that
Mr. Teja’s wife gave birth to a child in
Cosla Rica. According to the rules of
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Costa Rica, if a child is born in Costa Rica,
he is entitled to have the nationality of
Costa Rica. Is it likely to have any
difficuliy in the extradition proceedings, and
what is the Government doing about it ?

SHRI IQBAL SINGH : As far as the
extradition proceedings are concerned, (hat
is in the Supreme Court of Costa Rica.
Regarding the son having been born 1o
Mrs. Teja, that is a fact, but that has
nothing to do with the case.

SHRI D. N. PATODIA : Sir, it is not
clear.

MR. SPEAKER : That the son has been
born is a fact, but that does not come in
the way.

SHRI D. N. PATODIA : In what way ?
My question was whether it isa fact that
by the birth of a son to Mrs. Teja, Mr. Teja

will be entitled to acquire the nationality of
Costa Rica.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
As far as the present information goes,
when a child is born there, the child could
be registered as a Costa Rican citizen, but at
this moment, 1 have no information
whether it in any way affects the status of
the father. But I may inform the House
that we are actually expecting the judgment
of the Costa Rican Government in the

extradition proceedings on the 30th of this
monih,

=t vy famd : g@ FOA A @R
T & Ag@IT 18 U § ufaw i
T & g fagr mar § faad & @
15 #0% & ufas sFmarg | ag arw w9
T8 A B e A ) TE AT W A
& & 7gt = 9T 79 F g FIEAHeER
H @A 33 &, gwaT g Ay e |
o1y ¥, fieTst ag I« @13, SAFT Wy
faar ar | @ 341 ag arg @H B w0
o 9T AT XY qeATwgy & gEIr
NI TETLEG TE) fame gwat § gafag
f& oa wuta Aot F St A2 A H qIF
¥ Y 2ro ud AT %! Far faqr @ ¥
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AR Y Wy fear F@ A ¥ ard
WY 3% qrg § zafeq ag #2d €
f& 27 =% a9 §XFR T FT aFA§
T R g gy g fawe gwar
2, 7 Wwaidhm mEfeng q@r gif #ik
T ET HY ATIH ATAT AT, T ZHIL FAL
FAMI WA A AT qNE?
AR AT AT AT E P

SHRI RAGHU RAMAIAH : It is muost

unfortunate that the Prime Minister’s name
is dragged into this.

srayg femd: & aff ar wr g
ag 9% AT W IAFT qeAl ;AT AV
¥ 37 &1 93 AOHT WE AT F @
g #T g a1 war & f

SHRI RAGHU RAMAIAH : As to what
Dharma Teja's wife says or does nol say,
whether they say that we can take action or
not, the Government of India is very

particular and is taking every possible step
to ensure that proper action is taken.

At vy fomd ;T 635 I &
srar g1 fagst are g 1 q@w
# g atfea fear ot fF Lawede
@A & gwa F TR 5 g
qraqiE grIse fFar arg, I9wT o
foFar s, g8 aX w1 g g g
T WIEE & WL 9T, WY A 4 Iq
Hifen #, 4% A2 § 5 9§ Aifeqa & g7
gur s qu agT adf @ safaw 7 freear
fFan ST, T 39 IEGIE FT gEATIE
forar st | A IAFT TET A AIEgT AT
FgE %) SEFAH @ F A
¥ @dg &1 ar gHEr awrE AT Arfgw |

MR. SPEAKER :
about the meeting and all that.
nothing o do with this question.

That question is
It has

st wy fowd : areqe wgleT, w9 99
Ter Adl ¥, g% A2 § fe A= SN ¥ W
9Tt §5F gE IwAH 419 A Y, AR
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wroat a7 gifedr # ﬂg'cﬁwsﬂfal

F4i At daar g ?

ot g fag : sigi 9% @ AW AT
aregF & AT guE fqq waw § WA
qIET qA1 FT A1 w419 gHFATE | AAT
1 g § S§% Ay § g FE
aFaT g fF aga A Fy a7 @ E, F I
FEfFT § giW S H ITA AT9H
Ay ¥ Ao 99 <@g @ gEAH
7 F1% 1T AAAIG g5 g dr Taa
% g%ar g ar$r aral 1 Ja@ W @9G
A&F & wFaT

ot wy fowd : oiw afem w1 A%
va@ A 2@ E 1w AT W OFA
T & ? F1F ¥ q@wr wawa g 37

) garw fag : ST & garfas AN
Y ara i 9g Qeaw faar e o

st ATy : yuw AA & GEEl
axH A AT IR E

SHRI TENNETI VISWANATHAM :
When the loan was given, what was the
number of ships which was agreed upon 10
be supplied for that loan, and how many
ships have been actually supplied 7

SHRI IQBAL SINGH: The number
of ships is 18. All the 18 ships of the
Jayanthi Shipping Company have been takea
over. The company has been taken over by
the Shipping Corporation.

SHRI S. M. BANERJEE : Sir, you have
full right to admit any question. But kindly
read this question, Sir, It states :

“(a) whether Government's atten-
tion has been drawn to the reports
that large-scale manufacture of bombs
and other explosives has been started
in different parts of the country parti-
cularly in West Bengal, Kerala and
Andhra Pradesh with a view to cause
disruptions and flaring up of an
armed revolution among the peasantry
along the Maoist line and theory ;
and
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(b) ifso, the action taken in regard
thereto and with what result 7

If such questions are put to defame a
particular Government or a particular politi-
cal party...

MR. SPEAKER : She has not mentioned
any party except Maoist line.

SHRI 5. M. BANERJEE: The reply
may be ‘we have no information™ and
again loaded supplementaries will start,

MR. SPEAKER : Andhra Pradesh is
also included there, because two or three
bombs were thrown recently there also.
Let the Government say. She has not
defamed any party. No parly is mention-
ed. She has only mentioned Maoist line
and I do not think any of us is in love with
Mao.

Reported large scale manufacture of
Bombs and explosives in West Bengal,
Kerala and Andhra Pradesh.

*1325 SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government’s attention
has been drawn to the reports that large-
scale manufacture of bombs and other
explosives has been started in different parts
of the country particularly in West Bengal,
Kerala and Andhra Pradesh with a view to
cause disruptions and flaring up of an armed
revolution among the peasantry along the
Maoist line and theory ; and

(b) if so, the action taken in regard
thereto and with what result ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): (a) The State
Governments/Union territory Administrations
have no such information.

(b)

MR. SPEAKER : Mr. Banerjec knows
the mind of the Government very well !

SHRIMATI ILA PALCHOUDHURI :
Even in today’s papers, reports have come
out that , bombs have been found in the
Presidency College laboratory and they have

Does not arise.
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been found to be very dangerous. 1 do not
know if the Central Government has any
information about it and wether they will
institute any enquiry about the bombs found
in the laboratory.

SHRI Y. B. CHAVAN : Naturally about
this latest occurrence, 1 will have to get
further facts from the State Government.

SHRIMATI ILA PALCHOUDHURI :
The Governor of West Bengal at that time,
Mr. Dharma YVira, had told reporters that
although Naxalite posters and shouting
various slogans may not be treason, what
constituted towards subverting the Govern-
ment would have to be looked into by the
Central Government. That was his opinion.
I want to know if the Central Government
has taken any action accordingly.

SHRI Y. B. CHAVAN :
that opinion has anything
this.

I do not think
to do with

SHRI HEM BARUA : Naxalite violent
activities have intensified in certain parts of
the country, particularly in Kerala, where
they have started killing people. If people
are killed under Congress regime, that is
bad. If peopel are killed under communist
regime that is equally bad. We must not
distinguish between one killing and another.
Whoever kills, it is bad. In West Bengal,
paturally the Home Minister is perturbed
about the increase im violent activities in
that State. Very recently Mr. Jyoti Basu
said it. MNewspapers have reported this
morning that bombs. have been discovered
in the chemistry laboratory of the Presidency
College, Calcutta. Here are colleges whose
laboratories poduce bombs ; This is a
startling thing. May I know what steps
Government have taken to see that violence
does not spread in this country and Mao's
thoughts are not made a basis of violent
activities in this conuntry 7

SHRI Y. B. CHAVAN : Again Sir, the
hon. Member has tried to widen the ques-
tion. About the activities of Naxalites we
have never said that they are not spreading.
They are asserting themselves in different
parts of the country including West Bengal.
We have certainly taken ‘note of what is
happening in the matter. 1 know that in
States where they are more dctive State
Governments have taken note of it. Even in

.
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West Bengal - the hon. Member himself
referred to what the Deputy Chief Minister,
Shri Jyoti Basu said—they have taken note of
this matter. Naturally, in these matters,
any violent activity, whether it is by Naxa-
lites or non-Naxalites will have to be taken
note of and dealt with firmly.

SHRI SRADHAKAR  SUPAKAR :
Sir, even in the most non-violent State like
Orissa a small factory of bombs was discove-
red. That was in the month of January.
May I know whether it had aoything to do
with this chain reaction and activities out
of which we discovered the manufacture of
bombs in the three States mentioned in the
Question ?

SHRI Y. B. CHAVAN : | thiok it will
be wropg to define only one Siate as a mon-
violent State. I think all the States are
non-violent. All the States arc functioning
in a constitutional manner. It is a fact
that there is a tendency of resorting to
violence. Sometimes 1 feel as if there is
violence in the air, and the attitude of anti-
social elements to indulge in the use of
crackers and explosives is also there. When
1 say that I have no information from the
State Goveroment it is in answer to the
question which seeks to know whether there
is any large-scale manufacturing of bombs.
To that 1 have said 1 have no informa-
tion,

SHRI HEM BARUA : Sir, between
large-scale manufaciure and small-scale
manufacture there is po difference. Whether
it is large-scale manufacture or small-scale
manufacture, it kills.

MR. SPEAKER : Small-scale kills a
smaller number of people only.

SHRI S. M, BANERIEE: Sir, I do
not agrce that'people should start manu-
facturing bombs ; it should be confined to
ordpance factories. In the the meantime
1 would like to know whether his attention
has been drawn to the various reports that
the CIA agents, whether in the form of hippy
or hippo. I do not know, are mixing with
some of those elements who are politically
frustrated or defeajed and trying to create
chaotic conditions both for this Government
and the State Governments ; if so, may I
know whether this whole matter will be
referred to some central agency to investi-
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gate and unearih the nest of these espionage
aclivities done by th: CLA agency ?

SHRI Y.B. CHAVAN : I think, Sir,
he will have to put a separate quesiion. I
will get the information then.

SHRIMATI SUSHILA ROHATGI : Is
the Government prepared to accept the fact
that there is a great identity between Maxal-
bari activities and those carried out by the
foilowers of Mao ; if so, I would like to
konow whether the Government is also aware
of the fact that in Bihar recently there has
been recrudescence and increase of Naxalbari
activities which have unauthorisedly occu-
pied lands ? If so, I would like to know
how does Government discriminate MNaxal-
bari activities and the activities of Mao’s
followers ?

SHRIL Y. B. CHAVAN : ‘Naxalbari’ was
a word used with reference to a particular
incident that took place in North Bengal.
It really speaking means a group of peoplc
who believe inthe theory of armed revo-
lution by resorting to violence immediately.
I know that there are certainly some groups
working on these lines in certain parts. They
are, particularly, trying to develop a sort of
armed struggle about the land problems in
some parts of Andhra, Bengal and Bihar.

SHRIMATI SUSHILA ROHATGI: I
wanted to know whether it is a fact that
those followers of Naxalbari people also
carried banners in the name of Mao saying
“Mao Zindabad” and, if so, what is the
discrimination between Naxalbari followers
and Mao’s followers ?

SHR1 Y. B, CHAVAN : I do not think
there is any distinction between the two. If
you ask my opinion about it, there is not
much distinction between Mao's followers
and followers of Naxalbari movement.

SHRI P. GOPALAN: It is with a
deliberate and known purpose that some
people are always raising this question or
bogey of the armed revolution, manufacture
of country bombs and explosives etc. Their
aim is to hide the real face of the landlord
terror that has been let loose against the agri-
cultural labour and tribal people in various
parts of our country. We have seen such
instances in Venmani in Tanjore and in
Srikakulam district. When the suppressed
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and oppressed sections hit back against the
landlords, it is characterised as Naxalbari
type of trouble, manufacture of bombs,
violent agitations etc. In this connection,
1 would like to know from the hon. Minister
what steps government propose to take so
that the landlords are not allowed to wtilize
this as a pretext to carry on their suppres-
sion and oppression of the tribal psop’c and
agricultural labour ?

SHRI Y.B. CHAVAN: 1 do not
know whether the hon. Member is seriously
taking up the position that there are no
Naxalities in the country. 1If he is taking
that attitwde, I think he is making a grave
mistake about it. OF course, we are having
lan dlord-tenant problems in the country ; in
50 me States it is in a more intense form
than in other States. But for that the
solutions are different. 1 do not under-
stand one thing. Even in thoss States where
the so-called leftist paities are in charge of
government, why are they not passing land
legislation and implementing it seriously to
avoid all this trouble ?

These are the problems and 1 would
certainly want these problems to be solved.
We certainly want better relalions between
the tenants and landlords. But the question
is what methods are to be used for solving
this problem.

SHRI CHENGALRAYA NAIDU: Is
it not a fact that under the guise of agri-
cultural labour problem the Communists
want to terrorise the people and create
trouble in the country ? Is it not alsoa
fact that Chinese agents are training people
and supplying koow-how for mannfacture
of bombs etc. ? Is it also not 4 fact that
such trained people arc sent to 2reas like
Srikakulam or some areas in Kerala to
create trouble ? In Kerala they attacked a
police station. In West Bengal the Communist
Government have let out those people who
were responsible for the Naxalbari trouble.
What action does Government propose to
take to stop these criminals, who have been
let out by the State Government from
creating further trouble in various parts of
the country ?

SHRI Y.B. CHAVAN: In these
matters, when the State Governments are
taking decision, I1do not think I can take
any action about this matter. I oply wish
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that they would use their discretion wisely
in this matter.

=Y T T gy WA AT A MaEA
AR F AAFT I gU wre fF
T A gfadT arfgaE A & A0 A 59
AFATEZH F AFA F FA FT @WE AW
IW A Wi wga, ITAr F AT
F1 AL T &7 % fFar g 1 S\ w7
it & fau o o &, fedlw Sl
FArT & foag oY & 2 sEwr ¥ AT
W & A AT Y INFr WA 9FwIAr
g ) 7w ot 2 fs gfedm s w
gAY 1 @rAr aifew | @y g9 agua
g afga o afer 2, fgmews @
At AR wOATAT 8, WreE g &1
aUFT AIATGT E a7 AT § FWT FFY
T I T &, I9¥ g9 ggET AE 2 |
AT IEAT F1 1T FT A | @0 AAT oY
WIAATIE 99T 9 @ & 1 qgF WAV A
adt faeew 99 wr g fag & wgrom s
grar @ ag g ¥ mfgaEr 1 |0z @
grogfigagimiroft w0 Wrg #
ST |1gar g R gw avg #1 S awea-
ATE T4T 9 W@ § T GH FEA R
fac 3z Tow g T RN R Y S
#79 I3 AT FAF A A FE T
ag !

oa A gIEET A9 9 WG W
g # oF 61T T 9T AT gg wA S
fa=iT FTF ? gegag FF A @ ¥ 79-
ATAT AT | G AT A I F g feamy
o U 9 A9 qFd & | § A Fgar
g fF w7 aeUg F71 43 YT gF ¥ ®T
g aufw 1T fg|T &7 @y T ¥ /AT-
78 ¥ grU w7 &1 SfasR 1 §F 7
& strar wngat § 6 o wre gus e
Farad wAd § ? s gAY § @ WM
WY TYT TF I FAWE F AT AR
W dT FOUTAN ?

SHRI Y.B. CHAVAN: The hon.

Member has asked many philosophical
questions, what is the role of saryagraha etc.
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Certainly, it is for him to decide what is
proper saryagraha. As far as I can see,
within the democratic constilutional rights
of this country anyone can oOrganise non-
violent agitation. I do mot know what
exactly he means by saryagraha. 1 am not
sure about it. And when he uses the word
sarvagraha 1 am rather frightened. As he
rightly said, the problem of landless requires
the highest priority. But, there again, it
is a question as to what measures should be
taken.

st 98 =g i FA AgIE 7 i
g7 & 6 w39 G @ gaer F4M,
W FF G FLAFT & 1 20 # fag avg
#t aftfeafs aa & &, fmaw & e
g, Ad ot W S w1 famw §w
fafaee =t Irg@ o § WX AW &
1g famiw & fs o as Y ssg@w 7
fafree g, 9% famr 37 1 as@
1 afeT 9= ag 9 Fg0 € f a3 v
g 87 33 70, a1 gH famr a9
T g o gAE I T F I A
Iad @mr amd T & g wna) §
IaF! 2@T § | WA, [, TG,
fgwraa ¥ @@le fofs iz gard
1 oy e S diwr &, @ oA
#r 9T Aegare ofefdla 9w Wt &
am & St qurd § SAFY geafwar agt
T W E M ATAR W/ oFWA R
&\ 737 gg WA o ag fasaw feada fe
W S35 ¥ g 57 Frarfgdl &
AFA & far 715 s FI¥ A IS
# aY a8 93 7€ 319 w2q eTAN ?

SHRI Y.B. CHAVAN: The hon.
Member is suggesting to me to take action
against State Governments. It is rather too
big a thing that he is suggesting.

SHRI H. N. MUKERJEE : May I know
if Government has any information or has
made any assegsment in regard to the possi-
bility of agent provocatenrs to be employed
by landlords who want to fish in troubled
waters and sometimes add to the discotent
which is there in order 10 defeat the moves
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ment of the peasants. Since it is easy to
attack Maxalites as targets, it is natural, on
many occasions for agenr provocareurs to be
employed by the landlords or even by
international agencies who want to make
our situation difficult at a time when socia-
listic policies are comiog into -the picture
and working the Constitution. May I know
whether Government has any information
in regard to this matter and, if so, if
Government is taking steps, not always to
emphasize Naxalite danger, to also look
after the real discontent of the peasantry
involved ?

SHRI Y. B. CHAVAN : 1 did say there
are certain tensions between landlords and
tenants and, naturally, Government should
take the side of the tenants and landless
people. 1 have no doubt about it as far
as I am concerned. About that particular
incident, I have no detailed information
with me. It is quite possible that what he
says is happening.

wyw qfuagn fw

+1327, =t wgrerw Fag At : 7w
Atager ey ofcag Wt ag I £ FO0
T fy:

(%) vew of@ga fmw =Y, fawd
o fagrd b9 WI & AR & fawrd
grafrag Uog gL d &, eqmaAT §
o % fradt safa g§ &; W

(=) &7 TGl § @ 9w & fom
ﬁﬁmﬁqaﬁqwﬁﬂmg?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) A statement giving the
information required is laid on the table of
the Sabha.

Sratment

Road Transport Corporations have
already been set up in ihe States of Andhra
Pradesh, Bihar, Gujarat, Himachal Pradesh
(Mandi-Kulu area), Kerala, Madhya Pradesh,
Maharashtra, Mysore, Pumjab (Pepsu area),
Rajasthan and West Bengal (North Bengal
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region and Calcutta city), There are no
nationalised road ftransport services in

Dadra and Nagar Haveil, Goa, Daman &
Diu, Laccadive, Minicoy and Amindivi
Islands, NEFA, Pondicherry and Tripura.
The scope of expansion of road transport
services is limited in the Andaman and
Nicobar Islands and, consequently, the
Administration of the Union Territory
consider that the time is not yet ripe to set
up a Road Tramsport Corporation. The
question of converting the Delhi Transport
Undertaking into a Corporation is under
consideration of the Central Government. The
Government of Tamil Nadu have intimated
that they do not propose to set up 2 Road
Transport Corporation. A Road Transport
Corporation bad been formed in Orissa but
it was liquidated from 1.6.1968. The State
Government do not propose to re-open the
issue for the present. The Governments
of Assam, Haryana, Himachal Pradesh
(other than Mandi-Kulu area), Punjab
(other than Pepsu area), Tripura and U.P.
and the Chandigarh Administration are
considering the question of setting up Road
Transport Corporations. The matter is
is being pursued with them in ‘accordance
with the conclusion of the Transport Deve-
Jopment Council in 1968 that the State
Governments, which do not have Road
Transport Corporations, should set up such
Corporations as soon as possible,

2. At the Transport Development
Council meeting held in 1968, it was also
agreed that the Central Government's contri-
bution to the capital of State Road Trans-
port Corporations should be at a uniform
level of 33-1/3% and, where in any existing
Corporation such contribution was less, it
should also be raised to 33-1/3%. The
Minisiry of Railways, who contribute to the
capital of State Road Transport Corpora-
tions, on-behalf of the Central Government,
have agreed to contribute at a uniform level
of 33-1/3% of the total in each case subject
1o the availability of funds. The question
of increasing the Raiiway's contribution in
the existing Corporations, where it is less
than 33-1/39 a at present, will be considered
by that Ministry after the Fourth Plan is
finalised.

(b) Since the execulive responsibility
in regard to road transport vests in the
State Governments, it is mot possible to
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indicate when Road Transport Corporations
are likely to be set up in the States/Union
Territories where road transport services
have been nationalised,

st wgrerw fag Avet : gara § agw
qI% AR ¥ qEy ar a1 5 oF frard ww
W o#1 o)k D frerd ww  grabad
T A FT G971 TW AFIT 1
FIERET 3§ feadt anfr g§d ?
saiE St frar mar @ R g owre
qigia &1 fax & e mar @ afe awd
W & el &1 fas aff & 1w A Faw
AT FEr A1 & fe 9w Wy 7 S
AT aF TN a9 IWE T 4g @
s ff gar ddve gwaz # fewn wgi-
Fgr faaar @ &1 ww T=ar & R
oo F1E AT TE FT | AT 1IN gy
framsar T d fear iy a=i &
fadr gu 1 FarT & ¥ avel &1 ot
HI9FY ITH qEAT Afgw av 1 sy @
gag gaw ¥ wiw famr g &1 ww
aALE § 9T WIT IAC A § A /AIS FT
#1§ wae" A @ AT § )

Famrmggm g ramazafid f&
@y w1 uF fagrs farar g it F-
R@AT g FY a1 41, IAH qg T
& 1 oY f5 WAT wEEE @
F9g ¥ Wi &1 arft 7w oy §, @i
Uy FIARWA gy g aifs aEt ¥
sff il SART FH T §, IAR g
F7 13 & for o7 9§ F=rt a1 9% 7T
37 mifadt &1 F20 frar s ¢ oafe
ITRIN AN AIZCF J9g A
gy i gEd fad qae E g ?

=t geam fag ¢ wadfaw dRT A
£q qUq T GFF AL F1 JEE FEL AT
fe @gi F WY I AGLT F—art
fggea &Y Az giwre FrIdIaTT §
2g%1 feemr um-frerd drar Tifeg ) &
fgrgeata § ¥ FTATT AAG-HAET
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qul ¥ yeafes ardal § 6 gaafas
g H oAy o ) fed-feat g ax
w3t ¥ @y w1 feown unfaid &, afew
wgl §% amw gal 1 qegF ¢ agd 4
gl T Fw W 1 dgT ¥ow ghedd
sATIwsE Fifeaa w1 difen g 1, va7 a8
fawdre far ar (v ag far oe-faerd
gar wifze, afw aga & gai ¥ 78 F71¢-
9T 9g a7 gFr &, fagrem WA a
H A WEgrawrE W ¥ T AT
famrwr @& mwa &1 9@ 9%
awqE § Wt A% FAvEEg a0 IAH
Wy ur-fagd fawr 30, &fF7 aga-a@t
faad Tt § o wel) A/ aregiRaT agl
FAWT Trgdt § H @ wgAA F1 o;OA
femrddse & alt qT W@ FET A
&,

it wgrw fag A : weaw AEy,
AU garw faegw o w—RAF @I
FROTEA ¥ us-fagd fgemr W a0
FI g 41 5 A2 & g @F w10
FHEIET §iar &, ag ¥F %, FA a4
I% I W &1 ;ST 394 g1, gdfifag
o uw-fagrd fegar aar @nedt §—ag
qi fasge 89 ¢ WX wEfag g3 aid
THFTHFWE |

ot graw fag: =gt 9% @A &0
ARTYF § WAL JF AT MF, N W=
qTS AERT | ST W aF WF g1U dar
AMA F1 gaTH g—aad1 feqar fgrar
faaaT Fifge—ag oifad #1939 §

w9 g aF WET-HAT  gAl FT
argF §—I9aa # ox fagd fward,
aziveg § ow-fagd femn €, afew g9
Al ¥ ag feear &9 #Y §—AF wWrE A
25 wradt &, fagre # 25 wiadt &, wew
SAH 25 wrady §, FHT A 25 wrEdl § )
WA I GI AG ATEA, whHT AT wIw
Y wl AT gt E a1y we ¥ fag
A g mal g TR E fr Wy
s fgg a1 wifgy aife @€ Fa-

VAISAKHA 5, 1891 (S4K4)

Oral Answers 18

T w1 saeT 99T faw ad ) W A
g Y F1E T A &, Few
& a1 T §i—ag quAt aa g af &

1 g fag Wt @ weae
Ag1a, a8 gEraa gl 1% §—7 WA Sy
FI HIAT G TET AHE 9T @I 4T
AET g F95F A I

MR. SPEAKER : He has given such a
long reply,

st wgrew fag wedt - @9 W
AT FH AT &% FIW AN, Heqd
qZa@ | 4 Gy gare qr fv dfer §
qg ST W% F a9 71 T8 9T, wWifs
AT F q19 AT FT F98TH 99 W@ 81
Iq F1 AT 1 0F qgta<whig § fs s
FIRAT ¥ Wy mifaw @ omw ak w
T 1 varge fwar wm, g9 AT
¥ g9I% F1 SUGL CAHE FX @ &,
@ e | & go g9+ $@r §—7w
FAIF FY A ATT G Y ALY GBI, W
# amr fam arear g

w1 7g e § e faad a¥ mge §—
a1t fggmar #—sv g T & O
TTH ATTETT FT AT €T EF WTAT gHI
FaAmE W I E W @
geaiE ®El g | & s agar g
o1 BEY &1 @) @ T @ § e foed
St qaadfs Qa1 F swwiq a3 gl
& M awe graraE F grar qg=ng
arav—ag W e far WH
gfwg @r—aAt & Ferfem W
F &% ! @ owew Ff b A
garf g ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
I think, the remarks of the hon. Member
against my colleague are uncharitable. |
think, he has answered the question quite

satisfactorily. The question was whether
the Railways were willing to raige_ their
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contribution to one-third. The answer is
‘yes’. Even in regard to States wherein
one-third has not been fulfilled so far, the
Railways have agreed to bring it up subject
to availability of funds. There is no ques-
tion of Railways not co-operating or any-
thing like that. (Interruptions)

As regards insufficiency of transport, the
House will apprcaiate that the executive
responsibility in regard to read transport
rests with the Stale Governments. Some of
them have nationalised passenger service ;
some of them have not ; some of them
have refused to do so. We are trying to
persuade as much as we can.

SHRI LOBO PRABHU: 1 cannot
understand the anxiety of my hon. friend to
increase the proportion of State participa-
tion in transport. 1 would like to know
from the Minister if there is a single State
transport which is making profit, and if so,
what profit they are making.

My second question is this, When the
State transport does not make profit, is not
the loss recovered first from the tax-payer
and secondly from the poor man who uses
the transport 7

1 would like these questions to be clearly
answered without a lot of emotion which
has no meaning in this House.

SHRI 1QBAL SINGH: A few State
corporations or transport undertakings are
making profits such as the Saurashtra Road
Tramsport Corportion,

AN HON. MEMBER : Is it Saurashtra
or Maharashtra 7

SHRI 1IQBAL SINGH : The name of
that Corporation is Saurashtra Road
Transport Corporation. If the hon. Member
does not kmow the history, it is pot my
fault. Second is the Maharashtra State
Transport Corporation is making profit.

SHR1 LOBO PRABHU: What per-
centage 7

SHRI 1QBAL SINGH : That is ano-
ther question. 1 can give the figure.

Himachal Pradesh is also making profits.
Fourth is Orissa which is also making
prcfity
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SHRI RAGHU RAMAIAH: 1 have
get the figures here.  Maharashtra Road
Transport Corperation has made a profit of
Rs. 58,95,000 in 1965-66. For the year
1966-67—Rs. 15,88,000 and 1967-68 it is
Rs. 23,51,000. Orissa Road Transport
Corporation in the first of these years has
made a profit of Rs. 12,41,476 and in the
next year Rs. 9,44,553 and in the third
year it is Rs. 10,50,578. There are a
number of other corporations also making
profits.

Police Misbehaviour with Pressmen at
New Delhi

+
* 1328. SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :
SHRI YASHPAL SINGH :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 4389 on the 13th
December, 1968 regarding Police misbehavi-
our with Pressmen at New Delhi and
state ;

~(a} whether the report of the Deputy
Commissioner submitted to Government has.
since been considered ; and

(b) if so, whether any action has been
taken against the persons concerned and,
if so, the nature thereof 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN) : (a) and (b). Atten-
tion is invited to reply given to starred ques-
tion No. 121, on November 15, 1968 and the
position explained on behalf of Government
in the course of a discussion in the House on
December 18,1968. Government have consi-
dered the report of the Deputy Commissioner
and have asked Shri Kohli, ASP to explain his
conduct in relatian to the incident involving
the journalists. Departmental action is also
being taken against officials of the Ceatral
Reserve Police whose conduct has come in for
adverse comment in the report of the Deputy
Commissioner.

SHRI K. LAKKAPPA : 19%th Septem-
ber 1968 is a black day in the Indion
history. Police and Mr Chavan behaved
like tvrants. (Interruptions) Freedom of
Press has been insulted, 1 would like 10
know because the answer given to that
question is not satisfactory. They have ot
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brought out as to who are the persons and
the journalists involved in this incident.
They have not gone into the mystic meaning
of that inquiry. I would like to know what
statistics this Government has collected so
far as the misbehaviour of the Police towards
journalists is concerned. 1 would like to
know how many of them are invovled.

* SHRIY.B. CHAVAN : [ cannot give
the statistics here. As I said, the Deputy
Commissioner produced two reports in two
stages. Second report has been received.
Again a question is raised here as 1o what
action has been taken against Mr. Kohli.
As T said T will certainly look into that. I
think the Lt. Governor has asked for an
explanation from him and the explanation
has been received.

As far as the action to be taken against
certain officers for their omissions and
failures is concerned, we have said that
a departmental inquiry will be held
by Mr. Ramachandra Rao—I do not
exactly remember the name. The question
was raised about other actions, parti-
cularly about the person who died there
and 1 have said that the CBI has been
asked to investigate in the matter and 1 am
expecting their report.

SHRI K. LAKKAPPA : In answer to
that question I have no hesitation to come
to a conclusion that there are cerlain doubts
that have been narrated here and the hon.
Minister is suppressing it. The broad facts
regarding the happenings :n and around
Indraprastha Bhavan have already bzen
brought out by the fact-finding inguiry
Committee. The Government of India has
not constituted a judicial body to go into
the facts in detail and the mystic meaning
of the incidents that happened on the
particular day. I would like to know this
on the basis of the information supplied to
us. This leads us to the conclusion that a
judicial inquiry is inevitable. I want to
know whether this Government of India has
constituted a judicial inquiry on the basis
of the facts disclosed so far ?

SHRI Y. B. CHAVAN : I have answered
the question many times on the floor of
the House. Lsaid *No’. The enquiry was
held by the Deputy Commissioner and the
report was lajd on the Table of the House.

VAISAKHA 5, 1891 (SAKA)
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SHRI A. SRFEDHARAN : My hon.
friend pointed out that the incident which
happened in Indraprashta Bhavan was an
incident of sham: and disgrace to our
democracy and also an attack on civil rights
in this country. The Home Minister stated
that some action is taken against certain
police officers. These incidents are not
isolated incidents. Police excesses are taking
place in various parts of the country. Police
treat human beings just like chattels. In
view of this fact 1 would like to ask this
question for answer from the Home Mini-
ster. Has the Home Minister thought at
any time over this matter, whether there
should be a code of conduct for police in
regard to their behaviour in cases of mass
agitation so that minimum force alone should
be used in dealing wtih and controlling mass
agitations ?

SHRI Y. B. CHAVAN : Not only code
of conduct ; but firmness, tact and patience
is expected from them under the
Statute itself. There is no doubt that they
are supposed to use the minimum force,
But the judgement of the circumstances
under which they have to use the forca
depends upon the circumstances and differs
from occasion to occasion and event to
event.

LAS./LP.S. Officers

SHRI K.M. ABRAHAM :
SHRIMATI SAVITRI SHYAM :
SHRI A.LK. GOPALAN :

SHRI C. K. CHAKRA-
PANI :

SHRI P.P. ESTHOSE :

*1329.

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of officers in the LAS,
and LP.S. cadres, State-wise ; and

(b) whether Government are considering
any proposal for fixing statc-wise quota in
the selection for All India Services ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA) (a) A
statement giving the information is laid on
‘he Table of the House,
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Statement

Numter of officers
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SHRI K. M. ABRAHAM: Is there
any proposal that the State Services cadre

may be started and persons may be recruited

Name of the Cadre in position to the All India Services from the States
1.AS. LP.S. cadres ?
1. Andhra Pradesh 185 85 SHRI VID¥A CHARAN SHUKLA :
2, Assam 116 65 All these are dofe on the basis of com-
3. Bihar 205 95 petitive examination. There is no discri-
4. Gujarat 154 70 mination. They are recruited strictly on.
5. Haryana 90 39 merits.
6. Jammu & Kashmir- 52 28 .
7. Kerala 85 39 SHRI 5. KANDAPPAN : It is a very
8. Madhya Pradesh 213 173 unfortunate thing that people are often
9. Maharashtra 225 131  Ppressing that we should have quota State-
10. Mysore 136 7 Wwise for All India Services. If that is
11. Orissa 156 op conceded, then, I am sure the very basis of
12. Punjab 125 53 All India Services will be taken out of it
13. Rajasthan 136 gs and this' question is being raised because of
14. Tamil Nadu 160 g7 the feeling that some States have got a
15. Uttar Pradesh 288 19y  predominant position in the All India
16. West Bengal 187 137 Services. Also, Sir, with the decision of
17. Union Territories 133 g8 the Government fo introduce all the national
languages of India in the Union Public
Total : 2646 1493 Service Commission Examinations, this
(b) No Sir. question has come to the fore. Also, Govern.

SHRI K. M. ABRAHAM : From the
statement we find that in a small State like
Kerala there are B5 IAS and 39 1PS officers.
1 would like to draw the attention of the
hon. Minister to the fact that the Stale
Government had incurred the following
expenditure on JAS and 1PS officers as on
1st January, 1967. In respect of 1AS officers
on 1st January, 1967, their number was 79.
The expendilure incurred on salary was
Rs. 5,66,480 and on T.A. it was Rs. 47,400.
Regarding 1PS officers their number was 40
as on Ist January, 1967. The expenditure
incurred on salary was Rs. 84,210 and on
T.A. Rs. 20,000. In view of this heavy
expendiiure incurred by the States for these
IAS and IPS officers, will the Government
consider to stop sending these IAS/IPS
officers to the States because the poor States
can pit their own officers in that cadre ?

SHRI VIDYA CHARAN SHUKLA :
The position is exactly the reverse. The
Centre does not send the IAS and IPS
officers to the States. The States send the
IPS/IAS officers to the Centre and there is
no question of any harm to the State
Government. The IAS/IPS officers come to
the Services on merits and they do a splendid
job of their work.

ment, wittingly or unwittingly, many a
time have conceded that the theory of the
sons of the soil is quite legitimate, In view
of all these, I would like to know whether
the Government is going to keep the
standard and the cadre intact at the All
India level or are they going to tamper with
it ?

SHRI VIDYA CHARAN SHUKLA :
I have already indicated that in my main
reply to the question as to whether Govern-
ment are considering any proposal for
fixing State-wise quota in the selection for
All India Services. 1 have said *‘No’ to
that.

SHRI S. KANDAPPAN : That ques-
tion is different. 1 have raised so many
points. When the Government decide that
all national languages are going to be intro-
duced and are doing away with English, it is
bound to happen that the selection is going
to be at the State level. :

SHRI VIDYA CHARAN SHUKLA :
Not neccessarily. It is no: necessaty that
because national languages are going to be
introduced there will ‘be quota system
indircctly. There may be theoretically 100
candidates or 50 candidates from a particular
language group. It depends on the merit
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of the candidates. There is no question of
that depending on the ratio of the langu-
ages ; not at all.

=Y difarw fag Ae<t : o FEa
AT 9T 9T @I AT § SO gX 9IW A
it gfrr ¥y § fFar wmdo wo
UHo HIT ATEe GYo THo ATRFRIAF! WTA-
SOFAT &, IFFT FEATAT 7% | F AT
Y ot & A SEAr § R F A o
AL Fhrio To THo o Arfe dYo
uFo wifEEd NTEr F WX 9T A
gy wrag o Fenr fauifea & cod
FE 0 oY Ay & gAsr e W arfae
Fargg I & faam@g M F= A may &
g @t mglad g A Wy § weAr ¥
ArEe To THo YT ArSo GTe UFo ITF!
NE T AT AT WA g 7

SHRI VIDYA CHARAN SHUKILA :
I have not been able to follow the question,

SHRI NITIRAJ SINGH CHAUDHARY :
I wouid like to know from the Government
whether by calling those officers to the
Centre, an identical number of posts or
vacancies will be there ? Is the number
given inclusive of this 7

SHRI VIDYA CHARAN SHUKLA :
The number that has been given is an all-
inclusive number. That is the total number.

SHRI GIRRAJ SARAN SINGH: 1
want to know whether the Government has
any scheme or would consider a scheme
for sending these IAS and IFS Probationers,
before they are appointed in Government
offices, abroad to our embassies where posts
exist and vacancies exist, to serve for a
period, maybe a year, in general purposes
posts so that they will get the whole idea
of what is going on in the world and not
be tied down by what is happening in a
particular district or a particular talug.

SHRI VIDYA CHARAN SHUKLA :
These officers ar® required to possess an
understanding of Indian conditions and India
and not abrbad. That is why we do not
intend to send anybody.
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SHRI BEDABRATA BARUA : Some-
times IAS officers in the State cadre are
larger in proportion to other officers.
Compared to these junior officers, TAS
officers have certain privileges in pro-
motion, etc. Is it not a fact that IAS
officers are selected at the suggestion of the
State Governments ? Has the Government
examined how in a small State like Assam
there are about 116 IAS officers while in
the State of U.P. which is five times as
big as Assam, there are only 160 Officers ?
Is there any principle on which this
distribution is made ?

SHRI VIDYA CHARAN SHUKLA :
It is on the basis of requirements of indi-
vidual Statcs. 1 am not at present aware
of the particular needs of Assam which
required all these officers there, But this
is all determined on the basis of needs of a
particular State and in no State TAS
officers are in surplus.

5t fmam w9 : wege AgiEy, i
FET ATATY § A9FT | WA R A F
Fraar wrgar g fv areia st dar
2T AT gfaw @ § gfea fraw
sfaaa & e w0 Wil wrem #§
A TAAT FATF FAA F AT R E |
FAT AT AT ATAHT § A0 To THo
garfz #t qd@y FUX £ F97 F47 7

st {aoreon g g Fami F
gfiaat ar sifganfiml &1 e oo
& ag & =8 =g wwar afew 97 7 aFar
g & fgw 6-7 @isf & s o Fm
freifea & a8 q@f =9 & gfaw mina
IEflEETd A AT AT @ ) IR A2
aFes aET gl 4@t & gfmr ek
wfzgaifed & o1 geflEAT AL & F
gt ¥ qg A% g0 9 9f 9% 9|
8% & FIW qg Ag v 91 fF Y
arg A8 g & afes wEw sw @
gram ar {5 379t 99 avg #1 I ad
fas o oY | IET A FT A F @-
FFAA &Y TETYEH AR AR AEE
# =g ey wwt o3, IggAs FEE W
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fregee 71ged & S IRATALEA & FH
ot § a5% & qge famr & @ &
@ Faeaey wd fagd) A gAa fooed
gy g § 7y T A I ITE @
T4 AT @ E | AT gL F A I
SAFT gar gt fe ol S ader w
adter fagmr @ fogw nw @ @iei o
T 5% gfm At mifgad gedtaar
¥ waw 7 fgay wa o ara g

it fa | |/ ATy meiT
¥ oher 79 & vy § A qqrgm )

it feramereer s © wETHT wETET &
2 qa1 § & fF FPema o8 & oSAd
ey At i—fE 15 Arwm
HraTH §—T Qe I gEwT ;oA @
% g AT AW MY WA 7 IA FA
T |

off TH W0 @ AUE WS, WA
aF €229 § ST HqAT &, IJAFT FIET
Han gar & AfFd FeT § W@ qrew
fruz 1Y & 9w q< fafaezt sm w9
grafrad W To QHo HI #1 VW A
TRAT QR FT FL AT E | F g AAw
Tt g & s eiffEr § amaeoaz
@ wIg ¥ I @wi #1 FRT W
IR 9x far widm ! ogEd @@
7z ¢ & dsgez *wew & TROA
T AW F Amw ¥ el AWEe
fear smar @ wefen & w0 wEem @
sl TigaT g 5w gfRw ¥ fgaw
¥ g%t fama 3T ¥gEea o= ol fan
sroarr 7

st fammacw g 38 1@ FEAT
fasgw 7aa & fr freft #1 wafag @ ar
M Tg9W &N & Fray fear s g

sty e : F @ EFaATE | TH
mrgo To UHe wWifFa 9 & & et
9T 43 §U & | ¥47 IAS wrAret gt af
g7
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ot fargrew qa ¢ S e Tz
qT Y § SAF AW U AU g0
AT E 1 AT drmEr A AT RN
FET @1 WA qi 9§ SR F A
fex Rzg &t ¥x FF &1 A AN gD
argaT F W 9T WK FEEe &
AT 9 AT AT § 1 THH Qv ang
arT A8 & Rt 3 719 15 qurr far
AT Y |

ot 77 =W F A LEFATE

st fagre gew . R FA &0
oF g a9 v gf @t @ Aaf wm
qFAT—aW JAF! AIA qEAIA FA F
faq &k &1 afew o sgr faegw
T & fr o F AR e g9 e
sar g |

=t swTIEtT WAt - wfew ATy
A & g § qfi=w T F 99-
qErfl, A Sifa Fg A gg we o
T FT IFAW I U FAGAT & HAE-
gl ¥ FRr e fA g ANty swam
=t fagiaa: &F w foar @ fF afew
wIET I F7 gEArd FE F fag
wfaam § gavga fEar S@qr | & s
w1gaT g fF @ qurar § s o @i
27

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN) : I do not knmow
whether he has said so ; I do not think that

he could make such a statement because I
never made such a statement.

e @ IR A e

*133]. =t vewey  faerdt © F4T
ng-®& 7 20 fameaw, 1968 F ari-
fe w37 d&UT 5274 F IO F WA
# a7 T i O A fE

(%) 7ar 1965 & wrzarfewT
gy & T arfeer ard e sfeai
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¥ freg sl #@ & faw wweEmw
FTOIT &Y GTAAT 9T F+517 9T ¥ 50
9 faame F fomar &

(=) afz gf, & swar 1 faoiw
fear mar ;WK

() afz 7, & &7 aes § FA AT
fagfa fer o &Y gemEAT d ?

T weA (s g wgw)
(%) ¥ (7). @@= & 99 F@ 9%
g wIgE glar g fr gt ¥ A §
fau &A1 & T@wE IuE qate &
U g@R T4 g7a gmfaa qrfy-
Fifi 1 39397 fgrag ¥ & nE§

=t e ey fawrel : goger 72T,
" 65 FT ATE A ToEdH FE A
FAT T F1 Ferms< 9w ar fF -
Fdf &7 § 37 99 fewm 9w g
HH qifFeaiT &1 ggEar SR 1
fae® F1aw gart 2w &7 afa qgs &1
AT AIF A FET a@ I
AT &1 |t T 99 sfwat & fafeamfar
TRH F1 TUTA 2 fg@r avw ) we w4
Agi%q Fga & % e #1E wrEwear
7Y afew ot Frga Fgam @ 99 & @
7 qT ¥ ferar ar gwar @1 wafao &
7z ST ngan g fr oo safw sy %
aug % gw I § 99 9d, 9gi a% e
T FTH FL I IA% FTQAT T 2T F1
afq 9g ¥, 97 safeqdi & +ft afz fafesm-
faw wgzg @ &3 s a1 SEEr w@w
FROFTFHATE 7

SHRI Y. B. CHAVAN : I am not
expressing any view whether citizenship is
taken or not. It depends upon facts. The
question is whether there are adequate
slatutory provisions. Our advice is that
there are enough provisions.

st T e frovet @ ToREE
I T Ig S194r ) fv & &t 9
e ¢ qifeeara 59 7u § I9% fafewm-
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fare <rgza, aed wfawe i 7 &F fg
4, qt 3| SveAT 92 WAy ¥4
famr g ? '

SHRI Y. B. CHAVAN : 1 do not know

what particular action has been taken ; 1 do
not think I can say anything about that.

=t 7w ere faerdt : qegw wEiEE,
& strar amgar g fr o it el
7 & ¥1 Sg% fag ww @ Femr
AT fF I @A FAr FT AGF T
freme fafadt gata At @ 99 H
zat safsaqt #1 gy 9@ arfs q9id
F WF T AW FY @ FT g% M A&
9T 0 safed 7 @ o% fomw fw @
AT F1 gifT ag= &Y FFATEAr gy ?

SHRI Y. B. CHAVAN : This sugges-
tion had been made on many occasions
and in some places it has been tried, I can-

not say that this would be a uniform rule
for all the sectors.

garé Wi v el @ fag R wTEn
Ll ol
+
*1332 =t SETEEIC e
@A AR
=it feragRTe TTeA
T e aq whfaw g wA
4g T T FIT F 5 :
(%) 7T aXF1T 1 W g A Y
ox fad & fr gard oyl ax T & foar
T AT FIW oF I A4F &

(/) T IegET AW IF gaArS Al
9T HIS-H12 §1 9 54 & faw aomrar 747
&, 7931 ® F1 g9 qA F fag; Al
() #a1 ITF &7 7AW TFF T II4T
gg#1 #1 Af4F glaad Iy FF &
fordr fawan e ?
THE DEPUTY MINISTER IN THE MI-
NISTRY OF TOURISM AND CIVIL AVIA-

TION (DR. SAROJINI MAHISHI) : (a)
No, Sir.
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(b) The en'ry fee has been introduced
to discourage overcrowding in the passenger
lounges at the airports and to facilitate
expeditious movement of passengers and
their baggage.

(c) The revenue is credited to the
Consolidated Fund of India and is not
specially ear-marked for any purposc.
However, the Fourth Plan contains provision
for substantial improvements (o our four
international airports where this entry fee
is charged.

=Y WHTEIR AwEEt  § Smar Sgar
g & qdz qar wdfas sgad w@wa
1 A1 g Faia ¢ ag fawria ag @@
%1 efee § fogr mar & ar g wFi O
St T g gl &Y AT @ SEF AT
& fow frar man & agr g <@ § & faa
FIHT # qrOw1 anear fadr g ?

Tz qun wfrE IgaA w5 (sTo
v feg) : T @t efesio @d T
uF ot wfgs & Tgh T wT AW
At 9g9 THaEIa FET 9 AT gw q@Aar
gAafa &9 FA @ E 9% fau A 39
T %g wm e wmr wmfgg
(smmem) + gaTUr mATA. & fF o9
agl g9 g U FAT AT ¥G FOE &7
HWEAT g AT | 7@ w47 efee-
F ¥ g TaH I GEATT I gf

St WETHAIT e . ATCH H oA
g favig fear mar ar— s & y@ Ad
FET—ITH AL A AT AE A FT fos
t feT =9 wmF sESr aga wfaw Tgr
frar 8, uw sor < faar & 1 § g srae
wrgar g % awirr &% fF W g@wr w
AT Yo T, Y TWH EFGFT AW 39
TNIWE? FIMAAAREHAF 5§
¥ TURY SAAT & A7 /AT FLFT AW I
¥ wqst Far wiafa g ?

o wvr fag : 48 91T WA & w0
¥ agq ¥ g9 gwa ag ofaw gwar e
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TR U UF w9aT 7 fqar sw Wit
aH agt ghaar w@dt &

gt aF ag aa1a & o O € 91 @
& vawr #1f fagwa g A guw) 98 ToF
W I wrEvaFar Ag) ¢ wfew 99k @
AT ZA AL AL AN E I FOL A IH
gar & arfgmy (swaea) ‘

Y 33 ¥ : AT wRAT AZET &
wrg § fr gfrar & ay-a8 gaeeeEa 9
Bt F1 oA 9 Adi g P Awa H owoi
UAT FE A IH gAT ¢ afeT SmramEx
gfaar & o a?-3% rda & T3 9%
et #1€ ot o AdY & ) wifaeara ¥ o
ot F1E o O A 2 K WY weew
¥ ST wigar g fF qaenids g o)
FIUT HETE SHH UAAILTTAN qqAl
2 a1 A8t W1 IA7 wrEIT g Wra 4ar
agy ?

Mo Fvi fag : agT G W Iw ¥ gl
9 Ag IFF AT 1 gl % AT
ATEFEIAY T 95 &, UF %Y G487 Ay v
g oET O WM AT FEF gAETRET F
29 794 § | W% 9T g9 ) A wwar
2 | ag A Fa9 I A 9T & SfE weET
ard & A1 e fafega €1 o gfaemg
& g% STA F@ €1

SHORT NOTICE QUESTION

Reported Statement made by the Minister of
Railways at Chhapi (Gujarat)

=+
SNQ. 17. SHRI N. K. SOMANI :
SHRI RANDHIR SINGH :
SHRI SHIVAJIRAO
S. DESHMUKH :
SHRI ERASMO DE SEQUEIRA :
SHRI SAMAR GUHA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether he, while addressing an
election meeting at Chhapi (Gujarat), made
certain promises as regards stoppage of mail
train, starting oew trains, providing addi-
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tional facilities for local
clc; ’ -

(b) if ‘so, whether it was proper on
his part to make such policy announcement
while addressing an election meeting in
favour of a Congress candidate ; and

railway colony

(c) whether it amounts to misuse of
office for influencing voters of Banas-
kantha 7 .

THE MINISIER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No, Sir.

(b) and (c). Do not arise.

SHRI N. K. SOMANI : Just yesterday,
we had a Calling Attention Notice by
Shri Nath Pai on this very same
subject,—misuse of Government apparatus,
machinery, equipment, officers and all other
things, in a State like Jammu-and Kashmir.
And today, once again we have had a Short
Notice Question on these malpractices which
are a shame, and these Ministers make
these #€lection campaigns and have these
various meetings for captive opportunities
whercver they get just for disbursement of
favours, for misuse of these facilities and
brandishing these promises which have be-
come a very unholy and unwarranted practice.

1 have gol five specific instances about
which promises have been given in the
Banaskantha constiluency just last week by
the hon. Dr. Ram Subhag Singh.
This complaint has gone to the Election
Cominission, and unfortunately, the only
answer that the Election Commission has
given to me is that the papers have been
sent back (o Dr. Ram Subhag Singh.
What -kind of justice is this ?

Anyway, I would just quote these five
specific instances which have been raised.
One is ihat the mail train will stop at
Chhapi ; the second is that there will be
an extra train betwegn Mchsana and Palan-
pur ; the third is the praovision of overbridge
at Palanpur ; the fourth is the provision of
water facilities for the railwey colony at
Palanpur, and the fifth is the surveyofa
railway line betwlen Rajanpur and Harij.
( Interrugtion) What is the point or oppor-
tonity to make such a detailed investigation
on behalf of the Raulway Minsstry at a
time like this ?

VAISAKHA 5, 1891 (SAKA)

Oral Answers 4

DR. RAM SUBHAG SINGH: Sir,
the hon. Member has asked in part (a) of
this question whether he, that is, I, have
made certain promises as regards the
stoppage of the mail train in the meetings
held at Chhapi, and he mentioned about
malpractices. He might be fully familiar
with the malpractices which they have been
indulging in.... -

SHRI N. K. SOMANI : Who ?

DR. RAM SUBHAG SINGH :
himseli—Mr. Somani. (Interruption)

He

SHRI N. K. SOMANI: How do 1

come in, Sicr ? (Interruption)
SEVERAL HON. MEMBERS rose—

SHRI N, K. SOMANI :

I have given
specific inslances. i

DR. RAM SUBHAG SINGH : 1 am
replying ; why are they so impatient ?

MR. SPEAKER : Let us hear. Order,

order.

DR. RAM SUBHAG SINGH: They
are impatient of the election campaign and
they are becoming ‘impatient here also.
Nobody asked me these questions or nobody
asked these favours from me, There were
two meetings at Chhapi. Not even a single
individual at the meetings got up and said,
“Give us thesc facilities.” I do not know
wherefrom the Swatantra Member has
manufactured these points. These are
absolutely baseless, incorrect and unfounded.
{ Interruption).

=t wy o A=y sgEeAT W oWEA
g1k e T g i Wt o mw
T FT AT Ag FTQ § AR FEA
F FAT S AT AT R § ) §W HT A
#1 wferaread &1 a8 T FT ary
AR RE?

st TueiT g : 9 THaeE Egedl

g
DR. RAM SUBHAG SINGH: You
are going to forfeit your security.

AN HON. MEMBER : Is he makms
a ground for an election petition ?
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MR. SPEAKER : Order, order. Itis
a Short Notice Question. Members can
ask only questions. (Interruption)

SHRI N. K SOMANI :
pletely wrong.

That is com-

SHRI H. N. MUKERJEE: In the
course of his answer, Dr. Ram Subhag
Singh said certain thing which violate the
order of this House entirely, because he has
made allegations in a
fashion which I submit is impermissible. It
calls for your intervention at this stage
before he can ask bis question.

inst a h

SHRI N.K. SOMANI: His beha-
viour is most irresponsible. He should
withdraw it.

DR. RAM SUBHAG SINGH : Why ?
You must withdraw the bogus allegations
you made. All these allegations are bogus,
manufactured and fabricated.

MR. SPERKER : Order, order. The
moment something was said by Dr. Ram
Subhag Singh that he knows the Swatantra
Member, Rangaji objected to it and asked
what is it that he knows. Before anyone
of you get up, ecither Mr. Somami may
insist that Mr. Ranga's question should
be replied to or he may put his question.
Or, Dr. Ram Subhag Singh himself
may explain. Why should so many of you
get up ? Rangaji has asked, where is it
that Mr. Somani comes into the picture
pow and how is it that he is aware of these
things.

SHRI HEM BARUA: It is not a
question of Mr. Somani coming into the
picture. According to the rules, the purpose
of the Question Hour is 1o elicit information
and minister should give information. He
shou'd not indulge in invectives.

MR. SPEAKER : That is exactly Mr.

Ranga's objection. Let us give a chance
to him to reply.
SHRI HEM BARUA: When rules

are not followed, is it not your job to give us
protection ?

MR. SPEAKER : The point is simple.
Dr. Ram Subhag Singh has said that
about the stoppage of the mail train etc.,
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he did pot say anything. But as a report
he said, . . :

SHRI N. K. SOMANI : What kind of
report is it, Sir ?

MR. SPEAKER : Have
information ? What is it
Somani has done ?

you any
that MR.

DR. RAM SUBHAG SINGH : He
asserted that these malpractices were in-
dulged in ; Therefore, I said, 1 did not say
anything ; it might be your monopoly to
indulge in malpractices.

SHRI RANGA : It is open to my
friend to say that this is not correct.
Various other instances have been cited.
He could have said that he is not aware of
them or they are not correct. But it was
wrong on his part to say, so many things
can be said about Mr. Somani. Mr.
Somani is a member of this House. . .

=it fanyfar {oog : AT T g fag
ot 30 @ 99 F wrae )

SHRI RANDHIR SINGH: Dr.

Ram Subhag Singh is a member plus
minister.

SHRI RANGA : My hon. friend is
young and bellicose. Therefore, he is not
prepared to give the answer, but he is pre-
pared to box with everybody else whether
he is provoked or not. (Interruptions) I
want it to be on record that I take very
strong objection to the unnecessary remarks
he has made, . which are thoroughly unjusti-
fied. It is not proper and decent. We do
not happen to be in Government.

They happen fo be in Government and
therefore they have to give the answers.
We need not have to answer amything at all,
We are prepared to prove that Shri
Somani has not indulged in any wrong
activity or wrong electioneering or anything
like that.

Dr. RAM SUAHAG SINGH : It was
he who used the word *‘malpractice™ first,
and if he wants that I should accept that L
am not going to do that,



37 Oral Answers

ot wy fomd : AT ATIE WTGR ATET
7z 2 fF g aqge & faaw o=
warad ¥ wryga ax fwar qar qve

SHRI RANDHIR SINGH: Sir, how
do you entertain points of order during
Question Hour ?

MR. SPEAKER : There is no point
of order.

it wy forwd : =) GTEA T ATHRAT
IT AT § FIAX 747 AT IW qEAAG A
gt fear fr s A A9 dfew
e & AE fFar W ww 9 wg
aar @ & fr =i a9 Gfw S 49 A
wE grE A w1 woA fear @ ag
AT g Ao 1 &1

wens AR, AT g AR & fF
R F o s ag o MATE A
R UM E, T g o
affa ag “qoraa waRda” § o G 80
AT QRAAE F FIT g AT #
w< Rtz foar & &Y @) 3 a8
frar & 1 firar & & ETE oEERE” ¥
frar &1 it A U @ IEF W9F
agf & 1| WrAq AT § A T o-
9" o AT =Wifgo ) W aw § AN
zr€ £12 %1 wownq frar & AR At
AT X AT W9 qAET 1 W

st wfge @t qETE oFEEE F I

At Tifg |

st Tfy T : g WATT FT I FT
®E

DR. RAM SUBHAG SINGH :
be his paper.

It may

MR. SPEAKER : We should not take
it 100 far. Shri Ranga has protested
and it is on record that he has protested
(Interruption). You ¢annot expunge unless
it is unparliamentary or something like that.
Rules do not .give authority to expunge
anything that 1 do not like.
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SHRI H. N. MUKERJEE : Sir, 1 want
some guidance. What happened here was
that in the question there was certain
criticism made by the hon. Member and
the Minister answered by saying that
malpractices were being committed by among
others the hon. Member. Do 1 take it
that without any intervention from the
Chair this kind of statement either by the
Minister or by a Member would pass just
like that with impunity because my feeling
is that the reading of the rules, the letter
and the spirit of it, certainly precludes the
use of such allegations in ihe House. That
is why it is a matter of order where my
very humble submission is that immediate
intervention of the Chair was called for ;
only on account of, perhaps, all the noise

that took place that intervention is
delayed.
MR. SPEAKER : The question asto

when to intervene is left to the Chair.
There are certain rules which state what
should be expunged. It is not as though
every allegation that is made in the House
can be expunged. When an hon. Member
is allowed to put a question the whole
preface that he makes is full of allegations.
Am I to expunge that complete question ?
It is being done so cheaply and easily here,
that before a question is put the hon.
Member concerned spends five minutes in
giving a lecture of allegations saying that
the Government does not do this and do
that. Am I to expunge that also if that
becomes a practice (Interruption)? 1 cannot
allow any more discussion on this. Shri
Ranga has protested and his protest has
been recorded.

SHRI P. K. DEO : Sir, you should also
express your displeasure.

MR. SPEAKER : I know when I should
express my displeasure ; I need not be
prompted by somebody that I should say
this or I should say that,

SHRI1 N. K. SOMANI : 1 do not want
these words to be expunged. At the same
time, I would like 1o reiterate that neither
bave these reports emanated from me nor
have 1 any connection with the newspapers
which published this, I stropgly resent the
imputation made by Dr. Ram Subhag Singh.
If on the basis of published documents and
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newspapers members are pot allowed to
raise such issues in this House, what are
we to do here ?

DR. RAM SUBHAG SINGH : But it
has been allowed to be used.
SHRI N. K. SOMANI: Anyhow, my

second question is this. In company with
Shri S. K. Patil, in a mecting of the Cham-
ber of Commerce, did he make all these
promises, or did he say that he will closely
look into these matters, purporting 1o give
the impression to the electorate of Banas-
kantha that if Shri S. K. Patil is going 10
win, all these things would be put into
operation by the Railway Minister ?

DR. RAM SUBHAG SINGH ;: That is
entirely wrong. It has no basis.
SHRI RANDHIR SINGH: In this-

case, the hon. Member, Shri Somani, is an
interested party
Swatantra Party is contesting against the
Congress. So, his statement cannot be
taken as gospel truth. Now, 1 will put
some straight questions to the hon. Minister,
Firstly, was the tour official or non-official ?
Secondly, was Shri S. K. Patil, a contesting
candidate, in his company during the tour ?
‘Thirdly, during the tour did anybody make
the demands which are mentioned by the
hon. Member on the floor of the house ?
Fourthly, is it mot a fact that all these
baseless and cooked-up allegations are being
levelled to collect election petition material
by the prospective defeated Swatantra Party
candidate for filing an election petition
on grounds of corrupt practices ? (inrerrup-
tions).

SHRI D. N. PATODIA : How can such
questions be allowed ?

MR. SPEAKER :
not over,

Even ihe election is

DR. RAM SUBHAG SINGH: As
regards my tour, it was purely non-official.
1f anybody wanits, he can see a copy of that
tour programime.

SHRI RANGA
all the same,

You are a Minister
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DR. RAM SUBHAG SINGH : That can-
oot be helped. As regards Shri Patil's
Presence in the meeting, it is entirely wrong,
because nowhere was Shri Patil 'present in’
my meetings. As regards the third point,
nobedy asked me for any faeilities, so
far as ‘railways are concorned, in those
mectings. :

AN HON. MEMBER :  Why did you
go there ? ’

DR. RAM SUBHAG SINGH : 1 went
there to address public meetings bécause it
is my habit. 1 wanted to canvass for the
Congress. For that I will go anywhere. 1
will go even to the constituency of Shri
N. K. Somani to try to defeat him.

SHRT RANDHIR SINGH : What about
my last question—using this as materia for
an election petition against Shri S. K. Putil 7

DR. RAM SUBHAG SINGH ;
may be the strategy of Shri Somani.

That

SHRI S. KANDAPPAN :.. k.-am -very .
sorry that even afier the objections raised
by so many leaders of the opposition and '
some of the remarks that you were: pleased -
to make. the Minister. has not. thought:it fit
at least 1o express regret over the retort
he made, which was.in bad taste.” If these
things are allowed to be perpetrated, then
there can not be any scope for us o ask
questions on the floor of the House because,
after all, we are guided by press reports or
comments made in the press. If the
Ministers are allowed to accuse us, or cast
aspersions on us for quoting newspaper
reports, as was done in the case of shri
Somani, it will be wvery difficult for us to
all.  With this
preface, 1 would like to ask this straight
question. When ‘the  Ministers tour a
constituency during an election it is inevi=
table that public may go to them, represent
certain matters or make some demands and
the Minister, in his turn, either in the
meeting, in the press conference, in a group
discussion or aside may make a few obser-
vations about the representations made to
him. So, is the Central Government pre-
pared, in consultation with the State
Governments and major political parties in
the country, to see that a healthy practice is
established whereby the Ministers do pat go
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for election campaign during bye-elections
and the Ministcy as a whale will resign three
months before the gensral elections ?

~ DR. RAM SUBHAG SINGH : 1 have
no regret which he expects me to express
here. -1 am not full of karuma. As you
know, he should- have taught the gospel to
his own Ministers who went 10 Nagarcoil
constituency,

SHRLI S. KANDAPPAN: We are
prepared. That is why I put a straight
question, whether the Centre is prepared to
take up the matter. It is a matter of all-
India issue.

st ®o Wlo WSl : WeAW WA,
afy IEA ®E wEETAT g far &
Tq1 9g a9 @ & {5 9w ag dfen 5%
ag # 9¢¥ A F@i SAw g & fag
F1§ 7 wrr ar fx A ¥ Fgr ar e
afz §7 aTeEET A9 2 §FY § A1 /U7
ATGW AT ? 797 7 wEY A4 @ i v
1 XA I A AL oA wifs agl &
AN qrfes G F1 WTgA AL & ! W
ATETA IR AG) fgaT o1 ¥4 Wig=r
4 A-Agea 1@ N9 & @A § W fF—
FIHT T 78T 98 TS F, L§ I9 99
fiF wilig @0 & @Y &, IAFT 72T g€
T Afew ARt A e ¥ 3@ 9
qrEEa dar 4@ @ famy fFoFw
FdrEe gre Ay !

oo T gAn fag : Sgr aw awrsl
i gufenfa &1 aara &, @@ a@ w1
AT AEE§ 1 5 SR F ot § mar
a1, ¥§i I94t gafeafy F ot saw
w@ A ot g
HEATEA T 991 2, AF-AFT T wqrea-
a9 UG TIX § ¥ Tewr dwww A
e FQ | AR E R Gy A
FIRAFY | A WEATET O FY HIZT
[ ¥ IR WiTT A &1 9 vEr 0%
A% ¥ AgH ¥ A gATS Fy amw 7 FeA
o1 deaifedy 97 I 9 TR 9y S
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~wa ¥ AW F g Aty e Faw
F grg W@, 97 7% 5 Figg @ aw
aF aTg AE ACH Faw F )

st ®o Wlo AN : WAAA AT W
T g fF w119 & 1 WeAEA [ A&
T, #4if% 32 ard-gAsaT A8 & AR W
aF gu A ey § a3 9% D7 1 wrww
N g sz A Fy
wgt oY wrzaTT 23 oAl S S
¥, 33 # A grdt 9v wgFT arx § ar
Farmar wear g £ 333 o 7 v
CERL LR SR

o TR gan fag : wra o A at
o3 NFT T qFA § |

[Sream g disvaw go)

st fpfa few : saregy w@IEE, &
ag wAaT Arear § fE s ard A wgi-
g e ®, 93 9u it ard-gtmma
gat g, @@ X @ aEt & fafaew
oy, 9 & e gt ... (swm)

st T : AR AT . (s ) -

st fyfa faw o faget gqwr o
searafy swOs St ® g ¥ fag
T Y IAT FY Fga § fEag Wy ?
frrmyz # a9 =Nfaig ag ar@E
e 7 7 & s =R § fe dw g
1§ a7 fraw 193 o1 @Y & OF o oD
qr#f #1 w41 &Y, IR FA FAL L I AT
Fiadl w41 g, 91T ¥ gry § 37 w0g
o anT 3zt & A wE fegH @ W
M IeTT At | WM gF T AT
amr 2., (suaam) o

SHRI S. KANDAPPAN : | have thrown
a challenge. Let the Centre be prepared
10 come out with rules and regulations and*
even to amend the election laws or the
Constitution. We are prepared.
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Wt my fowd : weaw wERw, o7
SFAqgRETMEIRE?

ITeqw  wEEE : w9 9w gfge
WORT FR AT ?

ot fasyfar fawt : & ag wT SreAr
g & dw o e awew § W A
afs g ® wmr, A9 N faidg @
T At T 59 §Rg H 9 Iy A9
FEgal ? ¥T 99 999 ®E g3 qU FiE
fafrees W@ #iE &1 a1 FHEA Az
grar & fga &t @ 4 M ? W=
FAar & fem #t 3@ Fuw A IR fav
Wt F1E AT WMF FAE FWER TOT AT
@y

o TW gaw fag : a1 wsEr qwS
qar @ 3% fav & & A woer dfge
FIAA |

S FHTHNIT TN : II(eA HEIET,
for A s 9 & faafadr § sy
ST | fawm & sramr agar § 1w
Fgar ag ¢ f& 1 0 ¥ T w7 N
AT AT I @I &Y A WA A
war &, fagy fodt af e S om &
wqT AT E AT faTy ¥ o § gw Smar
g aar K 99 TW THIT F IC-FH
I W grar Ign fersafe fade &
ararel fa¥m FqwH gy T AT A
% HT TWIT T84T &1 a1 34T 5@ 92 H
TH T AT €980 qLITH] FT F1AT FL
& 5 T iz 71 @k fao a9
wqIT Jm ?

sto T gan fag : fedd a1 Rar
a7 A s Aqrfgw avy

SHRI HEM BARUA : I know that the
minds of the Congressmen at the moment
are disturbed because of the fire in the
Conference Pandal, and that is manifested
in the agitation that is given vent to on the
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floor of the House. Their minds are dis-
turbed. 'Whatever that might be, may I
know from the hon. Minister why, when the
news appeared in the Press about his
indulgence in malpractices and all sorts of
assurances in that particular constituency,
the Minister did not take the trouble of
contradicting the newspaper report imme-
diately ?

DR. RAM SUBHAG SINGH : Actually
the truth is that I have not so far seen the
report that appeared in any paper. When
I returned to Delhi, there was the meeting
of the MNational Development Council.
After that, 1 went to Bihar and I returned
yesterday ; when I came yesterday, I got
this Short Notice Question. I was surprised
why they cooked this story, because, 1am
honest enough not to say anything wrong,
The moment I start indulging in any wrong
practice, I will get out of the House and do
it. 1 did not say in Chhapi meeting any-
thing which might even indirectly amount
10 giving any railway concession to anybody.
Therefore, I get agitated when I hear so
many things which are fabricated unneces-
sarily with a view to maligning the Congress
candidate there. (fmrerruprion) 1 went
there, but I did not say anything about
Railway.

=t vy fow : SaTeRy WA, W
Al ag awA ¥ fog daCE fF ot um

o fag ¥ it % wae WTew w7 A
TR IR AE T |

o T gum fag : afaF o a@
T |

it ay fmd : g% g & fe o
T fgmm & 6 ag g a9a & fr g
mErmirEmE i F R
uv 77 fag &) mar e A ot gmagwr
snzara agf far ) Y & qgar s ¢
fF wr wt AgiTm @ AE w7 9@ w4
fF 7ar Ta3 F1€ T T FT AARAT 97,
wigdz a1 f§ ded aww § ol e
TN ® ¥ W avg &1 ¥ gy afs A1a-
TRET 9T A wHI 9 R o @l s
® & W ¥ wwifaw g arfew qrew €
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ANz F 7w AN wERT ¥ T@ AW W
a7 AT & 7 AR Ag | @ &
AT 9T AN ARA T T T o
tvaw A § gt wgt o ag ww gy,
g F OF gra 99% gfua ar ofeww
fomim mifsae ar &1 4t g1, gg Fgr g
fo ewd @@ aXg &1 w@Ew qg faar
AT 7 qifewt aga gATY @A § 9, W47
9 T F1 gATET A9 FIH 7

o THgam fag ¢ # fasga ww
®7 & Fgr =rgan § 5 w&f a2 o, =e-
QI F o awrd g§ 9, of wifew
¥ & 7, i & et qar H-o

sit wy feowd : ag Y 7 A faar

T1o TragAn fag : & aX wEardd
vaxdsgmgfe sl o ot W ¥
g % fedt o ¥ 87 w1 wrearaA
agf fear, W 7 fFeft & WY awrdi
TR qer &

sitag fam¥ : I @ ag eT G
e Kagas g Brar
oA faar -

MR. DEPUTY-SPEAKER : On the floor
of this House he has contradicted that
entirely it is a fabrication.

st wy oy : Ee F@1 MG § fE
wEaTL 38 IFTNHAT FG 7 g ¥
TR FT98 T @I & 99 g9 Tz
FIAET T@ AT & aw qfeew Fam
aifeae o fomar 2 s s w=Ee
¥ ot g famr § ag a0 &)1 q@r
A g e ag ama gy ?

o T gww fag : A aF oA
wred & T W g 5 & wuy fag fadt
ﬁ-ma"\u .

ot 7y fawd : & gl ard aw
AT g, A qar 7 Agd § e ogw
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qoF FARTET WGEF ! Fagar g e
HATT TAFT AT FL |

Sto TR gAn fag - F Ay foma &
F3qg ariT F2at § 5 ag gwii afeas
fermm wifew &1 ad s gard atw
¥ %z femr #T 1

SHRI S. K. TAPURIAH : When the
Defence Minidter was contradicted by the
Extcrnal Affairs Ministry it was clarified.
One Ministry can be clarified by another.
Why not the Railway Ministry clarify it.

oft Tomeie fog @ T SR ERfC
frmTaT g mfFag gea F Fg RE

SHR1 A. 5. SAIGAL : May I know
as 10 what is the basis of the views expressed
by the hon. Member ? How has the
question been admitted T Was it taken that
whatever is published in the pcwspapers is
correct 7

st wy ot : ag aga @ WA
FLRE

DR. RAM SUBHAG SINGH : ltisa
fact that this is totally incorrect. This
question is based on incorrect assumption.

SHRI K. LAKKAPPA : In democracy
we must have free and fair elections. I was
also told sometimes that Dr. Ram Subhag
Singh is very good. But, unfortunately he
has gone there at the time of elections and
he has also conceded and confessed that he
has gone there to canvass for a party. The
fact whether he has given a promise to the
voters at the time of elections—is it a corrupt
practice or not 7 Let it be investigated.

So far as other aspects are concerned,
he has no answer and he could not answer
this House. Mr. Kandappan put a specific
question whether this Government would
formulate certain terms at the time of
clections and whether a Minister should
resign or they should have a certain code of
conduct to have free and, fair elections in
this country. Even here in this House it is
said that there should be free and fair
clections in this country. But unfortunately
this Government has not come out with any
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assurance. He said that our Party also
canvassed in the Nagercoil elections. The
Opposition Political Parties are prepared to
have a dialogue with the Central Government
to create certain norms and a code of
conduct at the time of elections, and
whether a Minister having so much power
can canvass. Is the Government of India
prepared to have a dialogue with the
political parties to crcate some healthy
conventions in this country ?

DR. RAM SUBHAG SINGH :
dialogue was already held. A meeting
convened by the hon. "Home Minister
where all the opposition parties were
represented.  And, it was held precisely
with a view to creating a code of conduct.
And now I come to the other points and |
may say, I made no promise ; I gave no
concession and I am . not preparcd to make
any confession.

" wRgto Ao farardt : § 310 TW guT
fazg ¥ Wy Wl AR A, .F AR
IO F A IAFATAg@T g fF awag gw

This

a1 % M @Y S § T Seg ¥ A

fe oy & Fafar & S o frem &2
foran FF ag #w &1 912 3 Al ag ¥«
F¢ fardell g9 & T waw 1 AT Wow
qUE A GAA AN, FAT 98 99 G & |
Mo T gaw fag : #X 9= & Rar
gar aragl 2g @ & At #g awvar afwa
qqYA F1 a1 faega agr €
+
WRITTEN ANSWERS TO QUESTIONS
wvq wiw N ow st fasafaemsg
wY FqraA
*1321, =it =g TE W
it it fag +
ot g WA
ot gwyEm E
w7 fm aur gaw ¥ Al ag
ww W gw w5
(x) 71 7z A= ¢ ¥ fadeft wi-
YATCHT A 7w w2dw & foug qur wifaw-
I A ¥ afrar w1 gw@ a7 -
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fas famfaarmg arfea 501 71 faofg
fear & ;

(@) afz gf, aY aerat sotar war

il

(m) ag gfafga @0 & fag fw
Iw faaframa &t fafy agr sa%
NFEET F ITAN oH-qfmdA-gg Ad
fear v 71 fares sHaY 1 w1
&7

frr awr guw dwr s (3o
WMo o WITo Wlo ) : (F) ot A 1

(/) =t (7). 5% Al 9zar)

fadsit % w& aveem AfoRt & weal &
. Wt fav weamsit
# fauifca we

*1323. ot AvTTUT wwew Wt
THT HH/AT THIA :
Far fmen agr gas d=r G gz
EGEEIR I SO T

(¥) 7ar a@wR F19ar ¢ & fagai
Ay wehg amfs ama & sfe
YA 4T AT Y FF FIQT F AW
F=ai 71 fafemr aor g e &
far wreg A g €, freg faal gt
% fau fraifea sier g a9 @9 &
FIWW 37 GraT &1 fAww et gsar g1

(@) afz g, @t 77 faa@i & a@
sl 1 sl qan affeafaal #
o # W@ gy @ # far g
F1T F qg@ F1 2; AN

(m) afz g, & faqat afa @ &
fawre @ wiT afr =gf, @t sa% @
s & 7 ’

T e g R st (TT0 Ao Fo
arCe o TW) : (F) & (W) » FoNfAE
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FIHST H I @t qrx fads gl 8,
faad ey g § faard & wfaw
g, arfas %y @bt &1 s g awd
qr fwar @r @r &

afswa #Fraai & on faariaE) &
faq gifwa @F A wtr &
wWET Fm ¢ fF 3w A 9qwey wfswa
faar & gfad @faa § ok T H
& zgareg § fanfagi &7 aiv az
W g faRe faafadl & fog adfaa
@2l #Y gear agrd @ wwdy g oar g
7g w5 framerdta § o

#7710 WLETT & wrearE S

*1324. =it wEw fagrdt arewdt ; w\v
TE-®T4 WA 48 @ AT F F

(7) ¥a we ¥ FArfEr
gw wear feat € ;

(@) % & fFex =T weaml

(7) 2039, 1549, 10 3§ =5
g ¥ Wt wfaw g g wR ¥ A
Mt qug-gqF_ fraw sl £ gead
| ST @ R

(7) @@ @wawa & FaT FIHaTEr *
qT ;AR

(¥) g7 ww9 aF AEAR @I
sreq sHafaf stargfgd &7

N Aot ® wew Wt (s
fare woo W) (7)) ¥ (3): @& faa
gurqed o)X @ fear § 1 [geawrew §
v foean | ¥f@d §&T LT—866/69] 1

Fau Hiar, faest

*1326. WY qATH AGE : 74T e
a4 gEw Ay WA 26 qATE, 1967 F
arifed S5 g€ 1383 ¥ I @ gy
i‘ruﬁaa'l?_tﬁwﬁ%ﬁr;
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(F7) Fgz smme F1 Aig ¥ gufaat
T qar ama ¥ fad 1964 § aLFmC grar
frgsa # 7€ wfafy av g feaar aq
sqq fFar g7 4r1;

(@) #ar 7z wag f5 gufy s
afefr @iwr sfadgy sega fFy 9 &
IO AW 3 #1 owafy @\ Ty g,
qarfy g7 F7 A 7qa s & fadr
nF JF 1 319 FEATE AT # A58
wafe ag ew fEar war a1 fr 3a
HA1T Y Afg FAAI G T § A FIT
AT F 9w F f4¥r 10,20,000 wOF
FX FioEr o FaTC FT A€ A9F ;oW

(1) afz z@ swre & afafeal &
famifeat #1 femfam adt s & qgar
frarfeafa 3 fasea fpar mar &, 1 G
afafaat s & &0 Far gasm § 7

faar @ gaw dar weATe W 99wt
(et wgiwr T fag) : (%)
gfufa 9z w1 @q ag gar &1 ’

(&) s (1) T NIR 7 ghaa
FeE-f & dr H S 9 w1 W
qu g w31 g aifs A7 F ot A qw
¥ | 9T 397 T g F e fagEr
agt & w1 FE Aeew Agf w1 o g
| Farfa, 196970 F 2w g Fr
AT AN F FE ITEA FEH T
il

Enquiry into Construction of Ashoka Hotel
Annexe and Revolving Tower

*1330, SHRT YAJNA DATT SHARMA :
SHRI JUGAL MONDAL ;

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer to the
reply given to Unstarred Question No. 4363
on the 13th December, 1968 and state :

(a) whether the report of enquiry con-
ducted into the irregularitics committed into
the comstruction of the Ashoka Hotel
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Annexe and the Revolving Tower has since
been examined ; and

(b) if so, the details of the report and
the decision taken by Government thereon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Yes, Sir. The findings of
the Enquiry Committee have been communi-
cated to the Ashoka Hotels Ltd. and the
matter is being processed,

Reduction of seats in Engineering College

%1333, SHRI BEDABRATA BARUA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have decided
10 get seats in Engineering Colleges reduced
in view of the prevailing unemployment
amongst the engineers ;

(b) whether Government hold the view
that there will be a surplus of Engineers in
future at the rate of development in the
Fourth Plan ; and

(¢) whether the proposal to reduce seats
will be given effect to immediately ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK.R.V.
RAO) :(a) to (c). For the 1968-69 academic
session, admissions to engineering colleges
have been reduced on a selective basis. The
question of whether the reduced admissions
should continue for the next academic
session is under consideration.

The requirements for engineers for the
Fourth Plan are being reassessed.

faeet ® wyw gueg

*1334, ) T fog wrest o AT
dwgw aw ofeege w9 7@ T @
wr % 6

(%) ¥ ag &+ & 5 "% gaeami
s gmigal #1 "er foest § wfaad
e o @
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(®) wwgaw §na o awt &
oiFE w1 §; W

(m) 73 gzl 1 AFY & g
9T g% AW 5t gifww @ &

fag s 1 1 FHAR wE@ W
fram g ?

doT wTd Wi A aw afoge
waY (st vg ) < (F) ¥ (7). fewelr

gfew ¥ WK d9g a&AC Y & or
@Y —

1966 1967 1968
gHTATW 8347 7995 7893
AT 3539 3349 3716

Wi g 3 a1 oF fagaw awreew
ww fear g (e § o
faat mar) afad wear LT-887/69) |

faeet & vyl ¥ g s w@Aw

*1335. =t wux =« I v

fwwr w1 gwe dwm oA ag @A A
w1 F30 fF

(%) feeslt & <@ v fired g
TgET F w9 qar e wwwrar
wrw #t oot gATed g §

(@) st qwadfa QDeEr F ag
fran opa agui § w=a @ qwr feaw
FIHET Y WA GAILE & whar; Wi

(1) T sm & fag g AT
Tt FT W & fr ww w6
FAFT FY WA qAF THIGE ®Y e
qar w3 o vy sram 7

o o g A W # Ta
Ht (st W qA) : (F) 118 &
el § ww R E i wfafag 68
A wifes T ¥ avgwl ¥ W RE
feeelt smmae g ewfam 10 wES ¥
are #a frstt wae A &
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(@) fawet gomas ¥ T gIOE
ST AT  fr WY qeedfa aer
& o9 a% oF it AgEr o g9
Froaw faar waw ¥ A€ @ A
FAl ¥ ¥ o9 ¥ qE w9 WA @Y
asy £

() <Y wEwAr & e
HYART TFAT T4T FEA F g WA A1
awm F9 F AT foeslt woew &
g saer for o wE ) feesitw
giq # i fftaa aug ad aam oo
aFaAT I

furé o swreet W il

*1336. ot witw sywrer @ - a4 Mo
qqT g dwy AT 23 FEA, 1968 F
wqartifea swA d=r 1777 ¥ 99 &
ST | g T W FAT F4 6

(F) ®ar  wTFIT F wew WAW
T ¥ AT 1 F15 40 91y gow
gt fF forf o s wsw wRW W
FEHT &1 &1 77 AT FT T FC
®E;

(&) afz gi, 3t sE*T AT AT

(m) zfz a€f, @t +|mr s W
fAR s ssA = e ; o

(7) afg adi, &r 9% v Fr@w
g?

faer oy gaw ¥ HA F;o
Wta ¥o UCo WHo T : (F) WX (F)
w5y ST GIFR W wamE fw ¥
mifears 7 ¥ =W Wy W fawws
s gk i iy ford e Al §
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Fg weqes  wifar IS A gy
el # grese fmrd el ¥ afew
Y & fad zaw T=A § W9Ar TOA-

aaFTE 1

Eqré famafEl qra w@ s o @
FTHl & Ul F U FECA W
™R F Ruaro s G § fFara
¥ T T A7 FEagd B g d
qEGT U FEI TIA IR IW
T[T HEAT AFAAT AT FT & vy
A1 IR AT A @ FT A

(m) =tz (%) : 9= & W& AT
- Iliteracy in India

{14 SHRI GEORGE FERNANDES:
ill the Minister of EDUCATION AND
YOUTH SERVICES be pleased to State :

(a) the number of illiterates in the
country and the percentage thereof during
the last fifteen years, year-wise ;

(b) what is proposed to be dome to
bring down the growing illiteracy in the
country ;

(c) whether Government would consi-
der mobilising the educated youth of the
country into ‘Literacy Brigade' to wipe out
illiteracy in the country within the next five
years ; and

(d) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R. V.,
RAO) : (a )The data about the number of
illiterates and the percentage of illiteracy is
collected only at the time of the decennial
census. The actual figures for 1951 and
1961 and estimates for 1969 are given
below :—

Year No. of Illiterates Percentage of [Miteracy
1951 29.8 crores 83

(Census)

1961 * 33.4 crores 76

(Census)

1969 34.9 crores 67

(estimate)
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" The figures for each individual year are
not avilable. ' '

{b) to (d) : For early cradication of
illiteracy, it is necessary to provide, as soon
as possible, compulsory primary education
to all. children ; and side by side, to organise
literacy campaigns amongst adults, Both
these are State responsibilities. To the
extent finances permit, the State Govern-
ments are providiog for . expansion of
primary education ; and it is proposed to
enrol, in the Fourth Plan, 124 lakhs of
additienal children at the . primary stage and
to raise the percentage of the children of the
age group 6-11 enrolled from 78% in 1968-69
to 85% in 1973.74. For spread of literacy
amongst adults, the following programmes
are proposcd 10 be developed :—

(1) Mobilisation of voluntary effort
and local community resources ;

(2) Conduct of pilot projects in selec-
ted districts and their extension to
other areas in the light of experi-

ence gained ;

A programme of farmers" education
and functional literacy to cover a
million farmers ;

Organisation of literacy classes
with the help of students as a part
of the National Service Scheme :
and
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[
the B, H. U. Executive Council's decision to

allow the Vice-Chancellor to- -authorise his

nominee to attend its meetings ;

(b) the advice given by the Ministry
of Law in this connection ; and

(¢) whether this advice has beenco-m-
municated to the Enquiry Committee and if
not, the reasons therefor 7

THE MINISTER OF EDUCATION
AND YOUTH SECVICES (DR. V. K. R: V.
R_AQ) :(a) to (e) : By its resolution dated
December 20, 1968, the Executive Council
of the Banaras Hindu University nominated
Dr. A.C. Joshi, the Vice-Chancellor of the
University as its representative on the
Inquiry Committee, under Section 5(3) of
the University Act,” and further authorised
the Vice-Chancellor to nominate a represen-
tative in his place whenever he was unable
to be present himself at the Inquiry. The
Ministry of Law had expressed the view
that such authorisation by the Executive
Council would be open to challenge on the
ground of sub-delegation.  Subsequently,
however, that Ministry opined that while it
is a moot issue whether the resolution passed
by the Executive Council, in so far as it
purported to authorise the Vice-Chancellor
to nominate a representative, is wvalid and
effective, it would not be justifiable on the
part of the Government to attempt to split

. up the resolution into valid and invalid

Establishment of a National Board
of Adult Education to advise
Government on the development
of programmes and for enlisting
the cooperation of all the interests
concerned and different agencies
involved.

In view of the immense magnitude of
the problem and the constraint of resources,.
however, it may not be possible to wipe
out illiteracy within the next five years.

B. H. U. Enquiry Committee

* 1338, SHRI B. K. DASCHOW-
DHURY : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) whether the Banaras Hindu Uni-
versity Enquiry Committee has agreed to

parts.

At its meeting heid on March 7, 1969,
the Executive Council of the University,
however, modified its earlier resolution as
under :

“Resolved that, in modification
of its Resolution No. 374 (a) dated
25th Japuary, 1969, the Executive
Council under Statuic 15 (xviii) of
the University, delegates, subject to
the following limitations, the power
of appointing an alternative represen-
tative for the purposes of the Visitor's
Enquiry Committee, to the Vice-
Chancellor ?

(1) ‘That the alternative representative
shall be appointed only for such
mecting or meetings or portions of
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the proceeding of the Visitor's
Enquiry Committee which, for any
reason whatsoever the University's
representative, Dr. A. C. Joshi, is
unable to attend ; and

(2) That the alternative representative
shall be any one of the following
persons, namely,

1. Padma Vibhushan Dr. Mohan
Sinha Mehta,

2. Padma Vibhushan Dr. Ghana-
nand Pande,

Pt. K.D. Tewari,

Shri Hridaya Narayan Singh,
Professor Anandjee,

Shri Balram Upadhyaya,

O

and the alternative representative shall, to
the extent of his participation, be the
University’s representative for the purposes
of Section 5 (3) of the Banaras “Hindu
University Act”.

In view of the modified resolution of
the Executive Council, the question of
communicating the advice of the Ministry
of Law to the Enquiry Committee did not
arise.

farafaareadl # fearioi & s & (W2
oY Evaest il w1 gEmn wr

*1339, it fargfr forws -
st 710 ¥o fog -

war e @y gaw faw ) ag S
F1 397 Fh

(%) sar 97 @= & f fagafamrem
TR Wi 7 fawafanedt § faafag
¥ 9w & fag wrg e sfraew gz
%I fawifar 91 8; oW

(=) afz &i, @ fasafaaremt arer an
gz a1 fagig fear mar 29

T aan Nhﬁﬁ(l‘ro o Fo
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"ree wto ) : (F) fasafrarem w3-
zra wrat & vt farafaemant #Y gwE
fear & fw et qrzawnt ¥ afaw & fag
F1E 31T wrg dmr faaifa T §¥ s
ag gwia fmar A (1964-1966) %1
famifeal & agea

‘(w) faawg @ur @ 9T @ fam
TR ( gewwa # e femr omang
Fferdr wwar LT—888/169)

State Road Fund

*1340. SHRI1 SITARAM KESRI: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whethers it is a fact that the Standing
Committee on Roads of the Transport
Development Council has decided to create
a State Road Fund ; and

(b) if so, the details thereof ?

THE MINISTER OF PARLIAMENTRY
AFFAIRS AND SHIPPING AND TRANS-

PORT (SHRI RAGHU RAMAIAH) :
(a) to (b). No, Sir. The Committee only
made a recommendation for the State
Governments to consider creating in their
respective states own State Road Funds on
the pattern of the Central Road Fund.

YT & wEdw I9-gArE §
fadfoai w1 wfw

1341, »ft gEAwR wEEAW : I
g% AAY 45 FAN F FIT T F

(F) &1 a@wr 1 am f@is 4
@, 1969 ¥ ifm ofggem” #
FAT gQ @ e AT W faamar
Tt @ 59 fafl e & wad
I9-F71F § wfF A1 4 qAr S F
IerEETT F fawg g=r< ¥ 9o faar ar;

(@) ¥T AW A @ quMErC w1
gvE &1 qar AN F H F1E T A,
LH 11
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(v) afz g, @ @ TEREF
¥ g FAT § q9r TW A4 § FHIC @4

Far FragTar v g g 7

nE-ETd wAt (s gwEaTE )
(%) < 2, = )

(=) s¥z (7). 757 ;L v Afed
FIATF HIAL W AW FT FiE
Aeqqal W AEY 47 4

Librarians in Academic Libraries

*1342, SHR1 HARDAYAL DEVGUN :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased 10 state :

(a) whether it isa fact that Govern-
ment have decided to effect changes in the
qualifications  prescribed for the posts of
Librarians in the Academic Libraries ;

(b) if so, the details thereof ; and
(¢) the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K. R. V.
RAO) : fa) Consequent on revision of pay
scales of Librarians in Universities/Colleges,
certain changes in gqualifications have been
made.

(b} A statement is Jlaid on the Table
of the House. [The Placed in Library. See
No. LT~ 889/69].

{€) The changes in the prescribed quali-
fications were effected as a result of the
recommendations made by a Committee
appointed by the University Grants Com-
mision. The Committee was of the
opinion that Universities/Colleges should
have in their Librariecs persons of high
intellectual calibre and good academic
qualifications, possessing sound general
knowledge.

Soviet Aircrafts

* 1343. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased 10
state :
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(a) whether the proposal to make
substantial purchase of Soviet Aircrafts for
the Civil Aviation Department of the
Government of India has been maodified or
dropped ; and

/bj the reaction of the Cabinet sub-
Committee to the alternative proposals for
making purchases from the Soviet Union
and from elsewhere ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) and (b} There has been no pro-
posal for the purchase of Soviet Aircraft.
The Indian Airlines, afier a comparative
assessment of several types of aircraft of
the passenger capacity considered most
suitable for its traffic, recommended that
five DC-9-40 aircraft should be purchased.
This recommendation is still umder examina-
tion of Government.

Investment by Central Inland Water Transport
Corporation of India

*1344. SHRI JYOTIRMOY BASU :
Will the Minister of SHIPPING AND
TRANSPORT be Pleased to state the State
wise fresh investment made by the Central
Inland Water Transporf Corporation of
India since its incep:ion ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) :
The Central TInland Water Transport
Corporation, Calcutta, which has been
carrying on its activities in the two States of
West Bengal and Assam, has not, since its
inception in February 1967, made any fresh
investment in Assam, In West Bengal, it
has invested an amount of Rs. 4,31,596 on
the purchase of 2 cranes. The Government
of India has sanctioned an amount of Rs. 25
lakhs to the Company for the development
of its dockyard.

Encounter with Naga Hostiles

*1345. DR. SUSHILA NAYAR :

SHRI K.M. MADHUKAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether it is a fact that there had
becn an encounter betwcen the Border
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Security Force and the Federal Naga Army
near Lakhemi in the cease-fire bound Mao
Sub-division on the 15th February, 1969 ;

{b) if so, the number of casualties as a
result of this encounter :

(c) the details of the incident ; and

(d) whether some foreign-made ammu-
, hition was also captured ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) to (di:
There was no such encounter on 15th
Fabruary, 1969. But earlier, on the S5th
February, there was such an encoun-
ter in which some arms and ammunition
had been captured. Some of the ammunition
captured were of Chinese origin. There
were no casualities, according to information
available.

Opportunity to Serving Government Employees
for appearing in I.A.S. Examination

*1346. SHRI GADILINGANA GOWD :
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) whether it is a fact that some-time
in the year 1962 Government took a decision
for giving chance to those serving Govern-
ment employees for appearing in the LLA.S.
examination who could not get opportunity
earlier ;

(b) if so, the details of the decision ;

ic) whether Government propose to
implement such & scheme for the serving
Government employees ;

(d) if not, the reasons therefor ;

(e) whether there is any other scheme
under consideration for the serving Govern-
ment employees in this regard ; and

(f) if so, the details thereof and, if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA! : (a; to
(d) : .Government had examined a
proposal to hold a separate examination
foo: serving Civil Servants of certain grades
and possessing a minimum specified ex-
perience for filling 102, vacancies against
the direct recruitment quota posts in certain
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services. The proposal could not. however,
be implemented in view of the opposition
to it from a number of State Governments.

‘e) No, Sir.
(fi Does not arise.

U.N.E.S.C.0.'s Book Production
Plan for Asia

*1347, SHRI D.C. SHARMA : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it isa fact that according
to the UN.E.5.C.0. Conference of experis
held in Singap in September, 1968, there
was a book famine in India and the reasons
for the same were bad production, poor
distribution and inadequate promotion ;

b, whether the U.N.ES.C,0. has
drawn up a book production plan for Asia ;
and

€' how far it is going to help India in
the matter ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES DR. V.K.R.V.
RAOQ) : (a) No, Sir.

(b)y No, Sir. It has, however, made
some provision in its Budget and Programme
for 1369-1970 for an Asian book development
programme.

fc) India may get some assistance from
UNESCO by way of (i) eguipment, (ii)
fellowships for seminars and training courses,
(iii) services of foreign experts and (iv)
grants for holding meetings and workshops
etc. It is not possible to indicate the
likely quantum of such assistance at the
slage.

Vice-Chancellor of Jawabarlal Nehru
University, New Delhi.

*1348. SHRI MUHAMMAD SHERIFF :
DR. RANEN SEN :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that even afier
a two year' search, Government have not
been able to find a suitable candidate for
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the post of Vice-Chancellor of the Jawaharlal
Nebru University ;

{b) if so, the reasons therefor ;

(¢) whether the University which came
into being under an Act of 1966 and was
carmarked in the Fourth Plan is yet to start
functioning ; and

(d) what positive steps Government
contemplate to take in the matter ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V. K.R,V.
RAQ) : (a) No, Sir. Shri  G. Partha-
Sarathi has been appointed as  Vice-
Chancellor of the University.

(b) Does not arise.

(€) Yes, Sir,

(d' An area of about 1,000 acres of Jand
has been acquired for the University near
village Munirka in South Delhi. Action
to appoint the  Academic Advisory
Committee, the Court, the Executive Council
and the Academic Council, as provided
under the Act, is being taken.

Collection of Art Pieces and Exhibits

#1149, SHRI R. BARUA: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that his
Ministry bas initiated a scheme to collect
art pieces and exhibits from all over the
world to enable the National Museum here
to present a comprehensive picture of the
ancient world civilization.

(b)

(¢) whether Government are also nego-
tiating with several European countries
throogh. the UN.ES.C.O ; and.

(d) if so, the oﬁaeome of the negotia-
tions 7

if 50, ihe _main t‘eaturgs tnereof ;

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.Y,
RAO) : (a) By direct correspondence with
Muscums abroad and with the cooperation
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and assistance of UNESCO, the National
Museum is making efforts to collect art
pieces and exhibits from the various
countries to enable it to present a compre-
hensive picture of world civilization.

(b} These efforts include collecting art
pieces through dopations, loans and ex-
changes. While effectinpg exchanges, it is
ensured that the exchanges would be to the,
mutual benefit of both the parties. Only
such objects duplicates of which exist and
can easily be spared are exchanged.

(¢} and (d) In cooperation with UNESCO,
the National Museum, New Delhi, is
negotiating with some Museums in European
countries for exchange of art obiects. These
negoliations are in progress.

Demand for More Financial Powers to
States

*1350. SHRI CHENGALRAYA NAIDU:

Will the Minister of HOME AFFAIRS be
pleased to state :

(a  whether it is a fact that the Chijel
Ministers have asked the Centre for grant of
more financial powers to States ; and

(b)
thereto ?

if so0, the reaction of Government

THE MINISTER- OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
(a) Requests for devalution of more
revenues from the Centre to the States and
suggestions for review of financial relations
between the Centre and the States have been
made from time to time.

(b) The needs of the States in respect
of their Non-Plan requirements are taken
into account by the Finance Commission in
its recommendations. The allocations on
the States for implementing their Plan
schemes is done by the Planning Commission
after consultation with the States and in
the light of the availability of resources.
This arrangement provides for a measure of
flexibility which is necessary in such matters.
Government would, however, await the
recommendations of Administrative Reforms
Commission which is considering the Centre-
State relationship in all its aspects.

L]
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Hand of ‘Khufia Tanzim' in H.E.C, Ranchi
Arson Cases

7574. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether one of the accused in the
Heavy Engineering Corporation arson cases
of September and December 1964, confessed
before the Magistrate at Ranchi, on %ith
March, 1968, that an organization of
Pakistani-minded Muslims called “Khufia
Tanzim' operated in India for destroying
India’s industrial projects under direct
guidance of the Pakistan High Commis-
sioner in India ;

(b) whether Government have taken
practical steps to investigate further about
the activities of this organization ;

(c) if so, the names of some of jts
leaders ; and

(d) if not, the steps Government have
taken to ensure the safety of industrial
projects in Ranchi and other places from
the Pakistan-minded Muslim saboteurs ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Yes, Sir. A confessional statement was made
in March, 1965 by one Nisar Ahmed, an
accused in the arson case of 1964 relating to
Heavy Engineering Corporation, Ranchi.
Investigation was undertaken in “respect of
persons implicated in the confessional state-
ment. Five persons have already been convic-
ted on 2nd March, 1969 and sentenced to 10
years rigorous imprisonment each, The investi-
gations following the confessional statement
made by Nisar Ahmed did pot reveal any
further activities of Khufia Tanzim,

(c) The names of the leaders of Khufia
Tanzim are being ascertained.

(d) Necessary steps have been taken to
ensure the safety of vital industrial installa-
tions and constant vigilance is being
‘maintained,
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Private Senas Working in India

SHRI BABURAO PATEL :

SHRI D.N. PATODIA :

SHRI RAGHUVIR
SHASTRI :

SHRI RK. BIRLA :

"SHRI HUKAM
KACHWAH :

SHRI NATHU
AHIRWAR :

7575,

SINGH

CHAND

RAM

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of private Senas,
State-wise, with approximate numerical
strength of each with short summary of the
ideals or purposes announced by each ;

(b) the names of political parties invol-
ved in forming the Senas ;

(c) the names of Senas which have
created a law and order problem, State-wise ;
and

(d) the steps taken to curb unlawful
activities and the number of persons detain-
ed, arrested or prosecuted so far, Sena-
wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b)
Based on the information furnished by the
State Gover , @ st is laid on
the Table of the House. [Placed in Library
See No LT—890/169]

Spying by A Christian Missionary

7576. SHRI BABURAO PATEL : Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government are aware of
the spying and sabotaging aclivities of Rev.
D. Pier, a Christian missionary from
Belgaum, in the Tirmevelly District and
surrounding areas in Tamil Nadu ;

(b) whether Government are aware of
the fact that many persons from East Pakis-
tan are associated with this Christian
missionary and together they run an insti-
tution called “Shanti Dweep Mission™ ;

(¢) the amount of money Rev. D. Pier
or “Shanti Dweep Mission™ received from
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foreign countries during the last five years,
country-wise ; and

(d) the steps taken by Government to
stop the underground activities of the said
missionary and his Mission ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No
reports have been received of spying and
sabotage activities on the part of the late
Rev. D. Pier.

(b) Two members of the Project were
in East Pakistan from November, 1965 1o
May, 1967, Thcy are not Pakistani na-
tionals.

(c) Nil during the years 1965 to 1968,
Information in respect of the year 1964 is
not available, as the relative records have
been destroyed in accordance with the
departmental rules,

(d) Does not arise.
Promotion of Assistants and
Section Officers

*7577. SHRI M.L. SONDHI : Will the
Minister of HOME AFFAIRS be pleased to
state :

{a) the number of years of service an
Assistant and Section Officer should put in
before they are promoted to the next higher
grade viz. Section Officer and Under
Secretary, respectively ;

(b) whether Government are aware of
the acute sense of frustration and heart-
burning on the part of thousands of Assis-
tanis and Section Officers ; and

(¢) if so, the steps Government have
taken to redress their pgrievances and
accelerate their promotion in the next
higher grades ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN SHU-
KLA) : (a) An Assistant should have
rendered approved service of not less than
cight years in the grade to be eligible
for promotion to the Grade of Section
Officer, against the seniority quota. A
Section Officer should have rendered not less
than ten years of approved service in the
grade to be eligible for prometion to the

APRIL 25, 1969

Written Answers 68

post of Under Secretary,

(b) Representations have been received
from the Associations of Assistants and
Section Officers on the subject,

(¢) Promotions to higher grades depend
on the wvacancy position and are made in
accordance with the relevant rules. From
1962, 75% of the permanent vacancies and
all the temporary vacancies in the Section
Officers’ Grade have been filled by pro-
motion of Assistants. through a Select List.
As regards promotions to the Under
Secretary's grade there is no quota fixed for
Section Officers of the C.SS., as posts of
Under ' Secretary are filled from various
sources.  During the last few years,
however, an increasing number of Section
Officers has been promoted as Under
Secretary as is evident from the following
figures,

1965 ... .. 35
1966 ... ... 45
1967 ... .. 45
1968 ... ... 55

Thus whatever is possible to Funﬁcr improve
the promotion prospects of Assistants and
Section Officers is already being done,

Pak Infiltration in Assam

7578. SHRI BABURAO PATEL :

SHRI RANJIT SINGH :

SHRI D.C. SHARMA :

SHRI HARDAYAL DEVGUN :

SHRI BENI SHANKER
SHARMA :

SHRI RAM SWARUP
VIDYARTHI :

SHRI BHARAT SINGH
CHAUHAN :

SHRI BAL RAJ MADHOK :

SHRI NARAIN SWARUP
SHARMA:

SHRI OM PRAKASH TYAGI :

SHR1 GADILINGANA GOWD :

Will the Minister of HOME AFFAIRS
be pleased 1o state :

(a) the total number of Pakistanis
who infiltrated into Assam during the last
three years, year-wise and the total number
of those deported during the same period,
year-wise ;



69 Written Answers

(b) the exact population of Hindus and
Muslims, community-wise, in Assam in 1948
and the approximate population of both at
the cnd of 1968, community-wise ;

(¢) the total number of Pakistanis
staying in Assam at the end of 1968 and the
steps taken to deport them ; and

, (d) if no step has becn taken Lo deport
them, the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
exact number of Pakistanis who infillrated
into Assam is not known. The number of
Pakisranis detected/deported during the
years 1966, 1967 and 1968, as intimatcd by
the Siate Government, is as under :-

YEAR No. DETECTED NO. DEFORTED

1966 24664 14488
1967 4740 4063
1968 5962 4479
(b) Since a census is taken decennially,

the nearest points of time for which figures
of population are available are 1st March,
1951 and 1st March, 1961. It is, therefore,
not possible to give figures of population of
Hindus and Muslims in Assam in 1948 or
1968,

{c) and (d), The exact number of Paki-
stani infiltrators staying in Assam at the
end of 1968 is not precisely known. How-
ever, from a study of available demographic
data their number is roughly estimated to
be 71,500. The operations against Pakis-
tani infiltrations have been coniinued and
various preventive measures, including
strengthening of the Border Security Forcs
and setting up of a net-work of police
watch-posts along the border as well as in
depth inland, covering areas affected by
Pakistani infiltration have been laken.

Prematurc Retirement of Delhi Police

OfTicials
7579 SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of HOME

AFFAIRS be pleased®to state :

(a) the number of Police officials of
the Delhi Police who were compulsorily
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retired from service prematurely during the
past three years, year-wise ;

(b) the nature of charges levelled
against them or the general grounds on
which they werce retired prematurely ;

ic) whether a few cases are clear cases
of victimisation by a former D. I. G. of the
Delhi Police ;

(d) whether it is a fact that the
Police authorities in Delhi had some time
ago, showed their willingness 1o take back
into service a few of those prematurely
retired officials who gave an undertaking
to the effect that the Government would
have the option to retire them again at any
time ; and

(e} if so, at what stage the matter

now rests ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA) :

(a) and (b): During the years 1966,
1967 and 1968, ten, four and eight police
officials of Delhi Police were compulsorily
relired premalurely on the grounds of
unsuitability for retention in Government
service.

(c) and (d).
(e) Does not arise.

No, Sir.

Inter-University Board of India
and Ceylon

7580. SHRI SHASHI BHUSHAN :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the service
conditions in th: Inter-University Board
of India and Ceylon are not satisfactory
and there is a general dissatisfaction among
employces ;

(b) how many employees in the
Doard have not been confirmed even after
working for over a year and the reasons
therefor ; and

(¢) how many employees have left the
organisation after working for more than a
year without being confirmed ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V,
RAOQ) : (a) According to the information
received from the Board, which is an
autonomous organisation, the service condi-
tions of the staff are approximately the same
as those for the employees of the Govern-
ment of India. No complaints of general
dissatisfaction among employees have been
received by the Government.

(b) During the last three years only
two employees who had worked for over a
year, were not confirmed and.the period of
their probation was extended due to thier
work mot being found satisfatory.

(c) Only one such c¢mployee has left
during the last three years.

Short-Term Training courses by
N.C.E.R.T.
7581. SHRI P. ANTONY REDDY :

SHRI G. S. REDDI :
SHRIMATI B. RADHABALI :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) how many shori-term tfainins
courses have been conducted by the various
Depariments of the National Council of
Educational Research and Training during
the ycar 1968-69 ; .

(b) how many persons were trained
in these courses ; and

() how many persons have attended
more than one training course conducted by
the various depariments of the N.C. E.R. T.
(i) in the current year and (ii) sioce
1966 ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) 10 (c). The different departments
of the National Council of Educational
Research and Training conducted 22 courses
from 1st April, 1968 to 31st March, 1969.
719 persons were trained in these courses.
Only two persons atiended more than one
course from 1st April, 1968 to 31st March,
1969 and since Ist April, 1966 to-date only
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Short-Term Training Course Conducted by
Deparment of Curricylum and Evaluation
of N.C.E.R. T.

SHRI P. ANTONY REDDY :
SHRIG. S. REDDI :
SHRIMATI B. RADHABAI :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to,
state :

(a) how many short-term trainiog
courses in Educatiopal Evaluation have so
far been conducted by the Department of
Curriculum and Evaluation of the National

7582,

Council of Educational Research and
Training ;
(b) the Stale-wise  distribution of

persons trained in these courses ; and

() in what ways the services of these
trained persons have been utilised by the
States in examination reform ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAQ) : (a) Five short-term training courses in
Educational Evaluation have been conducted
so far.

(b) The required information is given
in the attached statement.

(c) The persons trained in the courses
are working in the State Boards of Secondary
Education, State Institutes of Education,
State Evaluation Units, Stale Departments
of Education and Teachers Training Colleges
on various aspects of examination reform-
preparation of objective-based evaluation
materials, training and  extention pro-
grammes for educational measurement and
evaluation.

STATEMENT

State-wise distribution of persons trained
in courses in Educational Evaluation conduc-
ted by the Department of Curriculum and
Evaluation of the WNational Council of
E£ducational Research and Training.

S. No. Name of Number of
the State persons
trained.
1 T2 3
1. Andhra - 8
Pradesh
2. Assam 8
3. Bihar 4

7 persons attended more than onpe"




VAISAKHA 5, 1891 (SAKA)

73 Written Answérs
1 2 kK
4, Gujarat 17
5, Haryana 3
6, Jammu &
Kashmir 2
7. Kerala 8
8. Madhya Pradesh 1
9. Maharashtra 20
1o, Mysore 14
1l. Orissa 9
12. Punjab 6
13, Rajasthan 2l
14. Tamil Nadu 6
15. Uttar Pradesh 25
16. West Bengal 6
17. Dethi 7
18. Goa 1
19. Manipur 2
20, Tripura 3
.
Total : 181
Fellowship in Anthropology
7583. SHRI P.M. SAYEED : Will the

Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether an awardee of Fellowship
in Anthropology under the Commonwealth
Scholarships and Fellowship Plan for the
session 1969-70 was asked to revise his
scheme of study on the plea that the host
country will not permit him to conduct such
a study in their country ;

(b) if so, whether such cases are
finalised afier due consultation with the
experis attached with their Embassy here ;

(c) whether the decisions in detail are
apprised to the individual candidates or are
kept confidential and are treated as precedent
for future ; and

(d) if pot, then how a candidate is
supposed to kmow in what fields the host
country is not likely to permit conducting
of any study in their country ?

THE MINISTER OF EDUCATION
AND.YOUTH SERVICES (DR. VK.R.V.
RAQ) : (a) No, Sir.

(b) Does not “arise.

{c) As soon as a candidaie is nominated
for scholarship for siudy in a particular
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country, he is informed provisionally, He
is also informed of the result of his final
selection immediately on receipt of such
intimation from the donor Goverament.
Non selection slips are issued to those not
selected.

(d) Candidates are expected to acquaint
themselves with the facilities available in
their field in the preferred country when
they apply for scholarships. The Belection
Committee also considers the facilities avail-
able for study research in particular
countries when making nominatioas.
Candidates are also free to make enquiries
from the Ministry regarding details of their
study.

Lotteries Floated by States in 1969

7584. SHRI DEORAO PATIL : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the names of States and Union
Territories allowed to float lotteries during
1969 ;

(b} the number of lotteries floated and
collections made through the sale of tickels
and draws held, State-wise in 1969 ;

(c) the total amount of first, second
and third prizes separately and other prizes,
lakea tlogeiher, awarded, Siale-wise, after
cach draw in 1969 ;

(d) the total amount of the deduction
of all expenses and prizes, given, which
accrued to each Stale afler cach draw
scparately ; and

(e) the total amount of prizes not
claimed by and lost to the winmers relating
to each draw, State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Al
the State Governments have been
informed that they may conduct State
lotteries if they so desire subject to the
condition that tickets of such a lottery will
not be sold in another State without the
express consent of the Government of that
State. The Governments of Haryana,
Kerala, Maharashtra, Tamil Nadu, Punjab,
Rajasthan, U.P. and West Bengal have g0
far organised State lotteries,
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{b) 1o (e). Information received from
the Governments of Haryana, Kerala, Tamil
Nadu, Punjab, U.P, and West Bengal is
given in the statement laid on the Table of
the House [Placed in library. See No.
LT—891/69]. Replics of the Governments
of Maharashtra and Rajasthan will be laid
on the Table of the House on receipt.

Fellowship in Anthropology

7585. SHRI P.M. SAYEED : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to stale :

(a) whether any candidate was awarded
a fellowship in Anthropology for the session
1969-70 under the Commonwealth Scholar-
ship and Fellowship Plan ;

(b) whether it is a fact that an appli-
cation of a lecturer of the Delhi University
who proposed to conduct his scheme of
study in Australia was turned down by the
Ministry on the assumption that the
Australian Government will oot allow him
to conduct his proposed study ;

(¢) whether it is further a fact that he
was later asked to apply with a fresh
scheme of study for New Zealand as an
alternalive offer ;

(d) whether his revised scheme of study
for New Zealand, afier being thoroughly
examined by the experts of the subject
including the expert attached 1o the New
Zealand Embassy for the purpose, was
informally accepted at the time of his
selection ; and

(¢) whether his application has been
rejecied subsequently by the host country
and, if so, on what grounds ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ) : (a) No, Sir.

(b) Mo, Sir.

(c) and (d). A candidate who had
applied and was nominated for a New
Zealand Fellowship, later submitted a scheme
for studies in Australia. He was asked to
submit a revised scheme for study under a
New Zealand Fellowship He did this, and
in accordance with normal procedures, it
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(e) The donor Government however,
did not select him because it is competent
lo select candidates out of a list of nominees
sent to it by the Goveroment of India in
the Ministry of Education, wirhout assigning
any reasons for its selcctions.

Goods Handled at Kandla Port

7586. SHRI S.M. SOLANKI : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the names of imported and exported
commodities during 1968 ; and

(b) the total tonnage of goods imported
into our country and exports 10 various

foreign countries through Kandla Port during
that year ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
1QBAL SINGH) :(a) A slaterment indicating
port-wise the names of the major items of
import and export commodities handled at the
major poris of the country during 1968-69
is laid on the Table of the House. [Placed
in library, See No, LT-892/69]

(b) During 1968-69, foreign imports
through Kandla Port were 1,129,632 tonnes
and exports to foreign conbpiries were
172,965 tonnes.

Opening of more Commerce Colleges

7587. SHRI RAM AVTAR SHARMA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that nearly eight
thousand students have appeared in the
Higher Secondary Examibation in Delhi in
the year 1969 offering commerce as one of
the subjecis ;

(b} whether it is also a fact that {here
are only one or two colleges which teach
commerce in Degree classes s and

(c) if so, what steps Government are
taking to open more commerce colleges in

was forwarded to the concerned authorities. Delhi 7
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THE MINISTER OF EDUCATION &
YOUTH SERVICES (DR. V.K.R.V. RAO) :
(a) 7708 candidates  have offered
Commerce at the Higher Secondary Exa-
mination (Delhi Scheme), 1969.

(b) No, Sir. Ten colleges of Delhi
University provide facilities for B. Com.
course.

(c) Does nol arise.

Operation of D.T.U. Buses on Sundays and
Holidays

7588. SHRI RAM AVTAR SHARMA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the number
of D.T.U. buses put on operation on
Sundays and Holidays .remains the same
while the number of passengers is much
more on these days ;

(b} if so, the reasons therefor ; and

(c) the steps that Government are taking
to streamline the bus services on these
days ?

THE  MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIPPING &
TRANSPORT (SHRI RAGHURAMAIAH) :
(a) According to the D.T.U., it is not a
fact that the number of passengers on
Sundays and holidays is much more than
on week days. The number of buses on
road on Sundays and holidays is also
reduced to some extent. During March,
1969, the average number of persons carried
on Sundays and holidays was 6,71,493 as
against B,65,224 on week days ; and the
average number of buses operated on
Sundays and holidays was 1028 as against
1165 on week days.

(h) Does not arise.

(¢) According 10 the D.T.U., transport
arrangements conmensurate with the needs
of traffic are made on Sundays and holidays.
On such days, offices, educational institution
and business centres in  many localities
remain closed, resulting in a radical change
in the traffic pagtern and the bus services
provided by the Undertaking are repaiterned
accordingly to cater to the holiday traffic.
Exira arrangements are made on holidays
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to strengthen bus scrvices to places like
Buddha Jayanti Park, Qutab, Okhla,
Zoological Gardens, efc, Besides, on
some of the routes, an increase is also made
in the frequency of the bus services.

Issue of Uniforms to I A. C. Traffic
Staff.

7589. SHRI RAM AVTAR SHARMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to State :

(a) whether it is a fact that traffic
staff of the Indian Airlines was not issued
wirter uniforms during the last winter
and so far no summer uniforms have been
issued to the staff ; and

(b) if so, the reasons therefor ?
The MINISTER OF TOURISM &
CIVIL AVIATION (DR. KARAN

SINGH) : (a) and (b). Indian Airlines have
reported that during 1968-69, the quality
of material for winter uniform was changed
and the manufacturers with whom they had
placed an order could not meet their require-
ments because of short notice. They had
assured delivery by mid-February 1969 but
the material was received by about mid-
March, 1969,

As regards supply of summer uniform,
because of shortage of Terene fibre required
for shiris, a special release has had to be
obtained from the manufacturers. This
resulted in a delay in the mill supplying the
material. The required material has since
been received and is being issued. Mate-
rital required for trousers could not be
supplied in time by the manufacturers
owing to certain technical difficulties. They
have since agreed to supply a major part of
the requirement by end of April and 1he
balance by mid-May, 1969. There is thus
likely to be some delay in the supply of
summer uniform also.

Telephones remaining busy In 1. A. C.
Reservation And Booking Offices

7590, SHRI RAM AVTAR SHARMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

is a fact that dueto

(a) whether it
remaining

the Indian Airlines telephones
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busy in booking and reservation offices in
bigger cities for as long as half-an-hour to
forty-five minutes, passengers seeking infor-
mation on phone are put to great difficulty ;
and

(b) if so, the steps Government
propose 1o take in this regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The Indian Airlines
are fully aware of the inconvenience caused
by the delay in getting the booking offices on
telephone due to the telephone lines being
busy. There are instructions to the regions
for constant review of the telephone
requiremenis and additional telephones are
provided wherever mnecessary, subject 1o
availability.

Separate State for Adivasis of Dangs in
Gujarat

7591. SHRI Z. M. KHANDOLE :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether itis a fact that dueto
neglect of the problems of the Adivasis of
hilly Dangs area by the Gujarat State, an
opposition M. L. A. of Gujarat Vidhan
Sabha has demanded a separaie Adivasi
State ; and

(b) if so, what steps Government
propose to take to safeguard their interests
and to promote the welfare of backward
people there ?

THE DEPUTY MINISTER IN THE
MINISTRY: OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : {a) and (b). Facis
are being ascertained from the State Govern-
ment.

1. C.S. Officers who were granted
Anpuity in Pound Sterling

7592. SHRI C.C. DESAI: Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of non-Indian and
Indian officers of the 1. C. 8. who retired
after the 15th August, 1947, and before the
26th January, 1950, and were granted
gnnuity in pound sterling ;
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(bl the number of non-Indian and
Indian Officers of the 1. C.S. who retired
after the 26th January, 1950 and before
12th June, 1956 and were granted annuity
in pound sterling ;

{¢) the number of such officers who
retired after the 12th June, 1956 and were
granted annuity as referred to above ;
and

(d) whether Government have paid
any annuily to an Indian Officer of the
I.C.8. in pound sterling converied into
Indian rupees after April, 1957 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d). In
accordance with article 974 of the Civil
Service Regulations, an 1.C.S. Officer hasto
apply to the Statc Government, on whose
cadre he is borne, for sanction of annuity
and annuity is sanctioned by the State
Government. Therefore, the Government of
India do not have any information regard-
ing the annuity sanctioned to the I.C. S.
Officers from time to time. Collection of this
information from the State Governmenis
and the audit officers in respect of officers
who have retired over such a long period
will involve labour and expense which may
not be commensurate with the results
likely 1o be achieved.

Expansion of Coastal Shipping
7593. SHRI N.R. DEOGHARE : Will
the Minister of SHIPMMNG AND TRANS-
PORT be pleased to state : .

(a) whether it is a fact that Govern-
ment have not paid adequate attenion io,
and shown interest in, the problem: of
expansion of coastal shipping in spiie of
the recommendations of several sub-Com-
mittees of the National Shipping Board
and other Committees ; and

(b) if so, the reasons therefor ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) : .(a) and (b). No Sir. The prob-
lem of maintaining a viable and efficient coas-
tal fleet has been constantly engaging the
attention of Government. But it has not
been possible so far to underiake any
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programme of expansion of coastal shipping,
as recommended by wvarious Commiltees,
because of the uncertainty in the availability
of coal for movement by sea which consti-
tutes the largest single commodity moving
in the coastal trade. For various reasons
such as improvement in rail capacity,
development of outlying coal fields, increas-
.ng dieselisation and electrification in
Railways and the switching over of certain
industries from coal to furnace oil, it is
estimated that after 1971-72 there will be no
coal available for transporiation by the sea
route. The volume of other dry cargo traffic
on the coast has also been showing a matter
downward trend. However, the whole matter
is now under active consideration in consul-
iation with the Planning Commission and
the various Ministries concerned and it is
hoped that a firm decision as regards the
size of the dry cargo coastal fleet will be
taken before long.

llcumli?n of Post of Map Officer for
Scheduled Caste Candidates

7594. SHRI A.S. KASTURE: Will
the Minister of HOME AFFAIRS be pleased

10 state :

(a) whether the post of Map Officer in
the office of the Registrar General of India
was reserved for thé Scheduled Castes when
it was advertised in the month of June,
1962 ;

(b) whether the same post has been
advertised as general in the month of
February, 1969 ; and

(c) If so, the reasons for de-reservation
of the post particularly when the prescribed
percentage reserved for the Scheduled
Castes has not yet been filled up in the
office of the Registrar General of India with
regard in Central Civil Service Class I ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF HOME AFFAIRS (SHRI K.S.
RAMASWAMY):(a) and (b). The vacancy in
this post was advertised in June, 1962 as
reserved for Scheduled Castes/Tribes candi-
date and the subsequent vacancy in the same
post was advertised as general in February,
1969.

(c) Reservation is made with reference
to the vacancy ina post and no post as
.
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such is treated as reserved. In this case the
subsequent vacancy referred to in the post
occurred in November, 1968 and according
to the roster maintained under the pres-
cribed procedure for filling up Central Civil
Service Class 1 posts in the office of the
Registrar General and ex-Officio Census
Commissioner, that vacancy fell on un-
reserved point in  the roster and was there-
fore treated as general.

¥t g% afagw fam
7595, =it ATCEW €T T
ﬁmﬁvﬂm“:
= Tt fag .
st T A S
st g™ AW
wat Atage aqr afcagw o) ag
F1 F97 F3 f
(%) Frq weF qfkagy fow & s
aw g7 feat qar @rd o @ ik fred
T agl § agarc 9% Feaar @ gaar
aift g%, W
(@) vaa frmr &1 wfaer & dyean
TR ?
ey ®17 WiT AtagA agr qfmA
wat (st TgEm) @ (F) T oEsw
qf@en faow # 5@ aF § 16147000
Wy A gt qmE T F 1 1965-66 F
frarm F1 ST 0.68 ATH TWE FT ATH
gar 1 aarfa 1966-67 ®1X 1967-68 #
Iy FUM: 16.52 ¥1@ ¥ W 16.69
v e Ft gt gd
(@) fmm ot S dadfa giser
faaradt €1

Reconstruction of Inner Circle in Connaaght
Place, New Delhi

7596. SHRI ML.L. SONDHI : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether it is a fact that th: innzr
circle of Connaught Place, New Delhi,
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which has been reconstructed recently has
been objected to by the shop-keepers and
businessmen of Conpaught Place from
business point of view ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
TQBAL SINGH). (a) Some businessmen whose
shops have their frontage on Radial Road
No. 6 have objected to reconstruction of inner
circle of Connaught Place and they have also
filed a writ petition in the Delhi High Court.

(b The question does not arise.

Fot & wredta seoralAs A & wiwwrd

7597. st wew fagrdt awRal :
=t Tt fag -
sit TIw MaT AT
=} SrFTe T S
= I A ¢
»t aW AW AN

aqT MR-wE WA gZ qWA FTOFAT
w3 v

(%) =@ 97 A%TH AT I3T-
afrs & & fean wfasrd 1 st @
&

(@) =7 #@w g § frgaw
wiewtfeal #1 q@ar ¥ 3757 Fgew I
LA L

() afg wgma F% § A1 9g 79 9%
ga< ¥ {9 g oA ?

ngwTd dwtww ¥ wsw st (s
faen ww qaw) @ (F) AT W aw afks
aqa-a (wfg-awg I99-Am wfeq) o
A Al darF wfusd fga
fdr 7% § 1 @ FfAcs Fga-am F AT
samafaE Far & sfgwrdr 9 #fae g6
¥ frgaa Y 1§
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(@) fFw @oT-9es O T@T
21 [geowrm ¥ o mn ey |
LT/893/169]

(7) w7 7 Fwr F frgaa W
i gamats a1 § wfawiai ®
gy ffes waar g faar samm
zgar ¥ Far-fAaa @ arar @t 9% @
#1 qf|, 2 % d9F & &%, AR
warafs ¥ & sfawrfal 1 fgfea
I & WA ) §W g&w # @i A
Har-wafy aarEr gaT A8 &)

fa2fdt & foeg wiwm

7598. *it wEw fagrd awRd :
=t Tt fag
=} T Ty A
it T WA
IR AW A

FAT E-HIG WA! Tg AT F) FAT
w40 5 :

(%) 37 fa3faal & a9 qur ; fom%
faeg aq 1967-68 ¥ arwm ATAT
W gaed a7 f5y a7 § A I faeg
AT A WA FT G 4T E; AR

(®) o7 ffai & mwar &
WAT @ HT T AN ATE AR
ma ¥ g3FR AU T FEAE FY T
g7

TE-HTT WATHY § T WA (o fawr
o ) : (F) AR (). g qwfaa
Y AT AT FT F OWALTEA 9%
<& & gt |

Central Inland Water Transport Corporation

7599. SHRI PREM CHAND VERMA :
Will the Minister of SHIPPING AND
TRANSPORT be plea.scdom state :

(a) the loss that the Central Inland
Water Transport Corporation suffered on
account of irregularities, theft, stock
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shortage, fire or any other such causes
during the last three years ; and

(bY whether these matters were looked
inlo and if so, the result thereof and, if not,
the reasons thercfor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-

PORT (SHRI [IQBAL SINGH)} : (a)
and (b). The following cases of theft,
fire etc. have come to notice so far

in respect of Central Inland Water Transport
Corporation :—

(i) A vessel, called *Tajik’, the book
value of which was Rs. 4,94,250/-caught fire
on 10-5-1967, was damaged beyond repairs
and becamc totally unserviceable. A
thorough investigation revealed that the
five was accidental but could have been
controlled in time il the crew had been
vigilant and alert. The crew of the vecssel,
including its Master and Driver, who had
been the employees of Rivers Steam Navi-
gation Company Ltd. uplo 3.5.1967 and
who continued to be in charge of the vessel
even afier it was taken over by the Central
Inland Water Transport Corporation, were
not absorbed in the new Coimpany in view
of their negligeace.

(ii) A vessel, called ‘Alipee’, the book
value of which was Rs. 94,743/, spranga
leak and sank at Bansberia on the Hooghly

. on 8.5.1968. Enquiries rcvealed that the
sinking of the wvessel was  purely
accidental,

(iii) Bronze Ingots consting Rs. 3,829,

26 P. were siolen from the stores of the
Dockyard in July 1967. The matter was
reported to the police and so far no clue
has been detccled.

(iv) In October 1967, the Company's
cash position was checked and a shortage
of Rs. 42,408.24 P. was discovered. The
matter was reported 1o the police who
recovered “the entire amount from a peon
of the Company. The Magistrate, who
* tried the case found th& peon guilty of theft
‘and sentenced him to probation for iwo
years.
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e @ur awAiwt weATAS W@

7600. = mrEaT A :
FAT AT FATN

F41 ferert qan gas ¥aw w1 93 TATH
F1 37 O fF ¢

(¥) 7ar fo=dt gea%l & g7 & fag
Farfi® aar asdla geziE wTET
Tqra) afafa gror afza faeg g4t a9-
afafaat a1 355 gf 4¥;

(@) afg gr, @1 37 =/ A AT
famrfear &1 f 4,

(o) Far weaw Irafafy #1 q@a-
Fraqifgat ) oF wfq gur-gzer g @l
;WY

(a) warf afafq Y wg a5 feasr
az% g& § AR sadt A dIw few
ardr &1 g4t fafma gf & 7

farT a9 gas a1 Haem ¥ qew:
w5t (o e @A) : (F) ¥ (7). fafw
faua seafafadt (d791) &1 957, o=
wiqt GeEl & s9gwdfeEl wkR e
faar afaal & sewew a1 o gfafa
gru fear aan g1, afs Smfas qar a9-
HFY TERTAAT G FTU | ATEEF JIAT
uFfEa W asfag &1 @0 @ § wic aqr
FAY |T-92H 9T @ I At |

Fg¥ wAT, ot

7601. =Y FHTH WHI® :
=} ATeTaw wrEq Wi
FAd wHAT FAT
i Trweaeq (ot :
=it i SET Il

Fa7 (et @9 gaw &= WAL IS,
FgsaT, 1969 ¥ wWaifea weT @er
853 ¥ AT ¥ e~ ¥ Ag q@TH F1 FI{
w00 i :
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(%) g37 far faedt & ufagrfes
eg ¥ T ¥ ygw sfmmEnd ek
fag =l & dt= AaRg 1 i aar § WX
¥ yy@ sfagrawrd qur fagml & am
wE;

(&) #7av =i #r qar @y ¥ fax
37 sfagrFd aur fagral &Y ox  Medy
T & gE@E 9T g e s,
e

() afz =&, at 9% FmrFrm g ?

fovay @ar gaw ¥ Amew § oS-
st (it s wan fog) ¢ (F)
I AR & gfage & w=a A owgE
sfgmerl it fagel & fiw mag &
=R fagwy & fey E St @wr-wEw W%
| AT ¢ (gawsy # ver omar )
fad dear LT—894/69)

(&) =i (). st agf | %7 9% F3«
M & gfagra & avay ¥ gg A€ g
¥ 0T A =odT, aF A% (w7 AT
¥ Iga SwAin fag @ A aeaEar @
g

Wiig gt Mamem gro @= fawm
% faaw gl qar sost &1 wgaE
7602. st FELTH WHIE :
=Y AW TEY T
R wHE FAN
=t Trewe fammdt :
=t §iw THTH @i

a7 (vt @ar gEw AW WA 4g
T Y FAw F4 7 ¢

(%) =X fawmr qar I8 §Eg
R Ty sEiEdl § daw femd
fagee &1 97 aF aAET F@A § fog
T foaa wgfea wv7 qgr fraw giasd
s gf €\

(=) afz i, @ &MaT f&r T &
iz feay  sox gar fraw gfeas
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grafiam FTatast #1 wterf 7€ §; W

(7) &9 mafeg moaf qwr faaw
gfiawral § amied 3@ F X ¥ feafa
T § WX HNEH F14 F9 aw QU
& AN FY g @ 7

fver e qaw ¥y wAwa § e
waY (st WA TEA) © (F) & (7). §IE
HATA9 |\T IaF waAg qqr wDA FEI-
w41 ¥ 99 ¥ fAg 3 &9 M 6 AgEE
ST T A | 9T W A AT FAF AT
Aer faar a3 &1 A0 feed fMReeg
& qrw 7@ 999 F1E 517 fasfaa a8 €1

FIET wHATFET 1 Ay gy & o
¥ (=

7603. =it ATTTE TaEq i
=it T wEe faumt :
= W\W AT iy
T AgH WA 7z @A F g
Far fiv

(%) 7ar ¥7dia gL § @i
FemamA F e ¥ Nf Ay faw
I A §; WK

(=) 7ar ;e FHaIfE #1 wrg
M & L T T59 wRAT T oFqF |
sfq @wr-ves 92 & Aot ?

e WwEm § uew WAt (s
fagra o) ((F) 9% (). s
¥ wafay faamm amy ag qar qfFr
20-12-68 FY ¥ AT § FIAY dre HTTo
BT3¢ WX fawzar & wamifea 3T den
5370 & W (F) WMT (@) F ITH
fer & | weirs famfafen gafug wRw
%t oF wfafafy gga & awr-ges 9g &
ardt & 1 (geawrem # ven mar 3fag
deat LT—895/69)
iy ATIT T 1/9/58 Ao To THo

fTo 16-5-59
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FTaTET A9 wEar 1/1/55 aro o OFgo

fze 17-2-55

Faieg wraq gear 1/10/64 fawsd (v)

fzo 14-1-65

Faier a9 g&at 12/10/63 fasa=€y (%)

fzo 27-12-63

Fratea A dEar TRo 44/1/59 fasa=ay

(%) fao 15-4-59

Tg WATEF grA F1% qAT WRW AL
fawmarTar &1

faeelt # dlwieEw FTRA & @ Qe
7604. T ATCOW wEY Al
=t TrAasT fagrdt :
=it W sw @
ot T W i

Far ngHTd w7 20 faavaw, 1968
& gorifed 997 He€@r 5335 % IO H
a9 ¥ 9g a9 ¥ FIT F4 5 :

(%) #ar faedt & fAse dawiess
FEM! & o1z Qee &1 JGy 14 Ffaq
A F qIH A qiT QA FAE;

(@) afz g, @ fea-fem aal &
oFT T § WIT TW AR H F;T FEAEY
g g WK

(m) afe A7 a% i 9 AG F A€
gafamm & AT se@ € ¢

ng-ww Awem A Tew AWt (R
famr www @A) @ (F) o g, AT

(@) g7 ofcfeafaai & qaramma &
et T FTRINEAL ¥ faeg wErasEy agr
T w1 F1€ wod carfag T4 & /%)

(1) s AEf IEAT

¥t qzw afwfa

it AT ey i
ot T wrey et :
AT wHET FAIC ¢

=Y sl SwT @

7 AvwgA awr  qfaga

.

7605.

LT
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20 fraraz, 1968 & wamifea w5a §&ar
5264 ¥ IW% ¥ §99 ¥ 4y q@EY A
Fa1 FI fF ¢

(%) 71 ¥ g3 wfafe fga
FW F g3 o< fa=me #< faar 7ar §;

(=) afz g, a1 Ig%1 4T #ATE;

(m) afz =g, @1gw A ¥ faeea
* 341 F1A0 §; W

(9) ag =afafs w3 as fagea
St ?

6T &9 faam Wi Aegr aa
afeager waem § SwwA (T g
fag ) : (%) & (9). #=i7 9% afufm
fraw® 37 &1 weaa oAl fa=mondi &1

(@l saremat aqr fawvt & fak
WAl aeaesl G

7606. =it Tiw ey faumdt :
=7t oA areq Wt
=t Wi TR i

a1 qg-ew w20 fewraw, 1968
& mariffa ssT §ear 5356 & waw §
4 FAM HT FAT FO 6

(%) foet fadie =adf ad & @
i aTer o T4l F1 €T F AT
qMA & for 9% wamm gra fafees
waregt aqr fawe ST AT AT A F
I} ¥ I dAwEl gar fowen &
sfafwar a7 §;

(@) faa wareral qar fonai & g7
T & wAAIg #1 &, 994 A9 A4 §;

(1) ¥ &8 WF FAT WA
feamadi & art # Haraal Wi &7 sq0a
fa=rar 4T 2; ‘

(@) afz gr, av 9 w9 feamd &
7 HIT IAFT A 74T §; WK

(3) afg 7@, a1 &% % fgawd
STt i I # gwaArg ?
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ngwTd A § vew WA (R
fagr scw W) (F) ¥ (¥). EW
% Far Wi F quAd § 13 W9,
1969 #t, zu faew & fafw= =i/
faai &Y agor &1 fggadi Y dgad
gu fezmg ardt #1 7€ § AT SI%
#aQY frar aar § fs - —

(F) wdr 7R 7F-37 WAl @ F|0
am@; #T

(=) fedr oF =l & ag & @
a& ar aret wifaa ffvaar &1 s
F1 WAEF qATgaE fFar @ WK
a9g WY 9 S1F {7 ATAW F7 ghEa
fear am @y 3 svwndl gwilzany «
gear & fow woy Aifer ¥, glegfaa
FTEF |

sarafas wawgifawt ¥ fezaa
FT aga & @rawrh ¥ arFE F AT
gTET & AW g WX mwfer moag
%1 wfafwar agt amt af 47

wE gizew fofads & Judda w
glgamg

=it TR ey far :
=Y ATTaw wrEq i
=t "i® swm A -

T qEEA a1 wEiAw IrIaw Al
20 feawy, 1968 # waTdifea w37 d&qr
5346 &% [OLF TAH § gqg aa
Fqr w6 :

(%) waiws geew  fafwis, =€
fasdt % % YA & Aqq, W< q4qr
o= gfawrg s §; W

(&) @lza & FgWA WA *
grarg qur fady giama far §, @ 93
¥ fae wg7 v & fau e amal &
e ® war war § /i feg afafy gra
w99 far smr § 7

7607.
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TiaA quy wafw rvaw Wt (o
v f§g): (F7) "M% giecw fafade &
A AT F F1E FaA, w9,
s mfafy #1 4351 & afinfas 237 &
fag fAamst $FT T I v AN
g, F1% weg gfaard 7@} O ardv )

(@) #tgar JaTEa 25 AT &
[IHT TEA AT OF Fgwdr U4 TAFIT
g1 7aF gieew fafads & vwriewew
#is eatfalem’’ & mgare, fdasag
AT 1 @ A9 G H ¥ 3T E

ardt gaFdfy dieAn §  wreEo Al
# wywl &1 famin
7608. it wgrw fag wreat - aar
Atz aar aftaga @ gz T F1

FqT 40 fF :

(F) #ar <y d9adig g
gafy & g+ & g & fog awe ®
fagm waufa #1 qHg &5 F Fg5
T % faw 20 wfoga & Tar s 25
sfama < faar nar §; o)

(=) =fz g, @ ag gfafms s@
T fag @t s Mrafd 5 oauow
gzwi & fau fama gaufem «1 ==
gzt % faq ga@iw 7 fFar amg ?

gt &1 fawAm st Alaga
qftage sameg § Iu-AAt (s gwaw
fog) : (F) ¥R (&), dwaadr WL
oftg g2eq &1 AT J9, 1968 ¥ AT
gu afaga fawig afeqg 1 fage 9o%
# &1 vt fawif £ formit ag owa
fear mar ar f& wew FTEIT gninm
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gETAl F AN TNA TP ATH A @
7% | 9ff grffw @zF T ¥ 1A
FHIT & &7 § AT § T FGEG A
7g gfaraa T & fs vl assi &1
fear a1 97 gadd wEwl 9T sam 7 fan
T

Anti-National Tex(-Book for Post-Graduate
Students in Jammu and Kashmir

7609. SHRI YAINA DATT SHARMA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

{a) whether the attention of the Ceniral
Government had been drawn to the anti-
national text-book prescribed for the post-
gradeate students by the Jammu and
Kashmir University ; and

(b} il so, the aciion taken by Gavern-

ment in the matter ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) (a) No, Sir.

(b Does not arise.

TuEtny w1 wirer
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India’s Requirements of Ships

* 7612. SHRI SHRI CHAND GOYAL :
Will the Minister of SHIPPING AND
TRANSPORT be pleased 1o state : :
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fa) the total tonnage of ships which the
countly requires each year for defence and
commercial purposes ;

(b) the percentage of our requirement
being manufactured in the country ;

(c) the steps taken by Government to
acquire self-sufficiency in this behalf ;

(d) whether Government are contempla-
ting to set up another shipyard in the
country ; and

(e) if so, where and by what time it is
likely to come into existenc ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
TQBAL SINGH) : (a) and (b). The require-
ments for shipping tonnage are planned on a
long-term basis taking into account the needs
of overseas and coastal trade of the country.
It is proposed to acquire additional tonnage
of about 15 lakhs GRT during the 4th Plan
period. Of this, it is proposed to acquire
indigenously 1 lakh GRT.

(¢) and (d). Government have decided
to set up a shipyard at Cochin for building
bulk carriers of 66,000 DWT class. The
revised Project Report which has been

recently received from Mitsubishi Heavy-

Industries, Japan is now under examination.
In the meantime, action has been initiated
to complete preparatory works like soil
survey, land acquisition, provision of power
and water supply, construction of diversion
road etc.

(e) Itis not possible (o indicate at this
stage when the country will attain self-
sufficiency in shipbuilding.

Allotment of Industrial Plots in Chandigarh

7613. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the total number of industrial plots
allotted to the Industrialists at Chandigarh ;

(b) the number of them uiilised and
resumed for non-construction in time
separately ; and
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(c) whether there are further demands
for such plots by genuine industrialists ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA) : (a) 357 (236
by allotment and 121 by auction).

(b} 186 and 19 respectively.

(€} Yes, Sir.

gry sriET
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Cultural Relations with Forelgn Countries

7622. SHRI SAMAR GUHA :
SHRI HARDAYAL DEVGUN :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :
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(a) whether it is a fact that Indonesia,
Malaya, Burma, Thailand, Cambodia have
special historical and culiural relations with
India ;

(b) if so, the concreie steps taken by
Government for  strenglhening cultural
relations of India with these countries ;

(c) whether Government have, by giving
special scholarships to our researchers,
encouraged their visit to these countries
with a view to underiake rescarch works for
finding the last threads of hisiorical relations
of India with these couniries ; and

(d) whether Government made a pro-
mise during the last budget session that a
‘South East Asia Research and Cultural
Institute’ will be started for rediscovering
the relations of these countries with India
and strengthening their present ties with our
country by exchange of scholars, studenis
and men of art and literature and under-
taking joint cultural, historical and literary
endeavours and if so, the sieps taken in this
regard ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAOQ) : (a) Yes, Sir.

(b) India has a Cultural Agreement with
Indonesia. A similar Agreement with
Malaysia is under negotiation at present.
Cultural exchanges with all countries in
the region are undertaken under the Annual
Cultural Activities Programmne of this
Ministry.

(c) A scheme for the preparation of a
source book of Asian and ancient Indian
civilization is to be initiated during 1969-70.
The scheme stipulates collaboration between
Asian and Indian scholars and would entail

- reciprocal visits 1o each other’s countries
for collection of material relating to cultural
and historical relations between India and
other Asian countries.

(d) No, Sir. The Government only
promised to comsider the proposal (o set
up an Institute for South East Asian
Cultural. The proposal was examined in
consultation with yarious concerned agencies.
The consensus of opinion so far does not
indicate the necessity of having such an
Institute at present. The desired results
can be achieved by strengthening the
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departments of Asian Siudies of various
Universities and other Institutions working
in this field.

Mouslim Youth League's Call for Jehad
in Kashmir

7623. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a} whether it is a fact that the Muslim
Youth League in Kashmir, formed in
March, 1964, a month before the release of
Sheikh Abdullah from Jail, has been talking
openly about ‘Jehad’ against India and
issuing objectionable posters with the sole
object of creating communal tension ;

(b) whether it is a fact that the League
is being helped substantially with funds
from Pakistan and, if so, the steps taken to
prevent this ;

(c} the names of persons caught recently
sawing an electric pole with high tension
wire with an idea of causing fire in some
localities of Srinagar ; and

(d) the precise steps taken by Govern-
ment, against the League and to check
aclivity prejudicial 1o the interests of our
country and, if no steps have been taken,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Some
youth organisations jn Jammu and Kashmir
bhad come to notice for activities such as
issuing objeclionable posiers and talking on
communal lines.

(b) Government bave no such infor-
mation.

(c) Bashir Ahmed Najar and Mur Dar
are reported 10 have been arrested so far.

(d) The State Government are vigilant
about the activities of such organisations
with a view to curbing them.

fardslt angel ® firem
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Action under Unlawful Activities (Preveation)

Act, 1967.
ﬂ}ﬁfs. SHRI GEORGE FERNANDES :
Tl the Minister of HOME AFFAIRS be

pleased (o state :

(a) the pames of individuals and orga-
nisations against whom action under the
Unlawful Activities (Prevention) Act, 1967
bas been taken ;

(b) the nature of the action iaken ; and

(c) whether Government propose to
repeal the Act in view of its irrelevance in
the situation prevailing in the country ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The Mizo National Front

has been declared an unlawful association
under section 3 of the Unlawful Activities
(Prevention)  Act, 1967. The Central
Governinent have sanctioned prosecution of
Shri Ahmed Rashid, printer, publisher and
editor of “Insaf”, a Bengali weekly journal
of Calcutta, for an offence punishable under
section 13 of the Act. According to infor-
mation received from Assam Govermment
about 600 individuals are being prosecuted
for offences under the Act. The exact
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number of persons being prosecuied and
their namies are being ascertained.

(e} There is no proposal to repeal the
Act which is needed for dealing with
associations and individuals who are trying
to bring about the cession of a part of the
territory of India or the session of a part
of the territory of India from the Union.

Draftiog of Departmental Rules for
Dethi Police

7626. SHRI B. K. DASCHOWDHURY :
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether the Delhi Police have
appointed a Special Officer to frame Depart-
mental rules ;

(b) whether any officer of his Ministry
has also been associated with the drafiing
of the rules ; and

(c) whether the rules so framed shall
be finally approved by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS. (SHRI
VIDYA CHARAN SHUKLA) : (a) to (€).
An officer has been appointed for the
preparation of a Police Manual for the
Delhi Police. The draft rules framed by the
officer will be examined by the Government
before final acceptance.

State Government Employees Working
is Central Government Offices

7627 : SHRI ONKAR LAL BERWA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether isis a fact that there are
a number of State Government employees
who were transferred to some of the Central
Government offices and are still working
there ;

(b) whether it is also a fact that most
of such employees are on the verge of their
retirement and have not, so far been con-
firmed by the Central Government ; and

(c) the reasons for which Government
are not sending them back to the respective
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States so that other State employees might
be called and trained in the Central
Government Offices and their experience so
gained could further be utilised in the
respective States ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
State Govermment employees are taken for
employment under the Centre either on
deputation or by transfer in accordance with
the recruitment rules governing the post
concerned. -+ Deputation is arranged against
tenure and non-tenure posts. In the case
of tenure posts, a specific period of depu-
tation is prescribed. In the case of non-
tenure posts, the period of deputation of
State Government employees should not
ordinarily exceed one year ata time and
should not normally be extended beyond
three years. In the case of tenure posts, in
exceptional circumstances, where the public
interest so demands, the tenure of individual
officers in the same post or in any other
post or a class of post may be extended or
curtailed with the consent of the lending
authority. In the case of non-tenure posts
also, the period of deputation’ may be
curtailed or extended with the consent of
the lending authority, in similar circum-
stances. After the period of tenure or the
extended period thereof, the officers are
reverted 10 the State Governments and the
question of confirmation of such officers at
the Centre does not, therefore, arise. How-
ever, the persons who are taken on transfer
from State Government employees become
regular employees of the Central Govern-
ment and their confirmation wunder the
Central Government depends imter alia
upon the availabilty of permanent
vacancies.

T § qrfeeary wwaw AR
7628. =Y FWW WY WHATA : TAT TX-

w1 T gg S &1 FA1 HOr fe
(%) wor 7g 59 ¢ fF§ wwwre A @
farraa st g€ & s frewa, 1968
Fxa ¥ | #Y ds e e ¥ fegemw

g, aifes fasgmane, 4T ST
fymae Wi A s fymmm §

VAISAKHA 5, 1891 (SAKA)

Written Answers 106

A T A FqT N5 fwar qn, Fav fw
18 F7ad, 1969 F1 FTeaTiz® WrAAT
¥ gwifga gt &; A

() afz gi, a1 @ & ¥ war Fa-
T F LR ?

TEEW WA A T wer (st
{orgrea waw) ¢ (%) oft &, stam

(®) a5 @ F1Td w1w g F
oA ar w1 wqw famsr fosaa &
Iew 8, 78 fwrer mar

et #§ avaeardt winfafaat

7629. it ArqTrA wigTETT :
=1 FO T SHATT
T NEHTE HAL AF FAN HT BT
F fF

() frgmr @t AW ¥ AsweE
anamfeE @ fe-fem wsay ¥ fgar-
o & f5d ad 75

(/) aF *t oW wewrei § feaR
safe A 77 Wit @k wasy e
argfer 7oz g§; AR

(7) zq wvaw ¥ feqw safeay wY
firegare fear gar feed «NaY #1 2w
famr arar ?

TE-HTd ARG W TG RNt M)
(fewrwee ww) : (%) & (7). wam,
qera, gheara, #qe, arndes, w=am
7 fasmiare ivagg, wvehg, Nar, w4
7 fea, sewrdia, fafrem qar sfmdfy
fagg, Wy Wk frgo o
TERIEY U0 &7 ymEay ¥ osre
T & 9O g A T § -
arfzal gru #1 fgarens vz A€ feg
TTE | WS NIA E A JIT AT
¥ WR T @A Al R ergEw



107 Written Answers APRIL

% & oot &7 # smaifzEi gru feo
wq fearns &0t & @17 safem mwg
X FAAT 55,687 To ¥ Yo7 F wwta
SO st 78 T wEAMT F §Eq ¥
262 safsw freeame frg wo §1 9w
AT § gEIAT 99 W@WIE ) 1968 &
D wwel & gEw F 84 Iwmfzai w1
1969 & &tvm A4t szuAT TAT | I
TwEifEY avd @A ¥ gaAr wdlfaa g

Financial Assistance o Jammu and Kashmir
Government for Resettlcment of Refugees

7630. SHRI B. K. DASCHOWDHURY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whteher the Jarmu and Kashmir
Government have sought financial assistance
from the Centre for the resettlement of
refugees ;

(b) if so, the amount that has been
asked by the State Government ; and

(c) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Attention of the Hon’ble Member is invited
to the answer given to Unstarred Question
No, 3140 on the 14th March, 1969, on this

subject.

Tata Committee Report on Expansion of
International Airports

SHRI CHENGALRAYA NAIDU:
SHRI B. K. DASCHOWDHURY :
SHRI SITARAM KESRI :

SHRI D. C. SHARMA :

SHRI BENI SHANKER SHARMA :
SHRI RANJIT SINGH :

SHRI HARDAYAL DEVGUN :
SHRI BAL RAJ MADHOK :

‘' Will the Minister of TOURISM and
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the report
of the Tata Committee on the expansion of
the four International airports has been
submitted to the Government ;

7631.
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(b) if so, what are its main proposals :
and '

{c) the steps that are being taken to
implement them ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). A copy of the report 'of the.
International Airports Committee, which has
made various recommendations for the
development of the four international air-
ports in India at a total cost of Rs, 106.12
crore, was laid on the table of the House on
24.4.69. The recommendations contained
in the report will be processed expeditiously
after full examination.

Mizo Hostiles

SHRI D. C. SHARMA : |

SHRI BAL RAJ MADHOK :

SHRI HARDAYAL DEVGUN :
SHRI BENI SHANKER SHARMA :
SHRI RANJIT SINGH :

SHRI ONKAR LAL BERWA :

7632,

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether seven Mizo hostiles were
killed and four wounded in encounters with
the Security Forces during December, 1968
and January, 1969 ;

(b) whether large quantities of arms
and ammunition and many important
documents have been seized ;

(c) whether the Security Forces caught
25 rebels and 33 rebels surrendered them-
selves during the period ;

(d) whether there were any casualties
suffered by the Security Forces ; and

(e} how the rebels, who were caught
and those who surrendered themselves, have
been dealt with ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS .(SHRI
VIDYA CHARAN SHUKLA) : (a) During
December, 1968 and Jaruary, 1969 twelve
Mizo hostiles were killed in encounters with
the Security Forces. No information is
available regarding the number of hostiles
injured.
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(b) Yes, Sir.

(c) Ninetyfive hostiles were apprehen-
ded and one hundred and fiftyeight surren-
dered during this period.

(d) Two personnel of
Forces were wounded.

(e) Active hostiles who surrender with
arms are released and given rewards.
After verification, those against no incrimi-
nating evidence is found are released and
their activities are kept under watch. In
other cases, suitable action under law is
taken

the Security

Revised Pay-Scales for Laboratory
Assistants in Delhi Higher
Secondary Schools

7633. SHRI MAHANT DIGVIJAI NATH:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that Labora-
tory Assistants in the Higher Secondary
Schools in Delhi before the 21st December,
1967 have not yet been given the revised
pay-scales, which were revised on the 2lst
December, 1967 ;

(b) if so, the number of such Labora-
tory Assistants in Delhi ;

(¢) the reasons for not giving them
the revised pay-scales while the revised
scales have been given to other teaching
staff ; and

(d) the time by which they will be
given the revised scales of pay 7

THE MINISTER OF STATEIN THE
MINISTRY OF EDUCATION AWD
YOUTH SERVICES ( SHRI BHAKT
DARSHAN ) : (a) to (d). The required
information is being colletced from the
Delhi Administration and will be laid on
the table of the Sabha as early as possible.

Arrest of Pak. Nationals

7634. SHRI CHENGALRAYA NAIDU :
SHRI N. R. LASKAR :

Will “the Minister of HOME AFFAIRS
be pleased to state : .

(a) whether it is a fact that many
Pakistani Nationals have been arrested in
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the country during the Months of January
and February, 1969 ;

(b) if so, the places where these Pakis-
tani Nationals have been arrested ;

{c) the main charges against them ;

(d) the punishment awarded to them ;
and
(e) the steps being taken to check

such flow from Pakistan to this country 7

THE MINISTER OF STATE |IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) : (a) to
(e). The information is being collected
and will be laid on the Table of the House.

Development of Andaman and Nicobar
Istands

7635. DR, KARNI SINGH : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state whether Government
have any proposals under consideration for
the development of Andaman and Nicobar
Islands into a commercial sea-port and Air-
port in view of their advantageous situation
on the main East-West sea and air-routes ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : There is already an air-port
at Port Blair in Andaman and Nicobar Islands
which is also being used for commercial pur-
poses by the Indian Airlines Corporation.
There is also a sea-port at Port Blair. To
augment the facilities in handling increase in
trufic, a commercial wharf is being cons-
tructed at that Port. Permanent jeny
facilities are also being provided in some of
the Islands to cater to inter- island traffic.

Requirement of Powered Steamers

7636, SHRI YASHPAL SINGH ; Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to refer to the reply given
to Unstarred Question No. 3509 on the 6th
December, 1968 regarding the manufacture
of powered steamers and state the total
requirement of such vessels and to what
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extent that is being met from indigenous
production ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH ) : A statement showing
the requirments in respect of powered
steamers during the Fourth Five Year Plan
as indicated by the various Siate Govern-
ments is Jaid on the Table of the House,
[Placed in Library. See No. LT—897/169]

The requirements of such vassels ¢can be
mei indigenously.

Meetings of Zonnl Comncils

7637. SHR1 YASHPAL SINGH : Will
-the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of meetings held by
the various Zonal Councils in 1967-68 ;

() the expenditure incurred on such
meetings Council-wise ;

(c) whether any valsable suggestions
and decisions have been considered at these
meetings ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MIMISTRY OF HOME  AFFAIRS
(SHR1 VIDYA CHARAN SHUKLA) :
(a) During the financial year 1967-68, the
Bouthern, Eastern, Western and Northern
Zonal Councils have held one meeting
each.

(b) Under the scheme of Zonal Councils
as embodied in the Btates Reorganisation
Act, 1956, the meetings of the Zonal Coun-
cils are held in the States of the Zone by
rotation. The State Governments concern-
ed make necessary arrangements for holding
the meeting and the expenditure in that
connection is borne by them.

() and (d). Copies of the proceedings
of the meetings of these Councils embody-
ing the items discussed and the decisions
taken thereon have, asusual, been placed
in the Library of Parliament for information
of Hon'ble Members.
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Strike cases Pending in Courts

7638, SHRI SRADHAKAR SUPAKAR:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) how many criminal cases connected
with | Central Government Employees’
strike of the 19th September, 1968 are still
pending in Courts ; and

(b) how many such cases have been
disposed of ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : The infor-
mation based on reports received so for is
given below :

(a) 974.
(b) 196.

Retirement Age of Engineers

7639. SHRI B. K. DASCHOWDHWRY
SHRI P. C. ADICHAN
SHRI S. D. SOMASUNDARAM :

Will the Minister of HOME AFFAIRS be
pleased to state :

{a}) whether Government have arrived at
a decision to reduce the age of retirement of
Engineers in the country.

(b) if so, when that decision will be -
enforced ; and :

(e) if not, the rcasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARN SHUKLA) : (a) There is no
proposal to reduce the retirement age of
Engineers.

(b) Does not arise.

(¢) The age of superannuation of Cen-
tral Government employees including Engi-
neers wys raised from 55 to 58 only a few
years ago after a thorpugh examination of all
relevant factors. The circumstances have -
not changed to warrani reconsideration of
this decision.
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Fare Reduction in International Plane Service

7640. SHRI JYOTIRMOY BASU : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Governmerit are moving
for the fare reduction International Plane
Service ; and

(b} if so, the background and details of
.this move ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Fares on international routes are
reguiated by International Air Transport
Association (1.LA.T.A.) Resolutions. There is
no move at present to reduce the normal fares
on international routes. However, Air-India
proposed the introduction of various promo-
tional fares at a recent 1.A.T.A. conference
with the idea of achieving suitable reductions
in the established fares to attract increased
tourist traffic to India. Certain agreement
was reached amongst the member-airlines in
regard to these proposals, but final adoption
will depend upon approval by the Govern-
ments concerned.

Moral Rearmament

T€41, SHRI JYOTIRMOY BASU : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) how many units of the *‘Moral
Rearmament™ are actively functioning in
India ;

(b) the names of the States where they
are functioning ;

{c) the nature of activities conducted by
this organisation ;
(d) the names of ils sponsores ; and

(e) the sources of its finances ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
According to information furnished by State
Governments, four Moral Rearmament
centres, one each at Bangalore, Delhi, Panch-
gani {Maharashtra) and Calcutta are func-
tioning in India. Howewver, the West Bengal
Government have Mntimated that the Moral
Rearmament has practically mo activity in
that State at present.
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(c) According Lo the State Government
the activities of the Moral Rearmament are
mostly of a cultural nature. However, State
Governments of Maharashtra, West Bengal
and Mysore have also intimated that the
Moral Rearmament is opposed to the
Communist ideology. According to West
Bengal Government, it has taken steps to
counteract communist propaganda. The
Maharashtra Government have stated that
the Moral Rearmament appears to be trying
to create a lobby in favour of the western
block.

(d) The Bangalore unit of the Moral
Rearmament is reported to be functioning
under the guidance of two Australian na-
tionals. Shri Raj Mohan Gandhi is incharge
of the Panchgani centre. The Delhi branch
of the Moral Rearmament is being supervised
by Shri R.D. Mathur. The Calcutta centre
has Shri Raj Mohan Gandhi as its sponsor.

(e} According to the State Governments,
the organisation is reported to be financed
by private donations from individuals and
institutions in India and abroad.

Information from the Gorvenment of
Bihar is awaited.

Fa¢ saw § ghowl w1t ow
T 9T WTHAY

7642. =Y TAETW :

=it Hleg w9 :

T AGEW HA AZ AARX A FA
Fia fv:

(F) F1 WIFTTHT WH 9 FAAL,
1969 F ‘s’ WA ¥ wFTfE
guId gwraT< & i fewmAr v ar
foradt Fgr mar § f5 SOT AW § fegd
meare frer & F127 g § 9@ oF ghew
F gra) argw A # AT A AW
arqq AT @AY, d AT 100 A
fgeg T4l & @131 AFT W TY W AT
Fr 97 faar @4t 99 97 {e-qmR A
fagl a1 Arew 7 3 4t
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(@) w1 ag w2 & g5 sfewnl
g d9E=E F a1 qOE § 250 wF
FT HYIR AFT I HT I ¥ 914 fear
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fr faaza & @ 7€ § g o« @ gy
Feqr X WATEEAH & WA A
waT gt g | [ faaen qewem # e
mar | ¥fed gear L-T-898/69

(=) =it 7, sfhwr

(7) w9 ST A &K 0F &
a1 &1 ufsr eqiAlT qggal & wowa
U4 & fay faelt gwmw @ @isa
FT AT 1

Correspondence Courses for Under-
graduate Students

7644. DR. SUSHILA NAYAR :
SHRI MUHAMMAD SHERIFF :
SHRI K. LOKKAPPA :
SHRI A. SREEDHARAN :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether there is any proposal
under consideration of Government to start
correspondence courses 10 enable students

to appear privately for under-graduaie
Courses ; o

(b) if so, the mames of the Universi-
ties where such Courses will be staried ;
and

(c) the details of the scheme ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V. RAQ) :
(a) to (c). The Universities of Delhi,
Punjab and Rajasthan have already started
correspondence courses. The details of
the courses introduced in these Universities
are given in the statement laid on the Table
of the House. [Placed in Library. See
No. LT—899/69].

There are at present no proposals to
start such courses in other universities.

Need for Educational Planning

7645. SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :

SHR1 RANJIT SINGH :
SHRI HARDAYAL DEVGUN :
SHRI BALKAJ MADHOK :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to siate :
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(a) whether the Deputy Chairman of
the Planning Commission stressed the need
for educational planning in a developing
economy while delivering the valedictory
address of the Ninth Training Course for
Educational Planners and Administrators at
the Asian Institute of Education, Educational
Planning and Administration in New Delhi
on the 29th January, 1969 ;

(b) whether this aspect has been exa-
mined ; and

(¢) ifso, with what results and the
sieps proposed to be taken in the matter 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICESC DR. V.K. R.
V. RAQ) : (a) The Deputy Chairman, Plan-
ning Commission, made the following
observation on the significance of Plann-
ing :

“The constraint of resources is a stark
continuing fact of the situation in all
developing countries. And in a sense,
planning acquires importance because of
the constraint of resources. It is because
of the constraint of rescurces that you have
to give careful thought in relation to the
directions in which you will use the resour-
ces and in relation to the extent to which
in each direction you will use the resour-
m'ﬁt

Since the planning process covers all
sectors of the country's development,
including education, these remarks apply
to educational planning as well.

(b) and (c). Government agrees with
this view ; and that is why the technique of
planned development has been adopted by
Government since 1951-52.

wwaTe o frafe

st TegaT fag et

it qo Wo THE :

T NE-wTE WAT A FAA FY FA
w3 e

(%) 399 931 9T &4 O AN
syfgat & faeg waal & 9w F@F
far dwmw  fow & F F407
TEFRF g@T ¥ fma-fa st &

ggafa =aw #1 §;

7646.
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() A7 sal & FT I AT gAT
g =
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ng w1 wWatAw ¥ g WA (s
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gt 71 gwa faar v ar fr oafk
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AFH F GArfawz F1 A s@ &
faq dfaam & wg=yg 252 & wewiq
HEg g0 quIfd g@war St # ar
FdT § WX A q9qT A AgA
¥ frdas ¥ 9ogEw Svaew wfrse fed
a1 g9 g1 AT as feat wem faem
A=A I WAT FHeT qifeE AE fRaT ¥

Simplification of Trial-Laws

7647. SHRI JYOTIRMOY BASU :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Chief Justice of the
Calcutta High Court has, in a recent press
interview, stressed the need for simplifica-
tion of laws which regulate the procedure
for trial ; and

(b) if so, whether Government are
contemplating to take necessary steps in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) : (a)
Government have seen some press reports
regarding this.

(b) The Law Commission is currently
engaged on the revision of Criminal
Procedure Code, which regu'ates the proce-
dure for trial of criminal offences.

Transfer of Municipal Corporatioa
Schools to Delhi Adminstration

7648. SHRI B. K. DASCHOWDHURY :
SHRI MUHAMMAD SHERIFF :
SHRI V., NARASIMHA RAO:
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Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have recently
approved the move for the transfer of the
Municipal Corporation Schools 1o the
Delhi Administration :

(b} if so, the total number of schools
that will be transferred 1o the Delhi
Administration ; and

(¢) the amount of aid that will be
given by Government to the Delhi Adminis-
tration for the running of these schools ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND YOUTH
SERVICES ( SHRI BHAKT DARSHAN) :

(a) Yes. Sir.

(b) Middle Schools
Corporation
N.D.M.C.
(Corporation)
Aided — 52

Higher Secondary Schools

Corporation — 1
N.D.M.C. — 3

413
2

Total 481

(c) The Delhi Administration has been
asked to work out the expenditure involved
in the matter.

ey ey wTENIT ¥ femrel © qareela
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New system to check indiscipline
among students in B.H.U.

7657, DR. KARNI SINGH 1 Will the
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Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that the
Banaras Hindu University has evolved a
system to check indiscipline among its
students whereby each teacher will be res-
ponsible for 10 students allotted to him in
keeping them away from disruptive activities
in the Campus ;

(b} if so, whether the system has
helped in checking disruptive activities
amongst the students ; and

(c) if the reply to part (b) above be in
the affirmative, whether Government pro-
pose to enforce this system in all Govern-
ment-aided educational institutions ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES ( DR. V.K.R.V.
RAO ) : (a) and (b). At its meeting held
on December 12, 1968, the Sianding
Committee of the Academic Council of the
Banaras Hindu University considered certain
metters regarding functioning of the Uni-
versity and inter-alia made recommenda-
tion for constitution of Teacher-Advisers
in the ratio of one teacher for 10-12
students. Further action on this recommen-
dation will be taken by the University
after the comments of the various Heads
of Institutions are received.

(c) Does not arise.

Machinery to deal with Grievances of
Central Government Employees

7658. SHRI BHOGENDRA JHA
will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Starred Question No, 226 on the 27th
February, 1969 and state :

(a) whether the details with regard to
the proposed machinery to deal with
grievances of the Central Government
employees have since been worked out ;
* and

(§) if so, the details thereof ?

THE MINISTER OE STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The matter is still under consideration.
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Permission for settling down in Kashmir
to residents of Pak-occupied Kashmir

7660. SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be
pleased to slate :

(a) whether it is a fact that at present
no restriction exists on those Pakistanis
who intend to come from the Pak-occupied
Kashmir to India and to settle down in
Kashmir ;

(b) if so, whether the freedom of
movement thus granted has given rise 1o
incidents of espionage and sabotage ;
and

(e) if so, to what extent the conti-
nuance of this policy is in the interest of
the security of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
No Pakistan national can come to India
without proper travel documents nor can
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such a person settle down in the State of
Jammu and Kashmir. Movement of resi-
dents of Pakistan-occupied Kashmir other
than Pakistanis across the Cease Fire Line
is regulated by a State law in the interests
of security of the Siate.
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Proceedings Against Veterinary Officers of

Manipar

7662. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to refer to ihe reply given to Unstar-
red Question No. 4473 of the 13th December,
1968 and state the progress of the depart-
mental proceedings against the concerned
Officers of the Veterinary Department of
Manipur ? .

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : The Govern-

APRIL 25, 1969

Irittem Answers 128

ment of Manipur have informed that an enqu-
iry has also been started against one gazetféd
officer and two officials udder Central Civil
Services (Classification, Control and Appeal)
Rules, 1965, and charges have been framed.

Yoush .stnhhﬂi in Ranchi

7663. SHRI BENI SHANKER SHARMA :
will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a youth was
stabbed to death at Ranchi while he was
going with a procession taken out in connec-
tion with the immersion ceremony of Goddess
Saraswali in the Jast week ol January, 1969;

(b) whether any investigation has been
made into the causes thercof ; and

(¢} if so, the findings of the authorities
investigating the same and whether it was an

. organised atiempt to disrupt the peace of

the town once again 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
According to information received from the
state government, on 23rd January, 1969 the
image of Saraswati was taken out on a truck
for immersion in Ranchi. When the truck
stopped near Darzi Mobhalla some iocal boys
collected there and objected to the truck
passing through the lane. A boy, who got
down from the truck and protested, was
stabbed with a dagger. He subsequently
died. A criminal case under sections 147/
148/149/342 and 302 of the Indian Penal
Code was registered and is under invectiga-
tion. From the investigation so far made
it appears that the incident was not the
result of any organised attempt to disturb
the peace of the town.

Memorial for Poet Ghalib

7664, SHRT BENI SHANKER SHARMA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that Government
have donated a sum of Rs. 20 lakhs for a
memorial 10 be constructed 1o honour the
great Urdu poet Ghalib ;

(b) whether the - donation in question is
the first of its type in the history of Indepen-
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dent India or there had been such donations
in the past as well ;

(c) if so, the details thereof ;

(d} whether the amount was budgeted ;
and

(e) whether Government have donated
or are considering to donate any such sum to
perpeluate the memory of any other Hindi
poet or another who is held in equal esteem
by the peole of India ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V. RAQ) :
(a) Yes, Sir. A total grant of Rs. 20 lakhs has
been agreed to, out of which Rs. 15 lakhs is
for the construction of the memorial and the
remaining Rs. 5 lakhs is for other general

activities of the Ghalib Centenary Commiitiee.

(b) and (¢). No, Sir. We have given
grants for thc celebration of the 2500:h
Buddha Jayanti, Celebrations of the
Rabindranath  Tagore’s ~ Centenary, and
Mahatma Gandhi's Centenary. Details regard-
ing how much of the grant was utilised for
construction of memorials are being collected
from the State Government and Commi-
ttee/bodies concerned and  will be laid on the
Table of the House.

(d) The amount of Rs. 15 lakhs released
to the Ghalib Centenary Committes during
the ‘year 1968-69 was not provided in the
Budget for 1968-69 but Rs. 5.00 Jakhs which
is proposed to be released during the current
financial year has been provided in the
current year's budget.

(e) Yes, Sir. Grants have been given
in the past and requests will be considered as
and when the occasion ariscs, subject Lo
availability of funds.

Exports Transported by Indian Ships

7665. SHRI SRADHAKAR SUPAKAR :
will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) what percentage of our exporis io
other countries is transported by Indian
ships ; and

(b) whether the export of iron ore and
manganese ore is d?ne through Indian Ships
and, if so ; the tonnage thereof ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
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PORT (SHRI RAGHU RAMAIAH) :
(a) 16.58% during 1967-68.

(b) The total quantity of Tron ore expor-
ted during 1967-68 was 14.41 million tonnes.
The export of iron ore is made mostly on f.o.b.
basis. The responsibility for making shipping
arrangements and paying the freight, therefore,
devolves on the foreign purchasers, and no
authentic statistical data is available to show
th: quantity carried by foreign or Indian
ships. However, on a rough basis, Indian
ships carry only about 109, of these exports
and the remiining %07 is carried by foreign
ships. :

The total quantity of manganese ore
exported during 1967-68 was 1.47 million
tonnes. The figure regarding the exact share
of Indian Shipping in the carriage of this
cargo is not available in this case also but
it is small, especially as only small parcels
are carried by Indian lincr vessels and the
cargo moves mostly by foreign tramps.
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C.R.P. In Siraska Game Sanctuary

7667. SHRI D. N. PATODIA :
SHRI RAM AVTAR SHARMA :
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SHRI V. NARASIMHA RAO :
SHRI B. K. DASCHOWDHURY :

Will the Minister of HOME AFFAIRS be
please to state :

(a) whether it is a fact that the Central
Reserve Police stationed mnear the Siraska
Game Sanctuary in Rajasthan are indulging
in large.scale poaching and as a result the
Sanciuary has virtually been descrted by
wild life ;

(b) if so, whether any action is proposed,
to be taken against officials guilty of the
crime and whether Government propose to
shift the Central Reserve Police Camp from
the vicinity of Siraska ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
VIDYA CHARAN SHUKLA) : (a) Informa-
tion has beed asked for from the State
Government and will be laid on the Table
of the House.

{b) The Central Reserve Police unit
located in the Sanctuary will be moved else-
where as soon as possible.

(c) Does not arise.

Convention for Separate Telengana State

7668. SHRI1 R. K. BIRLA :
SHRI K. P. SINGH DEO:

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the legislators,
politicians, educationists, trade union leaders
and students from all the nine Telengana
Districts, at a convention held in Hyderabad
recently asked for a separate Telengana Statc ;
and

{b) if so, the names of the parties repre-
sented at the convention ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
According to information furnished by the
State Government a Telengana People’s
Convention, convened by the Action Commi-
ttee of the Separate Telengana group of
students and by Praja Samiti, was held on
March 8 and 9, 1969. It passed a resolution
demanding Statehood for Telengana. No
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national political party was represented at
this convention.
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Verification of Antecedents of Kerala

People

7670. SHRI VASUDEVAN NAIR :
Will the Minister of HOME AFFAIRS be
pleased 1o state :

(a) whether instructions had been
issued to the public undertakings under the
various Ministries of the Government of
India that when they recruit candidates
for jobs, the names of all those selected
from Kerala State should be sent for
verification of character and antecedents
to the Home Minstry ovér and above the
verification by the State Government ;
and
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(b) if so, whether Government are
aware that such verification is unduly

delayed resulting in the loss of jobs for
many because the undertakings recruit hands
from other States where the above rule
does not apply ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
instructions regarding verification  of
character and antecedents of candidates
selecled for appointment to posts under the
Central Government are also being followed
by the public sector undertakings etc. in
respéct of candidates selected for posts
under them. The Government of Kerala
have not issued instructions to the District
authorities to verify the character and ante-
cedents of candidates selected for employ-
ment to the posts under the Central
Government on the basis of the revised
criteria adopied by the Central Govern-
ment. Hence, the Central Govt. have to
use their own agency to conduct werifica-
tion of character and antecedents of such
candidates, belonging to Kerala State,
This is equally applicable to candidates
selected for appointments in public sector
-undertakings.

(b) No, Sir.

Tendency of Disintegration in India

7671, SHRI R. K. SINHA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether itis a fact that of late
there have been demands for a separate
*Sikh Homeland’, ‘Telegana', *Jharkhand’
and ‘Chattisgarh’ States :

(b) whether this does not reflect the
growing tendency towards disintegration of
the country ; and

(¢} the steps Government propose to
take to check this tendency ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA) : (a)
Acgording to information furnished by the
State Governments, certain sections of the
peple in Andhga Pradesh and Bihar have
raised demands for separate Telengana and
Jharkhand States respectively. Shri Kapur
Singh, the Senior Vice President of the
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Shiromini Akali Dal, has reaffirmed his
stand on the demand for Sikh Homeland.
The Punjab Government are, however,
against any such demand. Information
regarding the demand for ‘Chattisgarh’
State is awaited from the Government of
Madhya Pradesh.

(b) and (c). The position of Govern-
ment in regard to the demand for a separate
Telengana has already been made clear in
Parliament. The demands for Jharkhand
State and for Sikh Homeland are against the
best interests of the people of the States
concerned. The Governments endeavours
are directed towards the removal of region-
al grievances and imbalances which prompt
such demands.

Youth Services

7673. SHRI R. K. SINHA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state : :

(a) whether his Ministery has drawn
up a National Programme of Youth Servi-
ces

(b) if so, the details thereof ; and

(c) the progress made in regard to the
implementation of the same 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V, K. R. V.
RAQ): (a) to (c). A programme of
National Service Corps and National
Sporls Organisation has been formulated
for the purpose of promoting national
consciousness and a sense of discipline and
dignity of labour among the university and
college students. The Scheme provides that
male students in the first and second year
of the degree course will participate in one
or the other of the thre¢ programmes viz.,
National Cadet Corps (NCC), National
Service Corps (NSC) and National Sporis
Organisation (NSO) though the NSO
programme will be confined to selected
students showing marked proficiency in
sports and games. Further details of the
scheme are being finalised.

The following Schemes have been inclu-
ded for implementation during the Fourth
Plan period :(—

1. Campus Works Projects.

2. Planning Forums.
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3. Scouting and Guiding.

4. Assistance to Voluntary Organisa-
tions working in the field of Youth
Services.

5. Exchange of visits by Students
from one part to Students in other
parts.

6. Assistance to Youth Waifare Boards
set up by universities.

Besides these, the Ministry will be
operating during 1969-70 the following two
schemes :—

(i) Organisation of Youth Leadership
and Dramatic Training Camps by
the universities.

(ii) Holding of Labour and Social Service
Camps.

Facilities at Palam Airport

7674, SHRI D. N. PATODIA :
SHRI K. M MADHUKAR :
SHRI V. NARASIMHA RAO :

Will the - Minister of TOURISM AND
CIVIL AVIATION be pleased Lo state :

(a) whether Government’s altention
has been drawn (o the report appearing in
the Hindustan Times dated the 17th March,
1969 about many essential facililies and
requirements which are at present lacking at
the Palam Airport ;

(b) if so, the particulars of the
lacunae cited by the news report : and

(c) the aciion taken by Government to
rectify them ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

(b) and (c)., The lacunae at Palam
airport referred to in the news report and
action taken by Government to rectify them
are detailed below ;—

(1) Improvement of Rumway,
and Taxi-Track Facilities ;

Apron

Extension of main runway to 12,500
feet, and construction ofa link
taxi-track and an additional Jel bay
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have commenced. A proposal
for construction of a night-parking
apron is under consideration.
Further impovemenis are proposed
1o be carried out on the basis of
the report of the International
Ajrperts Committee submitted to
Government on 24.4.69.

Tilpat and Tughlagabaad  Firing
Ranges, when active, constitute
danger to approaching and depar-
ting Aircraft and Render the Facility
of Instrument Landing System
Unusable :

Arrangements exist for de-activa-
tion of these rabges to enable
aircraft to use the Instrument
Landing System in poor weather
conditions, Government is also
considering what long-term arrange-

ments are necessary in this direc-
tion.

Need for a New  Control
Tower :
The present control tower has

become outdated both dimensionally
and technically with advancement
in aviation. A modern control
tower is proposed 10 be constructed
as a part of the new terminal com-
plex for the airport.

Provision of Radars :

Action is in hand to provide Air
Route Surveillance Radar (a long-
range radar), and Airport Surveil-
lance Radar (a short-range radar)
at Palam. The equipment for the
former started arriving in April,
1968 and the supplies are expected
to be completed by middle of
1969, A site has been selected
and action has been initiated by
the Central P. W. D. to acquire
necessary land and construct the
requisite building and to provide
power supply. As regards Air-
port Surveillance Radar, the deli-
very of the equipment is due to
commence in June/July, 1969. It
is to be localed within the aero-
drome premises.  Estimates for
construction - of a building and
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associated works are under scru-

tiny.

Unsatisfactory Service Conditions
of the Air Traffic Controllers

(v)

Government are examining measu-

- res for reorganising the various
cadres, keeping in view the
increase in their responsibilities.
Such , when impl i]
are expecied to benefit air traffic
controllers also.

Special allowance to Setllement
Officers in Manipur

7675. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have sanc-
tioned some special allowance to the Assis-
tant Se'tlement Officers, the Deupty Scttle-
ment Officers and the Settlement Officer
of the Settlement Department of the Govern-
ment of Manipur as such allowance is paid
to their counterpart in Assam ;

(b) if so, the amount of the allowance
post-wise ; and

(c) il reply to part (a) above be in
the negative, whether it is proposed to
sanction the said ailowance as in Assam ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :(a) to
(c). There is no separate post of Settle-
ment Officer under Government of Manipur.
Special pay of Rs. 150/— p.m. is attached
to the post of Dircctor of Land Records
and Settlement, Manipur. Special pay of
Rs. 100/— p.m. and House Rent Allowance
of Rs. 30/— p.m. has been sanctioned for
the post of Assistant Settlement Officer.
A proposal of the Government of Mani-
pur for the sanction of Spzcial Pay of
Rs. 150/— p.m. for the post of Deputy
Settlement Officer, is being examiaed.

Compensation to victims of bus accident
in Manipur

7676, SHRI M. MEGHACHANDRA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :~
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(a) whether Government have sal¢
tioned the payment of compensation 10
passengers who had died and those who
were injured in the Manipur State TranS*

port Bus accident on the 18th May»
1968 ;
(b) if so, whether the Government of

Manipur have paid the due compensation
on this count ;

(c) if the reply to part (b) above be
in the affiramative, the names of the persons
and the amount of their respective compen-
sation ; and

(d) il the payment has not yet been
made, the reasons for the delay ?

THE MINISTER. OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH) :
(a) Yes, Sir.

(b) According to the Government of
Manipur, compensation has already been
paid in respect of 11 deceased and 15
injured passengers.

(¢) A list indicating the names of the
persons and the amount of compensation
paid is laid on the Table of the House.
[Placed in Library. See No. LT—900/69.]

(d) According to the Govt. of Mani-
pur, payment has not yet been made in
respect of 3 deceased and 23 injured as the
persons concerned “have not collected the
compensation money inspite of due potice
given 1o them.

Retiremeat of Government Employees
in Manipur
7677. SHRI M. MEGHACHANDRA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of Government
employees who were ordered to retire
under Rule 56 of the Fundamental Rules
in the Union Territory of Manipur within
the years 1968 and 1969 till date ;

(b) whether the retirement of the
aforesaid employces was made under Rule
56 (a) only or under other sub-rules of
Rule 56 ;

() whether some retired employees were
given the beneifit under F.R. 56 (¢) ; and

(d) if not, the rcasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The Government of Manipur bave informed
that nineteen officers in 1968 and six officers
in 1969 till date retired under FR 56 (a).
One officer was retired in 1968 under
FR 56(j). No officer was retired under
FR 56(j} during 1969 till date.

(c) and (d). No officer was retired
under FR 56(c) as this rule is not appli-
.cable to the officers concerned.

Preference for employinent to relatives
of Government Servants

7678. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether in ZAssam and in the
Upion Territory of Man pur there is such a
rule, as contained in ke Police Manual,
in which it is said that the sons and
relatives of persons who have done good
service in the Police or other Government
Service, if qualified, will be given preference
over other candidates ;

(b) if so, how many of the sons and
relatives of persons who have done good
service in Police have been given suitable
jobs under the aforesaid rule in the Union
Territory of Manipur during the last two
years ; and

(¢) if the reply to part (a) above be
in the negative, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) There
is such a provision in the Police Manual
adopted by Manipur. Information regard-
ing Assam is being collected and will be
laid on the Table of the House.

(b) According to the information
furnished by Manipur Administration, the
pumber of such persons is two.

(c) Does not arise.

Incidents of Gheraos of Ceatral
Government Office in West Bengal

7679. SHRI YAJNA DATT SHARMA :
SHRI R. K. SINHA : )
SHRI D. N. PATODIA :
will the Minister of HOME AFFAIRS be
pleased to state :
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(a) the number of incidents where
the officers of the Ceniral Government have
been ‘gheraoed” because of labour trouble
since the United Front Government have
taken over in West Bengal ;

(b) . the full details of incidents ; and
(c) tﬁc reaction of the Central Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA ): (a) to
{c). The information is being collected
and will be laid on the Table of the
House.
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Language Seminar in Patma

7681. SHRI RAMAVATAR SHASTRI :
Will the Ministes of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether a Language Seminar was
organised in Patna under the auspices of
the Bihar Citizens' Council on Education
from 25th to 28th July, 1968 ;

(b) if so, the number of educationists
and thinkers who partitipated in it and the
names ol the prominent pcrsons amongst
them ;

(¢) the main topics which came up
for discussion in the Seminar and the con-
clusions arrived at there ;

{d) whether the Seminar has also made
any recommendation in regard to research
work in the regional languages ; and

(e

thereto ?

il so, the reaction of Government

THE MINISTER OF EDUCATION AND

YOUTH SERVICES (DR, V.K.R.V. RAO) :
(a) Yes, Sir.

(b) As reponéd by the Government
of Bihar about 424 people participated in
the Seminar. Prominent among those
who participgted were :
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Shri Jaya Prakash Narayan, Dr.
Ramdhari Singh ‘Dinkar’, Dr. K.K. Dutta,
Vice-Chancellor, Patna University, Dr.
Balbhadra Prasad, Ex. Vice-Chancellor,
Bihar and Allahabad Universities, Shri

Bhawani Sen, Shri Gopal Haldar, Dr. Samar
Roy Chaudhary and Shri Achuta Menon,
M.P.

(c) The main topics which came up
for discussion were :

(i)
nal Langunges in
Social Sciences, (ii)

Problems of change-over to Regio-
(i) Humanities and
Basic and Natural

Sciences, (iii) FEngineering (iv; Medical
Education, (v) Legal Education and (vi)
Education ; .

(ii). problems of ensuring the imple-
mentation of the Three Language Formula ;
and

(i) problems of minority languages

inside the state,

It is reported that the Seminar concluded
in favour of the change-over to Regional
Languages as soon as possible. Apart from
a number of consequential actions for the
purpose, it also recommended the imple-
mentation of three Language Formula and
special protection to minority languages,
specially, the tribal langauges,

(d)- Mo direct recommendation has been
made on the subject, but it has been
recommended that translation of research
journals and reference books in regional
languages should be encouraged.

(¢} The principal recommendations
made by the Seminar are already embodied
in the National Policy on Education and
the Government of India will be taking
necessary steps in the direction of imple-
mentation of the Policy to the extent
feasible.

Investigating Officers’ Reports on
Crime in Dehi

7682. SHRI MUHAMMAD SHERIFF :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Investigating Officers’
reports on crime in the capital have been
found travelling downwards instead of up-
wards to higher officers according to the
Delhi Police Commission ;



143 Written Answers
(b) if so, the reaction of Govern-
ment in this regard ; and

(c) the steps Government propose to
take to improve the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) (a) The
Delhi  Police Commission in their report
have observed that owing to pre-oecupa-
tion of Superintendents of Police-and Sub
Divisional Police Officers with law and
order duties, and comparatively larger
jurisdictions the case diaries of Investigta-
ting Officers are gencrally scrutinised by the
Readers of the Sub.Divisional Police Officers
who are of lower ranks than the Investi-
gating Officers.

(b) and (c).  Measures are being taken
1o streamline the working of the Delhi
Police. It is also proposed to increase the
sirength of the Investigating staff and
supervising  officers. Instructions  have
also been issued that senior police officers/
Sub-Divisional Police officers should scruti-
nise case diaries personally and issue suit-
able directions to Investigating Officers.

One-Metre Reflector Telescope for Kodaikanal
Astrophysical Observatory
7683. SHRI MUHAMMAD SHERIFF:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Kodaikanal Astro-
physical Obseravatory has ordered for a
one-metre reflector telescope from East
Germany ;

(b} if so, the purposes for which the
telescope is intended to be used ;

(¢} the cost of the telescope ; and

(d) whether a similar telescope has
been ordered for by any other Observatory
of India ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir. The telescope has
been received recently.

(b} The telescope is proposed to be
used for carrying out studies of Stellar
Evoiution, Star Composition and Galactic
Sructure with reference to the cenire of the
Galaxy and the objects in the Southern
Hemisphere.

APRIL 25, 19%

Written Answers 144

(¢) Rs.17,71,252.

(d) Yes; by the U.P. State obser-
vatory, Nainital.

Demonstration by Students During Convoca-
ﬂsF Address of Delhi University

?6#'4.. SHRI MUHAMMAD SHERIFF :
Will the Minister of EDUCATION AND
YOUTH SERVICES bz pleased to state :

(a) whether itis a fact that soms
students shouted slogans and thumped the
doors of the Hall during the Convocation
address of the Dethi University on the 20st
February, 1969 ;

(b) if so, the aclion
those students ; and

(¢) what were the demands of the
demonstraling students ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) and (¢). Yes, Sir. There was
a demonstration by a handful of persons at
the Convocation held on February 21, 1969
and they forced their eniry into the Hall
when the function was in progress,

taken against

The demonstrators wanted (o present a
memorandum to the Chancellor but were
chased out by the audience.

(b) Mo aciion was taken as the
demonstrators could not be identified as
students of the University.

Death of Girl in Paharganj
7685. SHRI MUHAMMAD SHERIFF :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the investigation into the
cause of death of Tripta, a girl from
Paharganj, New Delhi has since been com-
pleted ;

(b} whether a deputation of residents
of Paharganj met the Home Minister and
the Inspector General of Police on the 3rd
March, 1969 and requested that the inves-
tigation into the matter should be entrusted
to the Crime Branch of the Delhi C. I. D, ;
and

(¢) if so, the reaction of Government
in regard thereto ?

THE MINISTR OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA).
(a) No Sir.
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(b) A deputation of residents of
Paharaganj met the Inspector General of
Police, Delhi.

{(c) Investigation of the case has since
been entrusted to the Crime Branch of the
Delhi Police.

Cutting Short of A.I. Flight due to Bomb

Scare

7686. SHRI DEVEN SEN :
SHRI MRITYUNJAY PRASAD :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether itisa fact that recentiy
an Air India Boeing 707 Jet while going
from London to MNew York returned from
half way on receipt of an information by
the pilot of the plane that a bomb was
concealed in the plane ; and

(b) if so, the details thercof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Yes, Sir. About 21 hours after
departure of flight No. 101 from London on
17th March, 1969, an anonymous message
was received at New York about there being
a bomb on the aircraft. The information
was relayed to the Commander who deceided
to proceed to Shannon for necessary ckecks,
An inspection took place at Shannon, but
no bomb was discovered. All passengers
who were disembarked at Shannon were
picked up by Air-India flight No. 103 from
London to New York on 18th March, 1969,
which made an additional landing at Shan-
non for the purpose,

Technical Training Centre, Kota (Rajasthan)

7687. SHRI DEVEN SEN: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether he has received a com-
plaint from the trainees of Technical Train-
ing Centre at Kota (Rajasthan) to the effect
that no.practical training for overhauling
and repair of Heavy Farth Moving machi-
nery is being immarted to them for which
they were called ; and

(b) if so, what action is contemplated
by Government in the matter ?
-
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THE MINISTER OF EDUCATION
AND YOQUTH SERVICES (DR. V.K.R.V.
RAO) : (a) Yes, Sir.

(b) An Officer of the Ministry of
Education and Youth Services and another
officer of the Ministry of [rrigation and
Power have visited the Training Centre and
reported that the programme_ of training has
been designed on the best lines possible,
and is devoted mainly to practical work.
The complaint of the trainees is unjustified.

Central Government Employees’ Consamer
Cooperative Society

7688. SHRI BENI SHANKER SHARMA:
SHRI D.C. SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the audit report on the
Central Government Employees’ Consumer
Cooperative Society has suggested that an
agency be appointed to investigate into the
working of the society for a: least three
years with particular reference to the
maintenance of financial records, stock
records, the method of write-offs on,
physical stock-taking or otherwise ;

(b) whether the report has also re-
commended that the proposed agency
should look into huge advances sanclioned
by the Society for purchases and other
adjustments in order that acts of omission
and commission on the part of the manage-
ment in ignoring the provisions of the
bye-laws of the sociely could be brought to
light ; and

(c) if so, the action taken or proposed
to be taken by Government in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY : (a) and (b). Yes,
Sir. These suggestions are contained in the
report of the statutory auditors who
audited the accounts of the Society for the
cooperative year 1966-67,

(¢) The matter is under considera-
tion, i
Damage to H.E.C., Ranchi

7€89. SHRI RAM GOPAL SHALWALE :
Will the Minister of HOME AFFAIRS be
pleased lo state;
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(a) whether itis a fact thateach of
the Pakistani conspirators have been con-
victed to ten years rigorous imprisonment
on the charge of distroying plants of the
Heavy Engineering Corporation of Ranchi ;

(b) whether it is also a fact that a
news about the destruction of Bokaro and
other Steel Plants and other such important
projects by the Pakistani conspirators are
being received ; and

(¢} if so, the restrictions imposed by
Government on the activities of persons
who afford protection 1o foreign conspira-
tors ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Five accused in the Ranchi
Heavy Engineering Corporation arson cases
of 1964 who were Indian nationals have been
convicted on the 22nd March, 1969 and
sentenced to 10 years R.I. to each.

(b) and (c). Government have no
information about any plan to destroy
Bokaro and other such imporiant projects
by Pakistani conspirators. However, cons-
tant vigilence is exercised and suitable
measures for security of vital installations
are taken,
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Post-Gradeate Course in Space Engincering
and Rocketary

7691. SHRI KARTIK ORAON : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased 1o slate ;

(a) whether the Committee appointed by
the former Education Minister to examine the
proposal of starting a two-year Post-Graduate
Course in Space Engincering and Roketary
at the Birla Institute of Technology,
Ranchi and to assess the requirements of
the staff, equipment, building, training,
etc. has since submitted its Report ;

(b) if so, the broad recommendations
thereof ; and

{c) the action taken or proposed to
be taken by Government thereon ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) Yes, Sir.

(b) The Committee has recommended
that the Course should be further developed
and for that purpose the necessary
inscructional facilities should be set up at
the Institute at an estimated cost of
Rs. 6.5 lakhs mon-recurring and Rs. 2.40
lakhs per year recurring.

(¢) The recommendations of the
Commmittee are being processed through the
All India Council for Technical Education,
Meanwhile, post-graduate scholarships for
the students studying in the course have
been sanctioned,

Birla Institute of Technology, Ranchi

7692, SHRI KARTIK ORAON : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the Birla
Institute of Technology, Ranchi has started
Diploma/Degree Course in Space Engineer-
ing and Rocket Research ;

(b) if so, the assisiance, financial or
otherwise, rendered by the Central Govern-
ment to the Institute in the matter of
training of Graduate Engineers in this
field ; g
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(¢) 1tbe represeniations made by the
Institute in this behalf ; and

(d) the action taken by Government
thereon ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.RYV,
RAQ) : (a) Yes, Sir. The course is for
the Master's degree in this subject-field.

(b) to (d). The requirements of equip-
ment, buildings, stafl and other instructional
facilities for the new course have been
assessed by an expert committee, and the
report of the Committee is under consi-
deration. After the report has been
approved, decision will be taken on the
assistance to be given to the lastitute for
developing the course.

Meanwhile, post-graduate scholarships
for the candidates siudying in the course
have been sanctioned.

1.A.C. Denies Credit to Inventor

7693, SHRI GADILINGANA GOWD :
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state:

(a) whether Government’s attention has
been drawn to the news article under the
caption “I.A.C. DENIES CREDIT TO
INVENTOR™ which appeared in the
“Blitz’ weekly dated the 1st March, 1969 ;
and

(b}
thereto ?

THE MINISTER OF TOURISM AND
CLVIL AVIATION (DR. KARAN SINGLi) :
(a) Yes, Sir.

(b) The Indian Airlines have reported
that the item published in the “Blitz’
weekly dated Ist March, 1969, is without
basis and that they have brought to the
notice of the Editor.

If so, the reaction of Government

Sale of Transistor Radios by Dollar
Corporation of India
7694. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether an advertisement by the' Dollar
Corporation of Indlia” was published in some
Delhi papers for selling transistor radios of
a superior quality for Rs. 200/- each ;

.
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(b) whether it is a fact that it was a
bogus firm and all that one got was an
empty tin-box ;

(c) whether complaints have been
received in this regard ; and

(d) if so, the action taken in the
matter and the amount involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) ; (a) No
such advertisement has come to the notice
of the Delhi Police. However the Dollar
Corporation are reported 1o  have
circulated some printed posters in which
it was mentioned that they manufacture
radios and transistor which they sell on
easy instalments.

(b) to (d). Two complaints have been
received by the Delhi Police against the
firm for allegedly despatching fake transis-
tors. In this connection a case has been
Tegistered u/s 420 1PC and is under investi-
gation.

Payment of Sleeper Charges to Chul[\f
Employees

7695, SHRI N, SREEKANTAN NAIR
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Class 1V Employees are
denied *‘Sleeper charges” when they go on
carned leave to their native towns as per the
present Rules ; and

(b) if so, on what grounds ?

THE MINISTER OF THE STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLAS) ; (a)
Yes, Sir.

(b) Under the Scheme of Leave Travel
Concession the Class of railway accommo-
dation to which a Government servant and
his family are entitled is the class to which
he is entitled under the normal travelling
allowance rules. Class 1V employees were
entitled only to III Class accommodation
under travelling allowance rules in respect
of journeys on tour or transfer. In the light
of the introduction of III Class sleeper
accommodation on payment of surcharge,
orders have been issued permitting reimburse-
ment of cost of sleeping accommodation
in the case of class 1V employees in
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regard to journeys on tour or trans-
fer subject to certain conditions. The
question of extending these orders to cover
journeys on Leave Travel Concession also
is under consideration.

Appointment of Governors

7696. SHRI V. NARASIMHA RAO:
Will the Minister of HOME AFFAIRS be
Pleased to state :

(a) whether it is a fact that the Union
Government propose to obtain the consent
of the West Bengal Government in the
matter of appoiniment of a new Governor
for that State ;

(b) if so, whether this practice will be
followed in respect of other State also in
future; and

(c) whether Government propose lo am-
end the Constitution to provide that a State
Government’s prior approval shall be neces-
sary for the appointment of Governors ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFARIS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
As an extra coustitutional convention,
hitherto the practice had been to informally
consult the Chief Minister of the State
concerned before appointing the Governor.
Government do not propose to depart from
this convention or seek an amcndement of
the Constitution to provide for prior ap-
proval of the State Governmenis for such
appointments.

Withdrawal of Cases against Employees by
West Bengal Government
7697. SHRI V. NARASIMHA RAO :
Will the Minister of HOME AFFAIRS be
plcased to state :

(a) whether it is a fact that the Govern-
ment of West Bengal have withdrawn cases
against employees who participated in the
19th September, 1968 strike ;

(b) whether these also include cases of
employees against vwwhom criminal cases were
pending ; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes, Sir.

(b) Yes, Sir.

(c) The West Bengal Government have
issued instructions for withdrawal of the
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prosecutions pending im the courts and the
dropping of cases under investigation with
the police. This action runs counter to
the policy of the Government of India wiz,
to allow the law to take its own course,
and not to interfere with the normal course
of justice. Such action is also not in
consonance with the constitutional obliga-
tion of the State Government under Art.
256 of the 'Constitution, which provides
inter alia that the executive power of every
State shall be so exercised as. to ensure
compliance with the laws made by Parlia-
ment. The State Government’s action has
also the undesirable effect of disturbing the
normal  employer-employee  relationship
between the Central Government and their
employees.

Foreign Aid received by Bishops of
Methodist Charch

7699. SHRI BHARAT SINGH
CHAUHAN : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the details of foreign aid both in
cash and kind received by the Bishops of
Methodist Church in Southern Asia during
the last three years ; and

(b) the way the above aid was utilised
by each of the Bishops ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS :
(SHRI VIDYA CHARAN SHUKLA):
(a)  Statistics are not  maintained
separately for remittances received from
abroad by missionary organisations only.
In the exchange accounts, these inward
remittances com under the general heading
‘Private Donations’. Till 1968 a sub-head
under this head accounted for receipts by
missionary, charitable institutions and other
individuals. As far as it bas been possible
to abstract the information, the amount of
funds received by Methodist Church in
Southern Asia during the years 1965 to 1967,
for which informatioa is available :

Year Amonat

(in rupees)
1965 9,86,707.00
1966 42,92,804.00
1967 " 34,73,857.00

Information in respect of aid recgived in
kind is not available.
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(b) There is no law requiring individual
missionaries to maintain and submit for
official scrutiny, accounts of expenditure
incurred by them. The information asked
for cannot, therefore, be obiained.

Advertisements in Newspapers for Aduorission
in Lumumba University

7700. SHRI HEM BARUA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether Government's atlention has
been drawn to the advertisements in some
Jndian parers put out by the lado-Soviet
Cultural Society inviting applications for

admission in the Lumumba University,
Moscow ;
(b) if so, the names of the Indian

papers in which the advertisements have
appeared ; and

(¢) whether Government will be consul-
ted when the final selection of students is
made ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K. R. V.
RAO) : (a) Yes, Sir.

(b) According to information furnished
by the National Council Headquarters of
the Society, the advertisement appeared in
the follewing newspapers/periodicals on
16-3-1969 :-

The Patriot (Delhi) ; The Suaday
Standard (Delbi and Bombay) ; The Hindu
(Madras) and Amrita Bazar Patrika
(Calcutta).

The Society also arranged for publicity
through their State Councils. Information
on newspapers through which these bodies

advertised the announcement on ‘the
Lumumba University scholarships is not
available.

(c) It has been proposed that a

representative of this Ministry will serve on
the Selection Committee set up by the
Sociely.
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Introduction of South Indian Languages/
Hindi in Junior High Schools

7703, SHRI N. K. SANGHI: Wil
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether itisa fact that the U. P,
Government have decided to introduce one
of the South Indian Janguages, Tamil or
Telugu, in the Junior High Schools through-
out the State from the next academic year.

(b) whether similar reciprocity is being
given by the Sowhern States by iniroducing
- Hindi in the Junior High Schools ; and
(c) if not, Government's reaction there-
to?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) Telephonic information received
from the Government of Uttar Pradesh
State that under the Three-Language
Formula as adopted by them, besides Hindi
and English, teaching of a third language
from the languages listed in Schedule VIII
of the Constitution or Nepali is compulsory.
There is no proposal at present to confine.
the third language to one of the South
Indian languages.

(b) and (c). In view of (a) above
question does not arise.

Legislative Assemblies in Union Terri-
tories
7704. SHRI BHOGENDRA JHA :

Will the Minister of HOME AFFAIRS be
pleased Lo state :

(a) whether Government are aware of
the demands being made for the formation
of Legislative Assemblies in Delhi and some
other Union Territories ;

(b) whether it is a fact that the
Metropolitan Council of Delhi cannot im-
plement any decision nor it can appoint
evena peon without prior approval of the
Union Government ;

(¢) whether Government are consider-
ing a proposal to form Legislative Assemb-
lies in Delhi and other Union Territories
which do not have such an Assembly at
present ; and

(d) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA) : (a)
Government have not received any such
recent demands,

(b) Implcmentation of decisions and
making appoi s are tive func-
tions which are to be discharged by the
Administration and not by the Metropolitan
Council which is a deliberative and not an
executive body.

(c) and (d). No such proposal is under
consideration. Delhi being the Capital of
India it was not considered feasible to
constitute a Legislative Assembly in the
Union Territory and other Union Territories

'
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which do not have legislatures are too small
to warrant such a pattern.

Fast by Stodents and Young People
Against Unemployment
7705. SHRI N. R. DEOGHARE :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government's attention has
been drawn to the news item in the Hindus-
tan Times dated the 28:h March, 1969
regarding the decision of the studen's and
young people to go on a two-day fast out-
side the Parliament Housc on May 14 and
15 to protest against the growing unemploy-
ment in the country : and

(b) il so, the reaction of Government
in this regard ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) Yes, Sir.

(b) It is true that the employment
opportunities avalilable are not commen-
surate with the demand. However, the
Government have taken a few steps lo
reduce the magnitude of un:mployment
amongst engineering graduates and diploma
holders. The University Grants Commis-
sion, on the suggestion of the Education
Minister. has recently set up a Committee to
Committee to consider the establishment of
a college in Delhi as a pilot project, which
would offer selected employment oriented
courses leading to a degre.

ANl Tndin Agriculiure and Education
. Services

7706. SHRI N. R. DEOGHARE :
SHRI TULSIDAS DASAPPA :
SHRI DEORAO PATIL :
SHRI BHOGENDRA JHA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Govern-
ment have given up the idea of creating
the Indian Agricultural Service and ihe
Indian Fducation Service ;

(b)

(¢) the States *which are favouring the
creation of these services ; and

(d) the States which are not
favour of creating these services ?

if so, the reasons therefor ;

in
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS.
(SHRI VIDYA CHARAN SHUKLA) : (a)
and (b). Some of the new Governments,
which were formed in the States following
the general elections in 1967, reviewed their
stand on the need for creating the Indian
Agricultural Service and the Indian Educa-
tional Service. Taking note of the further
views of the State Governments the Central
Government reviewed the whole question in
May, 1968 and decided that steps may not
be taken for the presen! to constitute new
All India Services for which provision was
yet to be made in the All India Services Act
1951, Accordingly, no steps are being taken
at present to constitute the Indian Agricultu-
ral Service and the Indian Educational

Service.

(c) INDIAN AGRICULTUBAL SER-
VICE:—

The State Governments of Andhra
Pradesh, Bihar, Gujarat Haryana, Kerala,
Madhya Pradesh, Maharashtra, Orissa,

Punjab, Rajsthan and West Bengal.
INDIAN EDUCATIONAL SERVICE:—
The State Governments of Assam, Bihar,

Gujarat, Jammu and Kashmir, Kerala,
Madhya Pradesh, Maharashira, Orissa,
Uttar Pradesh and West Bengal.

(d) INDIAN AGRICULTURAL BER-
VICE :—

The State Governmenis of Mysore and
Tamil Nadu.

The State Governments of Assam,
Jammu and Kashmir and Unar Pradesh did
not convey their final decision regarding
their particlpation or otherwise in the
Service,

INDIAN EDUCATIONAL SERVIOE.—

The State Governments of Andhra
Pradesh, Haryana, Mysore, Rajasthan and
Tamil Nadu.

The State Government of Punjab did
not convey their final decision regarding
their pariicipation or otherwise in the
Service,

‘World Tourist- Explosion

7707. SHRI V. NARASIMHA RAO :
Will the Minister of TOURISM AND CIVIL
AVYIATION be pleased to state :

(a) whether it is a fact that in a recent
statemsnt he has expressed the fear that
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India might not be able to take advantage
of the World tourist explosion ;

(b) if so, the reasons for this pessi-
mistic outlook ; and

(c) the steps that Government are
taking to attract more foreign tourists to
this country and to tale the fullest advan-
tage of the tourist explosion ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION, (DR. KARAN SINGH):
(@) Yes, Sir.

(b) It is mot a matter of being pessi-
mistic, but the fact must be faced that due
to drastic reduction in the Plan outlay on
Tourism, first from Rs. 85 crores to Rs. 40
crores and now to Rs.25 crores, it will not be
possible for us to improve and strengthen
our infrastructure (o the extent required
for attracting as large 2 number of tourists
as we had expected.

() Within the limits of available
resources, the following are some of the
sieps being taken to attract foreign tourists
to India in larger numbers :-

1. Intensive publicity programme in
foreign countries and in India
with highly improved quality of
tourist literature.

2. Liberalisation of policy
ing charcter flights.

regard-

3. Abolition of visa fees on a reci-
procal basis with a number of
countries,

4, Improvement of  facilitation

procedures at airports,

5. Improvement of approach roads
to airports. i

6. Creation of holiday resoris at
Gulmarg, Kovalam and Goa for
destinational traffic.

7. Provision of more hotel-beds and
betier transport facilities both
through public sector activity
and by giving loans and incen-
tives to private sector,

8. Better maintenance of places of
tourist interest including archaeo-
logical monuments.

9. Efforis to eliminate nuisance like
beggars and touts which consti-
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tute irritating  factors

tourists.

for

10. Major improvements to our four
international airport.

Directive 40 Indian Olympic Association

7708. SHRI V. NARASIMHA RAO :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

fa) whether it is a fact that Qovern-
ment have given a directive to the Indian
Olympic Association that the office bearers
should not hold officz for more than two
terms of three years each ;

(b) whether the direclive was consi-
dered at the recent meeting of the Indian
Olympic Association at Delhi :

(¢) if so, whether the Indian Olympic
Association has protested to Government
against the directive ; and

(d) what are the reasons advanced by
the Indian Olympic Association against the
said directive.

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND

YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) The All India Counail
of Sports has advised all the WNational

Sporis Federations, including the Indian
Olympic Association, to limit the terms of
the office bearers to 3 years with option

for re-election for amother term of 3
years.
(b) to (d). The President of the

Indian Olympic Association, in his letter
dated the 31st January, 1969, has informed
the Council as under :

“The L O.A. has considered your
advice and regrets that the domestic
working of the Federation/Asso-
ciations should not be, in any way,
controlled by any Governmental
agency.” N
The Al India Council of Sports at its
recent meeting censidered the reply of the
Indian Olympic Association and reiterated
its earlier recommendation. The Council
expressed the hope that by the end of 1969
all the National Sports Féderations/Asso-
ciations would be in a position to amend
their constitutions for this purpose in a
suitable manner.
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Payment of Salaries to Teachars of
aided Schools in Delhi

7709, SHRT V. NARASIMHA RAO :
Will the Minister of EDUCATION AND

YOUTH SERVICES be pleased to
state :
(2) whether it is a fact that 1,500

teachers of the various aided-schools in
, Delhi have not received their salaries for
the last three months ;

(b) whether it is also a fact that the
teachers of the aided-schools are forced to
pay 5 to 15 per cent of their pay as dona-
tions to their schools before they get their
pay ;

(c) whether there is a wide differenec
between the salaries, pensions. gratuity,
medical benefits, housing etc. of teachers
of the aided-schools and those of their
counterparts in Government schools ; and

(d) the action Government propose
to take to redress the grievances of the
teachers of the aided-schools ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (d). The requisite
information is being collected and will be
piaced on the table of the Sabha in due
course.

Deciphering of Indus Valley Script

T710. SHRI D.N. PATODIA : Wil
the Minister of EDUCATION AND

YOUTH SBRYICES be pleased to
state :
(a) whether it is a fact that the script

of the Indus Valley has been deciphercd
by the Disector of Oriental Research
Institute, Jodhpur ;

(b) if so, whether the achievement not
only throws a new light about the Indian
civilisation that existed in the Indus Valley
but it has unseitled many theories of histo-
rians regarding Arya and the Dravidian
culture ; and

(€) if so, the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF, EDUCATION AND
YOUTH-SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH) : (a) The Direc-
tor of the Oriental Rescarch Instiluie,
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Jodhpur, claims (o have deciphered the
script of the Indus Valley.

(b) The meihod of decipherment em-
ployed and the conclusions reached have
not been accepled by most of the scholars
on Indian History, archaeology and linguis-
tics and therefore, it is not possible at this
stage to regard his wviews and readings
or interpretations thercof as final,

(c) Does not arise,

Promotion of Education in Rajasthan

7711. SHRI D. N, PATODIA : Will
the Minister of EDUCATION AND
YOUTH SERVICES ‘'be pleased to
state :

{a) whether during the Third Five
Year Plan the percentage of literacy in the
State of Rajasthan had grown as per the
targets laid down ;

(b) if mnot, whether the Central
Government propose (0 increase the gquan-
tum of assistance for the State for the
promoloin of education in that State :
and

(¢} what were the achievements in the
spheres of technical and non-technical
education in that State with Central assis-
tance during this period ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) Although no definite targets
had been laid down for Rajasthan or for
any other Siate, the percentage of literacy
in Rajasthan increased from 8.9 in 1951 (0
15.2 in 1961 and is estimated to have fur-
ther risen 10 24 in 1966-67.

(b) The question does not .arise.

(c) The progress of education in Rajas-
than is illustrated by the enrloment figures
in various branches of education for 1960-61
(last year of 2nd Plan) and 1965-66 (last
year of the 3rd Plan) as given below :-

1965-66 (Provisional)
(Enrolment)

1960-61

General Education

Primary

Middie

High/Higher
S:condary

11,14,502
2,07.070
77.904

16,18,364
3,29,910
1,39,156
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(a) the names of the former Ministers
bers of Parliament, who have been

1 2 3 and M
B.A./B.Sc, 9,071 20,981
M.A./M.Sc. 2,004 2,242
Research 25 437

Professional Education
(College Standard)

Agriculture 859 2,017
Commerce 6,636 7,512
Teacher Training 503 10,525
Engg./Tech. 1,551 8,002
Medicine 1,494 5,278
Law 728 1,198
Other Professions 290 746

Reinstatement of Central Government
Employees
SHRI S, M. BANERIEE :

SHRI RAMAVATAR SHASTRI:
Will the Minister of HOME AFFAIRS be
pleased to state :

72,

(a) whether instructions regarding with-
drawal of suspension orders and reinstate-
ment of those Government employees who
participated in the 19th September, 1968
strike as contained in Home Ministry’s
letter dated the 15th March, 1969, have since
been implemented ;

(b) if so0, thc number of temporary and
permanent employees re-instated, Ministry-
wise ;

(c) the number of those whose suspen-
sion orders have been withdrawn ; and

(d) the number of cases withdrawn ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA):(a) to (d): Our
instructions dated the 15th March, 1969, are
to be implemented by the Ministrics/Depart-
ments concerned afier examining the cases
of individual employees. Reports called on
the progress of implementation of instruc-
tions have been received from some of the
Ministries/Departments. The information
received so far is shown in the statement
laid on the Table of the House, [Placed in
Library. See No LT—90/169]

Appointment Of Political Leaders On
Top Level Posts

7713, SHRI KANWAR LAL GUPTA :
Will the Minister of HOME AFFAIRS
be pleased to state :

given diplomatic assignments, chairmanship
of public undertakings and other top-level
posts in any Government Committees or
Departments since 31st March, 1967 ;

(by their terms of appointment and how
much money has been spent on them so
far since 31st March, 1967 ;

(c) the amenities such as housing facili-
ties, allowances, car etc. allowed to each of
them ;

(d) whether Government propose to
change their policy of appointing political
leaders on such posts ; and

(e) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
K. S. RAMASWAMY (a) to (c). The
rquired in-formation is not readily available,
It is being collected and will be laid on the
Table of the House.

(d) and (e). Tbe main consideration in
making an appointment to any office or post
under the Government is the suitability of the
individual for particular post or office, and
the fact that at one time an individual was
a Minister or Member of Parliament is not a
disqualification for such appointments,

Tnvestigations By C.B.I. in the accounts of
Women's College, Devnagar, New Delhi,
7714, SHRI A, SREEDHARAN :
SHRI RAMACHANDRA Jj, AMIN :
SHRI D, R, PARMAR :
SHRI P, N, SOLANKI :

Will the the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
siate :

(a) the outcome of the investigation car-
ried out by the Central Bureau of Investiga-
tion regarding the irregularities in the acco-
unts of the Women's College in Devnagar,
New Delhi ;

(b) whether the Delhi Administration
has stopped aid to the College due to these
irregularities in the accounts ; and

(c) who was detected and found respon-
sible for these irregularities ?

THE MINISTER CF EDUCATION AND
YOUTH SERVICES (Dr. VKRV, RAOQ)
(a) No investigation is being carried out by
the C,B.1, in regard to the irregularities in the
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accounts of Kalindi College for Women,
Devnagar, New Delhi.

(b) No, Sir.
(c) Does not arise.
Irregularties in Store Depariment of C.S.LR.

7715. SHRI D. R. PARMAR :
SHRI RAMACHANDRA J,AMIN:
SHRI PN, SOLANKI :
SHRI A. SREEDARAN :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to slate :
(a) whether there have been irregulari-
ties in the Store Depariment of the Council
of Scientific & Industrial Research ;

(b) whether it is a fact that some Govern-
ment employees of the said Council are
standing trial in the courts on different
charges ; and

(c) the number of employees of the
Council who have been suspended or are
standing trial in couris ?

THE MINISTER OF EDUCATION AND
YQUTH SERVICES (DR.V.K.R.Y, RAQ) : (a)
There is no Store Department in the CSIR.
However, Stores exist in the National
Laboratories/Institutes and the Headquarters
of the CSIR. Sometimes shortages/irregularities
are noticed, These are looked into,

(b) Some employees of the Council are
standing trial in Courts, It may, however,
be stated that employees of the CSIR are
not Government servants.

(c) Fourteen employees are standing
trial in Courts on different charges and
Thirty three employees are under suspension.

Association of Students In Management Of
Universities

SHRI ONKAR LAL BERWA :
SHRI DEVEN SEN :
SHRI KIKAR SINGH :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the steps Government have taken so
far for the implementation of the recommen-
dations of the UHiversity Grants Commis-
sion and.the Education Commission to
associate students in the management of
Universities ;

-

7716.
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(b) the names of the Universities which
have taken action in this conncction so far ;

and

(c} the names of the Universities which
have not implemented the decision and the
difficulties felt by those Universities in the
matter ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V, RAQ):
(@) to(c): A statement is laid on the Table
of the House. [Placed in Library See No.
LT —902 169]

Recognition of Languages by Sahitya Akademi

7717. SHRI KIKAR SINGH :
SHRI ONKAR LAL BERWA :
SHRI DEVEN SEN :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the languages recognised by the
Sahitya Akademi ;

(b) whether there has been a demand for
the recognition of the Rajasthani and Punjabi
languages ; and

(c) if
thereon 7

THE MINISTER OF EDUCATION
AND YOUH SERVICES (DR. V.K.R.V.
RAO) : (a) The Sahitya Akademi has reco-
gnised the following 17 languages :—

1. Assamese,
. Bengali,
.+ Gujarati,
Hindi,
. Kannada,
Kashmiri.
. Malayalam,
Marathi,
Oriya,
Punjabi,
11, Sanskrit,
Sindhi
Tamil,
Telugu,
Urdu,
Maithili.
Eaglish,

so, Governmeni’s decision

(b) and (c). Punjabi has already been recog-
nised by the Akademi. Representation for the
recognition of Rajasthani language was recei-
ved some time back by the Akademi, It was
referred to the Committee of Linguistic
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Experts set up by the Akademi for its reco-
mmendation, - On- the recommendation of
the Committee the Akademi decided not to
recognise Rajasthani as a modern language
for the purpose of its programmes,

Firitg of Teargas Shells on Moharram Day
7718. SHRI BENI SHANKER SHARMA :

SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :

Will'the_ Minister of HOME AFFAIRS
be pleased to state :

(a) whether there was
Mohurram Day in Delhi and the Police
fired four teargas shells and resorted to
lathi-charge to disperse the rowdy
crowd ;

(b) if so, whether any inquiry has
been made into the matter ; and

(¢} if so, with what result and the
action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
According to information furnished by the

trouble on

Delhi Administration on 29th March, 1969

when a tazia proccssion was passing by
the Ajmeri Gate in Delhi, some boys
alleged that a burning object had been
thrown from an adjoining building. They
forced the taziadars to put down the tazias
and not to proceed till the culprit was
arrested. The district authorities assured
them that the matter would be inquired into
and suitable action would be taken if any
person was found at fault. The boys, how-
ever, insisted on entering the building, which
was resisted by the police. A person in the
staircase of the building was assaulted by some
of them and some of them started indulging
in brickbatting. To bring the situation under
control four teargas shells were fired and
the miscreants were dispersed. The tazia
procession was escorted by the police, with-
out apy further incident.

Fire on Delhi-U. P. Borders

7719. SHRI DEVEN SEN :
SHRI KANWAR LAL GUPTA :
SHRI OM PRAKASH TYAGI :
SHRI HARDAYAL DEVGUN :
SHRI D. N. PATODIA :
Will the Minister of HOME AFFAIRS
be pleased to state ;
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(a) whether it is a fact that fire broke
out in a transport company at the Delhi-
Uttar Pradesh border on the 30:h March,
1969 as a result of which seven persons were
killed and many others were injured :

(b) whether Government would inquire
into the causes of the fire incident ;

(¢) whether itis also a fact that the
action by the Fire Brigade to extinguish the
fire was delayed because of the border
dispute ; and

(d) whether the number of persons
who died in this incident, has since increased
and, if so, to what extemt and the nature
of assistance Government propose to give to
the families of the deceased ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir. As a result of the fire, cight per-
sons died and some persons received
injuries.

(b) A casc has been registered by the
police and is under investigation.

(¢} No, Sir.

(d) Six persons had died on the spot
and two in the hospital. The Deputy
Commissioner, Dzlhi, has aonounced a

relief of rupezes one thousand each to the
deceased.

Flying Clubs

7720. SHRI RAM AVTAR SHARMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to siate :

(a) the number of flying clubs in the
country which log less than a thousand
hours of flying every year ;

(b) the number of clubs which did Aying
during the last two years ; and

(c) the steps Government -are taking
to streamline the functioning of these
clubs ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The number of flythg clubs which
did less than 1000 hours of instructional

flying inan year was three in 1967-68 and
five in 1968-69.
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(b} There are 24 flying clubs in the
country as per list laid on the Table of the
House. [Placed in Library. See No. Lt.—
903/69]

(¢) A Committee was appointed by
Government in December, 1967 to review
the existing Subsidy Schemesand to make
recommendations regarding the future role of
the Flying/Gliding Clubs. This Commitlee
has made recommendations to improve the
functioning of the Clubs as well asto
encourage meaningful flying within the
limited funds awailable for this purposc.
The Report is under consideration of
Government.

Second Marriage of a Government Servaat

T721. SHRI YASHPAL SINGH : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether there is any provision
under which a Government employee, who
has a wife living, can contract a second
marriage ;

(b) whether there are cases of
Government servants who contracted a
second ' marriage inspite of their having
wives living and also children duriog the
last three years ; and

(¢} if so, under which rule they got
married when their wives were living 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to

(c). A statement is laid on the Table
of the House. [Placed in Library. See
No. LT—904/69]

East Asia Tourism Move for a Common

' . Market

7722. SHRI R. BARUA:Will the Minisier
of TOURISM AND CIVIL AVIATION
be pleased to state :

(@) whether Government are aware
of the East Asia Tourism move for
a common market ; and

(b) if so, the reaction of Government
and how far the advantages accruing there-
from can be shared by India ?

THE MINISTER OF TOURISM AND

CIVIL AVITATION (DR, KARAN
SINGH) (a) No, Sir.
(b) D?es not arise.
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Per Capita Expediture of Educational
Development

7723. SHR1 K. P. SINGH DEO :
SHRI MUHAMMAD SHERIFF :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the
University Grants Commission in its report
to Government has complained that per
capita cxpenditurc on educational devglop-
ment has sharply fallen ;

(b) il so, the extent thereof and the
reasons therefor ;

“(c) the details of other observations
made by the University Grants Commission
in this conneciion ; and

(d) the steps proposed to be taken by
Government in the matter ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO):(a) In its Report for the year 1967-68,
the University Grants Commission has made
the following observations :—

“Over the last five years, from
1963-64 10 1967-68, thc number of
universities increased from 61 to 70,
and of colleges from 2,111 to 2,899,
During the same period the student
entrolment in higher cducation rose
from 13.85 lakhs to 22.16 lakhs, at
the average rate of about 12 per cent
per annum. In 1963-64, the develop-
ment grant made available to the
UGC was Rs. 780 crores. The
grant for 1967-68 was Rs. 11.00
crores. The per capita expenditure
on development has sharply fallen in
comparison with the rising enrolment
and the increased cost of building,
books, equipment and other essential
facilities.”

(b) The per capita expenditure on
development in terms of the funds for plan
projects fell from Rs. 56/-in 1963-64 o
Rs. 49/-in 1967-68. This was due mainly
to the sharp rise in the number of students,

(c) The other relevant observations are
as follows :—

(i) In view of the limited funds availa-
ble, the universities were requested
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to select out of the programmes
recommended by the visiung com-
mittees and accepted by the UGC,
such schemes and projects ia the lLivst
instance, as would require an ouday
not exceeding 70%, of the totai allova-
tions, including the cost of the con-
tinuing schemes.
(i) It cannot be gainsaid that exp :ndiiure
on higher education has to bz much
*more (in relation to the imporiance
and magnitude of the problem: facing
the country) than we are spending
currently. The question of adecquate
resources is of crucial imporiauce,
and the necessity for a substantial
increase in the outlay on higher
education requires no emphas:s.
(iii) The funds provided were far :hort of
the requirements and it became
necessary to restrict severely expan-
diture on development and to defer
the implementation of a number of
schemes and projects,

(d) Efforts are made every year (o
provide adequate funds to the Commission
within the available resources. As against
the plan grant of Rs. 11.00 crores for 1967-68,
a grant of Rs. 12.50 crores was given to the
Commission during 1968-69. For 1969-70,
a budget provision of Rs. 15.41 crores has
been made for this purpose,

Participation by India In Asian Y outh
Soccer at Bangkok

7724, SHRI K. P, SINGH DEO:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to stale ;

(a) whether itis a fact that the All
India Football Federation had to withdraw
from participating in the Asian Youth
Soccer to be held in Bangkok because of
Government’s refusal to give financial
assistance requested by the Federation ;

(b)
assistance
A.I.F.F.

(¢) the reasons for Government's
refusal to grant the assistance ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) According to the All

if so, the extent to which financial
was requested for by the
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India Football Federation, participation in
the Asian Youth Soccer Tournament at
Bangkok by the Indian team was cancelled
due to lack of funds with the Federation
and the rejection of their request by the
Government of Iodia for financial assis-
tance,

(b) Rs, 22,000/- (Rupess twenty-two
thousands) approximately,

(¢) The All India Council of Sporls
did not recommend any financial assistance
for the tour, in view of the unsatisfactory
performance of the team, which participated
in 1968 Tournament held in Seoul, when
the Indian team could not even qualify to
reach the Quarter-Finals, It was also noted
that the host country was meeting one-way
passage and so it should not have been
difficult for the All India Football Federation
to meet the other one-way passage cost on

the Calcutta-Bangkok sector, which is
Rs. 631/- per head only.
Flying Clubs
7725. SHRI R, K. BIRLA : Will the

Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fact that a number
of flying clubs are facing closure ;

(b) if so, the reasons therefor ;

(c) whether it is a fact that the officials
of the Flying Clubs have recently met him ;
and

(d) il so, the details of the assurance
given by him to the deputationisis and how
far those assurances have been fulfilled 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN SINGH:
(a) No, Sir,

(b) Does not arise,

(c) and (d). Yes, Sir. A delegation
led by the President of the Aero Club of
India and including six members of its
Council of Management called on me on
12th March 1969. They were advised to
see the Dirtctor General of Civil Aviation
which they did later the same day. Duriog
these discussions the Director Geneal
assured tnem that the recent increase in
excise duties and other taxes on fuel, oil and
aircraft spares will be taken mto account
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for purposes of determining the revised
cost of flying per hour,

NEFA Boumndary Dispute

7726. SHRI VISHWA NATH PANDEY :
Will the Minister of HOME AFFAIRS be
pleased 1o state :

(a) whether it is a fact that the people
of NEFA have been requesting Government
by submitting a number of representations
end nmemoranda to take mecessary steps in
regard to the NEFA boundary dispute for
the last fifteen years ;

(b) whether it is also a faet that the
territories, belonging to NEFA, had been
transferred to Assam in 1951 and are still
known and described as “Transferred
Areas” ;

(¢) whether it is also a fact that the
present boundary between NEFA and the
State of Assam was arbitrarily fixed by the
Assam Government without consulting the
people of NEFA ;

(d) whether it is also a fact that some
people were killed and there were mary
incidents and evictions in connection with
the boundary dispute during the last few
years ; and

(e) if so, the details of the action taken
by Government thercon and, if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes, Sir.
(b) and (c). Certain plains portions
of the ‘Frontier Tracts’ were excluded by a
notification issued on 23rd February, 1951
under the proviso to paragraph 20 (3) of
the Sixth Schedule to the Constitution and
transferred to the administrative jurisdiction
of the Government of Assam. This change
was effected having regard to the recommen-
dations of the Sub-Committee of the
Constituent Assembly of India for the
Morih-East Frontier (Assam) Tribal and
Excluded Areas, after the Governor of
Assam had toured the areas and consulted
the ;:toople.

(d) No report of killing has been recei-
ved by the Government. However, there have
been some iocidents and activities in
connection with the alignments of the
boundary,
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(e) All possible steps are being taken
to remove the difficulties of the jocal tribal
population and dispel unnecessary misunder-
standing jointly by the NEFA Administra-
tion and the Government of Assam.

Taking over of Bangalore University

7727.  SHRI TULSIDAS DASAPPA :
SHRI V. NARASIMHA RAO:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
State :

(a) whether Government are actively
considering 1o take-over the Bangalore
University to develop it for the Post-
Graduale courses ;

(b} if so, the reasons therefor ; and

(c) what is going to be the model of
the Post-Graduate courses ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO). (a) 1o (¢). The Mysore Governmenti s
of the view that in the interest of National
Integration, a Central University should be
esiablished in the South and in this regard
made a proposal for the conversion of
Bangalore University inlo a Central Uni-
versity. The proposal is under considera-
tion of the Government of India.

Complaints about State Lotteries

7728. SHRI TULSIDAS DASAPPA :
SHRI MUHAMMAD SHERIFF :

Will the Minister of HOME AFFAIRS
be pleased to State :

(a) whether complaints have come wo
the notice of Government about double
numbering of tickets and the resultant
confusion about winners has become
common with the growing popularity of
State lotteries ;

(b} if so, whether it is a fact that bogus
lottery tickets are being sold in the market ;
and

(c) the steps Government propose to
take to help the public from being cheated ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 VIDYA CHARAN SHUKLA : (a)
to (c). So far the Governmeats of
Haryana, Kerala, Maharashtra, Punjab,
Rajasthan, Tamil Nadu, Utar Pradesh and
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West Bengal have organised State lotteries.
A statement giving information received from
all these State Governments except Rajas-
‘than, is laid on the Table of the House.
[Placed in Library. See No, LT—905/69]

Reply from the Government of Rajas-
than will be laid on the Table of the House
on receipt.

Unemployment amongst Technical Experts
and Ordimary Gradeates

7729. SHRI LOBO PRABHU : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to refer to
the reply given to Unstarred Question No.
4001 on the 21st March, 1969 and state :

(a) the reason why special efforts of our
foreign missions will bc confined only to
technical experts and not to ordinary gradu-
ates and diploma-holders among whom there
is more unemployment ; and

(b) whether, for the benefit of Indian
graduales and diploma holders, his Ministry
propose to obtain information and publicise
about the employment opporlunitics avail-
able in foreign countries ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V. RAO) :
(a) According to the information available,
foreign governments are generally interested
in technical experts and other expericnced
persons for their development programimes.
Therefore, the requests of those governmenis
for the services of Indians are restricied to
those categories ol personnel.

(b) Forcign Governments have been
requested to channel the requirements for
personnel through our Missions abroad.

Establishment: of Tourist Centre at Marvamthe

7730. SHRI LOBO PRABHU: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer
to the reply given to Unstarred Question
No. 3162 on the 14th March, 1969 regarding

establishment of Tourist Centre at Marvan-

the and s‘ate ;

(a) the reasons for severe curtailment
in Plan outlay with figures for the year when
the scheme was included in the budget and
in the present budget of* the Ministry ;

(b) whether for the same reason, similar
schemes in other States have been cxcluded
.and, if so, their names ; and
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(c) when the lamd has been zcquired
and is lying idle, whether the Centre pro-
pose (o give a proportionate grant to the
State to take up the scheme ?

THE MINISTER OF TOURISM AND
‘CIVIL ANJATION (DR. KARAN SINGH) :
(a) and (b). Dewelopment of Marvanthe
was tentatively inciuded under Part II in
‘the draft Fourth Five Year Plan drawn up
in 1966 with a proposed outlay of Rs. 25.00
crores. Subsequently, with the disconti-
nuance of Part II Schemes from the Fourth
Plan, this scheme was included in the
Central Pian with a proposed outlay of
Rs, 40.34 crores, Due to over-all constraint
of resources, the Plan outlay on Tourism
has been reduced from Rs. 40.34 crores to
the tentative figure of Rs. 25.00 crores and
the scheme for Marvanthe, along with
several schemes in other States has had to
be deleted.

(c) with the discontinuance of Part Il
schemes from 1st April 1969, the question
of giving grant to the State Governments
does not arisz. It is, understood, however,
that the Mysore State Government have
plans for development of tourist facilities at
Marvanthe under their Staie Plan.

Mahajan Commission Report

7731, SHRI S. A. AGADI : Will the
Minister of HOME AFFAIRS be pleased
to refer to the reply given to Unstarred
Question No. 2760 on the 29:h November,
1968 and state :

{a) on what understanding the Mabajan
Cc ission was appointed to report on the
Mysore-Maharashtra-Kerala boundary dis-
puie ;

(b) whether the Report of the Commis-
sion, which has already been submiited - to
Governmeat, will be placed on: the Table of
the House ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISFTRY OF HOME 'AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Commission was appointed with a view lo
solving the border disputes -between the
.States of Maharashira and Mysore and
Mysore and Kerala.

(b) and (c). As copies of the Report
have been circulated to Members and also
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placed in Parliament Library, it is not
considered ‘necessary to place the Report on
the Table of the House.

. Independent - Airport Authority For
International Airperts
.SHRI K: P. SINGH DEO :
SHRI R. BARUA :
SHRI D. N. PATODIA :
SHRI N, K. SOMANI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government propose to set
up a separate independent airport authority
-to look after the Interpational Airporis in
the country ;

(b) if so, the details thereol ; and

(c) the - benefits likely 10 be derived
therefrom ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{a) to (c). One of the recommendations
of the International Airports Committee
- appointed by the Government in July, 1967
is that an independent corporation be estab-
lished for our four International Airports. A
copy of the report of the Committee was
Jaid on the Table of the House on 24.4.69,
* This recommendation will be carefully exa-
mined by Government along with the other
recommendations of the Committee.

Glashes In Hooghly
SHRI K. P. SINGH DEO :
SHRI S. K. TAPURIAH :

Will the Minister of HOME AFFAIRS be
pleased to state :

7732,

7733,

(a) whether it is a fact that recently
there were communal clashes in certain parts
wof Hooghly District in West Bengal resulting
in the death of a number of persons ;

(b) it 'so, whether Government have
received any report in the matter ;

() if so, th e details thereof ; and

(d) 1the steps taken by Government in
the matier ?

THE MINISTER OF .STATE IN THE
MINISTRY  OF HOME AFFAIRS : SHRI
VIDYA CHARAN SHUKLA (a) Yes, Sir.

.{b) to (d). According to information

received from the State Government, some
. ;
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incidents took place on the-day of electio.n
and on the occasions of Holi and Moharram
There was forther (rouble on 130th
and 31st March, 1969. ' The police had ¢o
resort to use of force on a mumber : of coca-
sions to disperse wiolent mobs. Hifeeen
persons were killed in these incidents. 123
persons were arrested for the incidents that
took place on account of Holi and five
criminal cases were regisiered. Facts regarding
the number of cases registered and the
persons arrested in connection with the latter
incidents are being ascertained.

B.O.A.C.’s Requests for a Catering Unit
at Dum Dum Airport

7734. SHRI K. P. SINGH DEO : Will
the Minister of TOURISM AND. CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the B.0.A.C,
has requested Government for allotment of
land at Dum Dum Airport for setting up a
catering unit ;

(b) if so, whether Government have
agreed to the request made by the B.O.A.C. ;

(c) if s0, the ferms and conditions of the
allotment ; and

(d) if the reply to part (b) be in the
negative, the reasons therefor ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH) :
‘a) Yes, Sir.

(b) to (d). The proposal is under consi-
deration of the Governinent of India.

Allegations against Principal of Regienal
Engineering College, Tiruchirapalli
7735. SHRI KIRUTTINAN : Will .the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to refer to the reply
given to Unsiarred Question No. 4715 on
the 28th March, 1969, and state :

(a) whether it is a fact that the staff of
the Regional Engineering College, Tiruchira-
palli have made certain allegations against the
Principal of the College and whether the Sec-
retary, Education Department, Tamil MNadu,
has asked the Chairman - and the Members
of the Governing Board to convene a meetiog
and make oral enguiry into the -allegations ;

(b) if so, what are thz allegations aad
findings of the Governing Board ;
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(c) whether it is also a fact that the
former Chairman of the College has sent a
representation to the Former Education
Minister mentioning ceriain allegations on
the conduct and the administration of Princi-
pal of the College; and

(d) if so, the details of the allegations
and the action taken by Government 7

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V. RAO):
(a) and (b).The demands/grievances submitted
by members of the staff in a joint memoran-
dum are as given in the statement laid on
the Table of the House, [Placed in Library.
See No. LT—906/69]

The Board of Governors of the College
at its meeting held on 23.4.1968 and 18.7.1968,
expressed the view that the service conditions
and other rules of the College provided for
adequate constitutional remedies for redress-
ing the grievances of the staff. The Board
did not find any basis for wvague allegations
made by the joint representation and decided
that the Principal should enquire into
specific grievances and submit a report to
the Board. The Board also decided that
each member of the staff who went on strike
should submit his grievances, specific and
general, to the Priocipal and the Principal
should submit a report on them for further
action. ‘The resolutions of the Board were
communicated to the staff but no member
has submitted any grievance to the Principal
so far,

(c) and (d). Yes, Sir. The gist of the
complaint of the former Chairman is that the
Principal did not carry out his directions and
orders and that he did not care to acknow-
ledge or reply 1o his communications.

The College is an autonomous body with
a Board of Governors. The complaints
made by the former Chairman were of a
general nature against the Principal, who is
the chief academic and executive head of the
College. The report received from the Princi-
pal and from the Central Government
representative on the Board showed that
there was no basis for the complaints. The
College has since been functioning smoothly.
In the circumstances, the Central Govern-
ment did not consider necessary to pursue
the matter further.
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Curtailment in Island Allowance given to
Employees of Rameshwaram Port

7736. SHRI KIRUTTINAN : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whd’lg.cr it is a fact that the Island
allowance given to the sepoys and other
employees of the Rameshwaram Port in Tamil
Nadu has been curtailed since the year 1968 ;

(b) if so, the reasons for this curtail-
ment while the same is still given to other
State and the Central Government employees
like Police, Railway and Postal employees ;

(c) whether it is also a fact that the
Port employees in the Island were getting
Rs. 5 as Island allowance while the other
State as well as the Central Government
employees are getting Rs. 9 per month ;

(d) whether any representation has been
made in this behalf and, if so, the reaction of
Government thereto ; and

(e) whether Government propose to
intervene and order the payment of arrears of
curtailed Island allowances since the year 1966
and also for the continuation of this allow-
ance ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) :(a) to (e). The Administra-
tion of Ports other than Major Ports rests
with the Stale Government concerned.
Rameswaram is not a Major Port and the
Central Government do not, therefore,
have the neccessary information as they
are concerned with the Administration of
Major Parts only.
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Demand for Upgrading of Political
Status of Tripura

7738. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Tripura Government
have approached the Central Government
for according Tripura a position and politi-
cal status egual to that of Himachal
Pradesh, Goa and Pondicherry in the
Indian Union ;

(b) whether it is a fact that the popu-
lation of Tripura is equal to that of
Himachal Pradesh and more than that of
Goa and Pondicherry ; and

(c) if so, Government's reaction to
the demand for upgrading the political
status of Tripura ?

THE MINISTER OF STATEIN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAM SHUKLA) : (a) No,
Sir; there is no difference in political status
and position of Tripura as compared with
other l-ermyriu with Legislatures,
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(b) The respective populations of
Tripura, Himachal Pradesh, Goa and

Pondicherry, according to the 1961 Census
are as follows ;

Tripura .. 11,42,005
Himachal Pradesh 28,11,739
(taking reorgani-
sation into
account)
Goa ... 6,26,667
Pondicherry... 3,69,079

(c) Does not arise.

Pak. Infiltrators in Tripura

7739. SHRI KIRIT BIKRAM DEB
BURMAN : Wiil the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of Pakistani infiltrators
apprehended in Tripura in 1968-69 and
the number of infiltrators deported during
the same period ;

(b) the latest estimates about the total
number of illegal Pakistani infiltrators in
Tripura ;

(c) the procedure for apprehending
and deporting of infiltrators in Tripura ; and

(d) the further steps being taken to
intensify the work for deportation of
Pakistani infiltrators from Tripura ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
According to the Siate Government,
1075 Pakistani trespassers were arrested in
Tripura during the year 1968-69. No Pakis-
tani was deported within this period.

(b) No precise estimate of the number
of Pakistani infiltrators in Tripura at present
is available.

(¢) The Pakistan nationals apprehen-
ded for illegal eniry into India are pro-
ceeded against under the passport (Entry
into India) Act and Rules and the Foreig-
ners Act. Representations made, within
a specific period, against quit orders issued
under the above are referred to a specially
constituied tribunal.  Findings of this
tribunal are made known to the persons
concerned, at the same time as they are
communicated to the authority issuing the
quit order. If itis held by the tribunal
that the persnrn  concerned is actually a
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Pak: ..national, the quit order is enforced.
If, however, the tribunal comes to the con-
clusion that the person proceeded against
is an Indian citizen, the quit order served
on him is cancelled.

(d) Besides ths setting up of a tri-
bunal and the delegation of sufficient powers
to the local authorities of the Tripura
Administration for ensuring expeditious
eviction of. Pak. Infiltran:s, instructions
have been issued to the revenue officials and
headman at the village level 1o be vigliant
aboat the likely infiltrators.

Activities of Sangkark

7740, SHRI- KIRIT BIKRAM DEB
BURMAN : Will the Minister of HOME
AFFAIRS be pleased to statc :

(a) whether Government have evidence
to the effect that . the -so-called Sangkark
members. were receiving arms, military
equipment and training from Pakistan and
are operating bases in East Pakistan and
if s0, the details in this regard ; and

(b) the steps taken by Government to
prevent this supply of arms and training by
Pakistan to the hostiless and to prevent
this active interference by that country in
India’s domestic affairs during the past four
months: since the dumps of Pakistani
arms were -first discovered in a forest in
Tripura ?

THE DEPUTY MINISTER IN THE
MINISTRY OF  HOME !AFFAIRS (SHRI
K.S. RAMASWAMY) : (a) and (b).
Informetion is being - collecied and will be
laid en the Table of the House,

Development of Tourist Centres in North
Bihar

7741. SHRI SHIVA CHANDRA JHA :
Will the Minister of TOURISM - AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that Govern-
ment: have some. specific plan . for the
development. of tourist centres:in. North
Bihar ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a)+ and (b). 1t is proposed by the
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Central Government - to undertake the in-
tegrated development of Bodhgaya-Rajgir-
Malanda in Bihar during the Fourth Five
Year Plan. The. State Government also
propose to provide some accommodation
and transport facilities at selected places of
tourist inlerest. Details of tourism schemes
during the Fourth Plan are being worked out.

(c) Does not arise.

Educational Institutions for Tibetan -
Refugees

7742, SHRI S. M. KRISHNA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that the educa-
tional institutions for the benefit of Tibetan
Refugees are run by government ;

(b) whether the accounis of these
institutions are audited by the ' Government
auditors ; and

(¢) the salary of the officer who looks
afier the Administration of these educational
institutions and his educational qualifica-
tions ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH ' SERVICES (SHRI BHAKT
DARSHAN) : (a) No, Sir. These institutions
are run by an autonomous organisation,
called the Tibetan Schools Society, which has
been set up for this purpose and is wholly
financed by the Government of India.

(b) Yes, Sir.

(c) The principal executive officer of
the Society is its Sccretary, who looks afier
the -administration of the Society as well as
the educational institutions run by it. The:
post carries a scale of pay of
Rs.  1100-50-1300-60-1600-100-1800, No
educational qualifications have been laid .
down in the memorandum of Association or
Rules & Regulations of the Society. The
post has so far been held on deputation by
officers of the Ministry of Education of or
above the rank of an Assistant Educational
Adviser to the Government.of India..

Employees on Depmimtion'to Himachal. :
Pradesh .

7743. SHRI HEM RAJ: Will the
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Minister of HOME AFFAIRS be pleased
to state :

{a) the number of officers seant on
deputation to Himachal Pradesh during the
years 1966, 1967 and 1968 ;

(b) the compensatory allowances and
special allowances paid to them during the
same period ;

' (c) the number of officers that were
available for such posts in Himachal Pradesh
afier the integration of Punjab Hill Areas
with it and the reasons for their being
ignored ; and

(d) the number of such officers who
are Himachalis but are serving in the States
of Haryana and Punjab ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) : (a)
to (d). According to the informa-
tion received from the Government of
Himachal Pradesh, the number of officers
on deputation to Himachal Pradesh was
60 -in 1966, 40 in 1967 and 25 in 1968.
Apart from the deputation allowanoe at the
rate of 20% of their pay, deputationists were
paid allowances as admissible to other
officers in the State, the amounts paid to
deputationists as compensatory allowance
excluding the Public Works Department in
respect of which information is not readily
available,” was Rs. 1030.40 in 1966, Rs.
1902.20 in 1967 and Rs. 643.20 in 1968.
After the re-organisation of Himachal
Pradesh, though 679 officers (mainly in the
technical  decpartments) were otherwise
available for filling the posts against which
deputationists were appointed, such officers
could not be considered because either they
lacked :the requisite gualifications and ex-
perisnce or because. the recruitment and:
promotion rules duly framed in consultation
with the Union Public Service Commission,
did not make them eligible for those posts.
The statistics relating to number of
Himachali officers serving in the States of
Haryana:and Punjab are not readily availa-
ble. .

Hotel Review and Survey Committee’s

Report
7744, SHRI MEETHA LAL MEENA :

SHRI V. NARASIMHA RAO :
SHRJ R. R. SINGH DEO :
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SHRI D. AMAT :
SHRI RAM AVTAR SHARMA :

SHRI K. P. SINGH DEO :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased Lo state :

(a) whether the Hotel Review and
Survey C i has already submitted
its report to the Government of India ;

(b) whether the same would be laid
on the Table of the House ; and

(e) the details of various recommenda-
tions made in the Report regarding foreign .
collaboration etc. with a view to
encouraging hotel industry in our country ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) and (c). The Report' is under
consideration of Government and will be
placed on the Table of the House shortly.

Tourism in West Bengal and
Makarashtra

7745. SHRI JUGAL MONDAL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) fhe steps Government - propose to
take to boost tourism in the States of West
Benga! and Maharashtra ;

(b) whether Government have received
detailed proposals in this respect from:
those states ; and

(¢) if so, the details of the proposals
and action proposed to be taken by Govern-
ment' in'this regard ?

THE MINISTER OF TQURISM AND
CIVIL AVIATION (DR. KARAN SINGH) =
(a) to (¢). Tourism schemes to be under-
taken by the Central Government in various
States, including West Bengal and Mahara-
shtra, during the Fourth Plan period are
being - worked out in consultation with the
State Governments concerned.

7746. SHRI JUGAL MOMDAL : Will
the Minister of EDUCATION AND YOUTH
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SERVICES be pleased to state :

(a) whether any financial assistance
has been given to West Bengal during
1966-67, 1967-68 and 1968-69 for building
extensions, equipment, publications or train-
ing of Museum staff ;

(b) whether any such proposal was
received from the State Museum of West
Bengal and, if so, the details thereof ;
and

(¢) the amount of assistance given
to West Bengal during the same period ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R. V.
RAO) : (a) to (c). Yes Sir. The follow-
ing grants were given to the Museums in
‘West Bengal for the purpose noted against
each :

1966-67 Nil

1967-68 Rs. 25,000/- for
acquisition of display
equipments.

1968-69 Rs. 7,500/- for reorga-

nisation of gallerics
with a view to impro-
ving display arrange-
ments.
Request for a total amount of Rs. 33,
30,000/- was received from the State Govern-
ment for the entire Fourth Plan period.

Asgistance to West Bengal for Develop-

ment of Languages

7747. SHRI JUGAL MONDAL : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the amount of financial assistance
or any other type of assistance given to
West Bengal forthe development of Languages
during the last three years ;

(b) if not, the reasons therefore ; and

(c) the manner in which the State
Government have spent money there for
the development of regional languagss ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) Rs. 13,54483/- has been given
for development and/or propagation of
Hindi, Sanskrit and Bengali languages and
for production of University level books in
the regional languages.

(b) Does not arise.

(¢) A sum of Rs. 1,07,010/- has been
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spent by the Siate Government for bringing
out suitable Bengali publications like Arya
Shastra, Bharat Kosh, Srimat Bhagabatam,
Upanishada and Directory of Museums in
India etc. A sum of Rs. 32,778/- has been
given to the Stale Government in 1968-69
for productfon of books of University level in
regional languages. The statement of account
indicating how this amount has been spent by
the State Government has not been received
so far,

+Road and Bridge Projects in Tamil Nadu

7748. SHRI KIRUTTINAN : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) what are the road or bridge
projects executed or proposed for
execution after conducting benefit cost

studies under the Central Road Fund and
Economic and Inter-State Road Schemes of
the Central Government ;

(b) the detalis of such projects, il any,
in Tamil Nadu ; and

(c) the results of such studies on road
and bridge projects in Tamil NMadu with parti-
cular reference 1o the East Coast Road 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI IQBAL
SINGH) : (a) to (c). The required in-
formation is being collected and will be laid
on the Table of the Sabha in due course.

Study of Urdu in Bihar and U.P.

7749. SHRI E. K. NAYANAR : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether itis a fact that there are

no adequate facilities for the study of Urdu
in Bihar and Uttar Pradesh ; and

(b) whether it is also a fact that even
the petitions to higher authorities written
in Urdu were not acccpted in these States ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No, Sir.

(b) According to the State Governments,
no such instance has come to their notice.

Terminal Building at Dam Dum Airport
7750. DR. RANEN SEN: Will the
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Minister of TOURISM AND CIVIL AVIA-

TION be pleased to state :

(a) whether it is a fact that the terminal
building at the Dum Dum airport will be
completed in 1970 but it will take some
more time to install conveyor belts, public
address system, meteorological section and
other important installations ;

(b) whether it is also a fact that the
construction of the building has been
stopped by the contractor on the plea that
payment has not been made to him by the
department concerned ; and

(c) whether the water supply at the
airport is very meagre resulting in difficulties
for all ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
"(a) The terminal building, is expected to be
cominissioned in 1970. It may take a liitle
longer to provide conveyor belts, public

address system and other associated
facilities.
(b) No, Sir. The construction of the

ATC block was held up due to the personal
difficuliies of the contractor. Now work
both on this building and the passenger
terminal is in progress, and will be accele-
rated.

(¢) Inadequacy of water supply has been
experienced lately due to increase in demand
hecause of expansion and general develop-
ment of the aerodrome including construc-
tion of additional staff quarters. Estimates
for provision of additional water supply are
under preparation.

Delay in Installation of a Radar at
Dum Dum Alrport

7751. DR. RANEN SEN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that high
powered Radar had been brought from Italy
some months back by Government for
setting it up at the Dum Dum Airport ;

(b) whether it is also a fact that the
site for installing the Radar has not wyet
been selected or acquired and matters
pertaining to this %spect have mnot been
finalised ; and

(c) if so, the reasons therefor ?

.
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) ;
(a) Yes, Sir; the delivery of equipment
conmmenced in January 1969 and is expec-
ted to be completed by the end of September
1969.

(b) and (c). No, Sir ; the site for the
installation of the Radar has been selected
and action for the acquisition of land has
been initiated by Central Public Works De-
partment through the Government of West
Bengal.

Shipyards in Private Sector

SHRI K. RAMANI :

SHRI VISWANATHA MENON :
SHRI1 P, RAMAMURTI :

SHRI P. P. ESTHOSE :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that Government
have under consideration a proposal for
allowing the privaie sector to establish
shipyards ;

(b) if so, the reasons therefor ; and

(c) the details of the proposal 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS. AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) No, Sir.

(b) and (c). Do not arise.

Promotion to the Cadre of Section Officer
7753, SHRI C. K. CHAKRAPANI :
SHRI P. GOPALAN :

SHRI UMANATH :
Will the Minister of HOME AFFAIRS
be pleased to state ;

7752.

(a) whether promotions to the cadre of
Section Officer in the Central Secretariat
Service are made partly on the basis of
Seneority and partly on the basis of competi=
tive examinations ;

(b) whether it is a fact that a large
number of candidates who secured more
than 70 per cent marks are mot appointed
while candidates who secured 55 per cent
marks in earlier cxaminations are being
appointed ; and

(c) if so, the reasons for this discrimis
nation ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes, Sir.

.(b). The induction of officers in tl-_le
Section Officers’ Grade is being made_m
accopdance with the CSS Rules 1962 which
inter alia provide that a certain percentage
of posts would be earmarked for left-overs
of the Limited Departmental Competitive
Examinations held in 1959 and 1960 for a
period of five years. In the cases of
Departmental Examinations held from 1963
onwards, it was made particularly clear to
the candidates that the examinations were
competitive and . not _qualifying. In their
cases, therefore, only the top suwmlful
candidates were actually promoted as Section
Officers against the quota available for them.
JAn-the case of left-overs of 1959 and !960
examinations, however, it had been decided
that those who secured 55 per cent marks or
more would be considered against the quota
earmarked for them.

(c) As the appointments are made
strictly in accordance ?rit_h lhc 1962 Rules,
{here has been no discrimination.

. Loss Suffered by Air India due to Strike
' by B.O.A.C. Pilots

7754. SHRI MANGALATHUMADAM :

3WiH the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

Air India was put to some
m(:l ;];ﬂ’::m strike of the B.O.A.C.
pilots ;

(b) whether any agreesent has be.en
reached between the B.O.A.C. and Air
Jndia in this regard ; and

{c) if so, the details thereof ?

“THE .MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a; *No; Sir.

{(b) and (c). Air India has for several
years been a member of a- tripartite - pool
with B.O.A.C. and Qantas. This implies
that inithe event of a-strike in any ome of
the . airlines the other pool partners will
carry their passengers on agreed routes.

Problem of Admission in Dethi Colleges
7756. SHRIN. R. LASKAR :

SHRI R. BARUA :

SHRI CHENGALRAYA NAIDU :
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SHRI MUHAMMAD SHERIFF :
SHRI V. NARASIMHA RAO :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the Delhi
Citizens Council have tk d to launch
an agitation if the Delhi University autho-
rities and Government do not take immediate
steps 10 solve the problem of admission in
colleges after the results are declared this
year ;

(b) if so, the steps bzing considered by
Government to face this problem ; and

(¢) whether Government and the con-
cerned authorities will be in a position to
give admission to the students who wish to
prosecute further studies ?

THE MINISTER OF EDUCATION,
AND YOUTH SERVICES (DR. V. K. R.V.
RAO): (a) and (b). Neither the Government
nor the University of Delhi has received
any intima'ion from the Delhi Citizens
Council of its intention to launch an agita-
tion. The authurities concerned are, however
seized of the problem. The Delhi Admi-
nistration has tentatively decided to open
two new colleges. In addition, seme of
the existing colleges are being impressed
upon to come under the purview of the
scheme of extended colleges as far as
possible.

(c) As admission will be made. strictly
on merit and according to the seats available
in different coileges, it is difficult at -this
stage 10 indicate whether admission will be
given to all students who wish to prosecute
higher siudies. 1t is hoped that no student
of merit will be denied admission although
all students would not bz able to get
admission to colleges of their choice.

Cheap Text Books
7757. SHRI M. R. LASKAR :
SHRI R. BARUA :
+SHRI CHENGALRAYA NAIDU :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state ©

(a) whether it isa fact that the Union
Government have asked the State Govern-
ments to bring out text books-at alow
price, testrict the number of text books
prescribed and not to be change them at least
for four or five years;
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(b) if so, the reaction of the State
Governments thereto ;

(c) whether the Union Government have
also offered any Central assistancz for
implementing the above proposal ; and

(d) how many States have agreed to
this proposal ?

+ THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAOQ) : (a) to (d), The National Board of
School Text-books which met on April 5th
and 6th in New Delhi recommended as
under :—

(1) Itis desirable that all Text-books
for school stage upto the Secondary stage
should bz produced under the supervision
of State Governments. This will make it
possible to reduce costs while improving
quality. [Each State Government should
endeavour to prepare a phased programme
for nationali-ing the text-books upto the
end of the Secondary stags. Priority in
this shou!d be accorded to the production
of text-books.

(2) In order to make the text-books
available to children in all parts of the State
in adequate numbers and well before the
opening of the school year, it seems neces-
sary to adopt the following practice :—

(a) Normally the school text-books
should not be changed wi.hin a period
of five years.

(b) Generally two years supply shouid
be printed at a time in advance.
The Education Minister had suggested
in his address to the Board that the number
of 1ext-books prescribed should be appro-
priately restricted.

The recommesndaions of the Board are
being forwarded to the State Governments
for their consideration and implementation.
While there is no provision for any specific
financial assistance for this from the Centre,
the Union Government will be offering
other kinds of assistance such as text-book
material, model text-books, and in other
technical ways.

Conm-el Disturbances

7758. SHRI N. R. LASKAR :
SHRI R. BARUA :
SHRI CHENGALRAYA NAIDU :
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Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that there were
some communal disturbances in Bihar, U.P.,
Assam and West Bengal during the month
of April, 1969 ;

(b) if so, the main causes for this
trouble ;

() whether any arrests have been
made ; and

(d) if so, whether some foreign nationals
have also been arrested ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) to (d). Facts
are being ascertained from the State
Governments.

Bomb Explosions in West Bengal
7759. SHRI N. R. LASKAR :
SHRI R. BARUA :
SHRI CHENGALRAYA NAIDU :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the bomb
explosions have increased in West Bengal
since the revocation of the President’s
rule ;

(b) if so, the number of bomb explosions
that have taken place during this period ;

(c) whether it is a fact that the bombs
were foreign made and mostly Chinese ;

(d) whether certain Central Offices were
destroyed by those bomb explosions ;

(e} whether any foreigners have been
arrested in the bomb explosion cases ;
and

(f) whether the Central Government
have drawn the attention of the State
Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : (aj to (f). Facts are
being ascertained from the S:ate Govern-
ment.

Conference of National Board of
School Text-Books
7760. SHRI R. BARUA :

SHRI N.R. LASKAR :
SHRI CHENGALRAYA NAIDU :
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Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that a two-day
Conference of the National Board for School
Text-books was held in MNew Delhi on the
Sth April, 1969 ;

(b) if so, the main subjects discussed ;

(c) whether the Conference has recom-
mended formu'ation of a National Policy cn
School text-books throughout the country ;
and

(d) if so, whether
accepted this proposal ?

Government have

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K. R. V.
RAOQO) : (a) Yes, Sir.

(b) A Statement is laid on the Table of
the House. [Placed in Library. See No.
LT—907/69]

{¢) No specific recommendation on this
subject has been made by the Board. It
did recommend, however, exchange and use
of text-book material, exploration of the
possibilities of a common curricula and need
for seeing that the text-books would be
helpful from the point of view of national
integration.

(d; Government are in gencral agree-
ment with these proposals,

Shipyard at Sikka in Gujarat

7761. SHRI N.R. LASKAR :
SHRI R. BARUA :
SHRI CHENGALRAYA NAIDLU':
SHRI TULSIDAS DASAPPA :
SHRI P.C. ADICHAN :
SHRI HIMATSINGKA :
SHRI S.K. TAPURIAH :
SHRI D.N. PATODIA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the National
Shipping Board has referred to Government
a proposal for the setting up of a ship-
building yard at Sikka in Gujarat in the
private seclor ;

(b) if so, the reaction of Government
thereto ; and

(¢) when the final decision for the
setting up of this shipvard is likely to be
taken ?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS IN THE MINISTRY OF SHIPP-
ING AND TRANSPORT (SHRI IQBAL
SINGH) : (a) It is understood that the
National Shipping Board in its meeting held
on 4th Apfil 1969 has decided to refer the
proposal for setting up a ship-building
yard at Sikka in the private sector to the
Stending Committce  for  Ship-building,
Ship-repairs and Ship Ancillaries for consi=
deration. A formal reference from the
Board is, however, still awaited.,

(b) and (c), Do not arise.

1.A.C. Flight to Bangkok

7762. SHRI BRIJ RAJ SINGH
(Kotah) : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether any flight of the Indian
Airlines to Bangkok is operating at present ;

(b) whether under the terms between
the two countries, the Indian Airlines is free
to do so ; and

(¢} if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN SINGH)
(a) No, Sir,

(b} and (c) : Yes, Sir. Under the India-
Thailand Air Services Agreement which was
negotiated in January 1969, India has
secured the right to designate more than
one carrier for operation of the scheduled
services specified under the Agreement to
through Bangkok. Air-India is already
operating 4 services per week with Boeing
707 through Bangkok. The question of
Indian Airlines operating a bi-weekly service
between Calcutta and Bangkok with Cara-
velle aircraft is under consideration,
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Regional Engineering College, Tiruchirapalli

7764. SHRI KIRUTTINAN : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to refer to the reply
given to Unstarred Question No. 4715 on
the 28th March, 1969 and state :

(a) the spzcific demands of the staff and -
menials of the Regional Engineering College,
Tiruchirapalli ; and

(b) the specific action taken on their
demands separately ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R.V,
RAO):(a) The specific demands zre as given
in the statement Jaid on the Table of the
House. [Placed in Library. See No,
LT—908/69].

(b} The Board of Governors of the
College at its meeting held on 23.4.1968 and
18,7.1968, expressed the view that tbe
service conditions and other rules of the
College provide for adequate constitutional
remedies for redressing the grievances of
the staff. The Board did not find any basis
for vague allegations made by the joint
representation and decided that the Principal
should enquire into specific grievances and
submit a report to the Board. The Board
also decided that each member of the staff
who went on strike should submit his
grievances, specific and general, to the
Principal and the Principal should submit a
report on them for further action. The
resolutions of the Board were communicated
to the staff but no member has submitted
any grievance to the Principal so far,

AR.C. Recommendations on Tribal Problems
of N, E. F. A, Manipur and Tripura
7765. SHRI K, HALDER : Will the

Minister of HOME AFFAIRS be pleased to

state :

(a) whether it isa fact that the Ad-
ministrative  Reforms Commission had
already submitted their recommendations to
the Prime Minister regarding the Tribal
problems of NEFA, Manipur and Tripura
in January, 1969 ; and

(b} if so, the steps taken by the Govern-

ment of India to implement those recom-
mendations ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes, Sir.
The recommendations regarding the Tribal
problems of N.E.F.A , Manipur and Tripura
are contained in the Commission’s Report
on Administration of Union Terriiories and
N.E.F.A., a copy of which was laid on the
Table of (ke Lok Sabha on the 20th
February, 1969.

(b) The Report is under examination of
the Government.

Increase in Grants to Scientific Departments
and Nehru Memorial Library

7766. SHRI LOBO PRABHU : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased 1o state :

(a) the disproportionate increase in the
amount of grant under the head Administra-
tion of Granis (0 Scientific Depariments and
to the Nehru Memorial Library ; and

(b) the estimated investment on the
Nehru Memorial Library and the reason
why it ismot combined with contributions
from other political leaders to make it fully
representative of political thought in the
country ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) There is about 25% increase in
the amount of grant under the head B-
Scientific Departments —B.6—Grants-in-aid,
Contributions etc. in the budget for 1969-70
under Demand No. 1] —other Revenue
Expenditure of the Ministry of Education
and Youth Services over the provision of
Rs. 1,07,30,700 made under this head in the
budget for 1968-69. The corresponding
increase in the case of Nehru Memorial
Museum and Library is about 101% over the
provision of Rs. 11 lakhs in the budget for
1968-69. The provision for Nehru Memo-
rial Museum and Library during 1963-70
includes an amount of Rs. 10 lakhs for
construction of additional building for it
and if this non-recurring provision is ex-
cluded the increase will be only about 10%,
which cannot be considered as dispropor-
tionate.

Provision for 1969-70 under this head
includes provision for some of the develop-
ment schemes of the Central Muscums and
ther Organisations which are to be imple-
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mented the Fourth Five Year
Plan.

(b) A provision of Rs. 22.14 lakhs has
been made for grants to Nechru Memorial
Museumn and Library during 1969-70. This
comprises of Rs. 12.14 lakhs for its main-
tenance and Rs. 10 lakhs for construction
of addi.ional building.

during

The scope of the Nchru Memorial
Museum and Library is not confined only
to the study of Jawaharlal Nehru but in-
cludes other Indian political leaders, various
phases of the national movement and ihe
entire history of modern India from Raja
Ram Mohan Roy to Jawaharlal Nehru.

National Council of Educational Research
and Training

7767. SHRI LOBO PRABHU : will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state the
reason why the Mational Council of Educa-
tional Research and Training has undertaken
studies of efficiency of Hindi and Regional
medium languages and of the cost benefit
ratio of Basic Education and Adult Educa-
tion ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES ([?li, V.K.R.V,
RAQ) : According to the Report received
from the National Council of Educational
Rescarch and Training, the studies under-
taken rela‘c to a survey of the position of
teaching of languages in school curriculum,
and not to the relative efficiency of different
languages as media of instruction.

2. As for Basic Education, the former
National Institute for Basic Education had
conducted In 1960 a study on the relative
cost of basic and non-basic schools in Delhi
to determine whether the assumption that
basic schools are costlier is valid.

3. Mo research siudies ‘have been

undertaken on the cost benefit. of adult
education.

Expenditure on Cultural Activities

7768. SHRI LOBO PRABHU : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the reasons for the increase of
provision during 1969-70 for  cultural
delegations and cultural organisations ;
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(b) whether a record of performance
of the delegations and organisations has
been received and examined by his Ministry;
and

(¢) if not, why the reporis have not
been enforced so that a comparative and
absolute cost benefit ratio is made out ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ) : (a) Tne increasc is mainly on the
following activities :

under Indo-
Exchangs Pro-

(i) Expanding activities
Foreign Cultural
grammes.

(ii) Gandhi Centenary Celebrations
during the Centenary Year.

(iii) Construction of an International
Students House in Bombay.

(vi) Ghalib Centenary Celebrations.

(v) Building Grants to Cultural Organi-
sations, under the Fourth Five Year
Plan.

Yes, Sir.

Does nat arise.

(b)
(c)

Delhi Police Nen-Gazetted Karamchari
: Sangh

7769. SHR1 BHOGENDRA JHA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Delhi Police Non-
gazetted Karamchari Sangh is permitted to
function according to its constitution ;
and

(b) it not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA) (a) The
Delhi Police Non-gazetted Karamchari Sangh
is not functioning at present.

(b) Does not arise,
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T & FAIE FTFAAE & JF]T
FY 91T fawrar wan @ famd I wew-
Tgar & aIe # w9 9+ feuw Fwmeq #
wyee fagr § A1 wegg@ar &1 fadidt @
1 rar frar g ;

(=) afz &, @ Far axFT F7 7T
gFuId faddt g 1 AFA W
faay fomgel & waAmi 9T mwa
9g¥ ; WK

(7) afz =), dt WHaMIRWE ?

TR WA ¥ e wat (st
fawr s o) (F) 9T ¥ g9 fE
@

(&) 8 (7). AT felt Wt eaafag
% faars ¥aw g femm R a9 f&
gaa it ST 1A &1 geEww e g,
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Section Officers in C.S.S,

7773, Will the Minister of HOME
AFFAIRS be pleased (o state :

(a) the total number of Section Offi-
cers in the Central Secrelariat Service ;

(b) the number of Section Officers who
are temporary ;

{c) out of the temporary Section
Officers, the number of those who have put
in (i) more than 5 years of service as Sec-
tion Officer ; (ii) more than 10 years of
service as Section Officer (iii) more than 15
years of service as Section Officer ;

(d) whether Government are aware of
the acute sense of frusiration and disillu-
sionment caused to this category of officials;
and

(e} if so, the steps Government have
taken to confirm those officials who have
put in more than 5 years of service as
Section Officers 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
According to the information readily availa-
ble, the number of permanent Section Offi-

" cers was 1325 and pumber of temporary

Section Officers was 770 as on Ist December,
1967.
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() As the Section Officers’ Grade in
the Central Sectetariat Service was decen-
tralised with effect from 1st October, 1962,

the required information is not available in
this Ministry.
(d) and (e). Confirmation of an em-

ployee in a grade depends imteralia upon
the availability of permanent vacancies the
seniority of the officers and their suitability
and is not relatgd merely to the length of
service rendered in the grade. The various
cadre au'horities have been requesied to
speed up the review of the authorised per-
manent strength in accordance with the
prescribed procedure and to confirm tem-
porary eligible officers against the authorised
permanent strengih.

12.37 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
SHAH OF IRAN'S REPORTED OFFER
T0 INDIA OF TEANSIT ROUTES.

SHRIMATI ILA PALCHOWDHURY
(Krishnagar) : Sir, 1 call the attention of
the Minister of Exiernal Affairs to the
following matter of urgent public importance
and I request that he may make a Statemeni
thereon :

“Th: Shah of Iran's reported offer to
India of two transit routes to Europe
through Iran as an alternalive to the
closed Suez Canel and his reported
statem=nt criticising the Government
of India in their dealings with Iran.”

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): The
possibilities of India utilising the overland
rouies through Iran for transhipment of Indian
merchandize to destinations in Europe had
been mentioned during the visit to India in
January, 1969, of the Shahaushah of Iran.
Government are examining the feasibility of
the use of the overland route and have
asked for further details from the-Govern-
ment of Iran.

Government of India have not heard
from the Government of Iran even hinting
at any criticism of the Government of India
in this regard. QGovernment have, how-
ever, seen press reports to that effect.
Letters establishing a Joint Commission for
Economic, Trade and Technical Cooperation
between India and lran were exchanged in
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January, 1969, which envisaged that the
first meeting of the Commission would be
held in March, 1969. The Government of
Iran suggested a postponement of this
meeting, A meeting of officials in early
May, 1969 to be followed by a meeting of
Ministers is in the process of being finalized.
At this mecling subsiantive decisions on the
pattern, scope and extent of Cooperation in
various economic, industrial and technical
fields are expected to be taken. As no issues
have been raised by either side requiring
any decisions prior to this meeting of the
Joint Commission, reporis about delay or
dissatisfaction are ill-founded. 'Y

SHRIMATI ILA PALCHOWDHURY :
In view of the fact that this transit route
across Iran would be of great advantage 1o
India because one would pass Iran to Turkey
and the other would get to the Soviet
Union, and in view of tne Shah of Iran's
reporied statement ihat—

“We must have your Government's
sanction soon. To meet such a big
project we will have to electrify our
railways system and that will take
some time."

I want to know this from the Government.
If this is of great advantage to India I would
like to know as to how soon India is going
to take the decision in this regard. This is
number one.

Number two is this. When will the
External Affairs Minister go to Iran to
finalise various other projects with Iran ?

SHRI SURENDRA PAL SINGH : The
matter of utilising this transit route —the
offer of which was received from the Shah
of Iran—is receiving our active considera-
tion and in fact, this matter has been
considered and examined by a Sub-Com-
mitte set up under the Indo-lran Joint
Commission. We have insufficient infor-
mation with us from and we have asked for
some more information from Iran. As soon
as we rteceive it we will take a decision in
this matter, That will be decided A before
the Minister goes to lran.

SHRI SRADHAKAR  SUPAKAR
(Sambalpur) : It creates a very embarrassing
situation when the Head of a neighbourly
and friendly State criticises us and our



205

Government in a way which gives an impre-
sion to the whole world that red-tapism is
in operation in this country and we are
neglecting the interests of our own country.
May I know if the Government is taking
any steps to see that such publicity is not
given and what is the way of preventing
publicity of such remarks by :he people in
high authority of the country which is
friendiy to our country ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : As the
Hon. Member would have followed the
statement made by my colleague, the Deputy
Mipister, we have not received from the
Government of Iran any criticism in this
matter and therefore, their has been no
question of any publicity on our behalf.
Something has appeared in the newspapers
and 1 am inclined to agree with the Hon,
Member that such an impression is unforiu-
nate.

=t sravae fog(wnfar): st & A
ara § fa siv e2ewe fear mat  sed aga
d g ard w4 08 § 1 g e @ e
QT § 3@ IR CANEAS OEAW  fAfAwT
Fgz W @Az A T 97 FT fed
fafreeg #1t @I 934 & fag g1 )

IqTeAN  WEIEW, 0 G fF s
T g SO F qaEr ar fv oA &
g A FAT Jg AL Fgv 97 fF 9t weE dA
QIWT TAARIT WA T 7 G0 A
71 gaeag far g

UF TIF I1 AT ATH § F aAg
FgaT & A @0 Ay s E fw
ety warse oo o femd featmedl i
wwIfee | & fegafeassaq €1 am
g FLar g wlfer wgias ey &
aeqE & wg WE T fgem . A
aER A et 5 A ¥ FI% fefama
ey § 1 Sad gwifEs TEA S gz
a1 ¢ fF folide warse fedy mie 3=
%13 fee qurag woq A8 § 7 W e
a2 &t Fr Tgrawg g E v wdi
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[+ fierm i)

¥ ag faw agra & A, IF X 1 oz
al 9% a9 FAT EIT,  THFT GAT FATT
& % ag wwan aear g ar adt g, o
TH TR F1 1Y Har o1 9397 | 97 q%
AT FF a9 a5 5 ag wm-
AT gEew T1gy § 5 g9 zmwt w0 T

st AT fag: #49 # oaan
fawifon 4, % Ik ¥ g9 4E qanr
™

MR. DEPUTY-SPEAKER : So far as
1 have been able to follow, he has answered.

sit vTaT fag @ W9 gATO WER
agf & aY F1 Fom ?

SHRI N. K. SOMANI (Nagaur) : One
of the major projects hanging fire in respect
of our relationship with Iran dates back to
over a year ago, which was sought to be
precipitated in the month of January this
year when Shri JRD Tata nearly exploded
at the meeting of the Advisory Council of
Industries just before the arrival of Their
Majzsties the Shahanshah and Shahbanu. It
was about early finalisation of the Mithapur
fertiliser project. Afier that, most of the
Cabinet Ministers, including the Prime
Minister, had sought to delay a decision on
the plea that this project has so many
ramifications and is of so important a nature
that all the aspects have got to be thoroughly
examined before we can take a decision in
the matter as to whether the Mithapur project
should be in the puplic sector or the private
sector. I would like to ask whether this
policy of delaying a decision in the maiter
jsa deliberate game of playing with the
perves of the existing promoters so that
they give up the project and then auto-
matically it could be appropriated to the
public seclor which is, in turn, causing such
a great deal of delay as far as lran is
concerned.

SHRI DINESH SINGH : In his ques-
tion the hon. member has brought in
‘yarious things. I think it will be very much
more useful if our industrialists stopped
exploitaticn and started sharing their profits
with the workers.

So far as the question of the Mithapur
project is concerred, it is under Govern-
ment"s consideration.
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SHRI RANGA (Srikakulam) :
continue to be under consideration.

It will

12,47 hbrs,
PAPERS LAID ON THE TABLE

MERCHANT §H]]’PING (FIRE APPLIANCES
: RULES,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING &

TRANSPORT (SHRI RAGHU RAMAIAH):
I beg to lay on the Table a copy of the
Merchant Shipping (Fire Appliances) Rules,
1969, published in Notification No. G.S.R.
932 in Gazette of India dated the 12th
April, 1969, under sub-section (3) of section
458 of the Merchant Shipping Act, 1958,
[Placed in Library See No, LT—880/65.]

MEMORANDA AGAINST BIRLA GROUP
OF INDUSTRIES, ETOC.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHR1 RAGHUNATHA
REDDY) : I beg to lay on the Table, in
pursuance of an assurance given by me on
the 8th April, 1969, in answer to a supple-
mentary on Starred Question No. 935, a copy
each of the following papers :

1. Memoranda Nos, I to III submitted
by Shri Chandra Shekhar, Member,
Rajya Sabha, containing allegations
agaiost the Birla Group of Industries.

2. Appendices I to IX containing
Government’s  findings on the
allegations contained in the above
Memoranda. [Placed in Library. See
No. LT—881/69.]

HigH COURT JUDGES TEAVELLING

ALLOWAKCE (AMeNDMENT) RULES, ETO.

SHRI RAGHUNATHA REDDY : On
behalf of Shri V. C. Shukia, I beg to lay on
the Table—

1, A copy of the High Court Judges
Travelling Allowance (Amendment)
Rules, 1969, pubiished in Notification
No. G, S R. 891 in Gazette of-India
dated the 5th April, 1969, under sub-
section (3) of section 24 of the High
Court Judges (Conditions of Service)
Act, 1954. [Placed in Library. See
No. LT—882/69 ]
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2. A copy of the Foreigners (Restric-
tions on Residence) Amendment
Order, 1969, published in Notification
No. G.S.R. 858 in Gazette of India
dated the 29th March, 1969, under
sub-section (2) of section 3 A of the
Forcigners Act, 1946. [Placed in
Library See No. LT—883/69.]

3. Acopy each of the following Noti-
fications under sub-section (2} of
section 3 of the All India Services
Act, 1951 :—

The All India Services (Discipline
and Appeal) Rules, 1969, published
in Motification No. G.S.R. 926 in

Gazeltee of India dated the 12th

April, 1969,

(i) The Indian Administrative Service
(Pay) Third Amendment Rules, 1969,
published in Notification No. G.S.R.
927 in Gazette of India dated the
12th April, 1969.

(iii) The Fourth Amendment of 1969 to
the Indian Administrative Service

(Pay) Rules, 1954, published in

Notification No. G.S.R. 928 in
Gazette of India dated the 12th
April, 1969,

The All India Services (Commutation
of Pension) Amendment Regulations,

1969, published in Notification No.

G.S.R. 929 in Gazette of India

dated the 12th April, 1969. [Placed

in Library. See No. LT—884/69.]

COMMITTEE ON PUBLIC
UNDERTAKINGS

FORTY-FOURTH AND FORTY-EIGHT
REPOLT

SHRI PREM CHAND VERMA
(Hamirpur) : 1 beg to present the following
Reports of the Committee on Public Under-
takings :—

1. Forty-fourth Report on Fertilisers

and Chemicals Travancore Limited.

—

(i

(iv)

2. Forty-eighth Report on action taken
by Government on the recommen-
dations contained in the Thirteenth
Keport of the Committee on Public
‘Undertakings (Third Lok Sabha) on
Management und Administration of
Public Underiakings (Planning of
Projects).
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ESTIMATES COMMITTEE

(i) SEVENTY-SLVENTH, EIGHTIETH,
EIGHTY-THIRD AND EIGHTY-FOURTH
REPORTS

SHRI S. KANDAPPAN (Mettur) : I
beg to present the following Repores of the
Estimates Commiittee :—

1. Seventy-seventh Report on action
taken by Government on the recom-
mendations contained in the Tenth
Report of the Estimates Committee
on the Ministry of Railways—
Commercial and other congnale
matiers relaling to Indian Railways.

2. Eightieth Report on action taken by
Government on the recommendations
contained in the Eighty-third Report
of the Estimates Committee (Third
Lok Sabha) on the Ministry of
Education—Visva-Bharati University.

3. Eighty-third Report on the Ministry
of Health and Family Planning and
Works, Housing and Urban Develop-
ment (Department of Works, Hous-
ing and Urban Development)—
Department of Printing and Station-
ery (Printing Wing).

4. Eighty-fourth Report on the Ministry
of Home Affairs—Central Vigilance
Commission,

(ii) STATEMENT SHOWING FINAL
REPLIES oF GOVERENMENT TO
REBOOMMENDATIONS IN
FIFTY-SECOND REPORT

SHRI S. KANDAPPAN : 1beg tolay

on the Table a Statement showing the final
replies of Government to recommendations
included in Chapter V of the Fifty-Second
Report of the Estimates Committee which
were not furnished by Government in time
for inclusion in the said Action Taken
Report relating to Ministry of Education—
Aligarh Muslim University.

12.50 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH] : As the
House is aware, all Demands for Grants in
respect of the Budget (General) for 1969-70,
will be voted at 6,30 P'-M. on Monday, the
28th April, 1969. The Government Business
for the rest of the next week will consist of >—
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[Shri Reghu Ramaiah]
1. Consideration and passing of :—
The Finance Bill, 1969.

2. Further consideration and passing
of the Registration of Births and
Deaths Bill, 1968, as passed by Rajya
Sabha.

Consideration and passing of the
Union Territories  (Separation of
Judicial and Exccutive Functions)
Bill, 1968, as reported by the Joint
Committee.
st g fomd (F33) : Iuema WRIEA,

qIN Ty F fAg HEEA &1 ggiA
e QI e & wgma g ) AfFTF
g ¥ A Hgg A gy T &
s =nfge, T A s
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2 f& 71 gtz fear == 1 o @i
dfanr wodt & € & Al fowd gan
22 v w94 fags a9 faer i fes-
=z #1 TF gar Wy fefage w1 9= 9w
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AT Tl 1 7% q F agh fadmw g5t
AW W g 5@ A &1 zufac
31 @ g f& oftaw i fw & ca &
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*1@ ITArEE] 1 6 fgedard w1 s
2 A1 gE0 W FATEEN F) ) wHgT
W Taed) et § 9591 s & fag
a1 & ® & fae e wamw fear
g WY RO AR H ag W g
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AT ®1 AT WX 28 qrdE 1 4 a9
g AF QA W ar fradr A feet
@ § M9 8% s st 5 &7 Alwr
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T4 A€ 2 @ & | A @ Afew Amw
Fifaw 52w wAr arar § av & a8 sgm
fe uw w7 %1 7gg @ SfFA wr Tg AE
glar g a1 wWiT WIS g wWg AN
FifE Haar F1 a1 $1E ga= & A8 @
JAr | FAE WA §1 9@ A% @ &
ag &1 W9E 219 ¥ g sfeq g mé Aifem
FARAT 4 FIT FAT A1 Th AU ALY
& | 9g 951 wEEgW w9 g | § wmedm
wet wgnz #i faw 577 g, faw 2=t #1
ol fem 95T E 1 22 M@ w9AT EW A%@
F@TE WL [@F FIT 997 w1
7 fwdt =0 § wasy @A) Tfge

SHRI N. K. SOMANI (Nagaur) : This
maitcr about the Synthetics & Chemicals
Ltd's collaborators, Firestone International,
is really now becoming quite quarrelsome
and may have overiones which might reflect
on our policies of future collaboration. It
is an accepted fact that two major partners
in an important industrial underiaking like
this should not be allowed to wash diry
linen in public and these matters should not
be left to linger to such an extent that it
becomes a confrontation and proxy fights,
which will have unphealthy effects on our
economy.

I would, therefore, support Shri Madhu
Limaye. I have already tabled a call atten-
tion notice as well as a short notice question
on the subject. But most of the time un-
fortunately, we get a cyclostyled note saying
that the hon. Minister is unable to accept
it.

The plea is that this is a matter of
unusual importance in the operations of
joint projects in this country as well as for
the future of such projects. Therefore, it
calls for some kind of government interven-
tion before the meeting on Monday. Hence,
1 would strongly reinforce the plea that
sometime be allotted for a discussion of the
matter. Or let Government make a state-
ment as to what they propose to do to
resolve this conflict. )

SHRI S. K. TAPURIAH (Pali) : I agree
with the submission made.

SHRI RAGHU RAMAIAH : I under-

stand the anxiety of hon, members. But you
will appreciate there are certain procedures

-
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here. If it has been given noiice of a
call attention motion, is a matler entirely
within the discretion of the Chair.

SHRI RABI RAY (Puri) : Short notice.

SHRI RAGHU RAMAIAH: [ am
aware of it. I do not know whether in this
case a short notice question has in fact been
tabled. If it has been the Minister concern-
éd must be seized of it. As for the rest, it
is in your hands.

SHRI RANGA (Srikakulam) : He can
certainly use his good offices with the
Minister concerned to have that short notice
question accepted.

SHRI RAGHU RAMAIAH : 1 shall
convey the anxiety of the hon. members to
him.

Before I conclude, there is one item
which 1 omitted in my statement through
oversight. WNext week's business will also
include The Estate Duty (Distribution)
Amendment Bill, 1969,

MR. DEPUTY-SPEAKER : He has
raised a very important point. We are
scheduled to conclude the Demands for
Grants by Monday evening. But Shri
Ranga has made a plea that the Minister of
Parliamentary Affairs use his good offices
with the Minister concerned and somehow
let this matter be brought before the House
on Monday at least.

st Ay {owd : weAw AR, 3@
'y atay wEerod av W, L

GHT FTAZ & BT & | T I F
gfagrm § AL & ¥ 95 wAET STETT
g1

MR. DEPUTY-SPEAKER : That is left
to him. I have supported his plea.

SHRI S. M. BANERJEE (Kanpur) :
You have come to.our rescue for a right
cause.

VAISAKHA 5, 1891 (S54KA)

B. 0. H. 214

Secondly, an assurance was given in this
House regarding discharged and suspended
employees of the Central Government who
parficipated in the 19th Septembsr token
strike, A motion has been tabled by Shri
Madhu Limaye and myself, and in the
Business Advisory Committee, we discussed
it, because all these solemn assurances given
by Shri V.C. Shukla have not been, unfortu-
nately, implemented. I am very happy that
the Home Minister has taken note of it, but
nothing has yet happened. 1 requested the
hon. Minister and he has agreed, and when
the hon. Speaker was in the Chair, he has
also agreed that there should be some time
given, an hour at least, for this subject in
case the solemn assurances are not fulfilled.
I request the hon. Minis:er, through you, to
see that these items are discussed by the
House : one is about the company donations
and the other is about the solemn assurances
to take back those employees. There must
be a discusssion for one or two hours on
the motion. It has been mentioned in the
Business Advisory Committee. The hon.
Minister can say, ‘Yes™ now, and that is an
end of the matter.

SHRI RAGHU RAMAIAH : Whatever
is decided by the Business Advisory Com-
mittee has been decided. The hon. Member
knows it, 1 know it and the House knows it,
and I will naturally announce the programme
necessarily in the agenda for the next week
in which all the items can be taken up. But
about some other itemis for one hour discus-
sion and all that, I do not know what has
transpired between the hon. Member and
the Speaker. I am not personally aware cf
it and it is a matter for verification,

SHRI S. M. BANERJEE : Sir, the
Speaker was there ; the Secretary was there ;
the Minister was there. [ am not referring
to anything which was not discussed at the
Business Advisory Committee. My only
request is that this subject should be dis-
d, and on behalf of the House, on our

There are two items gi g our
minds. Woe discussed them in the Business
Advisory Committee yesterday. The hon,
Minister bas agreed that the Bill to ban
company donations will be discussed in this
session and the 6th May has been fixed for

"it. This should be borne in mind and
adhered 10 lest the impression may go round
that we are not interested in, or serious
about it.

behalf and on behalf of all those who have
lost their jobs, I request the Minister to
kindly convey to Mr. Shukla and Mr. Chavan
the desirability of discussing the matter,

MR. DEPUTY-SPEAKER : The Minis-
ter has stated that all the decisions have
been taken at the Business Advisory
Committee. The other matters, for the time
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[Shri S.M. Banerjee]

being, whatever has transpired between you
and some Members or the Speaker, are not
before the House,

oft el fag : (Vgas) svisaw
wgew, § Yt qgr arq FgAv Agar g
frex §vsif & 8 &, §ow mAAHE
Tredw F e ¥ aga & g9 W
g & o= & ary ¥ e A fewms
arfadt 3, 99 & gafas tw ad @
w8, ¥R g ¥ W 3 grd AW
ARy o dguT FEE SE@ & A ¥
AFAHE w15 THET FAT 2 A 9A ¥ oo
fafree< wrga 1§ ergm fasmr a1 f1f
weHT T & FIC & 1

MR. DEPUTY SPEAKER: You are

supporting the plea of Mr. Banerjec and the

Minister has taken pote of it.

= frawx w1 (A9aA) 0F AW
# sg wrear § e faw @ ot ofimw
@i FFRLE A T T gW AW
A &w weaw femn, wE Afew R
feam, SfeT ag AR A& T | /I #Y
ag A g =ifgy fF Seeit agr aan
foram, =gt & stafafaal & & ad w465,
fraTdar A ar 3, 3w A F Ak §
W A famgw waid &) wiagd
agm 5 ar @Y faw 59 91 I §
qT AN FT@ WIqA AL FL 4T W@E
Afesr FaT=d gL FT )

SHRI RAGHU RAMAIAH : The hon.
Members have asked for your guidance and
your good offices for so many things. May
1 also seek your guidance and good offices
in seeing that such matters might be raised

in a proper manner and proper notices may
be given to raise such matters (Interruption)
SHRI S.K. TAPURIAH: Calling
Attention Notices are given, What is more
proper ? Let him explain.
SHRI S. M. BANERIJEE :
word by way of explanation.

Sir, just one
The hon,

Minister has said that whatever transpired

between a Member and the Minister or the
Speaker, he is not aware of, May I remind
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the hon. Minister that whatever I have
mentioned was discussed at the Business
Advisory Committee ?

MR. DEPUTY-SPEAKER : Discussion
in the Business Advisory Committee, afier
all, is a priyate discussion. It would not be
proper on that basis to raise anything here,

12.59 hrs.

DEMANDS* FOR GRANTS
MINISTEY OF
STEEL AFD HEAVY ENGINEERING

MR. DEPUTY-SPEAKER : The House
will now take-up discussion and voting on
Demand Nos. 83, 84 and 130 relating to the
Ministry of Steel and Heavy Engineering for
which four hours have been allotted.

Hon. Members present in the House
who are desirous of moving their cut motions
may send slips to the Table before 2.15
indicating the serial numbers of the cut
motions they would like to move. They
will be treated as moved if they are other-
wise admissible.

DEMAND NO. 83—MINISTRY OF STEEL
AND HeAVY ENGINEERING

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding Rs,
19,00,000 be granted to thé President
to complete the sum necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1970,
in respect of *Ministry of Steel and
Heavy Engineering’.”

Motion

DEMAXD NoO. 84—OTHER REVEXUE
EXPENDITURE OF THE MINISTRY OF
STEEL AXD HEAVY EXOINEERING

MR. DEPUTY-SPEAKAR : Motion
moved : )

“That a sum not exceeding

Rs. 1,33,68,000 be granted to the

President to0 complete the sum neces-
sary to defray the charges which will
come in course of payment during
the year ending the Jist day of
March, 1970, jn respect of ‘Other
Revenue Expenditure of the Ministry
of S:eel and Heavy Engineering'.”

*Moved with the recommeadation of the President.
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DEMAND NoO, 130—CAPITAL OUTLAY OF
THEE MINISTEY OF STEEL AND HEAVY

ENGINEERING
MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding

Fs. 1,42,53,75,000 be granted to the
President 1o completc the sum neces-
sary to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1970, in respect of *Capital Qutlay
of the Ministry of Steel and Heavy

CRTY

Engineering’.

SHRI N. K. SOMANI (Nagaur) : Mr.,
Deputy-Speaker, Sir, the administration of
this particular Ministry is very important for
the future development of the country.

MR. DEPUTY-SPEAKER : He may
resume his speech afier lunch.

13 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the clock.

The Lok Sabha re-assembled after Lunch
at seven minutes past Fourteen of the clock,

[SHRI GADALINGANA GOWD
in the Chairl

DEMANDS FOR GRANTS— Comd,
MIXISTRY OF STEEL AND HEAVY
ENGINEERING—Contd.

SHRI N. K. SOMANI : Mr. Chairman,
Sir, before we broke up for lunch 1 was
saying that the successful functioning of
this crucial ministry of Steel and Heavy
Engineering is very vital to the accelerated
development of our country whether it is in
terms of infra-structure, or in terms of
enlargement of economic activity or whether
the exports of this coun'ry are concerned.
Both moderp industry and defence demand
from this Ministry that this country should
have modern steel products at a price which
the country and the economy can afford,
and all these arguments and postulates go
towards only one direction, that not only
the Hindustan Steel Limited and its various
units but also the other four public secior
units over which this Ministry presides must
also run successfully.

As against this wish or this guarantee
or this promise that we would like it to be
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transformed to, we see that out of a total
of Rs. 3,500 crores capital of the people of
this country that has been inefficiently, I
am afraid. employed in the entire public
sector a total of Rs. 2,000 crores has been
appropriated by this Ministry. Therefore it
is all the more important, all the more
responsible and demanding that this Ministry
and its units function well.

We cannot accept the oft-repeated plea
that most of these projects have a long
gestation. We have been hearing this year
after year, Mr. Minister, and during the
tenure of twelve years that Hindustan Steel
Limited has been in existence in this country
as many as eight Ministers have presided
over this Ministry and probably more as
heads of Hindustan Steel Limited, a thing
which by itself can be commented upon.

But I would like to say this, that we
would have to set limits to ourselves and
clean our own house, whatever mess is
there, whatever angularities have come and
whatever irregularities have come to notice
instead of siiting upon this long gestation
theory which I think should expire some
day at least.

As against the expected reasonable
profit that any public sector or private
enterprise ought (o give either to the
national exchequer or to the shareholders of
a particular company, we ficd that the
annual loss of this Ministry ranges some-
where between Rs. 80 crores to Rs. 100
crores, the highest of which can be attribu-
ted to Hindustan Steel and a bit of it to
the Ranchi funciioning and various othet
units that the Ministry has. Therefore, ir
becomes very urgent now. This country is
short of not only capital, but the example
that has been set in public sector is so poor
that we can ill-afford to put in either any
more money or accept any more delay in
this matter.

The steel industry all over the world is
constituted in a rathsr complex manner.
Today, we are facing situation where the
world capacity of steel-making far exceeds
the total global demand. The prices, the
varieties, the product-mix, the deliveries,
the new technolcgical innovations, all
these things, are such important factors
that the Ministry will have to be alive to
the needs of the siluation not only within
the country but as far as the world markets
are also concerned. So, we will have 10
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design our own product-mix, we will have
to curtail our own cost of production we will
have 1o schedule our deliveries both for the
internal plants which are also export-orien-
ted eventually and also the primary product
from steel mills which ought to be sold in
the competitive world markets, This calls
for a very radical, progressive and competi-
tive marketing policy and an organisation.
All this calls for a very competent team of
planners within the Ministry itself which can
look into the short-term and long-term
demands and the progress that is being
made into the steel structure that you have
been trying to make,

As against this, we find, this Ministry
‘has got some kind of steering group—I do
not know in which dircction it is steering
and who is steering whom.

They receive the Planning Commission
targets. It is very unfortunate—just, yester-
day some crores of rupees were given under
the Demand of Planning Commission—that
it has set the Third Plan targets of steel-
making capacity at 10,2 million toones. It
is a very sad commentary, a poor commen-
tary, on the capability of planning in this
country, a thing that we blindly accept, not
only in the public sector but in the private
sector also, MNow, when the N.CAE.R.
went into the estimates .after which when
the steering group went into the estimates, it
was found that the original Third Plan
targeis are not likely to be either required or
to be met as late as 1974 or 1975.  All this
goes on to show that we must have a vigilant
planning division within the Ministry itself.

Coming to your white elephant about
which we have talked a great d=al over a
period of years in this House and outside,
namely, the great Bokaro project, we have
made it very clear that not only in terms of
steel demand but in terms of the virtual
necessity of the poverty in this country on
one side and the unemployment, the spectre
of inefficiency and the return from the
public sector projecis on the other side, from
any given point of view, it is really criminal
to set aside almost a total sum of Rs. 1000
for a project like Bokaro which, I suppose,
one day, will be taking very soon in terms
of Ranchi. At the time when Ranchi pro-
ject was conceived originally, quile a few
of us had brought to the attention of the
Government that the production capacity
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at Ranchi, with the most modern equipment
in the world, would not be required to be
made use of in this country regularly until
1975. We are facing today the same
dilema. The great project at Ranchi has no
orders beyond 1972 and, if Bokaro would
have collapsed, it would have no work at
all. Thercfore, let none say this country
or Parliament was not warned that Bokaro
would not be able to fulfil its functions.
But, nevertheless, if the Government have
accepted a project, if the Government, in
the shape of Bokaro plant, have made
certain plans, the question to be raised is
that the most efficient and economic use of
that money must be made, whether this
amount of Rs. 671 crores that has been set
aside for the first stage of the Bokaro pro-
ject at 1.7 million tonnes is extremely high—
it will go to 4 million tonnes and later on to
10 million tonnes—both in terms of economy

and the use of Indian expertise. There is a
lot that can be said against it.
I would give you an example, The Shah

of Iran is nobody’s fool. When the Soviet
Union made an offer of a package deal with
the Government of Iran to supply them a
steel plant for Iran, both the cost estimates
and the consultancy in Iran were thoroughly
looked into by the Iranian experis and, not
only that, when the Soviet Union was
warned that the cost estimates were vastly
inflated, they brought down the estimates by
as much as 30 per cent from the original
estimates. This is the kind of book-keeping
that goes on in the supply of public sector
package deal. 1 do not know what was
wrong with Indian experts ; I do not know
why detailed working drawings had to be
brought from Moscow in truck-loads at the
sweet will and mercy of the Soviet designers
who want to keep away all the Indian
engineers who are there and who can be
fruitfully utilised in the Boksro Project,
This brings one to the other aspect of
industrial management in the steel project,
1 for one would think, with the appointment
of Mr. K. K. Chandy nearly a year ago—
and 1 have great respect for this man as an
expert in management development—that
the various calibres of management experts
in the steel industry would not only be
trained up but the proper peaple would be
put into proper positions,

As far as the organisational aspect of
the various plant level teams is conceraed,—
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Mr. Pant used to be in the Finance
Ministry, but now he is on the other side of
the table, and I am sure this is bound to
pinch him in the long run.—the Financial
Controller of any given unit is not under
the supervision or the discipline or the
authority of the Managing Director at a
plant level and he reports directly to some
kind of a Deputy Secretary here in the
Finance Ministry. This is not proper
either frem the modern management techni-
que point of view or from the discipline
point of view. I would expect all the
aspects of a given plant—financial, produc-
tion, marketing, management and industrial
relations—to be under the Managing Direc-
tor, and I would certainly not accept this
plea that this is being done on the ground
of past practices. Therefore, this will have
to be ch d if suc ful functioni ™ is to
be encouraged.

Coming to the Ranchi Project and the
MAMC at Durgapur, both these projects
are, as I said before, running at very heavy
losses. Nearly Rs. 220 crores are locked up
in the Heavy Engineering Corporation at
Ranchi, and as I said before, beyond 1972,
there will have to be some kind of a
jugglery, some kind of a magic wand, to
bring some orders to this plant at Ranchi.
The losses of Ranchi upio March 1968—
the cumulative lossess—have been as high as
Rs. 26 crores, and we do not know what is
the figure of loss for 1968-69. The losses of
MAMC have been Rs. 20 crores up-to-date.
In this co ion, I have a humble sugges-
tion to make. The latest Balance Sheet of
Hindustan Steel that is available to the
Members of Parliament for a close scrutiny
this level is only of the year 1967-68. I
know it for a fact that the accounts cannot
be closed of 1968-69 with such rapidity that
the new finalised audited Balance Sheet may
be made available to Members. But if
some kind of a six-monthly document of
financial and physical performance wversus
the targets that were there is made available
and a general picture is submitied to the
House, that would certainly make our dis-
cuss‘ions a little more meaningful, =

1 would now come to the problem child
of HSL, Durgapur, which my colleague,
Mr. Patodia, raised the other day in the
form of a call-attention notice and quite a
bit of attention was focussed on that. The
Durgapuy Steel Plant, as everyone knows,
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is beseiged completely by indiscipline at
the workers' level, intimidation of officers
and other people, strikes, gheraos and
deliberate attempis at sabotage. This is
what, in reply to the steel mission that
went to London a few days ago, the U. K.
mission had to say. The British mission is
completely disgusted with the state of
affairs at Durgapur. T hope, the Minister
himself is disgusted. 20 engineers from
Britain ar¢ made available to set things
right at Durgapur at a price that will have
to be paid by the HSL. This is what they
have to say :

“The trouble is largely managerial
and it seems from increasing labour
indiscipline at Durgapur and lack of
administrative  control. Technical
problems arise mainly from deliberate
damage and sabotage to plants like
coke oven and soaking pits."”

These sources—the British sources—do not
conceal their unmiligated concern at the
way their one-time show piece has turned
into a pestering sore.

Therefore the carlier we set our house
right as far as Durgapur is concerned, the
better it is for all concerned. Several
protesis have been made about our indus-
trial relations and the labour policies being
conducted. at the various plant levels,
especially at Durgapur. T do mnot koow
if the recognized union to-day does not
enjoy the confidence of the majority of the
workers. Surely it is time enough that
the Management at Durgapur should take
carly steps to find out what the workers
want. In oneof your reporis you
yourself have said that as soon as the
Hind Mazdoor Sabha’s union was recogaised
at another plant, production went up and
there have not been too many complaints
on this score. Therefore, we cannot sit
through all these things any accept only
one particuiar Union and then expect the
best of results,

Then again there are a number of
Committee reports in respect of improve-
ments of your plant. The Hyderabad
Administrative Staff College, of course,
went into the manning aspects of Durgapur
and they say that out of 20,000 workers

that are employed at Durgapur, at
least 25% of this is in surplus to the
requirements of this plant. I do not know
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how we expect this plant to run economi-
cally at all. But a solution to this overstaff
problem will have to be found. I can only
suggest that the increasing needs of Bokaro
may be drawn from the surplus cadre of
workers from Durgapur because they are
bound to be a number of unskilled workers
in Durgapur and there are bound 10 be
certain others who can be trained for
crection purposes as far as Bokaro is
concerned. It is in this way, I think, you
can transfer surplus men from one plant
to another for reasons of economy. Other-
wise your break-even point will never
come down to a reasonable level.

I want to say something about the
fate of the re-rolling units in this country.
There are about 400 steel re-rollers in this
country. Their production accounts for
a total capacity of Rs. 80 crores of rupees
and they employ over 40,000 people and
they earn for the country mearly Rs. 13-15
crores of rupees of foreign exchange every
year through exports of their products.
It is mearly 38% of the total foreign
exchange earnings of the steel products.
I am told that the Raj Committee themselves
as far back as 1962 expected that a minimum
of 75 million billets would be required
every month even on the basis of a single
shift capacity. If our re-rollers have to
keep themselves running and if the
Government had konown about these
requiremen:s so far back in time, 1 do not
know why the availability is so restricted
to 50 or €0,000 tonnes a month. I am told
that the situation has greatly improved.
But whatever your export commitments
are, you will have to see that the re-rollers
at home will have to be found some of the
billets.  1f pecessary, you can see that
the steel and rail mills of your plant have
a lot of unutilised capacity. They can
increase the production of billets both for
domestic and export requirements. 1 do
not know whether it is technically feasible
but this is a comment for what it is worth.
Since the re-rollers are a vital component
of the steel industry, I would recommend
some representation at the JPC level which
# to-day responsible for the entire pricing
and product-mix of the steel industry. I
would like to ask a pertinent question
about the JPC pricing. 1 understand that in
the JPC pricing there is a special
which looks after the freight
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equalisation scheme and the supply of
steel to various fabricators al international
market prices. These two essential func-
tions are being met by the funds which
are made available at the JPC level. 1 do
not know what was the toial amount that
accrued gt the JPC level and what was
ac'ually spent. Is there any surplus left
with JPC. Are they invested so that some
kind of adjustment is needed ?

On the personnel management, I under-
stand that you have not been able to find a
successor for the Managing Director who
left his seat a few months ago and this is
also something which must receive your
urgent attention. I am also told that three
functional direciors in the HSL are still
under the active consideration of the
Ministry for the last few months and this
position has not yet changed.

MR. CHAIRMAN : The hon. Member's
time is up.

SHRI N. K. SOMANI : Before con-
cluding I would like to draw the attention
of the Minister to page 19 of the report.
There are sad comments on the poor main-
tenance of the industrial plant and equip-
ment not only at Durgapur but at both the
other units of the steel plants. Then this
1 million tonne plant is running continuous-
ly for the last 9 years without any preven-
tive maintenance being done and 1 understand
that their condition has now considerably
deteriorated and unless a scheme of preven-
tive mainfenance and regular maintenance is
taken up, I think you will yourselves land
in a sorry mess.

On page 20 of your report, you say that
you are expecting a definite improvement
in production, despatches and overall per-
formance and capacity utilisation of all your
units, of all plants in 1969-70. I want to put
a specific question. What will be your profits
in the year 1969-70 from the HSL 7 What are
your production targets ? What are your per-
formance targets that you have allotted to
the various units 7 And, if this total picture
is made available to us now it will have
more relevance at the end of the year when
we examine the performance of the steel units,

My last point is this. The Bokaro
project is suffering becalise of not only
delayed delivery of various equipments bat
one of the units of your ministry is unforte-
pately responsible for it, namely, the
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MAMC. Out of the order of 11,365 tonnes
of belt conveyers, auxiliaries and miscel-
laneous equipments which were meant to be
delivered to Bokaro, only 194 tonnes have
been delivered so far by the end of 1968
and this is a very strange thing. These are
the two departmenis working under the
same Ministry, We used to comment that

+ there is no coordination between the various
Ministries of the Government of India, that
the right hand of the Government does not
know what the left hand is doing. Now I
would have to go one siep further and say
that the middle finger of the Govermment
does mot realise what the forefinger is
doing. Unless you have better coordination
1 cannot envisage the successful funciioning
of this Ministry.

MR. CHAIRMAN : Hon.
may now move their cut motions.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : I beg to move :(—

That the demand under the head Capital
alhy of the Ministry of Steel and Heavy
gineering be reduced by Rs. 100,

[ Failure to implement the basic recommenda-
fion to locate fifth steel plant at Visakha-
patnam in spite of the reappraisal of
steel demand by N. C. A. E. R. and the
recommendation of the Secretarial Com-
mittee thereupon. (3) J

That the demand umder the head Capital
outlay of the Ministry of Steel and Heavy
Engineering be reduced by Rs. 100,

[Need for starting medium scale pig iron
plants spread over the country and to
have ome at Visianagram, Andhra
_Pradesh. (4) ]

That the demand under the head Minis-
try of Steel and Heavy Engineering be
reduced by Rs. 100.-

{ Recruitment policy in Bharat Heavy Plates
and Vessels Lid., Visakhapatnam. (5) ]

off aeee g gramg (Fore)

f& vgmmm Wiv W i
we” gt & e Wi § 100
T v wT far o
[F9r FTCATET # FGTEA HT AT W
@ & wwwen (7)]

Members
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fe ogeara sl W gETOQ
W’ Tiew & weana Wi & 100
™Y w1 & [T ww
[coTd @I &1 FEAEAT Jad
(8)]

f& gmm Wk W g
waraq” si® & s wR (00
Ty W %< {77 a

[Ffag eoara & faafe & @vaeg ¥ sfm
e @Y § wawaar (9)]

® '"Tam div wr @ e
sarem”’ site® & wewiw wim & 100
W &7 ST fay Wy

[fafeq e & faawm &Y IgamEgd
a9qT Q9gal quTE (10)]

fF @ Wik W geitfea

Ao siew & weana win § 100
TR *W &< fad avq
[f9@ @l § sAafat qar

gafadd #1 ffe § o 3qee
saffaat &1 arafasar 2 ¥ woewar
(11)]

f& “gam wix "R gefRad
sarn”’ sfidw & seadia wiw ¥ 100
T wW & @ g

[ sreEml § sawifal & fay
qraTg-EqrAl § w4 (12)]

SHRI
(Patna)
That the demand under the head Minis-

try of Steel and Heavy Engineering be
reduced to Re. 1.

RAMAVATAR
: I beg to move :—

SHASTRI"

[ Permitting the steel industrialists in the
private sector to take arbitrary action,

a7

That the demand under the head Minis-
try of Stecl and Heavy Engincering be
reduced to Re. 1.



27 D, G. (Min. Steel

[ Failure to check increase in the steel prices.
14 7

That the demand wunder the head
Ministry of Steel and Heavy Engineering be
reduced to Re, 1.

[ Failure 1o check the loss being incurred in
the public sector steel industry. (15) ]

‘That the demand under the head Minis-
try of Steel and Heavy Engineering be
reduced to Re. 1,

[ Failure to increase the production capacity
of steel plants. (16) |

That the demand under the head Minis-
try of Steel and Heavy Engineering be
reduced to Re. 1.

[ Torpedoing the Sieel and Heavy Engineering
Industry. (17) ]

That the demand under the head
Ministry of Stcel and Heavy Engineering be
reduced to Re. 1.

[Collusion with the wolist capiralists to
defame the public sector Steel and Heavy
Engineering Industry. (18) ]

That the demand under the head Minis-
try of Steel and Heavy Engineering be
reduced to Re. 1.

[Failure to check bungling and arbitrary
action in the Steel industry. (19) ]

That the demand under the head Minis-
try of Steel and Heavy Engineering be
reduced to Re. 1.

[ Need to start Bokare Steel Plant as soon as
possible. (20) ]

That the demand under the head Minis-
try of Steel and Heavy Ebgincering be
reduced to Re. 1.

[Failure to bring an end to the mis-manage-
ment in the Steel Plants. (21) ]

That the demand under the head Minis-
try of Steel and Heavy Engineering be
reduced to Re. 1.

[ Failure to check the maltreatment meted out
to the labour class in the Steel Plants
.1
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That the demand under the head Minis-
try of Steel and Heavy Engineering be
reduced by Rs. 100.

[ Failure to remove discontentment in workers

of Steel Industry. (23) ]

‘That th;, demand under the head Minis-
try of Steel and Heavy Engineering be
reduced by Rs. 100.

[ Failure to solve the difficulties of Muslim
employees of Heavy Engineering Indusitry,
Ranchi, (24) ]

That the demand under the head Minis-
try of Steel and Heavy Engineering be
reduced by Rs, 100.

[Failure to remove the discontentment in
workers of H. E. Corporation, Ranchi.
(25) 7
That the demand under the head

Ministry of Steel and Heavy Engineering be

reduced by Rs. 100.

[ Failure to properly rehabilitate the riot

affected Muslim workers of H. E.
Corporation, Ranchi. (26) ]
That the demand under the head

Ministry of Steel and Heavy Enginecring be
reduced by Rs. 100.

[ Failure to pay compensation fo the families
of the Muslim workers of Heavy
Engineering Corporation, Ranchi, who
were killed in 1967 communal riots.
@7 ]

That the demand under the head
Ministry of Steel and Heavy Engineering be
reduced by Rs. 100.

[ Failure to improve deplorable condition of
C. T.I. Hostel of Heavy Engineering
Corporation, Ranchi. (28) ]

That the demand wunder the head
Ministry of Steel and Heavy Engineering be
reduced by Rs. 100,

[ Need to give workers the right -of participa-
tion in the management of Steel and
Heavy Engineering Industry in the public
sector. (29) ] '

‘That the demand wunder the head

Ministry of Steel and Heavy Engineering be
reduced by Rs. 100,

[Need to fix ceiling on the profit of Tata
Steel Factory, Jamshedpur. (30) ]
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That the demand under the head
Ministry of Steel and Heavy Engineering be
reduced by Rs. 100.

[ Failure to abolish the contract system in the
Steel and Heavy Engineering Industry in
the public sector. (31) ]

That the demand under the head Minis-
try of Steel and Heavy Engineering be

reduced by Rs. 100

[Failure to give recognition to rhs wnions
affiliated to All India Trade Union
Congress of the Steel and Heavy
Engineering Industry. (32) ]

That the demand under the head Minis-
try of Steel and Heavy Engineering be
reduced by Rs. 100,

[ Rendering assistance for the formation of
agent-unions in the Steel and Heavy
Engineering industry. (33) ]

That the demand under the head Minis-
try of Steel and Heavy Engineering be
reduced by Rs. 100.

[ Failure 1o make country self-dependent in
Steel and Heavy Engineering Industry.
(34) ]

That the demand under the head

Capital Outlay of the Ministry of Steel and

Heavy Engineering be reduced by Rs. 100,

{ Failure to pay adequate compensation of land
acquired for setting up Steel Plants.
(35) J
That the demand under the head Capital

Qutlay of the Ministry of Steel and Heavy

Engineering be reduced by Rs. 100.

[ Failure to make timely payment of compen-
sation of land acquired for Steel Plants
to farmers. (36) ]

‘That the demand under the head Capital
Outlay of the Ministry of Steel and Heavy
Engineering be reduced by Rs. 100.

[Need to rehabilitate farmers uprooted as a
result of acquisition of land for Bokaro
Steel Plant. (37) ]

That the demand under the head Capital
Oultlay of the Ministry of Steel and Heavy
Engineering be reduced by Rs. 100.

[Need to give prefexence 1o the suffering
JSamilies of farmers in employment in
Bokaro Steel Plant due to acquisition of
their lands. (38) 7

It
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That the demand under the head Capital
Outlay of the Ministry of Steel and Heavy
Engineering be reduced by Rs. 100.

[Need to give preference to residents of Bihar
in appointment to high posts in Steel
Plants in the State. (39) ]

That the demand under the head Capital
Outlay of the Ministry of Steel and Heavy
Engineering be reduced by Rs. 100.

[Need to take assistance from socialist
countries in order to emable Steel Plants
to become self-supporting. (40) ]

MR. CHATRMAN : The cut motions
are also before the House.

ot g% w awt (gETgT) - aAnafE
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an & fow g€, ¥ frgam & age ¥
e FY et oY | A 1954 F w7
fegeaa & Tt g, 5% ac ¥ 15
|19 ¥ wea S aeaa gt § o fawfad
§, 71 g0l grag ag @, iz F1§ TS
Wt 7, & gm 2w F g s ot aw
@ &, W Y aw @ § W At a9
HAA @ @ &, 100, 100 T & 74
TR & W U e, '€ &
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FIEM a4T7 & fog gark 2o ¥ Gezfaat
T g &1 & SSifaafer dRdw g @
f& &Yq F1 QO FT@ET T GFAE |
warefa 9giEd, ¥ ad-ad o Geefat &
w2 T 9 AT 3, TR WA AT Y
& 99 399 IET Ay gEE A AW TF T A
AT § WX @ FT GATH FATH T T47
rar g, 4% & v a9 A g FE )
T+ fore asq svar &, /Wy &ar @
T a8 a9 T8 |
A A g T Agarg
ww foefa® # 97 fgrgeam w1 Sra-
FO A AR ¥ s F fog aeems
dfeq JaTgTar AgE ¥ fEEA A1 agR
& fag gu% fou wq a9, 9 T
i aFare fear @ ¥ Afe 1w qe
F1 AW & AR A AT & fw 1965 #
T qUFETE & AT gE guT A1 99 a9
fergmam =@ ar@ 9 A FT @FAT 9T
f ag frd) oY oY% a, rdt s gfvrem
¥ oo FTEETE) g TAAT FT FFAT R
WA AT ITEW ¥ gWid Sar
gt wigrw d2 € i Y3 e
firer fegr | ag €9 agiaCaTard 1q
A SeEET o fggeana @ ag
A 1 YHAFT TG & fow & 5rg )

garafa ), 15 a9 ¥ 3@ g Y
Zvew @ fgrgea & oY auET A g ag
Uz g @ @7 & faq fF Aar 2w
21 gu Y 7Y el A AR g@d AT -aw
FITAML T TTAT | L e A g
st ¥ aga @y ami w1 fasfFmr g &
e g fF A O fmd vad #§
T §g Iwa § 1 ¥fFa A dver aga
agat g &, & amar g 5 9t gw o
uw F 9@ F aw F G W g@d
WX FT AFIAT AGE &M &FA § AT g7
faddt & | A wAtaT T FAT TS
¥ e} F) gaAr s gy § ) ofeaw
72T At NTAT G F W AT QR
g1 9153z §vex Wik ofems dwe<

APRIL 25,
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waiafe Y, geEar adi A o awar @
Hifr 0% Geites aai 9% & | wrgdEz
AT A1 ¢ 7z WATE FWAT § 1 Wrg¥e
AT o1 wgw W1 g ag Gar ww @
afF7 ofsas e s FwE W =Y
FIAL, AT FT AT F F197 G ARRFANT
AT @ & awwar g & wgi e e
|1 gRIL ATAY &Y 9g7 9T HATHE wY
1T F1 g agd g2 aF A8 M= qifze
AT A& gar =fgy, qrer ag Qar
gy, e & aawar g 5 a9 @
¥ fag ag w7 o f feegeam
€ § a1 ¥ e oud ag7 war gwr @,
FEA W AT A A% AS . TR
at g 1z T4 fFar & 1 A arm Ay 4F9
At &1 ag AX A E | famget a1z 40
AT &7 THaW AT § W 99 2y
20 FAT ¥ FT FFAA A1 & | Hfew
IEFT FIXW T § | 7A g e faw
aq 40 FAT FT FHEEE GUTIN AG
TR AW @ N, Iw oaw A
FEAE AN F[IFT AT | WF A
@ fegmm & & wwiar AXAF A
TIgR &1 AN s frar g, faand wlx
@A &1 A fFar 1 SEET F7 ®1T-
grar famd fF od @@ § Fwww AT
& §, & frgeam A oY gEE)
g ow A ¥ ST W O AW
SETEAT AN § S R & AR wgo §
fs afsas d3z< a1 =1fgy, S9FT aEsr
g sfmiafmIdEa mam &
qrua & fF gles® e a8 g Trfgg)
&g o%&a wga § % vhaw ¥ @
Tifge afFq saar Y swaifeat &
I7F ) faarg § 9 Sradd €3
add A & fr 7 foell o e & ag g
&A1 LA | AT 7T @ wwmm § A
9| FEgHE §, aET 7T ' Hoawgfy
sY g% ¥ FIA A I, g@H arfay
foar ar g1 gwly &, # galge &
T & a1t { Fg NgW 5 S oag
Tear Ff TR W@ IR A WRO¥
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FUE AL LW @i erer ST
wiRteY 1 qar far mr 1 99 wAE
% dar e fear m g fe 2w &
HeaT S ©IT § TSRV § A0 AHT
q3E 4% §X AfF AAM B WEA &1
o Iuer A1 sqiET Agmr fad o o=w
T § gw1L Ag Fear s oawar) oo
SHRI S. M. BANERJEE (Kanpur) : |
rise on a point of order. The hon. Member
has stated something just now, which per-
baps you have not foHowed correctly as he
spoke in Hindi. The hon. Member just now
said that the Tatas have paid money to the
comrades to create trouble in the Durgapur
Plant. The Tatas might have done that be-
cause they are equally saboteurs just like
many of the Congressmen. The hon. Mem-
ber said that he has documents to prove what
he said, 1 would reguest you to urge him
to place those particular documents on the
Table of the house; because this is a serious
llegation on the Members of our Union and
on the leaders of our Union; we are having
the majority Union there. Whatever he has
said, whatever allegations he has made, he
will have to substantiate by placing the docu-
ments on the Table of the house, so that we
get a chance to rebut his allegations, These
sweeping charges cannot be allowed to go
on. I can also say that today the Congress
Party is discussing the question of natiopa-
lisation of Banks in the premises of Punjab
National Bank Building.

St 5w qwf o oawwfa oY, AR
g% FINIT TGA FF TR &, T gheww
gz & fF W< ITHT aqal §1 IS &
&Y 77 9T FT, TN AT @ aw A § )
fR e Farg FgaFaT g W &
5 FT THATE, T a0 A H1E THC AEN
1 gwafa &, wvet wiaw g fR &
i< (et sorgie & + NE a@ ag
Fga1 § | 98 AT fawrs & w7
gwdl & fr ofims fRet Frag s &
fre T g W wew §

SHRI ANBAZHAGAN (Tiruchengode) :
On a point of order, Sir. When any
hon. Member of this House accuses any
other party or any other person. especially

VAISAKHA 5, 1891 (SAKA)
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when he says that he has documents to prove
he would be asked to place them on the Table
of the house.

St TR wwl : WU R §NNg
& AT g Iud garfas AU 6% 3
A K gEmi @ g

MR. CHAIRMAN : There are other
provisions in the Rules under which you caa
seek remedies. There is no point of order
here.

SHRI S. M. BANERJEE (Kaaopaur) :
Kindly hear my submission with some
patience. Inall humility, I would request
you to urge the hon. Member to place the
documents, which hs said he has with
him, on the Table of the House. 1 have
got the proof to say that today the Congress
Party is discussing the question of nationa-
lisation of Banks in the premises of the
Punjab National Bank at Faridabad. If he
has got the guts and the cheeks to challenge
us, let him place the documents on the Table
of the House.

MR. CHAIRMAN : Mr. Verma, you
proceed. There is no point of order here.

st darm (30) : wre wfw fe
w19 §a § fF 7t srgiz &) S 5@
# fag ?

o o¥ Wi —3gF a9 @
ARAIAGUI FaR T wgmg 4 ¥
wga1 Trgar g fr afz gay afsaw dwex
FI FHAE FANE, T W W E
qfeqs §92T A6 &1, W wred §
% garT 1 9ar A gun &, SeaT &r
W ETAT AMEAT & I 8F a@ &
AN gV, 9g TATT T WY, @Y Ay
HEAIT ®T AT | A WA Ay
adf Fefie @ @, Aafee
A § T FAW, W FAFT TS
A1FT 39 G T N awar & GEr
¢ ud! &% qE ¥ @ FEAT &)
a3 fau a&dt & fF FreEmET & A=Y
qirfr €1, wagT w9ar s famard ¥
¢, freiardt ¥ %, 3g vt fasimd
F FwTe arfr ag dar S atg ¥ ead-
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(st 57 === 7=T)
w2 wF W IEY MNeTwA AT @ |
FRETI A FHE 1 FFex & Fme
TH SITHAT FH FU | NTRA F1FEE
w9 FY I gEAr & P Ar WiEImA &t
FAAT AW, GFEAT F FZET AT WL
|TE #1 9 fFar 91w 1 flesnT aut 97
TFAT § o qUET WA & FTH FL4 |
I ¥ Exraard ¥ FIH FT A a1 FE
IaH TG, THEA agAr | ar W AT
F FILFTEE WS HigFmd o s

T gz Qa1 #7371 § fF dm T,
HgaTE W AT, A€ATE QAT TG
Titg | #Y zad arg & ggi 9x @
ZRT &1 &1 F1€L § g FE A6 F gk
F I L, sAEr ) AE AT 92T 2,
e FE 91 § 9 @re, L ard
¥ 9% $EE a9 @ §, afew fergeam
£ FALH AT 1 FATT FUT TTAT F7
IHH WAL 20 FUT F ST LT Al
qg 1T AL ¢, A At 10 qeHe ¥ W
@

IqH FAL AT F@ ¢ 5 Fg aga
SoiET § | AT wEr & fm AW wer A
@t =ifge | S gfs @@ = a3
FreEm § 7 9T foadt azafeqt g,
getad § a1 gfwa § sast 2= gq
W A9 F1 gH P g7 OF T 4T
gt wifew ) ¥fF =% ag-org & w4
wgRg A qg wE WgW 5 oA @A
wifwgi & waar a1 g@H Ffwat § g9
T far st wifge S @ & G &
3 % ¥ W g Tifgw

wFn, faand AT guige @ d@A
T & @ & F1Em 90 gl gy
e fAfadt o 793 § a9 W fgrgmm
1A frw agdt g€ @9 @1 wiv g,
T FT A IAH AATT qgar gk wa-
wFal § 9§ WgY &7 dMl wroEEl &y
Vs fAfed Fsremm § § Q0 76 &
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AEAT &\ IT FT Y wAmGT FAT IO
ARAEMH A s AF a0 Y
& g1 f O e fAfedt & ganfaw
Tg FICEM YFIUAT 99 |

TH €0 ar. & a@ &t gf fs s
YANIE F AT A FiwgrEt gifae Ar &)
frgw ara & gFES W AW SER
YFlE & F09 100 wYay ¥ s@rar
FmE) gfewr #Y ¢ fole & gg A
fsermmfes zw o aag a2 ¥ A
afsw g% ¥ @i | T TgT gr AT AY
A FT &N |

g fsiifaafen (vsY) 1 «g %
g IEF At ¥ F W whEw ¥
FEAT AP fF AT A F A A ATl
o127 2 a1 98 us gAafaa va agf g
3¢ GaT & WL ST HiAgr MT rfnar
ol @t § AR gX FAT T FATAT
T 1 AT Y 99 FFA A qg AF & Far
f& Fr@ml & wa 7-8 vefafreded agdr
1T 1T ag NgYE T99 §  0F YuaE
uEaz qzar @ r & wrar war g fw o
gATHT 5@ 9% qaseg &0 F 99 9% ag
g WA § A1 %E aw aw 99 wre-
grl & Wt Yefafreded & d3fon
TEFTY, AWMIHA A A% QAW A 3g
faad ot g3i9F 11 § IS F@TF a9
q® I9 7 FL 99 a® fF A qgAAw
Fgadt adt A g wd | K guwwAr g 5
A%t QX Afawre AW 4-5 @ qw A
FT A0 FW FW ST AYF fFaw 9@
UL 97 969 AE! gid §, ®A™  AgY
I E @1 AT JarEmad! &1 WE W9}
ary afaa g 9% |91 5t & =T ) AnT
AF ¥ W aw FT a1 femr amay &
gl gawar fr qafas ssefew ¥
=i 81 X0 aww § ofeww defym
¥ A9 13 T OF §AQ 9T F g A
g fF agi s sARr Waw defafagex
F wET AL AETE | AT IR @
st g Y ag arfaw W o9 & ¥
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g Tz & & o wa@r  geifaaiar
EEN § fag 797 garag § ov A
&« eqrfag #3 aifs SEETHTTFAT &)
atus sea F1 Yefafregar gmi
wEM ¥ ZEHT FX g | g AW dgh
ded MgAde ¥ HQ A q1E 9 WA
& faw 7 3=q W@

FFI F FITA F1 AgF aF  q9A
¢ %1 SY @y I @I g1 AET F
T gq W FT WIW ET Fav )
fggeara &1 FE W wedl 9@ g
qafas &2 F1 gt &Y ar q1z¥E §57
FEHT § IAH T@FT @S kA
A IS ¢ fF AFQ F AT
qar feggeaa aa g 1§ sgm s
IR EWIAl §RgT S0 1 FEE]
Wig d1 9g AW aE fF qFf 9gi w®
fegeama a1 2 ava @7 W & )
# wigar § f& @ wEw F W
famar qar e g 9g qar fafred #
qar ifgw | wifgz g i ag dan fegmama
¥ wm o ot g, fegara &Y sAfa
FTHAH AT @r g 1 ey 2w aafy ¥ a9
a7 fafs=a &7 & wwa g |

# wrgm fe waieg qE sagET A
aifs It i AT F A9 FA OFY,
FHA & FTTF F FW F1 A1 Arfe-
faus smaE #& fewld Iast QTR
faar siry, sasr fgewa e Y W0
HIT & AgAd) WX SHMER T 34
At w1 g g fka o ad
e gH faems, s@aT A1 gigL & I
&q & FIcEd § gAw wr qAfe 31g-
WeT § @t agh aT AT E ITR N
ag *g faar wran =ifge 6 wmT ag 7
FEE 1 AR H ¥ WA @ IE
Ia% fag g Er M T g0 e
FATHAT, GLHIT &1 JOC F IA61 AiwA=T
g s

T aar A genfafer #ae
W @i FREmi & *W wifg F aRX A
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|| Y, OF 0% fAmg ¥ Nawla
grifaga &t FifF ag gk @™
T €7 F 99, YATH FAIE AW T
&1 fieifos swfa v 2w a@H #3
AT aafaarEt av |

#3 geara qur Ard Fefaafor go-
aq & fLQIZ 1 qgr @ AT g% AeAw
& grq Fg 9zar ¢ fF vEF YT 7 9%
THAT FAT AT & | A UF THIT AT E
fr ot fele oA wwEddl WR A%l
afz A S5 e ASs gsefe @ 9w
¥ 7@ avg ) el | 9w 6§ gw-
w1 g fs 8520 1 @ fae farir
szuar w7 famy f&@ foiEd st 3w
add & 9% a@ fFar A a«dr =6t
199 FqW 79¢ 79U & wifer ¥
ag famr & : 1878-79 {a= ¥t ¥ wiwiw
AU FEATE 5 @ a@ A T "W
gt § O sfadzal & ae # Sifs |
# 9 f&d 9 &1, Al it fgey

o 'fF gamafa Agea 31 A 53 aor
3% ¢ zafeu & o wfes 7 sfm
graife g o aga @ AW TH
2gan a1 | & ¥aw ga & wgm F feg-
Wi ¥ qiafeen M & faw ag asd
2 f g $acdw H, @ W -

frafa & sreEml & FW H FwaEt

Wi WYX ag a%d gl | gH Imarfaat &
ag aaamar § s fagag faar g fs
ITET A T dET ¥ se@E 7 afar’
ag A% @, W IAY AR w0
1T IAF1 GAT AGEH WAT | IAGAT F /A
# qafas §32T RS ¥ fag oF 707
£ WFAT G KA 4§ G H FH
& & we ¥ geara aar W gfaator
HAWA & WGIIAT FT qOGA T@IE |
THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY

ENGINEERING (SHRI K. C. PANT) : May
I just point out that in the errata the mistake
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(Shri K. C. Paat)
which he has poiated out had been
corrected 7 1f he would take the trouble of
reading the errata also, he would find it had
been corrected,

st Qe i (3awg) o warefy
AgRE, 3 F wifes @@ WK g
¥ foq wow sk ¢ safaafor s
#¥ safey aga & wegragar &) fow gz aw
& I Y gafg g @ S@ g2 9%
2R 2@ N wifes aaar W A
#rras foear 1 wifeg 3 o=
w1 ¥t SNfaafer @, @ AFA T AT
o @ o gaTt fau fage feaed &
foem § 1| s & N wow I H
dET AT E @ T T fawar F
AL W FU @ F CF WA G
gy & Tt i ¥y @ 71 AfeT WA ag
amafgr N fes i & feex
dnEs frar ? guige d ww gfaa R
e fear fomd woqm FO9W & OF
TEATH AT S A Y T | AU DA
¥ fedlty dan fomr g at sghr 9w G
= Awe §AEw fear g wEAT
azeq ®1 qgq A1 TfEe fF ag 78 g
A F¢ 5 9% § o FuF AT A
tar fFar & | Y 3@ @ w1 dARE FQ
gag U Y FNIF W@ & | AFEIA

# ara ag & fr wror g qrel A Aqw

#I H9X §1F § -9 WY 2 A EE
TEAW A F1 Fifaw ¢ awr g g
FZAW F & fay o qarfeas Az zmer
& @l # w9 aga Al aF we
FAgrar # g W %4 |

AT F T U g gOw wFHEa
2 wifs & agi &1 gfvaa &1 wew 7
¥ qgeit T R IR T W, @ g
Fagd 1 Agd anr | Afew g
afimm Y misgar agF € S | wremar
&F sl gedr gl +), o wie W
3F dear § W I sfasE ¥ gaaw

APREL 25, 1969
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F A de &) 0 g X wagdl ¥
w oA & faufe #, @ sfassE) &
Frier % wga ) WA S FY AT FHA
2 ? w7 ot 5y Qi § wagdd B aw
F F1 wifga Fv w1y § ) afs a9
agl @, afe 3w aww 9T Tw g Al
BYaT a1 Hugd #1 agamw fFar omar g
w3t Y & 3w wT wrar g, eTa # S
23 gome Ao fata & &% & & gQ
g1 9fF 9% weEre #T waear o §
e Yar Amw gardfs R I[W A
A M FT @Y TG § NI g 7
it a3 Aogd f FwAE
FTHE TAWIH AL &, OF 9T ¥ T
78 1 o wisg frgeara a afe| &1
faniw s & ar § SR ag A gEw
g Tifge 5 3 sam § ol 9% fog
At FEAl Y AW WA #
g g wfew A% g #1 gEA
I WA FE A 1 w9 Y AoUgA
* 7T FW & G99 IR FTAl W AR
g1 W) @l F WOy ¥ e
weqrafe gar § A gu A a9 S qwD
& g & #iweg § @ o
6000 aFa F1 faswmem | w1 =W F
saaw! ¥ F1 fear ? gw A A weaed
1 - & | AZE F GIFIT Faar
frar ? i@ Y gxgrr 1) waw
far g 5 fF DA g af
@ &) Jar S wT g, A @rE ?
A & fow agi o FAY amE af &
fegmam @9 swamm fafads ) &R
g3t g€ 5wz wre fasio &1 w14 A
FA T W AW A VIR GO ¥
wfxq &, afFT agi X § 7g qar am
¥ ag fad s &t g1 @ | SEwT Ow-
AT w9 SFTI F1 S1F BT 1 ST
#1 3% 7@ & fog S 1 oF T
AR FAH FE A )
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fegmm e s fafme st
3T 1 dear § SN 34 TE-TT B
R M O 34 qEE WA F A
grrgy IFIr ) @ar mar g W
g ¥ 9 st e war €, 99 a1
# yar gt @H A A GFE @
i XTI, I qE AR SFNT WR
I qT 3T & FIT TF & 3%
T | fggmm &€= segaaq fafads ag
faafo &1 #17 F7 G & | WA A=
®1 IqG 7§ Fv0 A8 & F0fF dar &
mEs FL R &, AT dar swer 2
i A1 9T ¥ 1 99 S B whww
qar faar I 2, 99 F¥Erd w W
& st § 1 AfFw 50 wlaws gaTer &
F A E o G = feo, fear weiw
31 afz g @ qur A 2, wmwD
Y &, At F) @ A A w9 =g
qét FT WA R ? ¥ A fagmw
& serm fafars & af@ ¥ o
g W @ § 7 2 7L 76 FE
g @ 79 a8 @WeT oA =mer fRa g ?
afy gwew ae fear & a1 9%} arasar
gt wifge 1w fas 3 Y AF
sA o @} ? Fagafs
st TR @ gara M Far arho
FuFY AF F9F 9T q FFar s | w7
fuie ®@T & @ 781 F w0 A fag-
W &9 seam fafats s afa ¥
TS FW@TIA A IEF FFIA FT
T FLA AT HEAr A aqmsy ) agt
FFard #Y St whr WY |E wT @y
§ ag AFQ AF ST BT FF
¥y grufw ang Fonr IEEr 50
S ¥ AN 1 Iw 50 FrEd F & o
FAYFT 25 CAAT FT T4 FLAFT £ |
o 73.9% Wy agi faasafaar s ey
& =Y ST &7 GaT =T awd €

W giar g B aerd e #1e-
a™ ¥ et fawar sfawmfat # | aw
" &1 @ o wgt few oy A, ot @3-

VAISAKHA 5,
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FFROTFEIH § % FA8 w7A
&1 & frar Y FAE oval 1 gaver
& | afz 7g I2ew wEr wav @ &7 w0
oY goar, IAT W) @ gfawmm @
awar § fam @ 2w A qerdlfas o)
yrfas xeAar it s @1 ? ad
w1 g i A TAfig &7 ¥, g 9
AFTA A, TR N H g Sonfatar
fLatsEm A AT @E I # @
@ FY TG AT fF w2 ¥FET Ay
At g3 EIM T W1 XA WAL
ot feafa & awsardy 3 1 qwme
TS M AR 9T @ w9 kg 118
T O § 1 7 et ¥ gufsfroedt
ol & A 2w S ¥ 9 ¥ 3ard
N o 7T @A 2 99 97 q2f T
Fifaw & et &9

T §FT A I a1 I9n A 3y
a4t a% fadw *fearzal &1 aomw FaT
TEAT B W FTT 9, T F ¥ uF af
g afs7 @ o ¥ fr g'fF @z I
H3um § wive S8 g e @
gt g, fad sufefst arief 1
AR @ AN AF
&9 ¥ 5 A9 & 919 N gy ¥ w
# 1 frame & a1 9T # qaamn s g,
O oot gAET wEEd g, fE dar
€a fawe ¥ $A730 gIR q9ge
FEIEEF FWA A gr o 4 gAR
TR AFA AT H argu g A
gl &1 0F o g w1 @i ¥ wfa-
Fifet & wrgaT 76 & 2, afew o g
oY o ag AT &t w1 N qwt =m g,
=g 9 § Ja=faq gmaard sfasEl
¥ guz<l #1 FatreT Il & gfed
ot dfra st fear mr 1 g a=mw-
aTg 7@ &, AWTIAI ¥ AR 9T wifgew
2 ot agh ¥ worgd Y AT 0T @

o aw ¥ 3 gnfufar ¥ar
gwar & afs st [ IT@w T
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(=Y diirx =)
at w1 qug 7 & fr ag wir 9T A
Ffe ST GwaT 7 Q-9 ITHT TEY
gwrgradiafi @ w? gaw
WFTFAT §, TES! gWA F@T Aqifgg
dfFT A% WA AERF W1 W
fawrT ¥, AW 21T 92 IeFafger
FTRE ¥ad N9 gad ¥ Q&
faRel & |®deh, afea 4 senfrafar
FIEOWT § 781 @ATH 1 gard w=AT
U F 7 I o0 @ § Ay
F A I AT R E, IART R gAR
gal afvesm &€ a5 § 1 9% g Wy
g1 AT o wEmwant # )y qf
AT Y FaTAr & afew st @
% agl @0 1 |0 g A 3,
AT gdEr ¥ wifs ™ T@
R & &1 ag-ay Jy9G § %0
IWT e dAT §, T|@ W AW A
@O F7 & a1 Iawr wurme Ao
? 1 wa: gET gy genfmafor staa
F A1ET ISMT 99qT & | SEEr erHar
T I TR AL G IRIE

stgemeET qq : aFTUH TR &
wmar g ?

it afiter gt @ & AFTNA 1T I A
FL @I AT | § g @ ar fF dw & =9
& fag W@y A1E F7 adgar § gae A
¥ afs zgFr Hew g Eeifaafor @
Far Jrfgm ) s WA A1E Ak gEl
& g gfaafer & dw a1 =
ar & sfaafr gy & =war ) afew
o1 A SEE ARgER W @1 uF
FITA F IIA AL FIT@A T A1 FT
afgeae @) w@r 8 1 9% fau g A
#1§ srga Afa QAT Tifge | o= wfea
5 g ST ) § a9 9
1 w15 frmr g@ 3@ A ST A Ag
a2 | afz gg s g1 so aY wiw Oy
F & sfifaafo ;i FY wwar g,
qg §¢ WTY, IS GIET @ g aFaT1 8 |
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15. brs.

uF afaw a1 &g #7 & qarea s
g1 aga & fax § ok 1w & agh
AT WEAT §, o A =Ry ¥ fw e
9 oz §1< A | TR AET TGl =EA
T, yu*r wgT A 9wy ¥ afem
IJAF T AEgA F qEgg g A @
WY 9q Ig qUITE W Far 7 |
Tiga & fF feelt a®@ & Twwr T Wi
g gam T frar 9w | R FEr 2 fw
TEH! AL HST A aie &, F§ FgAT ]
i Ta® @ FT AT ) A AR A TES
¥ fF oq wie &1 o9 @ afz ¥ sger
ATyt wifgw w7 §, A @WHE /=y
Y Ff arg agl &1 Yo Feafy & s
T & fau og wEws af @ s
2 f5 & s wifg, 9= wTE SUOY & g
¥ qiwrd w0 i #1917 T 27 Afwa
WEEIE &1 @iq gz & 6 I @ &
¥seY w1 99F g § WgT & I37 @A
g ed o vaw wAfarwr wrg
I ®T {7 N AT I aTH §,
oy Sl F waed § R 1 oang
2T i €7 AN FY I FqAT AT
w@r g ? OF qATE AVAHIR 22§ F
I F WE FE g A GEA AW
3% g4 ¥ gAY G FIA qAl |
@AY 3 | GEY IARY gAEAT F FQ |
¥ oY aT9E TAE qA9R § @ A ar
§ ot waTa fRaT e wfge ) afc gw
g g uafa Ty & @ g
EFI g FE S T g & I g
faast g qu fagare 2 g7 d

it wree o e (Tage) o FEnaR
wgigm, & oo A Wl gshfafor
FAET F AGEET Y w1 oawhT
FH & fag @ergmi g 1

T FAEE A T 14 wEd
1969 #7 g€ oY | TgY TEAT ¥ AT @
gar ag faw s famr @ 9609
W qar Ay fowwr # @ qar
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@ fawm & gy sire faar mr @
o TovE & amy ara g efaafar @
FLOE AT qararaar g1 F @
e &1 R FWIE | WA FE
AT 9T Frg-aeqar ¥ gfe e
Y ZATE TH HAAT § A¢ HAT WY
o1 § +ft quraT ATEE | o St A W
fawmr & fagag & 1 & gwar § & s
AT I+t faert &0

&t Howto TAWI : T FT aT AN
e frar & 1w @ g e ai
gfg-ait e g1 & gl & wEEr
TR FE E |

*t SR W qeA : §F AT g 2l
& gwwar g f& 941 @@ § ag 991
w9 &% T ¥ A

wanfy 7@z, W & AW G
¥ A1 93 qgar AES FW & T 9T
% gw =tgr qar oo F wiaw § @R
) gER-frd< TT9 | SEET FTT 48 &
& g ¥ faar 14 0 e @ fawrw
F1F 7 gt awar g, fer 9 7z sA@
F1 g1, faar & faw ata &1 &), W
g1 g ot fawre w1 14 geaE ¥ faA
T 3 # 74 99 q%aT § | qg A g
I § Ay gL S A AT S &
g1 & Smgw [T WA g1 oww
{ifan & &\ 7 &, Fifeen g€ &1
FHE T E, T E 1 I AFAH
o, W, farg, fafesn senfa & s 81
¥ a% far 949 7€) awa § | faar g
¥ FH AL AT THAT & | T AT TGN
1 WaAAHl &1 AFC gAR Aq™l A
famrg, U@, guiqe Tefe sl
F AT Frd o o

dtad duadTE FdisET § 10.2 fafe-
a7 &= o foeg F senEw &7 @war
T A5G @1 T 9r1 afeq  Iw@igA
1965-66 # faw 4.5 fafwas = & gan
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Ty qar wwar g5 awafas swmE
agT & W gur | TA avg ¥ M F1-
|l i T a8 ¥ aafas e
aga dr &% gar | e & sre@m
AT & | IHSt Ieqred ewar 2.5 fafaaw
& <@t 7t &1 wfeT W &9 R 1968-
69 ¥ qreafas Jeqraa Faw qu< gfawd
g g1 AT W@ & | TSR wreE i
1969 a¥ @54 1.8 fafeaw z7 war man
a7 #fea geea 1.6 fafsga = & @&
FT FFAW FAET 4T & | T 7 FIE
fegmm & fafaRe & gror oy o
wWE I TS g #1199 W,
I ¥ 98 FAET qAT 8, 31-3-1968 aF,
FIGHT FY 122.4 FUT &7 9T @I |
T qEqWT F1 S99 & fog 31 91+, 1968
aF W g au sn T g
1072.5 #3013 &97 41 | T6H 1968-69 &
99 FAT &Y L T FIAT S Qo
H HIT o AR 9eg U9 WY ORq
F &7 #§ 91X 99w feg 7 £ gerEar
1 9 AW fF W aER F W Ui
T F FEAFRIEY i § =19
W Y W F N IFAE M T
g2} Y sAar #1 AfaF T w7 FEAr
AT\

afeT gad arg-wa & gg i) wgAr
aem g 5 fggmm &= fafae ¥
wigifos faww § =sfgdg agam far
g SHEE AT AT qd F9 0w
fafeam =7 a1 wE@ Sar 4T
afeT 1967-68 & fggem & fafads
T 53.48 FUT #I FiwA FT T fAgfa
foar &1 fam 2ot +1 g faata fear
AT § I AT 2, ©9 &, qray sifar
g, T 8, gaf woarfe &

FA T OF FTQ ag W1 § fF o
AT 3T FreEEl & faAiw § oak g,
qg TET JY FITAAIT 31 AT ¥ FAT &
R ZEFT AAT 48 ST & fF g e
qo #1 g=-%2, faars qur sqw wfz wt
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EUECERICE O
wfes w@w e ogdt & 1 7€) a9
¢ ¥ fegmm &9 §1 aga swEr 9@
feamr qgar 31 Afer @ Wi A1 2@
T gH g T8 aww a1 9y fF fewg-
®WH & W Y wderaedr §) 5%
F § OF €7 O HTT AG FC @2 |
wq a5 fgrgram &= $09 1700 $09
T FT T GAFT LY | IWA W
% a% 1100 FU8 FT FHT FT AGW
9T § | 98 9 3T F F 99 & faaia
N Faga g g ©W T
X 85 FUT WA &T G CFAA HY
I & | oW waY ag oar wwar g fE
guTe & &1 mifgw feafa &1 gare &
fergem &= fafmes &1 oF agg a9t
TR

T g9 AT WY FH AT FTOAT
W fr fogam & & qro fafies
TS FT@MET T F0F TF q19 AW Y
s faar T & Temd oAl #
FOF 450 FUg +qqT a1 & &7 § faar
AT & 1 FO 17,000 FHAT A q9qT
gnfmd #r g fam st @ 3 =
a® ¥ g9 3@ @ & fs m 3 %1 wigs
feafy &1 gearey ¥ W1 A0 &1 SR
T ¥ @ g1 Y s agEm faam g

awafy 7z, g [WH iR
O wreEm & oo g faw s
g1 | AT aEEE 7 A agE 19 W)
wE T g ER A Fwadt § &
1966-67 % 13 FUT A ¥, 1967-68
#§ 18 FAT & WX 1968-69 ¥ 21
FAT &1 9T YT @ FTREA
¥ mrar &1 gt # g ¥ g gErd
g ¥ 1966 § TE =Afw A gisy
A FTE 9Y gEwT 9T FOF fag A
I $9E A wuAr Foard sde, 1967 #
Ag w< &Y ) wrEw ¥ N T, 1967 %
g% 39X faoy feamigw FAET A
famifer &1 O f5 suTear @ 9
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shrar &, ameT 8, ar-amE &S
At &, wfasl & frmar agry g
o #fwat § ag w2 @ # O wrfge
YT T/ FHAT F 19 T fawrfes o
g ot wr & wf § W) 3 st &
90 FH & fAg a1 @@ & e fag-
& w®re fafaze 7 W1 §1F grow S
fear § | 6% a1z o 7@t a% Y feaf
77 7§ §, W ofewh dam aER 6y
UG AEl 8 g% FT K W aw
#1§ agrar 4 2 w11 afwsi & foq
FCEH §1 geaafeaq w7 F IMA F §
7 fF et sug FG # )1 afs gw afs-
FifEt st fezma @ w6, sq@ee A
AN A GEFT § IHT3 GHLF, FIEW
T AT A, 90T FL A A1 TEY HTCEN
&1 F10 Y gare ®q § I97 qrer adl
AT afawi &1 o fgg & ag o gER
arar A8 § | sAfAY qa aifzat F Aamsi
1 Tifge fF g7 Tl g & ol fF
W1 T9AT ZIX 3T FT FAT AT, &W
wa faa 73 za afcfeafa &1 gurey &t

FHaT FL AIfe 957 F1 FHAF T H
T |

TITHAT FEATT FIIEW F1 2@ 5T
i ft gaFt faam 1 aga @ AR T A
FaTgwT 8, T3 gRL @A H F W g
FIFM AT T[PAEAF T FIT W
qq2 g T FW A T AT T 1 WA
e WX qael & qaet LT gt a9 &
£ wix §ag wwwar g e ag @ ot
qraT W T AR 9@ g8t 9%
T &, IAwT gATL AW H aga FHI
wWad B U FA 3 fag T
affe frsa ¥ &9 S FER F @@
Yo F1 SATET ¥ SqTET IAC e S
N &t wEE § g [ & aw |

wE ganefa wEIEE, W AT F w9
&7 o Freamr 8, frerd wToEmr, S
a9 # § WOE GO $G AT Thgar
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g 1 98 9T aga M gAE A AL E,
T UE-MA GE T4 FT W FTLETEAT
IFEATR | 9 WEAAF TIH AT
I FATE! a9 & &7 H a4 &
T2 aqrqrdY & AR A A E 1 qrETAw
S ST IAFT AT § & | ar i
ATET K1 qerg AT AMRAT § fH oagh Gy
waT wedt fee 1 3 arfe 37 g i 1
T § fawy amasw ag qar & s g
T WY IR @0T 6 W qAar w5
W IEFT I FA &7 gfaar faw
st gtk et sEm ¥ 0w gang
F quf awar F1 fegda gar ) 2.5 fafa-
Ta z7 St Iasr awar @ e sy
1, 47 ITAT A FAMATT I FT awA &
ar 7¢l, TaFT R frgga frar ar sl
Td qgdl & uH swwE gf ) &g
@ g 9T el § 2.5 fafaad =7
H1 JARA gHT ¢ | T8fAT g ag FT
|Fr a4 g En ¥ A w@rg | afas
Y SgmET &1 qEA w @ E afeA
EAIX GRiMAAE & TTAT 431 FTTEAT AT,
47 200 FUT Ty I@# & go, &
AT 8, SHW wfas ot @ g g,
afer sty AT A1 S A faeAy
=ifey 7 AgY faeft | ag a1 gaim §
91T 7y ¥fay we S at w8 war
agi & a0 feam & fog faorg wnfe
¥t giqar T § qaar v ar AEi S
F1 wars Iaq gE gl AT He Al SqTET
T %< gq | Ffea gaa qrar fe @ar
3T FITEET gH fqar &, agi & Sai 1
& fadwr 1w agi X 90 sfowa
ARLH A § N FH T QY AR
ML EqHG F #1 FH AG AT @Y
2199 fom om ww g § g oS
wy § ofew wfesg § & T & wgar
S g e ag R fF a@i § eIy
T F7 A faw, adl @ gt W ag
wwrmg‘nmﬁﬁ:iﬁtﬁﬁmazwvﬁ
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ZWHq@ W@ E | T aTE IR S
2ar =ifgm )

o qF F AT FgAT A0z § ) A09-
gfs wdarr 1 wdm ofwg g
T wemma & WAL 9T 1973-74 WK
1978-79 % usr: 7.125 fafags =7 ok
1097 fafeqq 29 wa@ &1 Al
qUH F AGAM | I90F T F F0d
dA FW A AR A@war W 7.05
#1X 7.05 fafvaa zv wgwrfag 3@
ST [AIT 4T Fo4 Al #1 q1qqT §
A< 1973-74 % g ¥ fag 2.07
fafaga e M s=a &g # 1.81 ffagw
&1 d41 197879 # 642 fafams &=
o ud 2,98 fafagw za #=% AR #
g1 | gEFT AaEa ag g fF 91
# foT 39%F ©F F1@A F1 F€W @A
T FHI F QU FH F fag | g I9H
fag a7 Fevim FRErAT Fiar wmarg a
# g F1 9g g g s gAn @i
T fomr mfeadt @7 & o | A
dgr faswaar & awder § ag gfagr &
Y IARIfE FT dlgT § 1 (SqAETH )+
# AW AT A a9 I WE W@ I
HTFEr Y AT AT &, SEAT A A9 gar
2, ot 1 IY arA T | W A9
1 gl ¥ 40 ar@ dfgw = A F7T 79T
Yarargrg ) @t & grda wEw
qrEl TIT FITEET gf7 @1 9 Al
ag AT & @ 91y | ag mfgart
g7 § W) gaie frgd asy w=w &0
Iy A ENT |

ot wrET v (W) ety o e
oY g% gug frar @ Su% fag & amwer
AT § | §ETe 2w ¥ fag age wEwEgQ
213w ¥ faww & fu, 39 1t aet &
fae &re &1 aga wfaw 7w & ) gt
a1 daaeia Qrae dq 1 afsT aw
fag fagw &ta 1 e 91, 997 €=
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(=it AT W)
87 WAl aF WY IR A F a7
ggaadl aft g v &7 ey Wa
f& g WAl #§ st &, 99 S F g
e gar ¢ 1 mfer @\ semad
&1 qgTT &, €T CIET FT AT FATZ )
9 &1 AR 3 § AT g, gArdl wi-
FRFgl g fF g faeal & A S@F)
S § 0 & ag7 w1 eqm fqmmn =g
i Ewgn md s F ad
¥y &, wfag s fRaEid g @
& 1w Faas w1eE @ wifge & &
F wfee @, ag a4 a5 gw AgdY a1 @3
grgedamag g & gt agr @+
T FICEAT 91332 JazT AR afeas Az
A H g 2@y § fF afas Awx
F &N & SIT@A F gH ey an W
2 AR gadt 9% A AT §II § AW
&7 IUH | IgT A7 GATH FL R 198
S AR E aTE ¥ AR GEUA A qG &
sgraar | fadest gt & ARk ¥
aga T gf d—wgrmar @ fF @ ae
TFT AA qga A < @ §, @l
agi 9 IQIIA SqTE AG QAT § | qWT-
afs wgEq, ag«d agr Ad § ) TR
& & FI@Fl § IATET A FH FT
FTQT qg1 & AFAT ST §, AL FILATAT
v §, St -ofwfarnt @, 3 9
TR Y % adl FTIFA & FIEA H
AF a® ¥ 94T A @A G TR
et oy Raga TAF § F19 FTQ
g % =i wifadss fAek= )
aeE A S fRar @ @1 agi ¥ 99
= wmfer aEs Al Ry I §)
agt &1 a5 FAE FT TAF AT AT A
Y agi Y Ngwe i 4, foes @
W AT &, €W 9§ 9N a| /17
o o, afe agi § Feie § wa o
agi ¥ @G FAE F AN TG q@TE |
¥o% T AEA 8 & ? wWF wWad §w

APRIL 25, 1969

and Heavy Eng )

g fF agt 1 W9z a &7 agmw
T Agan g, A T A aFF @
Qg fearwmar 21 zafad § gosr o
femmar wgan § fv agi &1 sevga qwA &
& a3 &1 aggr 41 nifgd )

gwighy o, 21 @ia & A 2w Y
avas! ¥ fa¥ gw & g &= FaifAa-
for & @7 8§ qeEe s saEr agl ag
av g1 w3 fs gn I=a & fe e i
#, ot gA¥ T § w1 gQ A, wAwEr
TIERN A1 W 8 | gW W1 A AF aqn
& wa% afeaat gt &, ¥ @t & faw
FY qo1g § g9 F9A1T A Za £ F 7g
gifrar wA & fadr qar adl g e Aaw-
Za9 F q9g ¥ TFAT AT | ;I Ag
19 gEr gl af ag T3S afenw dEex
T 9TEdZ FFT AT FUE F I A
gidt—afFT wrsdz a2 ¥ U@ oam
agf 8, wafad tar wAg ST qE A
g 1 gk uF At ¥ @ga aniT @i
AT AR GATY a6 WU F FgT
5 g s agas s@ &)1 SR ag W
Fgr 5 ag 999 ¥ w3d E—~fem ag
qIq a1 9g £ /T 7§ 1 gAY e
F@R 43 faqwaz 1 @ §aew g,
mfrmafrarar? sgaw A a=a
g @ F@E ¥ I3 AR sReEE
F AR Y TmE A1y H wer weie fay
1 & oud 39 gt FTEmH IA w2E-
¥eg &1 a<E feamr sgar g ey,
gamafa agag, ¥ 9uAT wfeaal & ferd
FRr S rdrad sgwRE

TS /A WY oz ¥ geaitfaator #
gaTer A grar & ot g fad are q@e
# A T F—ag W @ @ 2
At afeat & fend § fay, o
FAwIfEl # fgaw & fa2, 3w *t o= ar
g fgme & fad W avd w€ amr &)
- Qo vz agi g w=t g @Y, 9@
#qq g1 a1 f§ griqe w1 swE-wq

252
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Fo 2 av= < faar war ¢ #af a2 fr
¢, frg far @z far & 7 wofad o=
foqr mT—F W 9gw Tg @R
S FAT 41, TR GET IHHT AL
grifasa adl fear o, ge-wwed
FAfaaer ¥ SuS! aHTan T, drF-ArEfa
27 w2 gmr wfgy ar, 7-8 €9 &= var
T, W TG FT WA 7T T AT
T 99 IqY ASTAT AL gHT AV I
T Q1Y 99 9T =19 fZa1 ™1 | @ TE
¥ g9« X Y oA FX AT FTOAH
gad qTh Waar 4183 § |

gamfy Y, afzs g7 qEl W W@
G I At AR wrgw g fw T A
gAY Jga saren @ wi g wenfaafar
1 aWE T § | g agt o feafa
g—w3 7z & gesitfaafar &1 s
ged gar, aq ag ag g a1 f5 za¥
sia-nrefar ) a=d @ s #9ifE
ogi F1 waen &= § A g aga
T °Y | 99 77 gl a9 1 a1 99
&1 @deaarer &€ gt faer #kwww
aYg ¥ FTUSH TIAT IH AAAYN I AW
BT | SHET T AT 7 FICU 4G §
f& A oo gW g § ag 3% AgT gar
2, 9g ¥ A9-wuw AT AG T £
wfad ¥ wied s € F 57 99 0%
Tl & faae 7@ o e and
arfs 2 T FLEF |

57 W=l & wrg #§ @ #ATAw A
it &1 fade w=ar g

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K, C. PANT) :
Mr. Chairman, Sir, 1 have been listening with
great attention and respect to the speeches
made so far .....

AN HON. MEMBER : Is it a maiden
speech on this subject ?

SHRI K.C. PANT : There are certain
proprieties observed in maiden speeches.
" Will you observe them ?
-
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Many constructive sugeestions were
offered and I can assure the hon. Members
that we shall consider these suggestions and
go into them. Certain criticisms have also
been offered as was to be expected and I shall
try to meet some of the points that have been
raised, though, in the short time at my dis-
posal it would be difficult to meet all the
points. I can assure the House that we are
only too conscious of the magnitude of the
challenge which this Ministry is facing and
we would seek the co-operation of the House
in strengthening us to face up to this challe-
nge. 1 have/myself visited these steel plants
only racently as well as the HEC and the
MAMC and while the difficulties are there,
and many of them have been mentioned by
my hon. friends, several steps are also being
taken to remove these difficulties and to get
over the problems and I would only request
them to take a balanced view and while point-
ing to the deficiencies also to take into acco-
unt the steps and the ameliorative measures
that are being taken. I shall attempt to
place some of them before the House asI
proceed.

My hon friend Shri Somani referred to
the role of the Finacial Advisers and it was
his suggesstion that the Financial Advisers
should not act with an eye on the Finance
Ministry all the time, but that they should
act within the administrative order and con-
trol of the head of that unit.

Broadly speaking, this suggestion has
already been accepted. The Administrative
Reforms Commission went into this question
and the Government have decided to accept
their recommendation in this respect. And,
their recommendation is that the Financial
Adviser to a Public Sector Corporation-unless
he is a Director-shou!d be appointed by the
Corporation.

The approval of Government is not
required for such appointment. OF course,
Directors are appointed by the Government
and if he happens to be a Director, then
Government’s approval is required. Govern-
ment has also decided that the Chief
Executive of the Corporation, either the
Chairman or the Managing Director,
would be entitled to over-rule the Financial
Adviser, but he is required to bring such
cases to the notice of the Board of Direc-
tors. It is obvious that this precautiopary
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step is also necessary, The Financial
Adviser submils querterly reports 1o the
Government and the Chief Executive of the
Corporation and the latter is expected to
append his remarks to this report. This
report is received both by the administrative
ministry and by the Ministry of Finance.

This is the present arrangement and I
hope my honourable friend Shri Somani
will agree that this is a good, workable
arrangement which takes into account all
the requirements of the situation,

Then he referred (o the Bokaro steel
plant. 1 was not very clear about his
basic point as to whether he was trying to
suggest that the products of Bokaro will
not find a market or whether he was object-
ing to it on any other ground. Hz is well
aware of the demand and supply situation
in the country and I am sure he koows that
sheets are in  short supply. We are even
today imporiing sheets and there is cons-
tant pressure on us to import more and if
we project the demands into the future, by
the time that Bokaro can hope to go into
production, the import would be something
of the order of about Rs, %0 crores or so.
If his case is that Bokaro is going to pro-
duce something which does not have any
demand in the country, I think that case
stands demolished.

So far as his other point that the pre-
sent cost estimates are very high for the
1.7. million stage is concerned, that is
correct. But I would like him to bear in
mind that there are in-built capacities of a
large order at this 1.7 million tonnes stage.
If the plant is to be expanded, as indeed it

bas to be, then the considerations are
whether to expand it by arithmethical
additions of capcity from the 1.7

to the 4 million stage and later on to the
5.2 million stage or whether in the in-
terests of economy, it is better to build into
the 1.7 million stage itsell certain expanded
capacity for the rolling mills, etc. etc. and
then eventually achieve a higher economy at
the expanded stage. These are considera-
tions which have been gone into and it is
after taking a deliberate decision that the
in-built capacities have been created and
this accounts for the higher cost estimates
at the 1.7 million tonnes stage.

THE SHRI J. B. KRIPALANI (Guna) :
Very conclusive.
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SHRI K.C. PANT: Iam glad that
Dada also thinks this is conclusive. If he

thinks so, then it must be conclusive.

We have to accept that the public
sector steel plan's which have been establi-
shed have entered into a new phase. They
have bneg working for about ten years and
in a sense they are now entering into the
incipient stage of ageing. New problems
are being thrown up,

SHRI
troubles,

J. B. KRIPALANI: Teething

SHRI K C. PANT : Teething troubles
are over Ageing isa much later stage,
Maintenance is becoming more exacting.
There have been certain omissions in the
matter of maintenance which have been
brought out by various committees and on
account of thess omissions some premature
capital repairs had to be undertaken in
respect of coke-ovens and blast furnaces in
some of the Plants. These are fuctn
which we have to accept. The operationas
skils, by and large, are improving and sol
is maintenance improving. A great deal
of attention is being paid to the fact that
maintenance has to be of a high order.
But. may I point out with all respect that
while a great deal of attention is attraced
by any break-down in maintenance or by,
any strike or shutdown, etc., very little
notice is attracted by the steady work that
goes on day and night in these Plans, and
I think I owe it to the thousands of workers
to the M , 1o the Engineers, to the
technicians and others who run these
Plants to pay my tribute to them for the
work that they are doing and for the
production that they have achieved.

Shri Gupta, I think, referred to the
fact that in the past so many years, since
their inception, these Steel Plants have pro-
duced something like Rs. 1700 crosres worth
of iron and steel and they have saved Rs. 1100
cross, in terms of imports which means
an equivalent amount of foreign excha-
nge earning. They are employing todey over
a lakh of people and disburse about Rs. 50
crores every year by way of salaries and
wages. He also referred to the export
performance of Hindustan Steel, which has
indeed been noteworthy. 1 think he
referred to the total export figure of Rs. 85
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crores. Here, 1 would mention the rapid
building up of repast in the last six
years. In the year 1963-64 the total value
of export amounted to the meagre figure of
Rs. 1 55 crores. In 1968-69, the correspond-
ing figure was of the order of Rs. 65 crores.
H.S L. claimed a substantial share of the
export trade. In 1963-64, for instance, the
va'ue of H.5.L's export was Rs. 0.8] crores;
in 1968-69, the provisional value of the
export is about Rs. 42 crores. This ina
nutshe'l is the contribution which the H.S.L.
has been making in the field of exports and
the earning of foreign exchange in the past
few years.

Apart from these contributions to our
economy which are no doubt important, I
think what is even more important in a
sense is the fact that these Planis symbolise
the Indian people's urge and determination
1o industrialisc this ancient land. They
are big projects which were undertaken
with great enthusiasm at a time when the
country was determined to develop the
skills required to set up three big steel units.
At the same time certain mistakes may have
been made. But the fact remains that we
did venure into these projects and today
they have paid the country back very richly.
This basic fact has got to be recognised and
I think all of us have reason to be grateful
10 those who planned these Steel Plants ;
otherwise, the import bill in respect of iron
and steel alone today would be of astronomi-
cal dimensions. As our industrialisation
progresses, the absence of these steel plants
would have proved a serious handicap and
when I say steel plan's, 1 mean also those
industries which are to manufacture
machines and equipment to make the
steel planis like H.E.C., M.AM.C. They
are equally important as basic units in the
foundation on which our industrial structure
will rise. Besides, these are heart of our
public scctor and they represent concrete
and constructive steps forward in the
nation’s march towards a socialistic pattern
of society. Therefore, these aré some of the
important achievements which cannot be
lost sight of.

15.39 hes.
[ Me. Degpury SPEAKER in the
chair ] *

Another aspect which bears repetition is
the fact that these plants have become nuclei

-
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around which a whole nmew complex of
industry and technology has grown. With
the machine building capacity coming up in
the H.E.C. and other units, our dependence
on foreign plant and machinery is rapidly
declining. With the strengthening of the
C.E.D.B., the Central Engineering Designs
Bureau, of the H.S.L. and the support given
to other consultancy units even in

private sector, self-reliance in steel techno-
logy, whether in terms of know-how or
engineering or design, is being rapidly built
up. The pool of knowledge and skills is
growing everyday. We are approaching
the point where we can think in terms of
designing our own steel plant in this
country. It would be a great day when we
would mot require any kind of foreign
collaboration to set up a steel plant. Seeing
the work being done all round towards this
end, 1 feel satisfied that in every succeeding
steel plant, less and less will be required of
foreign collaboration and foreign know-how,
and may be, even as early as the sixth steel
plant, we may think in terms of an Indian
steel plant right from beginning to end.

SHRI S. KANDAPPAN (Mettur) :
Now we are reconciled to our losses.

SHRI K. C.PANT: 1 will come to
that. Why does he worry 7 I try to lift
him from the losses l0 something higher up
and immediately he goes down again.

Let me take the losses. If he insists, I
shall certainly discuss them. The losses
have caused us concern. As has been
pointed out by various hon. members, they
are of the order of about Rs. 40 crores in
the last two years. The cummulative losses
todate are of the order of Rs. 160 crores in
H.S. L.

SHRI JYOTIRMOY BASU (Diamond
Harbur) : These are all cooked balance
sheets.

SHRI K. C. PANT: He knows more
about cooking these things than we do. .

SHRI RANDHIR SINGH (Rohtak) :
He is a professional cook.

SHRI K. C. PANT: I would be one
with those who say that our objective has to
to be wipe out these losses and to ensure a
reasonable return on the investment which
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is high, of the order of about Rs. 1,000
crores. In doing this, we have first got to
understand the reasons behind these losses.
It is not, as is suggested, only the result of
faulty functioning or operation. Let us go
into this a little deeper.

Last year, a pamphlet was presented to
Parliament entitled Performance of Hindustan
Steel, which went into this question at great
length and pointed out the various factors
responsible for these losses : the fact that
the capital cost want up because of tied
sources of credit, turnkey jobs etc., capital
expenditure on social obligations like town-
ships, educational and medical facilities and
50 on, the question of in-built capacities, to
which I referred, and above all, the last two
years of recession through which we have
passed. But since this is already before the
House, 1do not want to repeat all that. I
would only like to dwell on what is perhaps
the main reason for the loss incurred by
H. 5. L.

You know that if the prices of H. S. L.
products were raised, the losses would be
wiped out. It is as simple as that. The
question is : How are the prices fixed ?
Prices were fixed in 1962 on the assumption
of a certain block which corresponded more
or less to the block of TISCO, a much older
plant ; the basis on which prices were fixed
was a block of about Rs. 1176 per tonne of
saleable steel. As a matter of fact, today
the corresponding figure for HSL is approx.
Rs. 2500 per tonne. It is very easy to
understand that when the block is taken as
Rs. 1176, the whole picture changes : prices
are fixed on the basis of a certain cost of
production plus depreciation at 5 per cent,
and return on capital at 8 per cent, both
on the gross block of Rs. 1176. As against
that if it is Rs. 2500 it is quite obvious that
this provision of five percent for depreciation
and eight per cent for return on capital does
not cover the capilal based cost and cannot
do so. This basic fact must be understood
because after all profitability isa function
of price also. 1f we deliberately keep down
the prices because of the other implications
on the entire price structure, on the cost
structure of the economy particularly
industries based on steel, then this factor
must be taken into account in assessing the
results of the HSL. But if we compare the
direct cost of production quite apart from
the capital related charges, then we find it
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is not a bad picture at all. 1 shall give you
some figures comparing the direct cost of
production of HSL with TISCO and 11SCO.
I shall take two years because it will take a
long time to give all the figures. The cost
of steelingots in rupecs per ton in 1964-65
was Rs. 247 for TISCO, 249 for ISCO,
Rs. 244 for’ the Rourkela (open hearth
furnace) and Rs. 231 for LD Rs. 235 for
Bhilai and for Durgapur Rs. 227. For 1967-68
TISCO Rs. 301 ; 11SCO Rs. 335 ; Rourkela
(open hearth furnace) Rs. 322; LD 321,
Bhilai 269 and Durgapur 313. 1 had left
out the decimals. These figures show that
the direct cost of production is not higher
in the public sector plants than in the private
seclor plants. In fact in some cases they
are lower io the public sector plants. We
come to the conclusion that the difference
in financial results arises on account of the
higher capital structure of the HSL plants.

The immediate task before the HSL is
to make full use of the capaciiics that
have been created including expanded capa-
cities and 10 maximise production. Fortu-
nately, recession itself is now receding and
market conditions are no longer a major
constraint. So we can look forward to a
period of being able to sell most of what
we produce inside the country without much
difficulty ; we have to find export markets
for items for which there is no demand
here. Steel plant operations are a
complex affair and even with the best opera-
tional practices it is difficult to achieve a
production higher than about ninety per
cent of rated capacity With the high capital
related charges to which I have referred
earlier and which have fallen to the lot of
the HSL, it has to operate at ninety per
cent level to break-even. As against this
in 1967-68 in terms of finished steel output
the capacity utilisation was only 68 per
cent. Various reasons are there : opera-
tional limilatiops, maintenance deficiences
and also the fact that some balancing equip-
ment was still needed in order to complete
the process of expansion. But I think an
important contributory factor was recession.
Now that things are picking up, we are,
putting our targets higher than they were
Shri Somani specifically referred to this
and he asked what ou: targets were. Pro-
duction of saleable sieel was 2.62 million
tons in 1968-69 as against 2.42 million tons
in 1967-68,
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The production plan for 1969-70 is 3.54
million tonnes. In order to achieve this,
we shall have, as I said earlier, to get the
balancing equipment, see to the maintenance,
etc., diversification of production to the
extent needed, and a conliouous sales
effort.

SHRI N. K. SOMANI :

SHRI K. C. PANT: I will com: to
that also. I am quite sure that th: impact
of these measures will be reflected in higher
production in the months and years to
come.

Profit targets.

‘There is another area in which we have
moved ahead and in which we have plans
to introduce some change. It is in relation
to the information received in the Ministry.
We plan to organise an information system
which is useful for HSL and which can be
useful later on in the Ministry also. And
the purpose of this broadly would be to
highlight the crucial points so that one does
not get snowed under a mass of papars,
but in the process of supplying information
and scrzening it, the high lights are au'o-
matically brought out and that can bz an
improved aid to management function-
ing. It is also proposed to store these
relevant data in a control room and to
display such information as is of interest to
the Government and I would add, to
Members of Parliament. They are also
weicome to come and see and advise, if
necessary, and we will welcome that advice.
In the initial stages we propose to introduce
this in respect of Hindustan Stee! and later
on, after watching the experiment, we shall
do so in respect of other projects also.

An important area is the area of cost
control. 1 would like to place before the
House two important steps that have been
taken from 1st April, 1969, A comprehen-
sive study has been made to suggest norms
for the usage of materials and energy and
yields at each stage of the manufacturing
process. The norms emerging from these
studies have been introduced with effect
from dst April, 1949, These would enable
the management to keep a constant check
on the actual pl%nt performance against
these norms and, therefore, keep costs to
the minimum.

The sysiem of standard costs has also
been introduced in Hindustan Steel with
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effect from 1st April, 1969 which will not
only enable the assessment of gain or loss at
each stage but a'so enable advance correc-
tive action to the extent possible. I think
that these two steps will enable us to keep
a close watch on the cost factor to which
reference was made in the House.

Then there is the area of inventories
control. Although no reference wais mads
to it, I know that the House is exercised
over this matter, and so I have taken the
trouble to collect some figures. The total
inventories in terms of months of cos's of
production have come down to 6 84 months
during 1968-69 as compared to 8.24 in
1967-68 and 7.9 in 1966-67. Viewed against
increased production, this is a satisfactory
result. But this does not mean that we
shall stop there. We shall exercise added
financial control and exercise it with a view
to reducing working capital to the extent
possible. In fact, additional requirements
of working capital for the year 1959-70 bave
been cut down from Rs. 20 crores to
Rs. 10 crores. A reduciion of Rs. 4.4
crores was effected during the period
October-Decembar, 1968,

Then, my hon. friend Shri Somani made
a reference to the global technological
improvements that were being made in the
production of sicel Undoubtedly various
improvements are being made. I can only
assure him that we are keeping a close
watch on these developments wherever they
might take place and are drawing full
lessons from them, and are introducing
whatever is applicable to our conditions.
In fact, for increasing production and
decreasing costs, without much additional
outlay, technological improvemen:s are the
easiest and the best methods. It is true that
some of our norms of consumption such as
coke rate or norms of productivity such as
output of hot metal per cubic mstre of blast
furnace or tap to tap tims for the open
hearth furnaces compare very unfavourably
with those in other countries, A project
report has bzen prepared for the introduc-
tion of technological improvements. We are
going to pay particular attention to areas
like preparation of ore burden, the use of
high top pressure in blast furnacés and
oxygen lancing in the stecl melting shops.
I would hasten to add that we are not
thinking of these things onlynow. They have
been introduced in many of the plants, We
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have tested them and seen the results. We
want to introduce them in other plants also.

I would briefly refer to the fact that the
quality of coal is a very important factor in
the ecconomies of operation of steel
plants. In view of the fact that this aspect

quires detailed ination, we have set
up two committees recently under the
ministry. One is 1o consider and suggest
how collieries and coal washeries could be
linked to the steel plant (a) in the short-
term on the basis of their existing require-
ments and (b) in the long-term on the basis
of their future requirements. The com-
wmittee has been set up with the Secretary,
Steel and Heavy Engineering, as Chairman.
We have set up another committee to consi-
der if it would be possible to pool the price
of washed coal, so that all the steel plants
get coal of the same type at the same price,
This committee also is presided over by
the Secretary, Steel and Heavy Engineering.
Both the committees are expected to submit
their reports within two to three months.

MR. DEPUTY-SPEAKER : We have
to take up private members’ business al 4
o'clock.

SHRI K. C. PANT :
other 10 minutes.

I will require an-

SHRI N. SREEKANTAN NAIR
(Quilon) : In a debate of four hours, the
Deputy Minister, the Minister of State, the
Cabinet Minister—everybody wants to butt
in, It is very unfair.

MR. DEPUTY-SPEAKER : That is
their party time, [ would request him to
resume his speech on Monday.

SHRI N.K. SOMANI: It will be
truncated if it goes on to Monday.
MR. DEPUTY-SPEAKER : We can

sit 10 minutes longer because the link will
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MR. DEPUTY-SPEAKER: If any
minister or his colleague wants to intervene,
itis the usual practice to allow them to
intervene. It is not a question of time.

SHRI K. C. PANT : If I make an offer
to finish in 5 minutes, would you allow
me 7

MR. DEPUTY-SPEAKER : 1 request
Mr. Sreekantan Nair not to raise objection.
He is finishing in five minutes,

SHRI K. C. PANT : The House
would be interested in that. 1 would like
to say that it is expected to be completed
by the end of the year.

16 hrs,

With regard to surplus manpower to
which some reference was made, we will
only be able to locate the surplus after the
study is complete. I accept the approach
that these surpluses should be distributed
within the plants as they are required and
that to the extent possible they should be
sent to Bokaro also. In the meantime
Government has imposcd an embargo on
increases of manpower in HSL plants at
current levels,

I had something to say on the Durgapur
situation aleo, but I shall not go into that at
all except to mention that at 500 A.M.
today morning the gate has been taken over
by the Security Officer that we had sent
from here. The House would be anxious
about that. We have got the cooperation
of the West Bengal Government in this
matter and we heve resumed au:hority over
the gate. The second point on which the
House was exercised was that the Blast
Furnace No. 2 had came down the o:her
day; it had been started again and the techni-
cians were watching its progress. Ten days
bave passcd, the Soviet Union experts have
gone back to Bhilai and the Blast Furnace
is funciioning all right. 1 think the
House would be relieved to know this.

Refi e was made by Shri Somani to

be broken. But I am sorry there is
objection.
SHRIK.C. PANT: I would

a long training to butt in as cffectively as
Mr. Sreekantan Nair.

SHRI TULSHIDAS JADHAYV (Baramati):
The minis:cr takes the time of the Congress
Party.

the fact that some of our units had not got
their top executives for some time and these
vacancies remained without being filled up, 1
would like to inform the House that the
appointment of Shri Billimoria, formerly of
TISCO, as Personnel Director'and of Shri
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Srinivasan, formerly of ICI, as Finance MR. DEPUTY-SPEAKER: The question
Director, have been approved. For HEC, Shri  is :
Chalapati Rao, at present General Manager, . : s
Chittaranjan Locomotives, has been appoint- F Tha,t I:h:;’w” d: “h:méo“lh. the
ed Chairman, and Shri S.S, Jagota, a Consul- °’;;"’r;"‘ 'm“:“."nil‘ls d';“““l""
tant to the Bureau of Public Enterprises, as o.n vate dm rshe H an “ot;
Deputy Chairman. In MAMC, a new ;;:L’ Krcs_c:nl];ﬁ;tll ouse on
Managing Director Shri V.BK. Murthy, pril, 1763,
was appointed a few months ago. The motion was adopted.

With the resignation of Shri K.M. 1 s
George, Managing Director, Bokaro Steel 16.05zhrs.

Limited, the work was being carried on by a
Committee of Management. We have
appointed Shri Mantosh Sondhi, at present
General Manager, Heavy Vehicles Factory,
Avadi, to this important post.

With regard to HEC and MAMC it is
quite true there is the problem of idle capa-
city or of surplus capacity after a certain
date. [ would like to inform the House we
have taken two important steps in this direc-
tion. One is to decide to form a cell in the
Ministry which would look to all the other
Ministries and public sector undertakings
and while the main responsibility for procur-
ing orders would rest with HEC and MAMC
we in the Ministry would also help them in
the best way possible to procure these orders.
I hope with these steps we shall be able to
give them the orders in the years to
come.

Sir, while 1 had various other points, in
view of the very loud objection of Shri
Srikantan Mair, who is not here- Sir, I feel
tempted 10 ask for another five minutes but
I think that would be presuming upon the
patience of the House- I would like to
thank you for the courtesy you have extend-
ed {0 me in giving me an extra five minutes,

16.05 hrs.

THE COMMITTEE ON FRIVATE
MEMBERS' BILLS AND RESOLUTIONS

ForTy-El¢HTH REFPORT
st TrATEATT WAt (9EAr): T
wHiad, # ag wearg war g 6 ag @
degw@rd 3wl ¥ fadasi aqr gFeai
gra=t afafs & 489 afvdzs &, &1
23 md=, 1969 Y @1 & 9w fFar aar
a1, FFRA |

RESOLUTION RE : POWERS AND
FUNCTIONS OF GOVERNORS —Contd.

MR. DEPUTY-SPEAKER: The House
will now take up further discussion of the
following Resolution moved by Shrimati

Sushila Rohatgi on thz 28th March, 1969:-

“In view of the recent controversy
regarding the powers and functions of
the Governors, and in the context of
smooth Centre-State relations, this
House is of opinion that a Commities
of 30 Memb of Parli be
constiluted to consider the necessary
amendments in tke Constitution of
India.™

We have exhausted not only two hours
but we have exceeded it by five minutes.
Usually we do not extend the time because
if we do several other Members are preclud-
ed from moving their resolutions. Therefore,
1 am going to call the hon. Minister.

SHRI PARTHASARATHY: (Rajampet)
Sir, a motion is going to be moved for
extension of time, because it is a wvery
impor:ant Resolution.

MR. DEPUTY-SPEAKER : I can extend
it only by half an hour, and that I have
done.

SHRI HANUMANTHAIYA (Bangalore):
Could I make a submission ? So far as your
observations regarding wanting to follow
the rules are concerned, they cannot be
challenged by anybody. I do not think any-
body wants to violate the rule or the ruling
you have given. I am only making an ap-
peal to the House. We have to make a
distinction between important and unimpor-
tant subjecis that come up for consideration
before the House. As the opposition par-
ties well know, the subject of Centre-State
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relations has assumed such importance that
every Chief Minister is concerned with, and
interested in it. Similarly, in Parliament
many hon. Members, including those
belonging to the Communist Party, want a
re-definition of Centre-State relations in
terms of the real powers of the Governor,
financial allocation etc, This House has to
apply its mind methodically and earnestly to
the current problem. Therefore, if the
House so desires, I suggest that we may
extend the time.

SHRI S. M. BANERIJEE (Kanpur) : I
have a submission to make. This particular
Resolution, if you kindly read it, says:

“In view of the recent controversy
regarding the powers and functions
of the Governors, and in the context
of smooth Centre-State relations,...”

Whether it is a question of the powers of
the Governor being properly used or
misused or the Centre-State relationship,
We have discussed them in thiz House dur-
ing the Demands for Grants of the Home
Ministry, mo-confidence motion and other
discussions. It has also become so delicate
that it should not be discussed any more in
this House. So, it is better that the Home
Minister replies to the discussion and the
other resolution regarding the appointment
of a commission 1o go into the charges
against the Birla group of concerns, which
is an important one, is taken up.

SHRI S, K. TAPURIAH (Pali) : I hope
he takes this stand always.

MR. DEPUTY-SPEAKER : I have al-
ready said that we are following a certain
procedure in this House. In the Commitiee
usually the maximum time that is allotted
for a Private Members' Resolution is two
bours. 1fa particular matter is extraordi-
parily important, it is for the Member con-
cerned to approach the government to get
additional time. My powers are limited. I
can extend it only by half an hour. There-
fore, | am pow calling the Minister and
then the mover of the Resolution to reply.
Then I will go to the next Resolution.

SHRI R. D. BHANDARE (Bombay Cent-
ral) : May I make submission?

MR DEPUTY-SPEAKER: If it is about
this Resolution, “No™. My ruling is final.
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SHRI R.D. BHANDARE: Sir, I am not
challenging your ruling. M™or am 1 making
submission regarding your ruling. I bow to
your ruling. It cannot be challenged; it ought
to be respected. I have only one very small
and short request. So far as this Resolution,
which is béfere the House, is concerned, you
have exprassed your limitations. You have
extended the time a'so. But 1 hope you will
grant me permission to requast the govern-
ment to extend the time and I am sure Gov-
ernment will accede to that request.

MR. DEPUTY-SPEAKER : Unfortun-
ately, that is not the procedure. At this
hour, government has no say in the maitter.
So far as thesc two and a half hours are
concerned, only the House can decide it. 1f
the House unanimously had come to a deci-
sion that the matter is very important and
the time should be extended, I would have
certainly liked to respsct the plea made by
my hon. friend, Shri Hanumanthaiya.

So far as [ am concern=d and the pra-
ctic= that we have b:en following in th's
House is conczrned, it would bz not be in
keeping with our praciicz. We should not
try to encroach upon the Private Members
time in this manner. There are other Reso-
lution also. 1 am not concerned with the
content of the Resolution at all, Iam con=
cerned with certain practice and prozedure
that we follow here. We must respzct them.
The Minister is to reply. (Interruption) If
it is unanimous, I wou!d have considered it.
1 cannot do it. So far as the tims factor is
concerned, I am not prepared to listen to
any plea from any quarter.

Otherwise, I wou'd have very much
liked to accept what Shri Hanumanthaiya
said. The hon. Ministr,

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY): Mr. Deputy-Speaker,
Sis, the hon, Members who took part
in the debate almost unanimously welcomed
the Resolution moved by Shrimati Sushila
Roha'gi.

The Centre-State relationship has assumed
great importance after thg General Elections
in 1967. Our Constitution, of course, is a
quasi-federal one.

It is no wonder that as in vaeml other
federations, here too we got Centre-State
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relationship coming up for discussion quite
often. The framers of the Constitution did’
pot want a unitary form of Goveramsnt in
this country because of the vastness, the size,
the great population and the backwardness
of the country. Taking ail this into consi-
deration, the Constituent Assembly obser-
ved as follows : “*The soundest framewok for
our Constitution is a federation with strong
Centre.” So, the Constitution of the country
is a federation.

Afier Independence, we had one-party
rule at the Centre as well as in many of the
States and even then there were several occa-
sions when the Centre and the Stales did
not see eye to eye. There were many pro-
blems. The relationship, of course, was not
strained and yet there were differences of opi-
nion in the planning Commission as well as
in the National Development Council and in
other places, The different voices were made
by different parties and the States had their
own problems which the Centre could not
salisfy. They always c¢lamour and demand for
more and more funds and other things. Now,
when there are several parties with different
ideologies and different programmes ruling
in several States, it is no wonder that this
relationship is a bit strained. But we have
got enough provisions in the Constilution by
which we can always solve this problem,

The biggest against the Centre is that
the States should have more financial powers.
So far as the plan expenditure is concerned,
the N.D.C. is there. They have got their
full say in the Plan discussion. That matter
is discussed, there. The Finance Commission
which is a very impartial body is going into
this question everytime and up to this day
there is not any single dessent against the
decision of the finance Commission. The
Finance Commission is a very impartial body
and they look into this matter. In this res-
pect also they need have no fear.

There is also a statutory body to seltle
the inter-State river water disputes. The
Zonal Council is there to also solve the diffe-
rences beween several States. If only the
several parties can co-operate 1o see that the
relations are maintained, if only they give up
their political point of view and really want
the Constitution, I am sure that these things
can be settled, even if there genuine diffi-
culties, by negotiation, by having conventions,

»
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by framing rules and all that. Iam sure,
the various political parties ruling in diffe-
rent S:ates will realise this, and if they do,
then any crisis can be averted. As a matter
of fact, there is o Constitutional crisis as
such, but was have got differences. We are
working the constitution. We are a young
independent country. So, there are bound
to be differences but, in due course, they will
all be settled. If only we are serious in
working the Constitution and preserving the
unity of the country and a strong Centre 1
am definite that any crisis can be averted.

Becausc of the diffcrences between the
Centre and the States afier last General Elec-
tions, the question of the powers of Govern-
or has comz up often. Some hon. members
opposed the institution of Govarnorship, but
there were also others who welcomed it.
Especially at this juncture when several
parties are ruling in different States, the
institution or Governorship has assumed
some importance. It isa very good link
between the Centre and the States. The
only question is about the use of the discre-
tionary power by the Governor. Of course,
there have becn some instances in the past
where differences of opinion existed between
the parties. But the Government is sure
that the Governors, on different occassions,
have taken stands taking into consideration
all the circumstances prevailing then.

If there is really any difference, in any
crisis, then the pariies and the leaders can
meet together and try to establish some more
conventions and frame rules for the guidance
of the Governor.

There was a demand for setting up an
Inter-State Council under article 263 of the
Constitution. At present we do not feel the
necessity for such a Council to be set wup.
The Prime Minister has already said in the
Rajya Sabha that there is no necessity now.
But the Administrative Reforms Commission ...

SHRI HANUMANTHAIYA : May I
make a suggestion to the Minister 7 The
Minister need not take the trouble annoucing
the decisions because the Administrative
Reforms Commission has been entrusted
with the work of making a report on Centre-
State relationship. If he says anything in
advance against the establishment of the
Inter-State Council, that will be foreclosing
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the issue. I would very much wish that the
hon. Minister does not commit the Govern-
ment to any position in view of the fact that
this very subject is being examined by the
Administrative Reforms Commission and
that will be the next report that the Commi-
ssion will be giving.

SHR1 K.S. RAMASWAMY : 1 was
about to say that. 1 only quoted...(Interr-
uptions)

SHRI R. D. BHANDARE : Hereis a
conflict of view. Therefore, the Chairman of
the Administrative Reforms Commission
should have been allowed to speak on this.

MR. DEPUTY-SPEAKER : MNow un-
fortunately, he did not make use of that
occasion when we debated the resolution.
I am sure the Government has taken note of
the valuable suggestions contained in the
report. So the hon. Minister while replying
may take note of it and keep in mind what
‘Mr. Hanumanthaiya has suggested. It is for
him to take a determined stand. That is for
you to decide.

SHRI K. 5. RAMASWAMY ; I only
quoted the Prime Minister’s speech in the
Rajya Sabha, T was about to say also that
the Administrative Reforms Commission is
going to submit a report on this issue and
Government will take due note of it and
come to a conclusion.

SHRI LOBO PRABHU (Udipi) : My sugg-
estion is that you can find the subject of Go-
vernors in the context of the State because
what we say is not strictly relevant to what
has been said by the speakers. He is giving a
lecture on his own on Cenire-States relations.
However good it is, it is" not relevant,

SHRI K. 5. RAMASWAMY : This reso-
lution is a timely one and [ welcome it But
taking the circumstances into consideration,
I request ber to kindly withdraw it.

SHRIMATI SUSHILA ROHATGI (Bil-
haur) ; Mr. Deputy Speaker, Sir, at the
very beginning I would like to convey my
deep appreciation and gratitude to all the
members of the various political parties here
who have participated in the course of the
debate here. For some time they forgot
that they belonged to various political ideo-
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logies and affiliations and they arose as one
united member of the House and I must
say that considerable heat was generated on
one occasion when some hon. Member from
the Left Communist Party raised it and he
spoke in a very free and frank manner. But
even then, [ must say, when he was so
excited, he%ept within the limits of parlia-
mentary decency and I would like to congra-
tulate him and the other members of the
Congress and the Opposition for working in
a very fine manner. Not only as a member
of the House but as a lady Member of the
House I appreciate and 1 welcome this and
I would call upon my friends and colleagues
on both sides to maintain this standard in
future also.

I think, Sir, in a democratic spirit we
can agree and we can cven agree to disagree.
But in both these cases we can always agree
to work in a high manner and in a manner
which is conducive to the dignity of the
entire House.

Now, secondly, I feel, and 1 had men-
tioned it right at the beginning, that this was
a matter which would call for divergence in
our views, There is a section in our House
which feels that the powers given to the
Governors are not sufficient and the powers
of the Governors should be increased in
order to meet the various complexities that
are arising in our polilical problem to-day.
There is a certain section which feels that
this inslitution of Governors must go; it is
a paraphernalia of the past; those days are
gone and the red carpet must be rolled up
as the days of the British regime are over.
In spite of this divergence you will find that
the House has given its free opinion and
I must say that in the opinion expressed by
all the Parties there is some substance and
I hope that the Government takes up this
matter and not side-track all these things
but give attention individually to all the
speeches made here and see what grain can
be sified which may be utilised in the nati-
onal interest and leave out things which are
not mecessary at all, :

I also mentioned in the beginning-and
I must admit it very honestly-that when I
tabled the Resolution 1 was feeling some
trepidation. Iam not a ccnstitutional lawyer
or a constitutional pundit ; but I said that
there are occasions in life when one has to
rise up to meet the challenges and I am sure,
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with the amount of interest taken by Members
here, and the great interest evinced by my
hon. friends, as evidenced by the interest of
many hon. Members who are wanting to
speak today, my resolution has been a timely
one, as was mentioned by even the opposition
members today. 1 know there are certain
limitations, and I do realise the same.
Under the Rules of Procedure you cannot
increase the time further. But I am most
grateful to you that in the beginning you
pointed out that it was an important Reso-
lution and in deference to the wishes of the
House you have been good enough to increase
the time by thirty minutes. I am grateful
to you for that.

Now we come to the burning question
at issue. My purpose, right in the begin-
ning, when tabling the Resolution was this,
that the entire House should focus its
attention on this burning problem of today.
There are cases where we find the powers of
the governors are not defined. The word
*‘pleasure of the Governor® is not defined. We
go by the Nigerian constitution; but it is
not defined here. The ‘discretionary power’ of
the Governor is not defined. In discharge
of the discretionary power when the Governor
does something, he comes under fire and
everytime he has to meet with the criticism
of the House and the criticism of their own
people in the various States. Whether it was
Kerala or Rajasthan or West Bengal or
Madhya Pradesh, in all the States, you find
that when they prorogued the House or
dissolved the House, when they exercised
certain discretionary power, in individual
cases the governor had to face the anger.
Of course, the House has a right to get
excited over certain matters; and people are
vitally connected with the events there, in
each individual State. The gravity of the
situation was realised when the Resolution
was originally taken up, That is, on 28th
March when the Resolution was tabled it
was guite fresh; it was quite new. But it
had to be taken up again on 11th April, and
it had to be taken up again today. I know
today, there is a live fire hanging over the
next resolution concerning the Birla concerns
and I can very well appreciate the anxiety
of the House and I ¢an appreciate the impa-
tience of the House. 1 can understand that.
There is nothing which would excite them
more than th'is‘.....
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SHRI NAMBIAR (Tiruchirappalli): We
have the fear that somebody is trying to
block that Resolution brought up for discu-
ssion. That is our fear.

SHRIMATI SUSHILA ROHATGI: So
far as fear part is concerned, there is only
one fear and that is the fear of conscience,
Politically I see no reason for any fear
whatsoever. They may or may not agree
with it but I can very well understand the
anxiety of the House to skip over this reso-
lution and immediately take up the Resolution
which concerns the Birlas.

I would not like to eclongate the matter
any further, but I would only say that this
subject of the Centre-State relations and the
powers of the Governors, is a matter which
just cannot be skipped over in two hours.
1 would suggest that this may be taken up at
various levels, at State levels, administrative
levels, political levels and to discuss with the
people concerned all the aspects of it from
every angle allowing free flow of ideas all
round. I therefore, feel, and this is what [
appealed to the Prime Minister in the very
beginning that she should utilise the atten-
dance of the Chief Ministers at the National
Development Council ; and I believe she
must have done this on the 18th. But be-
cause of so many matters of urgent nature
there, 1 think it would not have been possi-
ble to give the amount of time which was
necessary for the purpose of the resolution
here.

Therefore, 1 would suggest, in view of the
important nature of the subject, the Prime
Minister should call a meeting of the Chief
Ministers from time to time—not only when
any serious matter arises, but to cover the
whole series of Centre-Siate relations in the
context of the new environments, new leader-
ship, emergence of new political forces,
emergence of new ideologies in the Siates
and the Centre. This should be a frequent
occasion for bringing all the Chief Ministers
together and discuss the matter with the
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Home Minister and the Chief Ministers at
various State levels,

I am sure that the Deputy Minister who
has just now suggested that it would bea
good idea if people from time to time could
sit together and discuss this, would convene,
if possible—if not a Committee of Parlia-
ment Members to suggest constitutional
amendments —a Commitiee of the various
members of Parties here whenever he thinks
convenient so that we can formulaie some
guidelines for the Governors and define some
of their powers which are bound to bring
them into clash with some Parties. 1 would
like to say one thing more.

SHRI S. KANDAPPAN (Mettur) : We
are convinced about your arguments and we
will support you.

SHRIMATI SUSHILA ROHATGI :
Thank you. But I would like to take the
House into confidence on a vital issue. For
the last two years we have been facing the
biggest stigma in our political life, and it is
defection, not only in the Congress Party,
but among all the Parties. 1 think that the
House has become aware and the whole
couniry has become aware that the mid-term
elections which have come in-between have
justified that the practice of defection does
not pay either politically, or morally or
ethically.

SHRI RANGA (Srikakulam) :
now it is being indulged in.

SHRIMATI SUSHILA ROHATGI :
It is a vicious circle. 1 think a
senior member like Prof. Ranga will agree
that these things will not go in one day, It is
something which is morally wrong and
therefore, we have ourselves to rise above
that, It is for the Members of Parliament
to show the way.

SERI DHIRESWAR KALITA (Gau-
hati) : On the other day Shri Chavan was
asked whether he will agree that Congress
Party will not irdulge in any defcction and
he said he could rot assure.

SHRIMATI SUSHILA ROHATGI :
1 think it was a very frank and honest con-
fession. 1 think the whole country must
admit that it was a very good confession.
How can anybody take upon himself the res-
ponsibility for a big Pary coosisting of
lakhs and lakhs of people 7 Let us take
any of you here,

Even
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AN HON. MEMBER : We can take up
that responsibiity.

SHRIMATI SUSHILA ROHWATGI ;
I caa count you by the dozens. But take
the case of a very big party. Anyway it is
bad. And here 1 would ask for the co-
operat‘i_on of all the honourable Members.
Just as you give that assurance from your
side, I hope a stage will come when we also
and other Pantics also will be able to give an
assurance of that type. 1 feel that the con-
troversy atout the exercise of Governors®
powers has arisen because of defection,
These defections have led to the instability
of Governments and this has led to the
question of majority or minority and Gover-
nors exercised their discretion whether it
was constitutional as in the case of
Rajasthan or due to lamentable lack of
decency as in the case of Haryana,
This has been going on from time 1o time.
Therefore, I am nor very much inclined to
withdraw the Resolution because I really
appreciate the genuineness of tho support
given by all the members of the Parlies.
But the Housc is divided on one issue. Some
want more powers for the Governors while
some others want absolute abolition of the
posts of Governors.  Personally I think that
the Left Communist Party should be banned
because that Party feels that the posts of
Governors should be abolished, Democracy
likes in coming to some compromise....,.....
(Interruptions).

SHRI NAMBIAR : Fimt Congres
Party should be banned, and the beginning
is in the burning of their AICC Pandal.
God has shown the beginning.

MR.  DEPUTY-SPEAKER : You
should not gloat overan incident of this
nature. This is not proper,

SHRI NAMBIAR : This demand that
Communist Party should be banned is raised
every now and then as if it is their father’s
properly. India is not the father's property
of certain individuals... .. (Interruptions).
We have a right 10 be here legally. Ths
question of banning the Communist Party
cannot be so lightly dealt with. We havea
right to be here. We are the citizen$ of this
country and nobody can say that the
Communist Party can ,be banned so easily.
Our conscience is pricked by that. We have
got feelings and you have to understand
that we want that the Congress party
should be banned. .
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SHRI NAMBIAR : This is not the first
time that we are hearing this.

MR. DEPUTY-SPEAKER : Mr. Nam-
biar, I just cautioned you, because an acci-
dent of this nature, whether it occurs in the
Congress Party pandal or in the Communist
Party pandal, should not be referred in
such a manner that you take delight in
that.

m

SHRIMATI SUSHILA ROHATGI : ) I
am afraid you will have to hear me saylng
that the Communist Party must be banned so
long as I am here in this House. 1 am pre-
pared to concede that what Mr, Nambiar
said was only a joke and he never meant it
seriously. Iwill also goto the exient of
saying that it is a great thing to hear the
word ‘God® from Mr. Nambiar and his
partymen. That shows they and their party
have a soul, they have a conscience and they
pray to God. 1 congratulate him on that.
Because I referred to the banning of the
Communist Party. 1 knew he got angry and
even though he mentioned God in his anger
oranguish or vehemence, still it is a good
thing. I did not want to cast any aspersions
on anyone. Since they have a conscience
and a soul, let them see the houses that have
been burnt in West Bengal where Naxalbari
incidents have taken place. 1 never provoke
anybody, but if 1am provoked then I should
be heard. The Communist Party has scholars
and orators. Prof. Dange is one of ll'}e
ablest Members of this House and of their
Party. We see that his eloquence, his ora-
tory and his scholarship arc being utilised
for disryptive purposes.and not for the good
of the nation as a whole. 1 would appeal to
him to utilise his scholarship and back-
ground in strengthenihg the national solida-
rity, instead of in disruptive activities,

The second point is about the Gov-
ernors. =
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SHRI 8. KANDAPPAN :  The Gover-
nor has taken the secondary place.

SHRIMATI SUSHILA ROHATGI :
That is b the Ci Party assum-
ed the first place. It may not be possible
for the Government to constitute a Com-
mittee when there is so much conflict of
opinion. On the one side there is the
demand for increasing the powers of the
Governors and on the other the demand for
the abolition of the institution of Governor.
1 would request the hon. Minister not to by-
pass the sentiments of the Members here.
He should be appreciative of the feelings of
the entire House. I would appeal to him to
have a Select Committee so that these
matters can be discussed at all levels.

I believe the Administrative Reforms
Commission, I think it is a Study Team, has
suggested that under Aaticle 164 a new
enactment should be done and the powers of
the Governor should be increased.

But we find that the Administralive Re~
forms Commission has been seized of the
matters concerned with the powers and func-
tions of Governors. Its report has not yet
been published. 1 hope before Government
come to any conclusions when they take up
the matter with the various Chief Ministers
concerned, they will also consult the report
of the ARC. I also hope the views of every
individual member who has spoken will also
be taken into account,

As regards the amendmznls, I do not
understand the view expressed by Shri
Shinkre. He is a very learned and quiet
hon. member of the House. Members should
be vocal when they speak in the House, but
when I say ‘quiet’, I mean in the sense of
not making noises and other disturbances in
the House. Such members should be given
special consideration while participating in
proceedings. He wants to add after ‘Parlia-
ment’, the words ‘representing all the States
and Union Territories’. How can this be
possible 7 That will make it a hotch potch.
1 do appreciate the idea behind amendment,
but it will defeat and oullify the wvery pur-
pose of the Resolution.

Shri Samar Guha is not present here.
All the same, [ would like to deal with his
:ndment. I do not know how far he is
really interested in the copsiilutional aspects
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He is more a scholar, historian and poet.
When we hear him speak on Netaji Subhash
Chandra Bose, waxing eloquent on his heroic
deeds, we feel enhanced and thrilled.

With these words, I would again appeal
to Government that they must take all these
views into consideration. Since the House
has been palient enough to give me these
15-20 minutes, | would now request it to

pass on to the next Resolution on the agenda.

MR. DEPUTY SPEAKER : So sheis
seeking leave of the House to  withdraw her
Resolution.

SHRIMATI SUSHILA ROHATGI : Yes.

MR. DEPUTY SPEAKER : Has the
hon. Member the leave of the House to
withdraw her Resolution?

SHRI S. K. TAPURIAH :
not give leave.

st vy fowdy : ¥ fadg F@r g |

SHRI SHINKRE (Panjim) : 1 seek
leave of the House to withdraw my amend-
ment No. 1.

No, we do

Division No. 15]

Abraham, Shri K. M.
Anbazhagan, Shri
Anirudhan, Shri K.
Banerjee, Shri S. M.
Basu, Shri Jyotirmoy
*Basumatri, Shri
Bhagaban Das, Shri
Bramhanandji, Shri
Daschowdhury, Shri B, K.
Deb, Shri D, N,

Deo, Shri P. K.
Esthose, Shri P, P,
Ghosh, Shri Ganesh
Gopalan, Shri P,
Haldar, Shri K,

Jha, Shri Shiva Chandra

Jharkhande Rai, Shri
Kalita, Shri Dhireswar
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Amendment No. 1 was, by leave, with-
drawn,

MR. DEPUTY SPEAKER : I shall now

put Shri Samar Guha's amendment No. 2
to vote.

Admendment No. 2 was put and negatived

MR. DEPUTY SPEAKER : Since
objection has been taken to withdrawal of
the main Resolution I have to put it to
vote,

ot wy fomd : oY Wi R AR
FTE

MR. DEPUTY SPEAKER :
in the beginning.

The question is :

She said it

“In view of the recent controversy re-
garding the powers and functions of the
‘Governors, and in the context of smooth
Centre-State relations, this House is of
opinion that a Committee of 30 Mem-
bers of Parliament be constituted to
consider the necessary amendments in
the Constitution of India™.

The Lok Sabha divided :

[16.48 brs,

Kameshwar Siogh, Shri
Kandappan, Shri S.
Khan, Shri Latafat Ali
Limaye, Shri Madhu
Majhi, Shri Mahendra
Mangalathumadam, Shri
Meghachandra, Shri M.
Menon, Shri Vishwanatha
Misra, Shri Srinibas
Modak, Shri B, K.
Mohammad Ismail, Shri
Mukerjee, Shri H. M.

Naik, Shri R, V.

Nair, Shri N, Sreekantan
Nambiar, Shri

Patil, Shri N. R. o

Patodia, Shri D, N.
Ram Charan, Shri

*Wrongly voted for “AYES',
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Ramji Ram, Shri Shastri, Shri Raghuvir Singh
Randhir Singh, Shri Shastri, Shri Sheopujan
Ranga, Shri Shastri Shri, Shiv Kumar
Ray, Shri Rabi Sreedharan, Shri A,

Satya Narain Singh, Shri

Tapuriah, Shri S. K.
Viswanatham, Shri Tenneti
Viswanathan, Shri G.

Sen, Shri Deven
Sharma, Shri Ram Aviar
Sharma, Shri Yogendra

Shastri, Shri Ramavatar Xavier, Shri S.
NOES

Achal Singh, Shri Hazarika, Shri J. N,
Ahirwar, Shri Nathu Ram Hem Raj, Shri
Ahmad, Dr. 1. Himatsingka, Shri
Ahmed, Shri F. A. Jadhav, Shri Tulshidas
Awadesh Chandra Singh, Shri Anmsmns: Rami;Ehai
Bajpai, Shri Vidya Dhar Jamna Lal, Shri
Barua, Shri Bedabrata Kamala Kumari, Kumarj

»
Besra, Shri S. C. Karan Singh, Dr.
Bhagat, Shri B. R. Katham, S:“ B. N,
Bhandare, Shri R. D. Kederis, Sbri C, M.

Kureel, Shri B, N.
Kushok Bakula, Shri
Lalit Sen, Shri

Laskar, Shri N. R.
Lutfal Haque, Shri
Mahadeva Prasad, Dr,
Marandi, Shri

Master, Shri Bhola Nath
Masuriya Din, Shri
Mehta, Shri Asoka
Mehta, Shri P. M.
Melkote, Dr.

Menon, Shri Govinda
Minimata Agam Dass Guru, Shrimati
Mishra, Shri G, S,
Mohammad Yusuf, Shri
Nabhata, Shri Amrit
Pandey, Shri K. N.

Bhargava, Shri B. N,
Bohra, Shri Onkarlal
Chanda, Shri Anil K.
Chanda, Shrimati Jyolsna
Chaturvedi, Shri R. L.
Chavan, Shri Y. B.
Dasappa, Shri Tulsidas
Deoghare, Shri N. R.
Desai, Shri Morarji
Deshmukh, Shri K. G.
Dinesh, Singh, Shri
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gandhi, Shrimati Indira
Ganga Devi, Shrimati
Ghosh, Shri Parimal
Gudadiani, Shri B, K. Pandey, Shri Vishwa Nath *

Gupta, Shri Lakhan Lal Panigrahi, Shri Chintamani
Hapumanthaiya, Shri Pant, Shri K. C.
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Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patil, Shri Deorao
Patil, shri S. B.
Poonacha, Shri C. M.
Pramanik, Shri J. N,
Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Raju Shri D. B.
Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Rao, Dr. V.K. R. V.
Roy, Shri Bishwanath
Saha, Dr. 5. K.
Saigal, Shri A. S.
MR. DEPUTY-SPEAKER : The result*
of the division is :
Ayes 53 ; Noes 102.
The motion was nagatived.

16.50 hrs.
RESOLUTION RE: APPOINTMENT
OF COMMISSION TO GO INTO
CHARGES AGAINST BIRLA GROUP
OF CONCERNS

SHRI VISWANATHA MEMON (Erna-
kulam) : I move :

«Having regard .to the seriousness of
the charges that have been levelled
against the Birla Group of comeerns
by very responsible persoss inclndin.l
Members of Parliament, this House 1s
of opinion that a High Power
Commission should be appointed by
the Government to go im0 those
charges and recommend appropriate
action.”

Saleem, Shri M. Yunus
Sen, Shri Dwaipayan
Sen, Shri P. G.
Sethuraman, Shri N.
Shah, Shri Shantilal
Shambhu Nath Shri
Sharma, Shri Madhoram
Shinkre, Shri
Sinha, Shri R. K.
Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Sonar, Dr. A. G,
Supakar, Shri Sradhakar
Sursingh, Shri
Swaran Singh, Shri
Verma, Shri Prem Chand
Virbhadra Siogh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.
Yadav, Shri Chandra Jeet

Sir, I move this resolution with the hope
that the entire House will support the same
because it has become a serious matter in
this country and especially among great
many Congress Members themselves, This
question has roused them to a great extest.
Many allegations have been raised and
many have been proved. Many allegations
have been raised by the Congress Members
themselves. Mr. Chandra Shekbar, a

Member of Parliament, and other Congress
Members have come out openly.

For the past 22 years, this country was
ruled by the Congress, and Mr. Birla, with-
in such a short time, has built up his empire
all over this country. Birla's influence in
every walk of life is clearly established by
various charges levelled by Mr. Chandra
Shekhar. Within three years' time, from
Rs. 200 crores, Birla's income has rison to
Rs. 500 crores. .

AN HON. MEMBER : Total assets.

SHRI VISWANATHA MENON : Yes
the total assets have risen to Rs. 500 crores.

The following member also recorded their Votes for NOES :
Sarvashri Basumatari aed Siteram Kesri
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That itself has shown how much influsnce
te has gained on the economy of this
counlry. We claim that we are a socialist
country and we are trying to have socialism
in this country, but what is actually happen-
ing is this ; while an ordinary Indian cannot
get even a rupee a day, such big monopolies
have been built up by the party in power,
the Congress.

1 want to draw the attention of the
House to the various allegations brought
forward by Mr. Chandra Shekhar and they
were discussed thoroughly im the Upper
House. 1 do not want to go into each and
every one of these but cerlain allegations
have been clearly established. The attitude
taken by the Government of India, especial-
ly by the Finance Minisiry and the Minister
in charge of company affairs, and the
Cabinet itself, are in favour of Birlas and
are against the interests of even the public
sector. 1 do not want to go into each and
every allegation because 1 do not think that
1 will get enough time. Moreover, the papers
have already been placed on the Table of
the House, and these are with almost all
the Members of the House,

1 want to draw the attention of the hon.
Members to one important fact. Although
we claim that we stand for the public sector,
what we are actually doing is to nurse and
shield the Birlas, and crushing the public
sector. 1 want (o draw the aitention to
that particular item given by Mr. Chandra
Shekhar in his booklet, A Peep into Birla
Mouse. The three memoranda sobmitted to
she Prime Minister have been published,
and let me read the extract from that book :

“Hindustan Insecticides itself is a
public sector undertaking which is
being run efficiently and is making a
profit. The country’s annual require-
ments of DDT is about 7,080 tonaes.
HIL has so far produced 2,800 tonnes
and shortly it will be increasing its
production to 4,200 tonnes. This
public sector company has submitted
.a feasibility project for an additional
4,000 tonnes of DDT. While there is
considerable scope for HIL itself to
expand and Teet all our requirements
since they are the only people who
have the technical know-how, for
reasops not easy to understand, a Birla
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comparny —M Century Chemicals,
—were given a licence by the Winistry
of Petrolesm and Chemicals. .. ... "

“disregardmg the offect of such action
on HIL. R would be interesting to
kn>w when the licence was applied
for and hew quickly it was granted.
Applications were not invited from
any other company before giving the
licence. Even the application of HIL
for expansion was not considered. In
fact, they were discouraged from
expanding. In this connection, the
following two enqwiries should be
made :

(i) How Century Chamicals® Ficence
application happened to come and
was approved and gramted in great
haste ? '

(ii) Why HIL was not asked to
apply for their application was not
considered when they were akready in
the line and when they are the eonly
people in India who have the neces-
sary technical know-how 7"

Although the Central Government claim 1o
stand for she public sector, by their own
action, they bave proved that they are only
supporting Birlas and the privae sector.

There is another item in the Booklet
about falsification of accoumts by Birlas. It
says :

“I say this becanse 1 am reminded of
the case of Ruby General Insurance
Company and New Asiatic Insurance
Co. Lid., both belonging to the group
of Birlas. As a result of some oom-
plaints and some documentary
evidence being supplied to the
Government, the Governmemt appoin-
ted its own auditors to mvestigate
into the affairs of these two com-
panies. The conclusions errived at
by these :Government Auditors are
given below :™

SHRI D. N. PATODIA (Jalors) : Are
you reading from the Governm:nt’s report 7

SHRI VISWANATHA MENON : T am
reading from Mr. Chandrasekhar's book,

“New Asiatic Insorance Company, *
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In concluding our report, we observe
that there was a regular conspiracy
amongst the staff and officers of the
Head Office and Branches of the New
Asiatic Insurance Co. Ltd. to falsify
the books of accounts systematically
and manipulating profits from year to
year for the purpose of showing a
rosy picture before the shareholders
as well as the public. The mouds
operand! adopted by the company in
falsifying the books of accounts in
several cases is such that it could not
be detected in normal course of
checking.”"

“Ruby Insurance Co.

‘That the company has wilfully manipu-
lated and falsified the books of accounts
from year to year both in Life as well as
in General Department, and the Revenue
Account and Balance Sheet for these
years do not represent a true and correct
state of affairs of the company.

In spite of all these conclusions, what
happened 7 Only some junior employees
were taken to task and transferred from
these companies to other concerns of the
Birlas. The Birlas emerged in the eyes
of the public as honest and straightfor-
ward people but only their employees
-were blamed for such serious irregulari-
ties. 1 hope history will not repeat itself
and instead of proseculing any poor
employee, the real culprit will be caught
and brought to book.

In this connection, I must say that the
public in general and the Parliament in
particular are left with a grievance about
the manner in which these two Audit
Reports on these Insurance Companies
have been dealt with and disposed of by
the Government. Since there is no law
of limitation in cases of fraud and other
crimes, 1 suggest that these two reports
be taken up again and the guilty should
be brought to book wilthout further

- delay.”

SHRI D. N. PATODIA : He is reading

the whole book. He can lay it on the
Table.
SHRI S. M. BANERJEE (Kanpur) :

Sir, the audit reports of these two insurance
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companies were laid on the Table by me and
Mr. Homi Daji who was an hon. member of
this House. It was never disowned by Gov-
ernment. He is reading from those audit
reporis quoted in that book.

MR. DEPUTY SPEAKER : 1 think the
minister himself has laid all these papers on
the Table of the House here ( Interruptions).

17 hrs.

SHRI VISWANATHA MENON : Sir, I
will answer him.  Although my Swatantra
friend is so much anxious to defend the
Birlas I would like to tell him that I know
how to make a speech and he need not try
to teach me all these things (Interruption).

SHRI MADHU LIMAYE (Monghyr) :
You have a right to quote from anything.

SHRI VISWANATHA MENON : | want
to quote certain other items 1o show that
these Birlas are the worst crooks in the
world, From falsification of accounts I will
go to another more important item ([rter-
ruptions).

MR. DEPUTY-SPEAKER : Order,
order. 1 want to make one request to hon.
Members. The time is very limited. The
Mover of the Motion will therefore get
hardly 20 minutes. Let him make his speech
without interruptions.

SHRI S. K. TAPURIAH (Pali) : I only
wish that he has the guts to complete his
sentence outside in public.

SHRI VISWANATHA MENOM : 1am
going to quote only one more item to show
the character of the Birla concerns. The
heading is : “*Fires at the time of recent
raids and searches™. It is said here :

“On 15th June, 1967 several textile
mills ot the Birla Group were raided
and searched. At that time there were
two big fires in their concerns. One
was in Manjushree Mills, Ahmedabad
where they are supposed to have
burnt and destroyed some cloth which
they are manufacturing in the mill
without the Textile Commissioner's
permission and against regulations ard
law.  The second-fire was in the go-
down of Saurashtra Chemicals, Bom-
bay. In this godown some récords
were kept and some more were
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taken there only to be destroyed by
fire.” '

SHRI 5. M. BANERJEE: And the
third one was in Faridabad this morning.

AN HON. MEMBER : That is also
Birla’s ?

SHRI RANDHIR SINGH (Roh:ak) :
That was burnt by Shri Banerjee’s chela.

MR. DEPUTY SPEAKER : It isnot
becoming of an hon. Member to refer to an
accident in a Party Congress. If something
were to happen to the hon. Member's Party
Congress of this nature I would have said
the same thing.

SHRI S. M. BANERIJEE ; Sir, I was
not telling anything about the party. I have
the greatest regard to the Congress Party. 1
have not said anything about it but I was
told—I do not know whether it is trus that
the entire food was supplied by a Marwari
Relief Society. They supply food to anaths
or arphans (Interruption).

SHRI VISWANATHA MENON : Sir,
I have cited only three ilems from this book
50 as to show that the Birlas will not hesi-
tate to do anything in business. From falsi-
fication of accounts, if it comes to a question
of search they used even to burn godowns
5o that records may not be taken.  Om this
particular issue, I am not at all much both-
ered about all these things but I am bother-
ed about the attitude of the Government
towards Birlas, especially the attitude of the
catire Cabinet. 1 do not want to single out
anybody. The entire Cabinet is responsible,
That is why | mentioned about the Petroleum
& Chemicals Ministry and other Ministries.

With regard to the burning of the pandal
and all that we have every sympathy and we
are not at all in any way happy about that.
But sir, actually the Congress itself is burn-
ing. The position in the Congress itself is,
1 am sure if my hom, friends over there were
given the freedom to talk about this, will be
supporting my resolution. But my informa-
tion is that the whip has been issued and
only such Members are going to speak who

_will be supporting Birlas.

VAISAKHA 5, 1891 (SAKA}
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Such an attitude is not proper. My
humble submission is that this question of
Birlas must be considered above party poli-
tics, because it is a menace to this country.
This octopus has its legs all over India and
it is sucking the blood of poor people,
killing small industries and establishing
monopolies. This octopus is doing enormous
damage to the country,

Why are the Government reluctant to
come forward and institute an inquiry abaut
the working of the Birla concerns 7 Because
of their own past experience they should
have done it. If they had the courage, they
should have themselves declared *“we are
prepared to order an inquiry”.  Instead of
doing that, they are trying to shicld the
Birlas and run away from the issue by saying
that such and such things have taken place,

In the case of Dalmias this Government
came forward with an inquiry. In the
case of Mundhra they did not hesitate to
come forward with an inquiry. So also in
the case of Shri Kairon, Shri Biju Patnaik,
Shri K. B. Sahay and Shri Bakshi Ghulam
Mohammed. Now, what is the saactity so
far as Birlas are concerned ? The only
sanctity, so far as we can make out, is
that Birlas are financiog the Congress. Ac-
cording to our information, even for the
Faridabad mela they have given something
like Rs, 3 Jakhs.

SHRI RANDHIR SINGH ; Sir, it isa
baseless allegation. Mot a penny has been
received from the Birlas. It is wrong to
make such a stalement. It is baseless,
preposterous and even malicious.

SHRIMATI TARKESHWARI SINHA
(Barh) : Well, we have received as much
as they have received.

SHRI J. B. KRIPALANI (Guna): Al
parties have received donations from them.

SHRI VISWANATHA MENON : Not
all parties. According 1o the admission
or statement of the Minister, Shri F. A.
Ahmed, himself, between 1963 and 1966
Rs. 38,25,651 were paid to the Congress
by the Birlas. For 1966-67 and 1967-68
the corresponding amounts were Rs.
2]1,27,000 end Rs. 13,64,000 respeclively.
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About the Faridabad mela the rumours in
Delhi are that they have already got Rs.
3 lakhs.

SHRI RANDHIR SINGH : Sir, I pro-
test against such baseless allegations.

SHRI VISWANATHA MENON: I
want to know from the hon. Minister, who
is in charge of this discussion, whether
Government are prepared to appeoint an
inquiry committee, Has some wisdom
dawned on them now ? Today it isa
question of Birlas. Tomorrow it may be
Tatas or some other big firm, a big mono-
poly which is influencing the political
thinking and economy of the country. This
is quite possible especially when only 75

- big firms are conducting the show even
noWw.

My humble submission is, when such
persons like Mr. Chandra Shekhar and
others have come forward with such allega-
tions all these allegalions have not been
brought by 1the Opposition but by their own
people in the Congress—the only proper
thing is that they shou!d conduct an inquiry.

In this respect, 1 want to say a word
about the appointment of Mr. Rajagopal to
coordinate evidence and all that. Who is
this Mr. Rajagopal ?

AN HON. MEMBER : He is Birlas'
man,

SHRI VISWANATHA MENON : Mr.
Rajagopal is one of the signatories of the
Monopolies Commission’s majority report
which actually certifies the actions of the
monopolists. He is a man who has identified
himself with the monopolies of this country
and that person has been appointed to door-
dinate evidence. My humble submisston is that
such kind of an eye-wash will not be useful for
the interests of the people. For exam!pe,
evenr those officials who are conected with
the Central Government and connected with
irade business and all those people like Mr.
Iyengar bave been given offices after retire-
ment by private concerns. So, their interests
will be for the private concerns, the same
Birlas and such people.

The Ministry must come forward and
say that we are prepared to conduct an
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inquiry. In Mr. Kairon’s case, Dada
Kripalaniji may remember, Pandit Nehru

was against making an inquiry for a long
time. All the officials were silent and
nothing came out as all officials were pur-
chased. But when an inquiry was made,
everything came out. Just like that, in this
case, if the Congress Ministers have any
conscience, if they have any interest for the
people, they must come forward and do it.
Here, 1 want to conclude my speech with a
quotation from Karl Marx, According to
Karl Marx :

“Governments in the capitalist society
are the executive committee of the
bourgeoisie™

See, the executive committee functioning
actively for the Birlas, Tatas and Dalmias
and such monopolists.

~ In conclusion, 1 say, on the basis of the
allegations made by Mr. Chandra Shekhar
which have been placed before the House
today and which have been brought in the
Rajya Sabha, an inquiry must be conducted
and the culprits must be brought to book
even if it is painful for some Swatantra Mem-
bers or some Congress Members. They must
be brought to book. That is my humble
submission. -

MR. DEPUTY SPEAKER : Resolution
moved :

““Having regard to the seriousness of -
the charges that have been levelled -
against the Birla Group of concerns by
very responsible persons including Mem-
bers of Parliament, this House is of
opinion -that a High Power Commission -
should be appointed by the Government
to go into those charges and recommend
appropriatle action.

There is an amendment by -Shri S. M.
Banerjee.”

SHRI 5. M. BANERJEE : 1 move :

“That in the resolution,—
add at the end— L]

“and the Commission should be
instructed to submit its report within
three months.”
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MR. DEPUTY SPEAKER : Now, I
would request the hon. Member (o bear in
mind the time-limit. We have got today 1
hour and 15 minutes left. It will automati-
cally go over to the next day. Looking at
the list with me, I will permit not more than
10 minutes each. Shri Shantilal Shah.

&t T A awt (gHieg): A0 geTT
7% & & w73 gaer G3T A1 SE
T F § AT AT ATRA F A1 § 61T
FamA @A g Ay 10 fove # g9 g
waFq | =g § 5 smar wmm
fear sar =rfew )

MR. DEPUTY SPEAKER : Let us see.
About such Members ‘'who are not in a

position to state their case precisely, we shall
see. But the time limit is there.

SHRI BAKAR ALI MIRZA (Secund-
erabad) : Let the Government make a
statement whether they are accepting the
inquiry or not. ‘Then, the discussion will be
meaningful

MR. DEPUTY-SPEAKAR : After all, it
is a debate. Government will come forward
with their proposals when they reply, not at
this stage.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : May [ submit in a case
like this it is something like summons case.
It will be better if Government gives its
opinion. Then, it will ‘be easy for the
Congress as well as the -Opposition and the

Independent Members like me to speak on~

it. Without knowing the mind of the
Government, the debate will not be mean-
ingful.

My submission is that if you follow the
procedure which I have suggested, then there
will be life in the debate; otherwise, there
will be no life.

MR. DEPUTY SPEAKER :May I point
this out 7 All the members are aware that the
whole maiter was debated in the other House
at full length and Government has said some
thing there. The members may bear that in
mind.
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SHRI TENNETI VISWANATHAM :
Much water has flowed under the bridge
since then.

MR. DEPUTY-SPEAKER :
Shantilal Shah.

SHRI SHANTILAL SHAH (Bombay-
North-West) : | submit sir, that this is a futile
Resoultion and I will state my reasons. One
purpose in bringing forward this Resoluton
may be that some political parties have a
grievance that the Birlas have paid some
lakhs of rupees to the election fund of the
Congress. Is it any offence under any law
in this country for somebody or a group of
persons or a company to pay moneys to a
pelitical party ? Or is it an offence for a
political party to accept funds for i:s election
campaign ? As long as it is legal, nothing
Wrong scems to have been done.  ([Iarerrup-
tions) The motive behind this Resolution,
therefore, is either to censure the Government
orto terrorise either the Congress Party or
the Birlas so that if they make enough noise
about it here, in future, the Birlas may
not give funds. If that is the motive, then
it is a very bad motive. But I want to point
this out. In the last General Elections, it was
the Congress which put up a candidate
against Mr. Birla. There is an hon. Member
here by name Mr. Birla. [ do not know whe-
ther he belongs to the Birla group. (Interrup-
tion) 1 am told that he isa member of the
Birla Group. It was the Congress Party which
fought against Birlas. Of course it was a
misfortune that it lost. Ewen if Congress has
taken the money, it had the courage to fight
them. - Mo other party has done this,

Mr.

Now I come to the Resolution. Irrespec-
tive of the fact that it has been reported that
Government has taken a decision not to
appoint a Commission, let us see what this
Resolution seeks to achieve and whether it
will at all achieve anything. My submission
is that this Resolution will not achieve any
purpose  Firstly, under what law is the
Commission going 1o be appointed, this
Resolution does not say. But 1 presume
that -it is intended that there should be a
Commission under the Commission of In-
quiry Act. If, in pursuance of this Resolu-
tion, a Commission is appointed, that
Commission will be challenged, because the
Act lays down that there must be a definite
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matter to be investigated by the Commisson.
What definite matter has been indicated in
this Resolution ? It merely says, °...charges
levelled against the Birla Group of concerns'
and not even one charge has been specified
for being investigated. What is suggested is
that there should be an inquiry against the
Goverament — an inquiry to decide whether
the Government is right or wrong. Then
what is the point in asking for an inquiry
into Birlas affairs ?

Two cases have been cited : one was in
respect of falsification of accounts and the
other, burning of certain documents. Burning
of a document is mot anoffence. Ifitis
destroying evidence, then only it is an
offence. A man can burn his own documents
and no mischief will have been done by that.
But if it is destroying evidence which can be
used ina court of law, then it may be a
criminal offence.

It bas been laid down by courts time
and again that a Commission under the
Commission of Inquiry Act cannot be appoin-
ted for the purpose of collecting evidence
so that a prosecution can be launched there-
after. No person can be compelled to give
evidence against himself. When such a clause
was put in another inguiry commission, the
Bombay High court struck down that clause
and said that that part of the inquiry was
illegal.

If a Commission were to be appointed
to inquire into these two charges, that Com-
mission will fail, because, there is no definite
purpose and secondly, it is a misuse of the
powers of the Commission to hold an inquiry
in order to collect evidence, so that prosecu-
tion could be launched. On both these counts,
the Commission cannot work.

What do they want? Do they
want a speedy remedy or do they want
that this matter shou'd drag on?
Which Commission has reported within
2 years 7 Any Commission appointed will

" take at least 2 years. In between before
the Commission starts its work, there may be
a writ petition which may go from the High
Court to the Supreme Court and another 2
years. Therefore, if a speedy decision is
wented, this appointment of a commission is
pot going to serve the purpose. What is
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necessary is : if there are charges, then it is
for the Government to prosecute them. If
the Government does not prosecute, then it
is for the opposition to bring a censure
motion-or a no-confidence motion against the
Government. The appointment of a com-
mission of this nature is not going to serve
any purpo#, cither a prosecution or other-
wise. There have been prosecutions against
the Birlas. Some of them have succeeded
and some of them have failed. (Interruptions)
1 am not being educated by these interrup-
tions, Birlas is a monopoly, a big monopoly.
If they have done anything which deserves
conviction or prosecution, certainlty the
Government can do it. Why ask this Govern-
ment to doit? There is a government in
Bengal and Birlas have their offices in Bengal.
The Government of United Front in Bengal
can certainly prosecute them., Why not you

" ask the United Front Government to prose-

cute the Birlas if there is a case to prose-
cute them.  (Imterruptions)

SHRI J. B. KRIPALANI] : Because they
are also getting money from the same
quarter.

SHRI SHANTILAL SHAH : When
the first Communist Ministry came into
existence in Kerala, they made an agreement
with the Birlas and the agreement of all
things said that they will never allow labour
to raise its head. (Imterruptions). The
only -inference one can draw is that when
that agreement was made, the Communist
Party in power had some monetary consi-
deration, When that consideration failed they
are raising a hullaballoo about it and trying
to pass on the buck to somebody else. My
submission is that if there is any offence,
let them be tried. If there is any breach of
the company law, there is the Company law
under which there can be prosecution. Appli-
cations can be made to the Government even
by a minority shareholder for the appointment
of an administrator. They can appoint
inspectors under the company law who can
inspect the affairs of the company and make
a report. What is that thing which this
Commission can do which cannot be done
otherwise by other procedure. The purpose,
therefore, is just to have a publicity stunt
and keep the pot boiling. If the Birlas have
grgwn into a monopoly and a big monopoly
if that monopoly has to be broken, there

is a Bill which is now before the Rajya Sabha
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and which will be coming before this House,
the Restriction of Monopolies and Restric-
tive Trade Practices Bill. Does the Birla
Group fall within that Bill 7 As faras I
understand —1 do not know them so well
and I do not know them so closely——there
is mot one Birla Group, there are 3 or 4 Birla
Groups. It may be that they combine
with each other and sometimes against each
other, but 1o lump all the Birlas together is
oeither fair to them nor to this House.

My submission, therefor is that a special
commission of enquiry only means procedure
of delay. Further that inquiry will not be
a judicial inquiry.  The commission can-
not convict or they cannot acquit. Afier
the Commission has made a report, another
prosection must start cither under the
Companies Act or under Cr.P.C. What then
is the purpose of this Commission ?

If there is an offence, let them be prose-
cuted and if this Government does not start
the prosecution, let them start it in Kerala,
let them start itin Bengal. Why bring it
here ? (Interruptions) This a publicity politi-
cal stunt in the part of the Communist
Party. (Interruptions)
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3u% fao fags 9@ ¥, T8 77 Fgo
# 40 arq woar faar WX g7 AT
gfs 1 #0% as war faar) ag oy
TEET & TEHI F1E AG 9T qwAT |

St Gar vaAifaF 91 &1 faar amar
pagd fomw 1 fA ) CHAT qE
faFY 1T qET GAT FT AFI § A A
FOAY ¥ garaez § fzar amar g, faed
ax & wifawrd ¥ maw fFar fe ww
FPqA1 ¥ grer faet &a &1 Gar & &
qITY § | WA AE CH GAL G & AfA-
&z & ga fog qeg an| 9gq Far
2 gy ot § aea 7@ § 99 # ag AEA
¥ faq qar g f adma FIgA § w59
fadi & gru Dfafesa Hma 2ar F1€
qaTrg Agf &1 JfEw i | dw arEa
g, FaFar, avas grE R F W AAS
g f5 seafal & gra ot g fear sm@m
2 35y AFAE w1 A | g g 3
2 g @ AR gErd AT FAfEd g
@ & s g afas waug ar @ AT
7z g3 SUE! Afaw WY AAA )
WA s aga K aF g fF 1967
¥ owr ¥ #F ggl o &eAfAal @i ar
wAtfas wear fear smaT § 96 9T AF
AT arar fadas w@rar | @ Il
¥ gaer @wsq fFar ar, FWaaEl T a9
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faar | waqer qiEf & avi ¥ +f fearg
afsT gadl @isqa garg s ¥ &
#gardt tawe il & Shr qad Ay
I IR TH Y ag9 s A fF W
FEATFT IF S ! 98 Fed g &
719 faar a8Y &, aw w5% foar &, gwoas
g1 szt 5 oo smF T €
AfEa qur g9z 2 f 5wt guIT ¥ o9,
T gt ¥ faar @ fadas &1 fady
FA & fag qaed o

U WIAAT 7R ;A |

=t Ay fowd : wod i A g
FEE1 ma F¥ AldTrw @i w3
AT F § | AT 7O A F faars
TIMIT FA | Fi fodi § N & Fgar g
5 ow ot T 7@ 91 @ g W fam
7 gmu fady fegr &few @a afew
@1 A Fe1 fAFIAT a9 §F AT a7 AG
I I8F q13 79 faqg §1 &wA FA A}
Fifaaw #1 1

ag fas &: @€ 1 51 @ & A aAg
WA &1 agq § & #A Agaw A
9% §agua & 5 w9 & FT ¥ Fe0-
frat & grar 972 37 woaw A , afe
dfaw ghz ¥ maTw &1 SEEr wEA
nauy M F fAg gardt @ &g
W g o e aqm Tz fF 6w
#1 ag fao Ry araT &)

sl aE & 9T T siwat
e ot & FOX & d@har-grET Ay
FAMT FEATE | A WU Wrd F
FIT T AT ag & f Su-yarA W=
9% ¥ 412 99 Wifgr ar, ITE @
TET A4 2@ W1 T ArET A faen
gy, afeT =2 41 g1 A & o
Feqet H, ST &1 FFGAT § FART FIE-
Famgewe g1 fR o FrEr s &
fr g ot #1€ daT afl § gW ar
faw fewifae fear @ 1 & qar =
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s femfaz frdt Seaat & w@ar &1 98
9 F Foarq ¥ fewwed Fav ag
AT &, T4 IW wAeqT § FE9A § Foany
# H1E famaed) 4f wh 2?7 & zawr
off Mool 2 § saw wgarg (&
STAT A1gar § B oesdR W s fear
® 3u¥ sitfaea w1 vim adi gur @ 7w
gar N A J9 AA * faw aar 7w
T FY FHE F gy & A el
F) JAT &, IWF qTAA 1N F I fgmwa
R 7 9F rad g wifgn fF & ==
W F qEE I F g dmT g ) we
FUE g F a0 F@T § 1 & 9 T
wf g | Afew FAE w1 97 a5 faara
A iarar g 9 & @@
R AT |

Fog@ af § Q4 wwAl F1 I
WRATE | fEEar #1 99 a @ &
fatia s wag @A frar o wqr B
Ffafz ¥ fear g oY Fwr awg & fs
W qEY FT AN @F g HAY ¥
s W # ag famr ? oam o
urawg ¢ % @ ag@ w1 q@F -
GEEANE! HgHI X W § ? g SwiA
i 1 oF SRt # aEAE ) 3]
A FTAZ WL IFH @ F W
ok §g Al #1 I faws ®er %
adt & 1 fagar & |lar gur ) 99 1 9@
5y aew foom | A e fom @19 @
g fe v @w F@ ¥ iz fex fagen
¥ @ T TE & weEw ) ey
afem WY &Y wife § or wT Wt §
fs g1, Frw o) e § SR ofems o
a1z qfeawTiE | TOOW T ) AVER
T qFY @, IART @ES, T2y, I
dar W 1 AT WR IWENfT @R
e § s ST d @ WY 1Y
1 FE FW QT I & afd
T M YA AT FW FGT | TEWC
ag M wofax wzEEqT g W@ R, TEE

. Miinister, and the Prime Minister,
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AIYF MEAT EUIT | OF WIT WeI=Td
wtfas Jar &, ofwdt sf mier g,
At It € o A Aga ¥ Fmw
T A E, g ARy Arwang
g et sdar o wwr ¥ AR
fed ot gz wemrad@ gy €
Al T FxRaSraz g g & Jav-
FAY I |1EAr g, WidAw @at ¥ |
T AFaifaF adF ¥ A1 g7 Al AN,
frzar aral &Y s A 510, = M
g a1 wiw A F, A 98 @
WY oTUaT 6T AR 99 g9T F1 AT
TEAT T AT 1 AAAT CfFEAH FY
Faar #1 a<g fadig #@ & fag I3
HIT AYFT TEA 95 FT OF0F #1
fasme )

SHRI R.D. BHANDARE (Bombay
Central) : 1 am cerlain that if I am io
speak in this debate, there is likely to be
misundersianding. But after hearing the
two speeches from the Opposition, I am
compelled to intervene with a few words.

SHRI DHIRESWAR KALITA (Ganlnu):
To defend Birlas.

SHRI R. D, BHANDARE : No ques-
iion of defending Birlas. 1 am not comcern-
¢d with Birlas or any other persons.

I think Shri Madhu Limaye covered
ground beyond the Resolution itself. Instead
of speaking to the Resolution, he spoke
about Shri Morarji Desai, the Deputy Prime
Is this
the way to carry on a debate 7 1 shall
speak on the Resolution before the House.

I oppose this Resolution. The Mover
may bave moved it with the best of

intentions.

SHRI J.B. KRIPALANI: With the
best of ymotives. he has done the wrong
thing.

SHRI R. D. BHANDARE : On factual
grounds, on legal grounds, this Resolution
sheuld not have been moved.

SHRI P. GOPALAN (Tellicherry) :

Maral argnnde alen
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SHRI R. D. BHANDARE : Moral
grounds also, so far as this forum is
concerned,

It is true that sometimes we speak on
some subjects which are not germane either
to.the political life of the country or to
raising and making strong the moral fibre of
the people. So far as facts are concerned,
1 would certainly appeal (o Government to
examine them. Government have already
made their position clear. Therefore, I do
not hesitate in making the appeal. So far
as the facts are concerned, they should
certainly be examined by Government. After
that, I hope they will show courage, asis
mentioned so often, ad nauseum, that if
there are faults, failings or legal breaches,
they will take the legal action. In fact, in
ceriain matters, they have done so. It is,
therefore, mo use mentioning certain facts
and demanding a Commission. This is not
the forum for it, Of course, for the purpose
of drawing aitention of the Government, of
the whole world, such maiters may be
discussed, but it is Government which has
ultimately to go through the facts. After
ascertaining the facts—as in these cases,
Govarnment has done—it is the Government
which has to launch a prosecution against
the particular person.

On the legal question, is this the proper
forum, the proper method, by seeking by
vote of the House the appointment of a
Commission 7 Which is the auihority which
appoints a Commission ?

AN HON. MEMBER : Government.

SHRI R. D. BHANDARE : Ultimately,
it is Government. I am dealing with the
legal aspect. Had it been mentioned that
a Committee be formed of members of the
House t0 go into the question, 1 could bave
understood it.  But ultimately it is Govern-
ment which has to appoint a Commission
for the purpose of making an inquiry and
holding a particular person or company
responsible.

+AN HON. MEMBER : The House can
discuss it.

SHRI R. D! BHANDARE: If at all
there is any offence committed, it is either
for Government or for the shareholders of
the company to take appropriate action. If
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there is any fabrication or falsification of
accounts, any shareholders can under the
company law launch a private prosecution.
I do not want that the shareholders should
wait for Government to act. They can
themselves do it. That is the position,
Therefore, 1 had taken courage to speak on
this purely legal aspect. Therefore, I doubt
very much whatever we had accepted the
procedure that after framing certain charges
they are sent to the Government. The
Government is under no obligation to accept
those charges. It is not an impeachment
proceedings as such. The Government had
already come forward to say unegquivocally
and in unambiguous terms that wherever
there was any breach of the law Government
would certainly launch a prosecution. In
view of this I -think this resoluiion has no
meaning ; and it will not serve any purpose,
even the purpose for which he had moved
or even the purpose of those friends who
are out to launch some prosecutions against
Birlas, With these words, 1 oppose the
Resolution.

SHRI LOBO PRABHU (Udipi) : I abo
like to congratulate Mr. Viswanatha Menon,
for a differcnt reason. . He has today initia-
ted a debate which, I feel, will end for good
and which will give a quietus to the charges
against the Birlas, He has chosen two
particular instances of great iniportance
against the Birlas I am afraid he has not
taken the trouble to see the papers laid on
the Table of the House this morning. If he
had taken that trouble he would have found
out the position in respect of those two
charges. The first finding is that the fires
that broke in those mills were not to destroy
any cloth ; they were accidental and destory-
ed only a little coiton. That was the finding
of the Textile Commissioner, .

17.47 brs,
[SERI R, D, BHANDARE in the Chair]

The second case is about the Ruby and
Mational Imsurance companies. That had
been met by a report : it was examined by
the Additional Solicitor General and the
Additional Solicitor General found that
there was no case against those two com-
panies. On the other hand. Government
proceeded to appoint two very distinguished
people to the directorate of those companies
Shri S. N. Sen, Solicitor for the Central
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[Shri Lobo Prabhu)

Government in Calcutta and Frof. B. N. Das
All those persons are as honest as any of
our good friends.

SHRI 5. M. BANERJEE : What about
the audit report ? 1 request you to read
the proceedings of the House for so many
years. Even Pandit Nchru refused to lay
a copy of the audit report on the Table of
the House.

SHRI LOBO PRABHU : Three minutes
of my time has been taken ; 1 should be
given that time.

MR. CHAIRMAN : You need not take
notice.

SHRI LOBO PRABHU : 1 do not take
potice but you must not allow them ; it is
your duty to give me my time.

“It would be observed that the reporis
of the auditors reccived the most careful
consideration and the decision that no fur-
ther action was needed was bascd on the
advice of the Solicitor General™—that is the
position,

~ SHRI VISWANATHA MENON: All
the allegations have been explained away.

SHRI LOBO PRABHU : Two grave charges

are therefore dismissed on the basis of this
very document. 1 am coming to the third.
He relies a great deal on Mr. Chandrasekhar.
I am afraid he does not know what poor
opinion Mr. Chandrasekhar has of the
Communist Party in Kerala. Ishall read
that for the bepefit of the hon. Member.
This is in respect of the bamboo deal in
Kerala. This is what he says: ..“Birla’s
capacily to enlist the sympathy of the
Communist Government ..,,.." The word
used is mild—‘enlist the sympathy'. Now
if you are going to be enlisted for Mr.
Birla, what right have you got to say that
Mr. Birla is this and that (Interruption) 1
would like to say, that if you mean any
business——(Interrpution.)

MR. CHAIRMAN : Why don’t you
allow him to proceed ? Let him speak.

SHRI LOBO PRABHU : They must
proceed from this explanation.  All - these
comp aints have been referred to various
authorities—the licensing committee, the
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Income-tax Commissioners, etc. If you are
not satisfied with this, if you find fault with
any of this, then only would you be justified
in pressing these complaints,

Mow, in respect of the particular reso-
lution,‘ atout a Committee—Mr. Shantilal
Shah awd yourself have said enough—I
would only like to say that if you are an-
xious—and 1 am anxious--to keep Birla
where he should be, do not appoint this
Committee. You are going to frustrate the
very purpose of the discussion. Mr. Shanti-
lal Shah has mentioned (wo years, but I
All these proceed-
ings which bave been initiated by Govern-
ment will stop. And tkerefore, if you really
mean business, let care be taken from the
point of view of the report.

I have got to make two more points.
Ope is this 1am very sad this House is
being used in this way. Mo doubt this is a
House where anything can be said, where no
action can be taken for defamation, But is
this House going to ruin the employment
opportunities of lakhs and lakhs of people ?
(Interruption) 1 am saying this because Mr.
Birla's case is typical. Qur good friend
Shri Viswanatha Menon mentioned that
Tata might come. Iam not for protccting
Tata or Birla, but this is a place where they
should be assailed. This is a place where
they cannot reply, and this is a place where
all kinds of extravagant charges can be
made, like the charges they have brought
here. Do not allow this House to become
a House against the intercsts ef the people.
Mr. Birla has provided employment for 2.5
lakhs of persons. Have you people provid=
ed employment to a single person? On
the other hand, what have you done ? You
have reduced employment opportunities ;
they have caused strikes and caused the
flight of capital. You are troubling the
people, not Mr. Birla who gives employ-
ment. (Interruption)

SHRI RAMAVATAR - SHASTRI
(Patna) : You are worshipping him like
God. b

SHRI LOBO PRABHU: I am not
worshipping him like God. But you wor-
ship ignorance. 1 am going to tell you this.
1t is you people who have caused the flight
of capital and yet you bring in charges like
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this against Mr. Birla.and against Mr, So-
and-so, so-and-s0. You are causing unem-
ployment (o exist in this country. You are
the enemies of the people and they will not
tolérate it. (Interrupiion)

Now, I am not sparing the Congress
Government either. 1 have given the Com-
munists what they deserve; perhaps a little
less. 1 give the Congress Government a
little too.  If Mr. Birla has been able to
do this, if Mr. Birla has been able to obtain
50 many licences, if Mr. Birla has been able
1o evade income-tax, it is because you have
introduced the Statist system of Government
You have taken over the business of this
country ; you have con'rols ; you havz the
State enterprise. You arc providing Mr.
Birla with all the opportunities to take
advantage of it.

SHRI AMRIT NAHATA (Barmer) :
What about cement de-control ?  (Inrerrup-
tion)

MR. CHAIRMAN : Order, order. Let

there be no cross-talks.

SHRI LOBO PRABHU : The Congress
Government has to seriously think whether
they should have these controls which give
advantage to people, businessmen, who are
alert ; I do not say they are dishonest ; they
are alert, and they use the businessmen to
help them for opportunities which are grow-
ing. It is only competition that will cleanse
the economy of this country ; it is only
competition which can give the consumer
and other goods to the people, which are
far more important than a few workers, It
is the best that is possible in this country.

1 will go further, The conspiracy today
is between the workers, the communists and
if you like, the capitalists, against the
consumer. Between them, they are putting
up the prices. 6 million faciory workers
are making the whole country pay for it.
They may be in collusion with Birlas. Iam
not sure how many of my friends here have
not received money from Birlas. The Kera'a
Government has received very fine treatment.
For God's sake, put your own house in
order and see thaj the Kerala Government
does not deal with Birlas, before you open
your mouths again.

I would say to both the Congress which
bad introduced the system of controls,
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licences and permits, which permit Birlas to
make money and to my hon. friends here,
I would say to both, think a little. Do not
come and just talk in this IHouse and
destroy the right of the people to employ=-
ment and the right of the country to better
and greater production, When you have
done that, there is some meaning in a reso-
ution which says that no dishonest man
shall exist in this country.

=it et fag (Vgaw) : JawA
#gre, & 499 T A W we@ aw
frar @ sEwt g A & My Fw@r g
73 %@ o wed ¥ fawoad @,
afes ag 2w fasm & fair agdi &,
fazer 3@ F fac g1 ow wEHY 500
FU3 FY Az w1 wifas @ fegm
# ogt 0 wredt H-awrel @
faezait awe #3, 4@ /14, 77 @, EEw
Fraamw A G @1 § awwar g fF ag
gAR W 9T uF FA% § fF 5 gEer
AT A1) 2T FT fagraw X g, WA
HaqTfearT 97 g, "wEard 9% g
R &l zam s faem g9z g,
W aF grd wa 2@ ¥ awy @afae
Fragt | Fagar§ fFggd aww &
dm ot it & gE fomg @ gaE
feemm a &T

7z Foltegm w3 fo
ferfez & F1€ T2 adf FT FFAT &0
o At FER F1 38 fegam § vaa
F quilgUE FE ATgAT g0 &N
fargeaT™ F1 F14T 9T FET 9GS § AR
Wt Ay agosd & f& oed-R-aedt
7 AUIw=gl &1 9t SE-giE wafaay
I fred § gl A aEE ¥ gasr
F1E waww  gAr Sifgd 1 § g
TaA Ag mwwar § o afed @

AT & AR AE), qEHtaremw afewy

agl, afex fager afix ws &1 &
FEAF H T a1 a7 R W ow
AWMEIR A WEE &1 F9g 9 7947
AR TET AT | W GH @ aRE
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[ T fag)
agl W wF ArE ¥ gt Al o1 W
grar & §, FIR ¥ AN aw, gufeEr
AfrgT , o wost 4T #1 aE) guar
g "W gt wEm a9 @ g
21 & et g gaar g0 &A1 AMEar |
ot qOT WA F ATR F1 W TFwEE
FET ATEd &, S F@ § % &

ST AE GHHAT | qg 3T TOR] TR,

WA § T 1 AW FTE ) U§ AW
¥ woar g9 FG fager & afex F
g S amaag@md Fam
S} @07 AfqT FE F HIAT AR FEAT
T@AT R §, 30 F wa @ wl OEa-
orge w0y wefwal & for & qgen
it g S wgar fF S wmew
g W W fagar & 500 w09 &t
Sl 9EEE § 98 9w W W4 aiw
frgema o -t @Al &
T AFM T A9 | 48 A1 §2-aF "
=g § @ F FOT TAX AR
faga gfma, 0= M d5ad AT FR-
AT &Y aTg W WA faRer aaa
RE ITEAF AF @ ST AFAE
18 Hrs.

# 9t ara @ a9 | xﬂ%tr(
®E AEAT § AR IFA F q1G FIA
Igar gagag ¢ fF ot A M
T® BT W T IFAT Y WG I 2
FY gATETE & T H THery FT F17 FAT |
wig srmmaw st § 6 ag +mw
o 3T & AE @ ifge fagdt st
AIMH T g W FAAT
forx & g@ gveT & AL H WoAT 3 e
weorm 2 fzar 5 agl o s
gatfea 78 g | 3 oF WA gu T
o ag g mnafag A% oo ow
T¥ agras aaewere fog & awd §, g@d
wredi & e g awa § A fex fager
area & fag 7t agf gy avq & ?
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agf a% qg godzEa &Y A §
A 9g &1 7onEw Aigg 213 ar T .8«
FAY) AT TR FET FE FH A
FT IR, 7 @ g F1& WY Fwwn
T 2, TAAT AT THIST WG T g0 £ |
wafiy ger gaw a8 & . Wi oE-
Fgfea A ¥ FW F Algg § waww
AG ? FEIC AU ATHE T IT H AWA-
g8 HAT g a1 I Ty faar W} g
AT 217 | 95t Fgf FTEmER & %
o fFam &1 30 A1 aflF F I ar
qOEE & aifan s &) g v ag fas-
arw sifs 500 FOT Y F wEIR
@ § 37 q Hif gifem agdi & 1 & =mgar
gFmagsia 2,3 ot 5 9=
AT A T A NI g Iq 9L G
Faré 91g ;T 7 F9 o a=3t fwar
s IaAT a9 | F fea W &ama
Tq A FT A IFAE AHT g g 98 MR
%1 g o1 g &1, frwm, gfom a
TGy, T Tl AW F e e fafa
FragH & fAg Alv g & 9 &
fau g 7 For@r AT IgT TEA B )

& myarg § g gm 5 o
fazara @ 7t afer 30 § i @
g armg I §u § i R w9
I gT F1 IfFw wTAT Wifgw ) @R
fau oF FHEMT TAT@T T W FAH
37 59 #1 ¥ faur 9 | @ ey wdqwr-
IR FATF NG WY I
# A agY aa 99 @ g fw @ § awrw-
1% |7 J@ AT AW H @ o 7w
9 aig & fawe F1 9t 53 g4l & =<7
7% ¢ wgdl ¥ 39 aa9 sefenfewm
& gra ¥ =7+ 4 § 979 9@ A9 A
o ifaq s Fgw 0 F Wk
fasrawml o3 swAr & g 500
w0 woar fazary #1 a8 3 afes a3
WM F ﬂz”rurag't‘quq-qﬁﬁ L
TS 7 §qAT |
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=} wifgisr wg A W ©F TAA
¥ @ e feawd amerd Sfea
& sgm agar g e ade &1 e &
W] AT OF i § A fea ¥ am
I g T ¥ FAL AT F w7
291 oF e i § AR F @ wrEar §
fr are arg #g7 Hagr g@ wn &1 97
¥ gg g AR IIT ¥ G @A I
w1 3fva Aiwadl & wwlag & ww
Fr M TFEAE § FgAr @ §
uT Al 797 & 5 oedt § 9= TA A0
) gFg F WA | 7g FOUATIT Fgral H

R HE wdz @ ) AR Q9T

&g g 1T Fwred &1 T S A
qrEEE a0 § FA AT FEE A
gamweE &1 fgmar gat § Ol §K
TAR A1 T FEA! AL 2 | qE TOCA
A W S FTOgT qE-IE FT A
A1 o 1@ & o gl v adm war
o Ed AR 9F W R T RAHH
1 71 Fg FgaT g g WX I W TE
ot R FAT T T @R
Ty gu @3 &) & wmow mEa A
FETR I A WEAT A TIgAT FE a1
feag @ it & gU wwgd! ¥ W
fewra & #79 & ST q@r Fawr A
arfs g7 goafadl ¥ 7g A X FEET
gl gATweTd ¥1 a1 auwg fear a
g% s aga Arfad g 3 1 45 FAT
waaT oF @I ¥ 3Ey fau s
FUGAT FLN W AIOH TAF FT |

gt & wuAY g FY FaH WER A
e 53 & fag wgar g @@ & qma
W1t gaTa wifg #1 A7 SaE aE
Y v sEa AifF wrr far aeER
o1 g% Wl § fr ag wmt W] AR
T@ T FHITE TR B HAXT FAF
foag e FEWA 3T | ST T
qvéf § sife g7 aTaierd 9 fagew
F gaT § 78 w7 qrdt @ ? e feu wa
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qifzai Q4T 7 frda § AR A g
g f i qdf &1 gaw q smAv
wir afer zawl oF AmAaw AIFF 9T
ST W17 W A§ wrefrai F1 Am =&
o5 ¥ a1 @ § qify I R @
gL AW g 9 fF g dwA ad
afew gt afe? § fowgix fe a1 3w+t
1@ & | Ig AT GIA F¢9 & WA-
A7 mifz & fadr gu & s 78§98 W
AT F A AT TR N wfg W Q
21 fegen #1 sreifaas gam e
w3 3g fagar 1 st qat & A F
it g6y e ¥ A9 g€ 1 qgr o A
T 9igd § | gW wE =+ fF ogwra
wt 2@ frdl zal W@ w1 gam Tm,
afe @t fd fgrgenT & &1 & @
A FT W AT FT L5997 S, 6%
Fmal 1 qU-97T @7 91 §, 20a 7A@
&7 &, 9% W6l # A} W IJ@ TR
gfiom &t fawst gwer adl faoar, faak
=¥ 1. §. F 409 § 999 & §, w9 femer
F1 100, 200, 400 & FIT A faear
waf ag S FAST ™A FA AT A
g% o A 5 Fealt el
fradt gartard § sae), Afe B4 g
& fr 97 65 wrafual & ggwT A
AFFET 03T AL FW I TH AW
2, Tad savar a9 Y v WA & awdn
|9 I F AT F GHAATA 70 ) g
T HUET FAWER ZFL a2 WA, g
fagar awcaw 48 31 | fow arey ?
Mo iafiamfssaramd

4 WTHAT F1E ITET &7 qTAAT A )
# argar 5 g7 g9 ATE $1 AvNe A
awi, FifF 98 AT FT ATAAT R 1 W
ATHY ¥ OF WIS F 19 W IE HFC
g w9 =ifed Wik o T Tomn
arg foadf 3w w1 W g

# qT M ¥ 39 Wiegma & ardx
FATE |
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SHRI S. KANDAPPAN (Mettur) : Mr.
Chairman, Sir, Birlas are honest and hard
working people. They started and built
their house even before independence, which
has now grown into an empire. Shri Lobo
Prabhu told us how persuasive they are,
bow persevering they are in approaching
even the hearts of the Communists, But,
wnfortunately, a suspicion is created today
m the minds of the people of this country
that they were, afterall, not so honest in
their dealings in getting licences.  So, it is
in the interest of clearing their own image
and also the image of the Government that
neither Birlas nor the Central Government
should hesitate 10 accept the Resolution
moved by Shri Viswanaiha Menon.

SHRI J. B. KRIPALANI ; If they can
purchase the Finance Minister, they can also
purchase the members of the commission ;
do not brother about that.

SHRI S. KANDAPPAN : Shri Kriplaniji
is warning us that they may purchase even
the members of the commission. So, when
the government appoint the commission
they should be careful to see that those who
are vulnerable are not appointed as members
of the commission.

18.09 hrs.
[MR. DEPUTY-SPEAKER in the chair]

SHRI J. B. KRIPALANI : You cannot
get them because everybody has his price.
Even the Communists have their price.

SHRI S. KANDAPPAN : 1 would like
to place before the House only a few gene-
ral problems that are agitating the minds of
the hon. Members, as well as the country
at large. Shri Shantilal Shah, as well as
some other members, who opposed this
Resojution have taken shelter under techni-
calities and pleaded that this is not a p-_)ssi-
ble move. They have also posed the ques-
tion : what is the benefit that we expect
from the appointment of this kind of a com-
mission ? 1 would tell them that it would
at least clear the cobweb that has accumu-
lated in the Ministry which is in charge of

Company Law Administration and the
Ministry which is in charge of issuing
licences.

After all, even in regard toa perfect
ystsem, even in regard to a fosl-proof sys-
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tem, when it is confronted with issues of
this type, when we examine carefully the
anomalies that have crept into it, then the
administration would have a better under-
stariding abou: how to improve things in
their own-Ministry. So far as the previous
inquiries<are concerned, of course we know
that nothing has been done against the
industrialists. Afier the inquiry the pro-
perty of not a single industrialist, whether
it was Sahu-Jains, Dalmias, Mundhras or,
in fact, any industrialist against whom in-
quiries were instituted, was confiscated, and

all of a sudden on a fine morning
they did not become beggars. But
still an awareness was created in the
country. Iam sure the Government do

have some information because on the
basis of those inquiries, they could have
improved their procedural methods to some
extent. So, at least that kind of benefit
will accrue. Also, I am sincere in saying
that if at all Birlas group bchave honestly
and Government is also very much beyond
questionable conduct in this matter, defi-
nitely, this will help both the Government
and Birlas group. They need not hesitate to
come before the House to accept this
Resolution.

Sir, unfortunately, the villain of the
piece is Government itself. That is why
they are wavering. We have got the book-
let with us and we have got so much other.
material that is being circulated everyday to
us about Birlas affair. 1 do not want to go
into details ; it is within the reach of ev ery
Member. Even without going into the
details, if the Central Govérnment could
have honestly implemented their income-tax
policy, it would have been impossible for
Birla or any other big businessman in this
country to build up in a way they have
built up today. The Government, some-
how or other, for reasons best known to
themselves, have allowed these monopolies
to be built up in the country, . Even today
they are hesitant to come before the House
to pass the B8ill banning the Companies
donations.

Sometime back, I l'lr;l.erl'lber, when the
qusstion of parties getting funds from vari-
ous sources was raised, the hon, Home
Minister refused to disclose. ,the various
accounts of the pariies as to how much’
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money (hey get from which source. Here,
some Membeis and even Kripalaniji were
saying repeatedly that all parties are geiting
money. 1 would like to say here categorically
and 1 can take pride in saying that my party
has not approached any busincssman, big or
small or medium, to get funds for the party
so far. 1 hope, we will persist in that and
we will succeed in that.

AN HON., MEMBER : What about
film stars ?

SHRI S. KANDAPPAN: Even film stars.
‘We entirely make our collections from pub-
lic donations, from ordinary small people
in the country. Qurs is a very open account.
Like that, if all parties could carry on their
political quest in the country, it will defi-
nitely boost up the morale of politicians in
the country and it will improve things in a
way which will be conducive for democratic
functioning of the country,

There is'a proverb in Tamil saying .
“Palukkum Karval, Poonaikkem thozhan."”

It means, a friend to a cat, at the same
time, watching over the milk in a bowl, So,
the friend of a cat cannot be relied upon to
watch over the the bowl of milk.  That is
what is happening with this Government,
They are friend of the big business and, at
the same time, they say = that they
are trying to protect the economy and the
interest of the people in the country. It is
an impossible thing. -

Before thc Elections, I remember, on
the eve of 1967 Elections, our late lamented
Anna issued a poster in which a catching
phrase was printed saying, “Tata-Birla

Koottali, Pattalikki Pahaiyali”, that is, the .

partners of Tatas and Birlas are bound to
be anti-public, antiproletariat and  anti-
toilers,

That is what is happening to this
Government. So, at least now, in this
affair, Government should come forward to
clear thelr image and should try to convince
us and the country at large that they are

very honest in their approach. I hope they
will do that.
Also, the Monopolies and Restrictive

Trade Practice$ Bill is pending before the
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I hope before the
will

House for a long time.
end of the session, the Government
come forward to accept the Bill.

Another very serious matter that I would
like to deal with is that many charges were
made here that even the Kerala Govirnment
invited Birlas. I would rather like to be
very candid and say, if Birlas or Talas or
for that matter any private business people
in this country would be prepared, or would
manage a licence from the Central Govern-
ment, to say that they will come to set up an
industry in Tamil Nadu, we will welcome it.
There is no other go for us. What has
the Government done from 1947 onwards to
encourage new entrepreneurs in this country
to come into the field? From the very
beginning we have decided that we are going
to live with a mixed economy. Then what
has the Government done, apart from those
75 big families that have grown up in this
country, to encourage risk-taking entre-
preneurs, small and medium entrepreneurs,
to set up industries 7 By their Licensing
policy, they are not only discouraging new
entrepreneurs in the industrial field but are
also discouraging the State seclors. I
mean not only the Central sector but also
the state sector ; even in the States we bave
our industrial corporations. Even when
the industrial corporations owned by the
respective States apply for licences, the
Government do not favour them, they do
not clear them. It is very difficult to geta
liaison officer here and compete with some
of the big business houses who have got
liaison people and manage the licences.
This being the policy, the Government is
really the creator of monopoly in this
country, I do not blame the people, the
big business people when they exploit the -
situation. It is for the Government to
consider these aspects and see that things

improve at least from now onwards,

SHRI J.B. KRIPALANI: May I
suggest that the Commission that is to be
appointed should consist of only DMK
people, because they have not taken any
money from any capitalists? i

SHRI 5. KANDAPPAN : 1 welcome
the suggestion. I will be the happiest.
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SHRI S. M. BANERJEE : Acharya
Kripalani should be made the Chairman of
that Commission.
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SHRI H.N. MUKERJEE (Calcutta
North-East) : The House should be

grateful to the mover of this resolution for
haviog given us this opportunity, and it was
heart-warming to listen to Shri Randhir
Singh and Shri Nahata who represented, I
bope, something of the conscience of the
Congress Party which is a vanishing quantity
. and which to a certain extent must persist
in the country. Itisan old story—the
.. dominatipn of the Birlas over public life,
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and even Gandhiji has gone on record that
the money received by the Congress in pre-
Independence days from the Birlas' consti=
tuted ““a silent debt,” He said that in cof=
versation with Louis Fischer, which is re=
corded in Louis Fischer’s ‘Life of Gandhi’.
These people like the Birlas never do a thing
without consideration of quid pro quo, and
even in the days of Gandhiji a silent debt
was there, That debt is being repaid by not
making over the Birla Houses in order that
it may be converted into a national memo-
rial. Soon after Independence there came
out two volumes of a book called ‘Mystery
of Birla House' which exposed such material
that the Birlas bought up all the books and
prevented its distribution in other way.

There is no country in the world where
such allegations could pass muster, and the
allegations involved every time the members
of the Government and high officials of the
Government of India. Nothing was done
about those allegations, and people who were
accused are going about even mow with im-
punity. Sir, after that, the Hazari report
is there. The Monopolies report is there,
Mr. Chandrashekhar has present his
memoranda before Parliament and before the
country., Mr, Madhu Limaye has said so
many things in the House which have never
been properly answered. A magazine like
Blitz bas printed photostatic materials which
have never been contested as far as
Governmental agencies are concerned. This
is the kind of thing which no country would
tolerate, but because we happen to be in a
mess where we wallow, we have to suffer
this kind of indignity. The mix-up of the
Birlas—about whose misdeeds every day the
question-hour produces evidence, into which
1 have no timeto go,—with the leading
luminaries of the Government is something
of a scandal which has not to be answered
as far as public opinion is concerned.
What Shri Morarji Desai has been doing in
his own name and in the benami of his son
and daughter-in-law, and Heaven knows,
who else in his own particular fraternity—
that is common knowledge—nobody has the
guts, nobody in this Government has got
the gutsto appear before a public tribunal
of any sort. They have not even the guts
to prosecute-a paper like Blitz or New
Age;, They have not got that kind of guts,
and yet they function here and they pose



323 Imvestigation Commission APRIL 25, 1969 For Birla Group Concerns (Res.)

[Shri H. M. Mukerjee]
sinctimoniously as pious people ; but the
country knows the truth about it. 1 have
po time to go into the details about this
matter. 1 have no time to speak about those
unspeakable tramsactions of Dodsals and
Bermanent Magnets and all the rest of it,
hiate to have to even think of those miserable
bittle things. The trouble, the tragedy is this.
The Minister might think it is a laughing
proposition; but even the Prime Minister
appears to try to wash her hands of this
matter. We have seen reports in the papers
of something which is supposed to have
bappened in the Congress party meeting
where it was said that Mr. Morarji Desai
had offered that there might be a reference
to a tribunal as far as the Birla case and his
own case was concerned, but he was leaving
it to the Prime Minister. Why is it that the
Prime. Minister does not clear her own posi-
tion ? Why is it that the Prime Minister of
this ceuntry finds herself in a perdicament
swhere such glaring ugliness which is practis-
ed by people who dominate the political scene
pre not brought to book 7 Where is the
Prime Minister and the Deputy Prime
Minister as far as this Debate is concerned ?
Bix, Private Members® Resolution is a matter
mhere you find the conscience of the House
trying to speak. So many times the Private
Members® Bills and Resolutions are accepted
in principle by the Government even though
sbout 20 people listened to the Debate. That
is only because there is a peculiar sanctity
pttaching to Private Members' Resolution.

‘Fhe Prime Minister and the Deputy
Prime Minister knew very well that this was
a matter which affected them, their reputa-
tion, their standing in the country, and they
are as we debate it, nowhere in the picture.
They might have gone to watch the debris in
Faridabad; 1 would not gloat over what
happened; they might have some preoccupa-
tions but they should have some respect for
‘Parliament. They should not have left
‘Mr. Fakruddin Ali Ahmed alone to mind the
‘baby when he knows very well the kind of
difficulty which it is.

Therefore, Sir, here in this Houss we
have had a Debate where, on the other side..,

MR. DEPUTY-SPEAKER : We started a
little early. You may take one or two
miputes more.

SHRI H. N. MUKERJEE : Here, in this
House,we have had speeches...
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MR. DEPUTY-SPEAKER : Or, would
you like to continue on the next day ?

AN HON. MEMBER : He would not be
here on the 9th.

SHRI H. N. MUKERIJEE : I would like to
finish today. 1 would not take more time
than what I am entitled to.

Here in this House we have listened to a
Debate where the Congress Member, Mr.
Shantilal Shah—who always makes me think
as if there must be some vestige of Gandhism
in his composition—attempted a pseudolegal,
sophisticated argument and said nothing very
much would happen. Mr. Lobo Prabhu
came forward to say again that the private
sector, competition and the personal enter-
prise are the biggest things in life and so on
and so forth. We are not concerned with
that. But we are concerned with the decen-
cies of public life, we are concerned with the
development of monopoly power in our
country where economics dominates political
life to an extent which is causing havoc,
We are concerned with a moral
gesture which is being asked for repeatedly
in both Houses of Parliament. Weare
concerned with a kind of Commis-
sion of Inquiry — call it whatever you like.
Government can explain its position. In
principle let them accept this Resolution and
later lay down the methodology for action. We
want something to be done which will bring
about a change in the atmosphere and ‘clear
the cobwebs. Here are the Birlas who have
got so many people in their pocket . and over
and above they seem to have got the Govern-
ment in their pocket. Here are the Birlas
who are described by the Prime Minister as
family friends or may be it is the other way
about. Here is a position which this country
cannot tolerate in all honour. IT we have
any respect for honour, decency in public
life or morality, we should do something
about it. This Government should coime
forward and not merely leave to departmen-
tal processes of inquiry which are utterly sus-
pect in the eyes of the people and the
Parliament. We cannot leave this matter
to the Finance Minister or his official advi-
sers. We want proper adjudication. The
Birlas in their own interest should come
forward to offer themselves for examination.
That is why here is a Resolutinn which if
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the Government has any conscience Teft, let
them accept in principle and then lay down
the methodology for action.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Iam on my legs. I will
continue next time.

MR, DEPUTY-SPEAKER: You may
say one word.

SHRI TENMNETI VISWANATHAM :
Mr. Deputy-speaker, Sir, I am very happy
that we are given an opportunity...

MR, DEPUTY-SPEAKER : The hon.
Member may resume his speech next time,
We will now take up the half-an-hour Dis-
cussion.

HALF-AN-HOUR DISCUSSION
BECOGNITION OF PAST GOVERNMENT
SERVICE OF DISPLACED

PERSONS
16.33 hrs.
[SHEI R. D. BEANDARE in the Chair]
SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : Mr Chairman, Sir, the other
day on the 18th of this month, [ mentioned
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certain specific grievances of the displaced
Government servants in the matter of their
pensionary benefits so that their services
which they rendered in Pakistan might be
considered for the benefits of pension. Pecu-
liarly, the hon. Minister the other day simply
said that there is no such scheme for admit-
ting pensions of displaced Government ser-
vants belonging to the formerly undivided
Province of Bengal who opted for service in
Pakistan and who migrated to India on or
after 15tk August 1947. 1 cannot help my-
self unless I make certain other references.,,

Mo  WENAW SO (WEREWA) :
gaefa #gew, @E9 §_W §WN0 S
L]

18.34 hrs.

MR. CHAIRMAN : The bell is being
Tung.

Since there is no qeorum, the House
stands adjourned till 11 A.M. on Monday,
28th April 1969.

The Lok Sabha then adjourned till
eleven of the clock on Monday, April 28,
1969/ Vaisokha 8, 1891 (Saka.)



